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LOK SABHA DEBATES 

LOK SABHA 

Thursday. November 30.2OOOIAgrahayana 9, 1922 (SakII) 

(The Lok Sabha met at EIeIlfHl of the Clock) 

[MR. SPEAKER in the Chair] 

(English] 

MR. SPEAKER: Q No. 161. 

. . . (Interruptions) 

SHRI PRIVA RANJAN DASMUNSI: Today, in the 
Zero Hour, I wish to take up the issue of coastal 
devastation in Pondicherry and Tamil Nadu. . .. 
( Interruptions) 

MR. SPEAKER: Please take your seat. 

. .. (Interruptions) 

ORAL ANSWERS TO QUESTIONS 

{English] 

Inventory of Archaeological Survey 
of India Monuments 

·161. SHRI P.O. ELANGOVAN: Will the Minister of 
TOURISM AND CULTURE be pleased to State: 

(a) whether the Govemment have prepared the 
inventory of all the archaeological monuments in each 
circle of the ASI; 

(b) if so, the details thereof; 

(c) whether Government are aware that many of the 
protected monuments in India are without proper care 
and basic staff facilities and auflicient fundi have not 
been allocated for their conservation and preservation 
during the last three years; and 

(d) if so, the details thereof and the at8pS takenl 
funds proposed to be allocated for their preservation 
during the current year, State-wise? 

THE MINISTER OF TOURtSM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) Vea, 
Sir. The inventory of the Centrally protected monuments 
of the Archaeological Survey of India is available in the 
Parliament library. 

(c) and (d) The Archaeological Survey of India 
protects 3606 monuments and sites through out India. 
The statement of allocation of funds and expenditure for 
the last three years is given in Statement-I. The aHotment 
for current year is given in Statement-II. A higher 
budgetary allocation would aaaist the Archaeological 
Survey of India in discharging Ita mandate. 

The National Culture Fund set up by Government 
envi8agea that individuals, community and corporate 
entities can contribute towards "818ting the ASI in 
structural conservation and provision of amenities around 
the monuments. A MoU in respect of the Humayun'l 
Tomb i8 already under execution. The ASI has allo 
identified 34 monuments for upgradatlon. 

State wise allocation and expenditure for the maintenance of monuments during last three yea,. 

S. No. StatelUnion Territory 1997-1998 1998-1999 1999-2000 
Rupees Rupees Rupees 

2 3 4 5 

1. Andhra Pradesh 8,393,000 8,498,038 12,340,000 

2. Assam 3,182,729 3,278,037 6,205,661 

3. Arunachal Pradesh 

4. Bihar 13.667,300 6,091,473 11,589,951 

5. Delhi 26,100,000 34,198,128 30,048,689 
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2 3 4 5 

6. Daman & Diu 2,370,132 1,591,791 2,025,000 

7. Goa 3,291,000 2,456,771 4,735,000 

8. Gujarat 5,918,855 7,295,718 7,963,075 

9. Haryana 8,113,353 7,320,093 6,321,837 

10, Himachal Pradesh 4,251,424 8,183,658 10,575 .. 016 

11. Jammu and Kashmir 7,379,000 7,799,992 9,600,000 

12. Kamataka 16,744,275 17,112,209 25,212,000 

13. Kerala 4,578,000 5,400,329 5,067,937 

14. Mlldhya PradeIh 14,344,901 14,217,372 18,899,884 

15. Maharashtra 8,147,000 15,301,025 13,900,000 

16. Manlpur 393,790 

17. Meghalaya 98,781 

18. Nagaland 219,518 1,470,828 266,222 

19. Orissa 3,751,680 5,078,001 10,800,000 

20. Pondicherry (U.T.) 258,464 568,633 180,219 

21. Punjab 7,638,670 3,742,972 3,903,915 

22. Rajasthan 17,300,000 12,200,000 16,100,000 

23. Sikkim 1,487,186 24,995 3,020,000 

24. Tamil Nadu 10,077,240 8,810,025 11,057,025 

25. Tripura 698,952 583,476 2,120,830 

26. Uttar Pradesh 28,357,890 31,709,672 37,000,000 

27. West Bengal 9,791,000 6,964,453 10,000,000 

S""""nt-ll 2 

Allocation for the year 2000-2001 
5. Delhi 300.00 Lakh 

S. No. State/Union Territory 6. Daman & Diu 20.91 Lakh 

2 7. Goa 51.25 Lakh 

1. Andhra Pradesh 117.00 Lakh 8. Gutarat 92.59 Lakh 

2. Assam 113.94 Lakh 9. Haryana 65.00 Lakh 

3. Arunachal Pradesh 7.62 Lakh 10. Himachal Pradesh 156.35 Lakh 

4. Bihar (Including Jharkhand State) 109.42 Lakh 11. Jammu and Kashmir 103.50 Lakh 
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12. Kamataka 208.00 Lakh 

13. Kerala 50.30 Lakh 

14. Madhya Pradesh (Including 
Chhatisgam State) 156.66 Lakh 

15. Maharashtra 153.35 Lakh 

16. Manipur 1.25 Lakh 

17. Meghalaya 0.55 Lakh 

18. Nagaland 3.50 Lakh 

19. Orissa 101.35 Lakh 

20. Pondicherry (U.T.) 2.00 Lakh 

21. Punjab 45.43 Lakh 

22. Rajasthan 165.00 Lakh 

23. Sikkim 53.50 Lakh 

24. Tamil Nadu 144.70 Lakh 

25. Tripura 19.27 Lakh 

26. Uttar Pradesh (Including 
Uttaranchal State) 376.00 Lakh 

27. West Bengal 130.45 Lakh 

SHRI P.O. ELANGOVAN: Mr. Speaker, Sir, I would 
like to inform the Minister that the protected monuments 
in Tamil Nadu like the Vellore Fort, Mamallapuram, the 
Gingee Fort need more financial assistance for renovation 
and conservation. Would the Govemment allocate more 
funds for the same on its own or from the National Culture 
Fund? I would like to know as te what steps the 
Government has taken to prevent vandalism and 
encroachment of protected monuments like Mamallapuram. 

SHRI ANANTH KUMAR: Firstly, this year we have 
provided Rs. 31 crore under the Plan expenditure for the 
upgradation and protection of various monuments. 
Secondly, regarding the various monumen18 and heritage 
sites in Tamil Nadu, I wish to inform the House that with 
the active co-operation of the hon. Members of Par1iament, 
and with the Special Purposes Vehicle of National Culture 
Food, we can pool in sufficient resources. We can di8cla 
this matter. 

SHRI P.O. ElANGOVAN: Why the Archaeological 
Survey of India is not using the income generated from 
the protected monuments like Taj Mahal for its 
developmental activities? 

SHRI ANANTH KUMAR: According to the princiP.Ies 
of public finance, whatever fee is collected from the 
monoment would go to the General Exchequer. The 
money for the development and other actIvIIIee of the 
monuments come from the Govemment of India. The 
Ministry has taken up this matter with the Rnance MinIstry 
for perusal. The view of the Ministry is that whatever is 
collected as fee from the monument should be converted 
into a Dedicated Fund, and the same would be pooled 
back for the developent of various sites of Archaeological 
Survey of India. . 

{Translation} 

SHRI CHINMAYANAND SWAMI: Mr. Speaker, Sir, 
through you I would like to know from the hon'bIa Minister 
whether the voluntary organisation or company desirous 
of maintaining the archaeological sites which the 
Government is not being able to do for want of funds or 
economic constraints wiD be allowed to do so? 

SHRI ANANTH KUMAR: Mr. Speaker. Sir, hon'ble 
Minister of Petroleum and Natural Gas Shri Ram Naik 
has just promised an investment of Rs. 25 crore from 
Indian Oil Corporation to National Fund for Culture. Private 
companies, educational Institutions can also come forward 
to preserve and maintain such historical sites through 
National Fund for Culture. NGO's can also come forward. 

SHRI SATYAVRAT CHATURVEDI: Mr. Speaker, Sir, 
I want to draw the attention of the House towards the 
fact that many sites of archaeological Importance are 
being maintained and preserved. But as I had raleed the 
issue through a question during the last session also 
that the chemicals being used for cleaning the monuments 
and the process of cleaning itself, is leading to the 
damage of monuments and also affecting the quality and 
existence. 

I want to know whether. an inquiry has been 
conducted in this regard and also any new method has 
been developed for the beUer maintenance of these 
monuments so that they do not wear out and are not 
damaged? Whether you have taken any action in this 
regard? If not, whether such an action is being 
considered? 

SHRI ANANTH KUMAR: Mr. Speaker, Sir, hon'ble 
Member had raised the issue last time also. We are not 
using any chemical which are harmful to the monuments. 
If you can mention specific C8888. . . . (/nterruptions) 

SHRI SATYAVRAT CHATURVEDI: Last time I had 
told you about Kha;uraho. . .. (/menuptJons) 
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(English) 

MR. SPEAKER: This is the problem. Once you have 
asked the supplementary, you have to yield for the 
Minister's reply. Then, you can ask a question. You are 
obstructing the Minister when he is giving the reply. 

(Translation) 

SHRI ANANTH KUMAR: We have a National 
Laboratory for conservation. We use only that Chemical 
and conservation methodology which is developed by their 
research. 

(English) 

SHRI G.M. BANATWALLA: Mr. Speaker, Sir, very 
recently, there has been a hike in the fees for entry into 
these monuments which have created certain problems. 
For example, in Taj Mahal in Agra, the fee is also 
expected to be collected from those people who go to 
the mosque there to offer their prayers. Now, this levying 
of the tees from those who go to the mosque to offer 
their prayers is rather unfair and unjust. 

Now, if you say that these people are exempted, 
then what is the mechanism by which they can be 
exempted? If it is the point that they are to be identified, 
then, it is very difficult to identify the persons going inside 
the monuments to offer their prayers and others. 

MR. SPEAKER: This question is not about collection 
of fees but preservation of the monuments. 

SHRI ANANTH KUMAR: Sir, as you have rightly 
pOinted out, this question does not purport from the main 
question. 

MR. SPEAKER: Yes. 

SHRI ANANTH KUMAR: But in Taj Mahal, special 
arrangements have been made for Muslim brethren who 
want to offer Namaaz in the mosque which is near Taj 
Mahal. There is a special entry. There is a special 
provision. No monument fee is being collected from them. 

SHRI B. VENKATESHWARLU: Sir, among these 
3,606 monuments and other sites which are protected in 
the country, I think, several monuments are under 
encroachments and disputes. We had the opportunity of 
visiting most of these areas. These encroachments and 
the disputed sites have not been cleared in the recent 
put. Steps are also not being taken adequately to clear 
these spots. 

In addition, the security part of it is also not quite 
adequate in most of the monuments. When questioned 
with the respective staff there, it has been said that the 
dedicated fund that is being utilised pooled and distributed 
elsewhere. 

Is the Govemment thinking in terms of aHocatingat 
least a part of the fee collected at a particular monument 
to the same monument for its maintenance because in 
view of their importane, the higher collection will be there 
in certain monuments? Will it be there? 

The other part of my question is that 1he Borra Caves 
and the Golconda monuments in Andhra Pradesh are 
not being adequately protected. 

I would like to know whether the Govemment is 
contemplating any plan to protect these particular 
monuments in Andhra Pradesh. 

SHRI ANANTH KUMAR: There are 3606 monuments 
under the Archaeological Survey of India in the entire 
country. There are more than 20,000 monuments under 
the patronage of the State Governments. For these 
monuments, we are giving Watch & Ward facilities and 
there are 3463 monument attendants. We have taken 
671 private security guards to be deployed in 26 important 
protected monuments also. 

I would like to place before this august House that 
there have been 298 reported encroachments in various 
monument sites, and through legal action, we have got 
the encroachments removed in 14 monuments. It is an 
on-going process because we haw to go to the court 
of law, we have to go to the District Magistrate and all 
that. 

In one more question, 1he hon. Member has asked 
whether the monument fee collected in that monument 
can be dedicatedly used 10r ·that monument only. 

PROF. UMMAREDDY VENKATESWARLU: At least 
a part of it. 

SHRI ANANTH KUMAR: I have already said that 
according to the principles of public finance, whateYer is 
coMected from an attached office of the Government of 
Indie:-ArohaeoIogicaJ Survey of India is an attached office 
of the Government of India will be remIlted to thegeneraJ 
exchequer, and through the Budget it will come back to 
us. Therefore, we are making a plea to the hon. Finance 
Mlntater that as a dedicated road fund whatever is being 
colJected fmm the monument fee shoUld atso be dedicated 
to the upgradation of monuments only. 
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Finally, with regard to the two monuments, that is 
Borra and Golconda, there is a lot 01 development in 
Gotconda, where land seeping and gatdening has been 
done. Golconda has become ITlOf8 lush and green and 
looks beautiful. We are taking adequate care of it. 

PROF. UMMAREDDY VENKATESWARLU: What 
about Borra caves in Vizag? 

MR. SPEAKER: Hon. Minister has already given an 
elaborate reply. 

SHRI TRllOCHAN KANUNGO: Sir, nearly 30 kms. 
around the Konartt Sun Temple or the Black Pagoda in 
Orissa, particularly in Prachi Valley Area, a number of 
ancient monuments have not yet been identified and 
registered. I would like to know from the hon. Minister, 
whether the Govemment will take steps to identify, 
register, protect and presreve such important monuments 
in Prachi Valley Area. 

SHRI ANANTH KUMAR: Sir, actually this inventory 
is being prepared at the aft-India level. Up to 1997, this 
inventory of all the monuments was being prepared 
circlewise. We have got 18 circles and two mini-circles. 
These circles usually keep the inventory. In 1998, we 
appointed a Committee under two former Directors-General 
of Archaeological Survey of India. Now that the inventory 
is being made at the all India level, the circle which 
constitutes Orissa will take care of it. 

SHRI TRllOCHAN KANUNGO: Will the han. Minister 
kindly revise it? 

SHAI ANANTH KUMAR: It is an ongoing process. I 
think, in the next one-and-a-ha" years, we will be 
completing this project. 

SHAI TRllOCHAN KANUNGO: WID the hon. Minister 
take into account particularly the Prachi Valley Area? 

SHRI ANANTH KUMAR: Every monument which Is 
under the protection of the Govemment of India is being 
taken care of. All the 3606 monuments will corne under 
this. 

SHRI TRllOCHAN KANUNGO: h is beyond that. 

SHRI ANANTH KUMAR: The thing is that there are 
thousands of monuments which belong to the State 
Governments . ... (lnterruptions) 

SHRI TRllOCHAN KANUNGO: Even they are not 
under the State Governments. But they are very important 
monuments. 

MR. SPEAKER: Hon. MiniIter, If you address the 
Chair, you can avoid all these confrontations. 

SHRI ANANTH KUMAR: Sir, the thing is that now 
there are listed monuments under the CentraJ Government 
and the State Governments. There are other rnonumenta 
which are not listed under the State Governments as 
wall as the Central Governments, but we are going to 
take a view regarding them. 

[Translation] 

SHAI BISHNU PADA RAY: Mr. Speaker, SIr, fund 
allocation has been made for monuments located in all 
the States but no allocation from central fund has been 
made for only cellular Jail of Andaman and Nicobar 
islands which has been recently declared a national 
monument. I want to uk hon'bIa Minl8ter whether funds 
would be aHocated for this monument? h needs to be 
repaired by the Archaeological Survey of India. Will he 
aHend to that? Cellular Jail needs to be repaired 
immediately. Will he take action in this regard? 

{Eng/ish] 

SHRI ANANTH KUMAR: Sir, Cellutar Jail is an 
historical monument. The MinIstry of Tourism and Culture, 
Government of India will take adequate care of it. I win 
assure that to the hon. Member. 

SHRI T. GOVINDAN: Sir, I want to know from the 
han. Minister about the real poeItIon of the BeaJde Fort, 
which is one of the greatest national monuments existing 
in Kerala. Now, there is a tourism project namely, BRDC. 
Many tourists from allover India and abroad a.. viIIting 
it. What is the quantum of amount that the Central 
Government has given for the development and 
preservation of the Beakle Fort and the development of 
BRDC tourism project? 

SHRI ANANTH KUMAR: I can supply the infonnatlon 
to the hon. Member. 

MR. SPEAKER: Now, SM Rameheth Thakur. 

SHRI M.V.V.S. MURTHI: Sir, kindly aJIow HaH-an-
Hour discussion on this subject. There are many issues, 
which have to be dealt with. Tourism is going to be a 
major industry. . .. ( Interruptions) 

MR. SPEAKER: Already HaH-an-Hour is coming to 
an end. 

SHRI ANANTH KUMAR: Mr. Speaker, Sir, I am ready 
for HaJf-an-Hour diecleeeion on this ie8ue . ... (IrrterrupIioM) 
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MR. SPEAKER: It has already taken HaH-an-Hour. 

SHRI M.V.V.S. MURTHI: Sir, this is an important 
subject. . .. (Interruptions) 

/Translation] 

SHRI RAMSHETH THAKUR: Mr. Speaker, Sir, hon'ble 
Minister had allocated Rs. One crore 39 lakhs last year 
for maintenance of the monuments and important sites 
of Maharashtra and for the year 2000-2001. Rs. 1.53 
crore has been allocated. But the number of important 
sites have not been mentioned for which allocation has 
been made. I want to know that from hon'ble Minister. 
There is an important place near Mumbai called Elephanta 
which was earlier known as Oharapuri. It attracts many 
tourists. Therefore more attention needs to be paid to 
that monument. For the last few days, it had no electricity 
or water. I want to know by what time electricity and 
water supply will be restored by Central or State 
Government since it is affecting revenue earning as well 
as the tourists. 

SHRI ANANTH KUMAR: I will immediately take action 
to restore electric and water or supply to Elephanta caves 
and its maintenance. Allocation from National Culture Fund 
for the development of heritage of Maharashtra is under 
consideration. 

[English] 

MR. SPEAKER: Now, O. No. 162. Shri P.R. Khunte. 

[Translation] 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, it will be 
better if Question No. 162 and 163 are clubbed together. 

[English] 

MR. SPEAKER: If the hon. Members agree, then 
O. Nos 162 and 163 can be clubbed together. 

SEVERAL HaN. MEMBERS: Yes. 

MR. SPEAKER: Now, Shri P.R. Khunte. 

[Translation] 

New Textile Policy 

"162 SHRI+P.R. KHUNTE: 
SHRI G.S. BASAVARAJ: 

WHI the Minister of TEXTILES be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned "Garment Sector 
opened to foreign investors" appearing in 'The Hindustan 
Times' dated November 3, 2000; 

(b) if so, the reaction of the Government thereto; 

(c) whether the Government have announced the New 
Textile Policy to boost the Textile Industry; 

(d) if so, the salient features of the policy; 

(e) the benefits likely to accrue to textile industry 
and workers thereform; and 

(f) the extent to which export target and employment 
opportunities have been envisaged in the New Policy? 

[English] 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) to (f) A statement is laid on the Table of the 
House. 

StBtement 

(a) and (b) Yes Sir. Envisaging that the clothing 
sector is poised for radical changes in the emerging 
international trading environment, the National Textile 
Policy 2000 provides for de-reservation of the garment 
industry. It is expected that this measure will attract larger 
investments including foreign investments. 

(c) to (f) Yes Sir, the Govemment have announced 
the National Textile Policy-2000 (NTxP-2000). The Policy 
redefines the goal and objectives and focuses on strategic 
thrust areas so as to strengthen the Textile Industry and 
make it globally competitive, by facilitating and enabling 
technological upgradation of all manufacturing segments 
of the industry; increase in the raw material base by 
emphasis on productivity and quality; integrated human 
resources development, with special attention to those 
working in the de-centralised and the traditional sectors; 
attention to product diversification with a strong multi-
fibre base and innovative marketing strategies; and a 
major thrust on exports. The target for textiles and apparel 
exports is US$ 50 billion by 2010 with garments 
contributing US$25 billion. While no specific figure ~ 
been projected, the policy aims to increase sustainable 
employment through the growth of the industry. 

[English] 

CiosurelRevlv81 of Lou Making N.T.C. Mills 

"163. • SHRI K.P. SINGH OEO: 
" SHRI RAJESH RANJAN ALIAS PAPPU 

YADAV: 

Will the Minister of TEXTILES be pleased to state: 

"The Membefs were not present in the House. 
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(a) whether attention of the Government has been 
drawn to the news-item captioned, "NTC Ki Ghate Wali 
Millen Band Ki Jayengi" appearing in 'Jansatta' dated 
September 5, 2000. 

(b) if so. the names of mills likely to be closed, 
State-wise; 

(c) the names of mills identified for revival and the 
details of their revival package, miH-wise; 

(d) the number of workers affected due to closure of 
mills and steps to be taken for their rehabilitation, MiII-
wise; 

(e) whether the Government had any dialogue with 
the trade unions to explore ways to modemise the mills 
and to make them operational; 

(f) if so, whether the Govemment have any talks 
with the financial authorities concerned to improve the 
financial position of the mills by way of waiving loans 
etc; 

(g) if so, the details thereof; 

(h) whether the Govemment have any proposal to 
set up a mill for making cloths, carpets and mats from 
Jute; and 

(i) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) to (i) A statement is laid on the Table of the 
House. 

Statement 

(a) Yes Sir. 

(b) and (c) Govemment have decided that in case of 
the 8 sick subsidiaries of NTC, a unit-by-unit approach 
will be adopted and all revivable units win be revived 
and non-revivable mills will be closed down after making 
available attractive VRS to the workers. Mills to be closed 
or revived wiD be decided by BIFR after examining the 
viability of each unit. 

(d) Does not arise at this stage. 

(e) The issue was di8cusaed with trade W1ion8 and 
the Industry in the Tripartite Industrial Committee on 
Cotton Textiles held on 5.7.2000. 

(f) and (g) NTC has requested BIFR to direct .the 
financial Institutions to agree for a one-time settlement of 
their dues. 

(h) and (i) No Sir. 

[Translation} 

SHRI P.R. KHUNTE: Hon. Mr. Speaker, Sir, the 
Indian shops are flooded with fOreign clothes. Owing to 
the intensive export campaign adopted by the foreign 
companies to target our market. our textile industry is 
getting adversly affected and we are not paying attention 
towards Swadeshi. We are fully concentrating to promote 
foreign goods and clothes. It has been S3 years since 
our independence. Mahatma Gandhi, though no more 
among us, was the one to recognise the true potential of 
Swadeshi. He had also launched a movement to bum 
the foreign made clothes and other articles. 

MR. SPEAKER: You are giving a speach. Whether 
you won't ask the supplementary? 

SHRI P.R. KHUNTE: I am not delivering speech. 
am asking the questions related to my supplementary. 
Today when Mahatma Gandhi is no more, he has been 
turned into an object of worship. He is remembered only 
on 2nd October and for the rest of the time, we tend to 
forget him. It is a very serious matter and it should not 
be taken lightly or in a humorous tone. Today the 
economy of the entire country is being ruined which is a 
matter of concem for the entire country. I wouid like to 
know from the hon. Minister as to whether the new textile 
policy would promote our textile industry or cottage 
industry? Our hon. Minister is a very sensible Minister 
and I am very well aquainted with him. Kosa is produced 
in very large quantity in the newly created Chhattisgarh 
State and it is well known throughout the country for it. 
I would like to know from the hon. Minister as to whether 
he wIH try to set up handloorn industry in Sarangarh 
headquarters? 

SHRI KASHIRAM RANA: Mr. Speaker, Sir. the hon. 
Member has pointed towards the large scale availability 
of foriegn clothes in Indian market. The Government alao 
is very concerned over the development and it is taking 
steps to reduce the import of foreign clothes to the 
maximum possible extent. Besides. the purpose of newly 
fonnulated Textile Policy. 2000 is also to promote the 
manufacture of good quality yam and In tum good quality 
cloth Md garments and ensure its coneurnption in Incian 
marut it8eIf to meet its growing demand. India is a huge 
maltl:et with • population of a billion. The foreign textile 
industry has its eye on the Indian market. Hence. the 
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Government also want that good quality cloth should be 
manufactured in the country under the new Textile policy. 
Not only this, it also seeks that textile industry should 
also meet the demand of our countrymen besides 
exporting it for Indian made cloth is in much demand in 
the foreign market. Presently, we are earning 
approximately 14.32 billion dollars i.e. Rs. 60,000 crores 
through the export of our textiles. There is a further scope 
to expand it and hence the Govemment intend to increase 
export in this sector. The increase in export will naturally 
lead to the spurt in employment. 

I would like to add one more point. By 2004, our 
multi fibres agreement will be phased out. After this, the 
textile market or any other market will enter totally free 
regime and no country will be able to maintain any 
restrictions regarding exports and imports. Hence it was 
very necessary to formulate a new Textile policy for 
making textile industry more competitive and therefore 
we have formulated it. 

As far the Question of increasing Kosa production in 
Chhattisgarh is concemed. We will certainly accept any 
proposal regarding sericulture activity forwarded either by 
the State Govemment or by any parliamentarian. Provision 
regarding handloom industry has also been made under 
the new Textile policy which seeks to provide protection 
to the handloom industry besides including a host of other 
schemes for growth of the industry and the welfare of 
the weavers. 

SHRI P.R. KHUNTE: Mr. Speaker, Sir, I would like 
to ask second supplementary from the hon. Minister as 
to whether the Government of India have made any 
provision to promote the export of clothes manufactured 
by cottage industry under the new Textile policy? 

SHRI KASHIRAM RAN A: Mr. Speaker, Sir, the 
Govemment has been trying not only improve the cottage 
industry, handlooms and other similar areas but is also 
trying to strengthen it through making provision for setting 
up of wearing centres to promote the export of goods 
manufactured by these lnduatrie. in this er. of 
globali&ation and modernisation. 

[English] 

SHRI G.S. BASAVARAJ: The silk industry is one of 
the important ·industries that comes under textiles. 
Unfortunately in Kamataka, a majority of the agriculturists 
are feeling very bad about the wrong import policy. Nearly 
50 lakh people depend upon the .lIk Industry In 
Kamataka. 

About two years back we selling silk at the rate of 
Rs. 150 per kg of cocoons. It has been reduced to 
Rs. 60 to Rs. 65 per kg. Unfortunately, every agriculturist 
is going to give up this sericulture. In time, the reelers 
and also the weavers not only in Kamataka but all over 
the country are feeling very bad. 

According to the new textile policy, the objectives of 
the strategic pOints are technological upgradation, 
enhancement of productivity, quality consciousness, 
likewise improvement of exports and so on. Unfortunately 
under the wrong policy of imports, every year China is 
going to dump raw silk on this country. In this manner, 
what action is the Govemment going to take to curb the 
import of raw silk just to benefit the agriculturists not 
only in Kamataka but allover the country? 

SHRI KASHIRAM RANA: So far as the import of silk 
is concemed, I have to say it very clearly say the 
Govemment's import policy is not a wrong policy. Because 
the country's demand of silk is nearly 24 thousand to 25 
thousand metric tonnes while our production of silk is 
merely 14,000 or 15,000 metric tonnes. 

SHRI G.S. BASAVARAJ: If you give encouragement 
to the agriculturists we will be able to produce 16,000 
metric tonnes .... (Interruptions) 

SHRI KASHIRAM RANA: I am coming to your point. 
my leamed friend, bear with me. 

So, there is a gap of ten or eleven thousand between 
the demand and supply. The Govemment of India is also 
trying to increase the production of silk and the sericulture 
activity, and our Central Silk Board also is trying to 
increase the production of silk. So, there are so many 
programmes and schemes going on and I think that within 
a short time, the country will be able to produce the silk 
required by us. But because of this gap, there is a 
necessity - that is the need of the hour - to meet the 
shortage of silk. So, the Government has decided to 
import. not to adversely affect our reelers or the people 
involved in the sericulture activity. It is done only to meet 
that gap in the shortage of silk. 

[Translation] 

SHRI SHARAD PAWAR: 70 per cent of the cloth is 
manufactured under the powerloom sector in textile 
inudstry. Today, the powerloom sector is in very bad 
condition. 80 per cent powerloom sector is ctosed. I would 
like to know as to what steps are being contemplated by 
the GoYernment to provide assistance or relief to the 
powertoom sector"? 



17 AGRAHAYANA 9, 1922 ($aka) 18 

SHRI KASHIRAM RANA: Mr. Speaker, Sir, I donot 
agree with what the hon. Member has said that the 80 
to 90 per acent of powertoom sector is closed. But I wiD 
certainly accet that the powerloom sector is not hmctioni1g 
in the way it shOUld. Even, at present the production of 
fabric and cloth is increasing at a rate of 8 to 9 per 
cent. Not only this, export is also growing at a rate 10 
to 11 per cent. Despite all this, the Govemment have 
formulated the schemes like cluster schemes under the 
new Textile policy for the modemisation and upgradation 
of the powerloom sector. We have also tried to include 
the small powerloom units into clusters by upgrading them 
technologicaUy and economically through making provision 
in this regard under the new textile policy. 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, textile 
industry is the oldest industry in our country and when 
we talk about this industry it also covers the cotton, juite, 
silk industries, composit mills, powerlooms, handloom etc. 
under it. It also covers the aspects of textile export, issues 
related to new technology and those related to NTC mills, 
its landed properties and the future of the workers working 
in it. Hence I would like to know from the Govemment 
as to whether all these aspects have been/are likely to 
be included in the new textile policy? It is also imperative 
to take into account as to how an issue which has been 
left out from being included in the new Textile policy can 
affect it. I would also like to know as to by when you 
are going to formulate this new policy and whether or 
not you will take it up in the House to discuss it? 

SHRI KASHIRAM RANA: Mr. Speaker, Sir, new 
Textile policy has been announced a few days back. But 
we can certainly hold discussion in the House over it, if 
the House wants and it should be discussed. 
... (/nterruptions) I am also in favour of holding discussion 
for the textile industry is the one which provides 
employmentiO two crore peopte, besides earning a foreign 
exchange to the tune of approximately Rs. 6000 crore 
for the country. As we have to compete in terms of 
production also, hence we will certainly welcome the 
'Suggestions put forth by the hon. MPs in this regard. As 
far as the question of powerloom and handIoom sectors 
the issue of NTC milia as pointed out by the hon. Member 
is concerned, cabinet has recently approved an approach 
for it and have referred the issue to BIFR. Today out of 
a total of 119 mills, 25 are fuUy functional and 50-51 
mills are functioning partially. 

[Translation] 

With a view to find out unitwise viability of closed 
textile mills, the Committee of Experts from amongst 
Textile Research Association would prepare a report with 

regard to revival of maximum mils and place It before 
BIFR. We are ready to racommiaaion as many milia as 
I'8COmfI'I8nded by BlFR. I would aIeo like to RIll that first 
time in the history of NTC and SIC, we have decided to 
revive two textile mills at a cost of Rs.211 cront8. For 
the first time, the Govemment of India has paid attention 
towards the workers. Now the DhariwaJ and Lalimll mOl 
of BIC wIH run smoothly and the WOftcer would be able 
to woft( whole-heartecly. 

KUNWAR AKHILESH SINGH: Sir, through you, I 
would like to ask hon'ble Minister that Ganesh Sugar Mill 
which was functioning under NTC in my Parliamentary 
Constituency, district Maharajganj has been closed for 
the last six years. The Govemment have hMded It over 
to BIFR. Two proposals regarding revival of this sugar 
mill have been received from private sector. One such 
proposal is from JVG Sugar Mill, Ganaura, NIchIoI, district 
Maharajganj. Would the hon'ble Minister like to tell as to 
whether the Govemment will hand over the mill to the 
private parties from whom such proposals have been 
received if NTC is not in a position to revive these sugar 
mills? 

SHRI KASHIRAM RANA: Sir, as far as Ganesh Sugar 
MiD, which is under NTC and the case pertaining to which 
has been referred to BIFR, is concerned, the Govemment 
have definitely received a propoaal relating to It. The 
Govemment would surely consider the proposal received 
regarding any mill which is not viable for revival or which 
cannot be reviVed . ... (lnterruptions) 

[English] 

MR. SPEAKER: I think the Minister is going to lay 
the New Textile Policy today. Hon'ble Members can go 
through that. Now we go to Q. No. 164. 

... (Interruption., 

[Translation] 

KUNWAR AKHILESH SINGH: Sir, I would like to 
ask hon'ble Minister whether the Govemment agree with 
the proposal received from private sector and whether 
efforts will be made to obtain BIFR's consent in this 
regard? ... (InterruptiontJ) 

[English] 

MR. SPEAKER: Today the Minister is laying the New 
Textile Policy in the Hcn.u 1t8eIf, You can go through 
the contents of the New Policy also and then we can 
dIscuas It. 

..• (/nterruptionB) 
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[Translation] 

SHRI MOHAN RAWALE: Sir, I too would like to ask 
a question on same issue . ... (lnterruptions) 

[English] 

MR. SPEAKER: The Minister also has said that the 
Govemment has no objection to discuss the Textile policy. 

. . . (Interruptions) 

[Translation] 

SHRI MOHAN RAWALE: Sir, you may hold half an 
hour discussion on this issue . ... (/nterruptions) 

MR. SPEAKER: First you go through New Textile 
Policy. 

... (Interruptions) 

MR. SPEAKER: If necessary we will hold discussion 
on this issue. 

{English] 

MR. SPEAKER: Now Q. No. 164. Please co-operate 
with the Chair. 

Recovery of Dues 

*164. SHRI RAMJEE MANJHI: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of RAILWAYS to pleased to state: 

(a) the total amount Railways have to recover from 
various Oil Companies, Coal Companies and Private 
Companies etc. and the interest thereon; 

(b) the measures the Railways have taken or propose 
to take to recover tha1 amount with interest; 

(c) whether any responsibility has been fixed on 
officials for not recovering the amount; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (e) A 
statement is laid on the Table of the Sabha. 

Statement 

(a) The total amount of Recoverable Dues to end of 
September 2000 is Rs. 2748.84 Cr. from Oil Companies, 
Coal Companies, Power houses and State Electricity 
Boards, State Govemments, Local Self Govemment, other 
Public Sector Undertakings and Private Companies etc. 
Railways neither levy interest on their freight and other 
related dues nor pay any interest on refund and claims 
for compensation . 

(b) The measures taken by Railways to recover the 
dues include: 

(i) Railway outstandings are adjusted from dues of 
these defaulters. 

(ii) Pursuant to Governments decision on 7th 
February 1997 that the outstanding dues from 
State Electricity Boards and Power Houses as 
on 31.12.1996 would be adjusted from the 
Central Plan Assistance of the State 
Governments subject to certain limits, an amount 
of Rs. 116.93 Crores has been received by 
Railways. 

(iii) Ministry of Railways has approached Secretaries 
of the concemed Ministries, and Chairmen-cum-
Managing Directors of Public Sector 
Undertakings for early clearance of dues. 

(iv) The Chief Ministers have been addressed for 
their intervention in the matter of clearance of 
outstanding dues to the Railways from the 
Electricity Boards. 

(v) Regular coordination meetings are conducted 
with various Government Departments, Oil 
Companies and Private Companies at the 
Divisional and Headquarters leve" Officers at 
senior levels and Inspectors periodically contact 
major defaulting parties in this regard. In addition 
to above, a review will be made on issues 
relating to outstanding dues of Railways in 
December 2000, and a specific plan of action 
will be finalised in this regard. 

(c) to (e) The matter of recovery of dues is being 
pursued vigorously at all levels. Therefore fixing of 
responsibility on officials of Railways does not arise. 

[TranslBtion] 

SHRI RAMJEE MANJHI: Sir, I would like to know 
from hon'bIa Minister the details of outstanding amount 
of oil companies Coal companies, Power Houses, Sta1e 
Electricity Boards and local seH Govemment during the 
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year 1998-99 and 1999-2000. Also, apprise the House 
as to which official was contacted on which date aIongwith 
the names of the Chief Minister contacted and about 
follow up action taken. 

SHAI DIGVIJAY SINGH: Sir, as on 30th September, 
a recovery of As. 2700 cores is to be made, out of 
which maximum amount, of As. 996 crore is outstanding 
against Badarpur Thermal Power Station. As. 249 crore 
are outstanding against Punjab State Electricity Board, 
As. 131 crore against Delhi Vidyut Board, As. 85 crore 
against APSEB, As. 62 crore against Haryana State 
Electricity Board, As. 53 crore against National Thermal 
Power Corporation, As. 44 crore against Aajasthan State 
Electricity Board, As. 32 crore against Gujarat State 
Electricity Board, As. 31 crore against Maharashtra, 
As. 21 crore against Tamil Nadu, As. 15 crore against 
West Bengal, As. 13 crore against Uttar Pradesh, 
Rs. 8 crore against Damodar Valley Corporation, 
As. 5 crore against Madhya Pradesh, As. two crore 
against Bihar .. .. (lnterruptions) 

{English] 

MR. SPEAKER: Mr. Minister, I think all these things 
are there in the statement. 

[Translation] 

SHRI DIGVIJA Y SINGH: Since he has sought the 
information therefore I am providing it, moreover these 
details were not provided in the statement. Rs. 2 crore 
are outstanding against Assam Electricity Board, As. 1 
crore and 95 lakhs against Kamataka Electricity Board, 
As. 2 crore 86 lakh against Bihar Electricity Board. Thus 
in all it comes to around 1 thousand 781 crore rupees. 
Rest of the amount is outstanding against other companies 
and organisations. Thus in all, total outstanding amount 
is over Rs. 2700 crore. 

SHAI AAMJEE MANJHI: Which Special Action Plan 
has been formulated in December, 2000 as the issue of 
outstanding amount? 

SHRI DIGVIJA Y SINGH: Mr. Speaker, Sir, it is true 
that we have been making plans regularty to recover 
outstanding amount and uHirnatety common man gets 
affected by our plans. Tomorrow if we stop transporting 
coal, power supply will come to a haH. Hence we have 
conveyed our request to Chief Minister and some of the 
Chief Minister have even acted upon our request. The 
Chief Minister of Punjab took initiative in this direction 
and even paid Rs. 100 crore. We atways try to take It 
up at higher level. Late Kumaramanglamji is no more. 
Maximum amount is outstanding against Badarpur 

Electricity Board which is managed by NTPC. They 
promised to pay Rs. 500 crore, however, we have not 
received the payment as yet. We keep on holding 
secretary level meetings. In 1997, even hon'ble Prime 
Minister was requested in this regard. Thus whatever is 
possible, we do that. 

SHRIMATI JAYABEN B. THAKKAA: Mr. Speaker, Sir, 
whether any arrangement has been made for 
reassessment and recovery of outstanding amount? You 
have taken some steps and made a plan 

{English] 

for implementation of various schemes for pre-payment 
of freight. for carriage of coal. 

[Translation] 

It has been stated in the reply to me: 

[English] 

"Aailways neither levy interest on their freight and 
other related dues for pay any interest on refund and 
claims for compensation". 

[Translation] 

In this process, several people face difficulty In getting 
compensation. I would like to know whether any committee 
has been constituted for It's monitoring? 

SHAI DIGVIJA Y SINGH: Mr. Speaker, Sir, as hon'bIe 
Lady Member has stated, we don't charge interest on 
outstanding amount, similarly we don't pay interest either. 
We always carry out monitoring at Ministry level. If this 
issue is not resolved at Ministry level, a committee can 
be constituted at Secretary level to resolve this issue. 
We have put up this proposal too. 

[English] 

SHRI P.H. PANDlYAN: Mr. Speaker, Sir, last yerar 
the Minlter for Aailways convened a meeting of leaders 
of all parties in which she told that more than As. 5,000 
crore were yet to be realised from different Departments. 
Now, It is stated that dues are to be realised from private 
companies also. What are those companies? Does the 
Govemment take any action against a private company 
for realisation of dues? If no action is taken, then, they 
wiH file a winding up petition and the Govemment will 
not be able 10 realise its dues. AN are equal before law. 
If a citizen - a landlord or an occupant - is not able 
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to pay his dues in time, his line is cut. The same principle 
should apply to the private companies also. Why does 
the Govemment not take steps to recover dues, at least, 
from the private companies? 

SHRI DIGVIJA Y SINGH: Hon. Speaker Sir, as the 
hon. Member has correctly said, we follow the rules. But 
unfortunately, the dues are more in case of public sector 
than the private sector. If we compare the amount of 
dues, we find that Rs. 2,500 crore are due from the 
public sector whereas the amount due from the private 
sector altogether is around Rs. 200 crore. Individually, 
barring one or two no one is owing more than As. 1 
crore to us. So, it is very difficult for me to apply a 
uniform law. Unless we take action against public sector 
also, it will be very difficult for me to take action against 
the private sector. We have to apply law to both uniformly. 

{Translation] 

Report on Railway Reforms 

+ 
'165. SHRI Y.G. MAHAJAN: 

DR. RAMESH CHAND TOMAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether Dr. Rakesh Mohan Committee, set up 
ty the Government on railway reforms, has since 
submitted its report to the Govemment; 

(b) if so, the salient features thereof; 

(c) whether there is an urgent need for massive 
reforms in Railways in view of its mounting expenditure; 
and 

(d) if so, the concrete steps taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (d) A 
Statement is laid on the Table of the Sabha. 

(a) No, Sir, Rakesh Mohan Committee which was 
set up In December 98, is scheduled to submit Its final 
report by end of December, 2000. 

(b) Does not arise. 

(c) and (d) Reforms in Railways are a continuing 
process and on receipt of the Rakesh Mohan Committee 
report, further review will be made. 

SHRI Y.G. MAHAJAN: Mr. Speaker, Sir, I want to 
ask two questiOns. In some districts railway lines were 
constructed by the Britishers but in those areas there are 
no facilities. Toilet and water facility is not available there. 
From Pachora to Jamnagar there is one such railway 
line. I would like to know whether any attention has been 
paid towards that railway line in the report? My second 
question is that in Jalgaon there is large scale production 
of Bananas. . .. (Interruptions) 

MR. SPEAKER: Second supplementary will be 
allowed afterwards. 

SHRI DIGVIJA Y SINGH: Mr. Speaker, Sir, about the 
area which Rakesh Mohan Committee was entrusted to 
study that report has not yet been submitted. When report 
has not been submitted then how can I tell the House 
what is there in the report? 

DR. RAMESH CHAND TOMAR: Hon'ble Mr. Speaker, 
Sir, Rakesh Mohan Committee was constituted in 
December 1998. I would like to know whether any time 
limit was fixed for submitting Committee's report? If so, 
the time limit thereto? Part 'b' of my question is whether 
committe has submitted any interim report? If so, when 
it was submitted and what action was taken on it? Part 
'c' of my question is, if this report is not submitted by 
December, 2000 then whether the hon'ble Minister will 
extend its time limit? 

SHRI DIGVIJA Y SINGH: Mr. Speaker, Sir, hon'ble 
Member said that this Committee was constituted in 
December, 1998 and asked its time limt? Its time limit is 
December, 2000. Officials remain contact with them. But 
I am hopeful the report would be submitted by the end 
of December two thousand. 

DR. RAMESH CHAND TOMAR: I would like to know 
whether any Interim report was submitted? 

SHRI DIGVIJA Y SINGH: It is the entire report. 

DR. RAMESH CHAND TOMAR: I would like to know 
whether any report was submitted in between? 

SHRI DIGVIJA Y SINGH: No report was submitted in 
between. Time was given till the end of December 2000 
for submitting the entire report. I am sure the deadline 
wil be met. M tar as ex\enCing \he time limit is concerned 
no such proposal had been received from their side. It 
means the report would be submitted by 31st December, 
2000. 
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{English] 

SHRI BASU DEB ACHARIA: Sir, Dr. Rakesh Mohan 
Committee on Railway Reforms was appointed after a 
Seminar was held in the month of August, 1998 which 
was attended by a number of representatives from the 
developed countries. May I know the Terms of Reference 
of this Committee from the han. Minister? 

In 1984, a Railway Reforms Committee was 
constituted and that Committee also submitted its Report 
long back. I would like to know whether all the 
recommendations of Railway Reforms Committee headed 
by Dr. Pandey have been implemented. 

SHRI DIGVIJAY SINGH: Han. Speaker, Sir, as 
Shri Basu Deb Acharia has correctly said, the earlier 
Cor,rmittee was headed by Shri B.D. Pandey. I do not 
have the exact figure, and I do not know whether all the 
recommendations were accepted or not. They have made 
more than one hundred recommendations. 

SHRI BASU DEB ACHARIA: They have made a 
thousand recomendations and not one hundred. 

SHRI SOMNATH CHATTERJEE: He is giving the 
information. 

MR. SPEAKER: Ahhough he is having the information, 
still he is asking a supplementary question. 

SHRI DIGVIJA Y SINGH: If you are so keen about 
that, I can give that information to you. As far as the 
Terms of Reference' of Dr. Rakesh Mohan Committee 
are concerned, they are as follows: 

(i) to estimate the financing requirements of an 
expansion and upgrading programme for Indian 
Railways that would optimise the use of rail 
transport mode, and support the rail traffic 
growth; commensurate to the growth rate to the 
economy; 

(ii) to identify the sources of funding of the 
estimated investment over a 15-year period; 
the fiscal and policy measures needed for 
assessing the fund sources and priorities in 
investment; 

(iii) to study the models of strucutre and ownership 
of rail transport facilities devised and functioning 
in developed countries and recommend on their 
relevance to Indian Railways' requirements ~ 
as to facilitate the objective mentioned above; 
and 

(iv) to recommend suiIabIe regulatory anangementa 
that would facilitate orderly expansion of the 
system, promote the desired degree of 
competition and protect the uaers rights of 
quality service. 

{Translation] 

SHRI MANIKRAO HODLYA GAVIT: Mr. Speaker, Sir, 
through you. I want to know from the Minister .. my 
colleague Shri Mahajan asked, BrttI8h people laid railway 
lines many years ago and one auch rail line is Bhuswal· 
Surat railway line where fNery YMr railway traclca develop 
fractures and it results in train accIdenta. On all pauenger 
trains only 9-10 bogies are attached and there is no 
facility of toilet or water and are very old. I would like to 
know from the Minister whether any ICheme is there for 
Bhusawal·Surat rail line In his note. If 10, what action 
Railway Ministry is going to take to Improve it? 

SHRI DIGVIJAY SINGH: Mr. Speaker, Sir, hon'ble 
Members question is not related to Rak .. h Mohan 
Committee but I would like to tell the hon'bt8 Member 
that tracks develop rail fractures and resultant train 
accidents which used to take place have reduced new 
because Public sector Bhillai has started manufacturing 
better rail linea. Indian Railway and Steel Authority of 
India jointly had improved the quality and have started 
making better railway lines and shortcomings have been 
removed. Due to this reason there is reduction in 
accidents. 

Mr. Speaker. Sir, as far as the hon'ble Member 
mentioned about lack of water in trains. My submission 
is if he gives information about any specifiC line or train, 
we would try to make improvements. 

SHRI RAMSINH RATHWA: Mr. Speaker, Sir, trains 
which were earlier started by princely rulers and specially 
those which connected tribal areas have been 
discontinued by Department of Railways I would 11<8 10 
know from the Minister whether Government would try to 
restore those narrow gauge trains again? 

SHRI DIGVIJAY SINGH: Mr. Speaker, Sir, the Ministry 
is already seized of the laaue of narrow gauge trains 
raised by the hon. Member. I would HIte to inform him 
that orders have been Issued for restoring five such 
narrow gauge railway linea trains in Gujarat which were 
buitt by the princely rulers. Besides these narrow gauge 
trains rest coutd not be started till now tor the reason 
that speed was very slow and peopuIe used to give 
preference to road transport rather than going by train. 
We win also pay attention to other narrow gauge railway 
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lines if traffic has discontinued and make them operational 
again. 

SHRI RAMSINH RATHWA: Please tell which are 
these five railway lines. 

SHRI DIGVIJAY SINGH: I do not have the details 
but those five railway lines are in Gujarat. 

[English] 

leasing of 011 Raids to Private 
Sector Companlee 

+ 
·167. SHRI Y.S. VIVEKANANDA REDDY: 

SHRI ADHIR CHOWDHARY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have found several 
irregularities in awarding the lease of oil fields to some 
private sector companies during 1995; 

(b) if so, the facts and the details thereof; 

(c) whether demands have been made to probe into 
the leasing of oil fields to private companies by CBI; and 

(d) if so, the reaction of the Government thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI. RAM NAIK): (a) to (d) A Statement is laid 
on the Table of the House. 

(a) to (d) The awards of discovered fields to private 
parties under the first offer were audited by Comptroller 
& Auditor General (CAG) in 1995-97. In its reports CAG 
had made certain observations on reimbursement of past 
cost to Oil and Natural Gas Corporation (ONGC), not 
carrying out comparative economics of developing the 
fields under Joint Venture vis-a-vis ONGC development 
fields on stand-alone basis before taking decision on 
awards by Government, down-grading of reserves for 
Pann-Mukta fields for bid evaluation. freezing of cess and 
royalty and not providing a level playing field for National 
Oil Companies (NOCs). apart from procedural aspects 
on tender opening etc. Central Bureau of Investigation 
(CSI) instituted a preliminary inquiry and two Public 
Interest Litigations (PILs) were filed in the Delhi High 
Court in 1997 seeking to cancel the award of Panna 
Mukta field and to conduct an independent inquiry. After 

hearing all the parties and receiving report from the CSI 
on award of Panna Mukta field, the High Court in January, 
1999 dismissed the PILs. 

A Special Leave Petition (SLP) was filed in the 
Supreme Court in February, 1999 against the judgement 
of Delhi High Court. The Supreme Court after detailed 
hearing of the case dismissed this petition on 
19th October, 2000. 

The policy for offering of discovered fields for private 
partiCipation was reviewed by the Government in 1999 
and it was decided that in future the bids for such fields 
may be invited by the National Oil Cornpanies, ONGC 
and Oil India Ltd. themselves. 

SHRI Y.S. VIVEKANANDA REDDY: Mr. Speaker, Sir, 
through you I want to know whether the Government .has 
found several irregularities in awarding the lease of 
oHfields to some private sector companies during 1995; if 
so, the facts and the details thereof. 

SHRI RAM NAIK: Sir, a complaint was received by 
the CSI alleging some irregularities; and two Public 
Interest Litigations were filed in the High Court. One 
petition was by Centre for Public Interest Litigation, and 
another was by Dr. Wadhwa. The CSI submitted its report 
to the High Court. The Bench considered it. Finally the 
High Court Bench, consisting of hon. Justice Sabharwal 
and hon. Justice Gupta, dismissed the Public Interest 
Litigations in January, 1999. 

MR. SPEAKER: Shri Reddy, You may ask your 
second supplementary. 

SHRI Y.S. VIVEKANANDA REDDY: I have no other 
question to ask, Sir. 

MR. SPEAKER: There are no supplementaries on 
this question. 

National Judicial Commission 

+ 
·168. SHRI SUKDEO PASWAN: 

SHRI RAMANAIDU DAGGUSATI: 

WiN the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to refer to the reply given to 
Unstarred Question No. 3613 on April 17, 2000 regarding 
setting up of National Judicial Commission and state: 

(a) whether the Government propose to bring forward 
a legislation for setting up of a National Judicial 
Commission; and 
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(b) if so, the time by which the legislation is Hkely to 
be introduced? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) and (b) The Govemment is examing 8 
proposal to set up a National Judicial Cotnmission which 
would recommend judicial appointments in High Courts 
and the Supreme Court of India as also draw up a code 
of ethics for the judiciary. The metter is under examination. 
However, it is not feasible to indicate a time-frame by 
which a Constitutional Amendment Bill could be 
introduced. 

(Translation] 

SHRI SUKDEO PASWAN: Mr. Speaker, Sir, 
Govemment is examining a proposal to set up a National 
Judicial CommiSSion which would recommend judicial 
policies in High Courts and the Supreme Court of India. 
More Code of conduct would also be laid down for 
Municipal Corporations. I would like to know whether any 
time limit is fixed or not in this matter? Please give 
information. 

SHRI ARUN JAITLEY: Mr. Speaker, Sir, in reply to 
the question it is clearly mentioned that it is not possible 
to fix time limit at this juncture because proposal is being 
examined and when the time comes to bring necessary 
amendment in the Constitution it would be done. 

SHRI SUKDEO PASWAN: Mr. Speaer, Sir, what is 
the reason for not fixing time limit. And according to the 
suggestions received how much time does the 
Govemment have and what is the problem in fixing time 
limit, please elaborate . ... (lnterruptions) 

MR. SPEAKER: You are asking or Mr. Paswan is 
asking. 

DR. RAGHUVANSH PRASAD SINGH: Sir, he is not 
asking the question. Actual question is whether they will 
provide reservation to Scheduled Castes and Schedule 
Tribes? 

SHRI ARUN JAITLEY: On this issue it is necessary 
to elicit views of various sections of society. 
... (Interruptions) 

MR. SPEAKER: Mr. Athawale it is not the procedure. 
You please sit down. 

SHRI ARUN JAITLEY: As views of various sections 
of society are necessary on this issue and that exercise 
is on. Therefore, it is not possible to fix time limit. 

WRITTEN ANSWERS TO QUESTIONS 

{English] 

*166. DR. JASWANT SINGH YADAV: 
SHRI SURESH RAMRAO JADHAV: 

Will the Miniter of TOURISM AND CUTURE be 
pleased to state: 

(a) whether any Memorandum of Understanding h. 
been signed for restoration of Jamar Mantar and other 
monuments in the country; 

(b) if so, the details thereof; 

(c) whether there is any propoaal to sign MoU for 
restoration of monuments of Rajasthan; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (8) Yes, Sir. 

(b) The Archaeological Survey of India have 
concluded Memoranda of Undeltanding with the Age Khan 
Trust and the Oberoi Group of Hotels for upgradatlon of 
the garden, revival of water channels and illumination In 
respect of Humayun's Tomb, New Delhi and with 
MIs Apeejay Surrendra Private Limited for structural 
conservation, upgradation of the garden and illumination 
in respect of Jantar Mantara, New Delhi. 

(c) As of now there is no such proposal. 

(d) Question does not arise. 

(Translation] 

Coat of Naphtha 

*169. SHRI ZORA SINGH MANN: Will the Mlnlater 
of PETROLEUM AND NATURAL GAS be pIeued to .... : 

(a) whether the cost of Naphtha being imported by 
the Indian Oil Corporation is higher than the Naphtha 
being imported by the consumers direct; 

(b) if so, the facts and reuona therefor; 

(c) whether the power units of the country import 
Naphtha themselves which costs less; 

(d) whether the fertilizer industry has also requested 
the Government to allow them to Import Naphtha direct 
due to the same reason; and 
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(e) if so, whether the Government propose to review 
the cost factor involved in the import by the Indian Oil 
Corporation? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) to (c) Import of Naphtha for 
sale to consumers is not permitted under the EXIM policy. 
Hence, Indian Oil Corporation Limited (IOCl) is not 
importing Naphtha for sale to consumers. However, 10Cl 
acts as facilitating agency for import of Naphtha for 
consumption of Indian Petrochemicals Corporation Limited 
(IPCl). The cost of Naphtha imported by 10Cl as 
facilitating agency on behalf of IPCl has been in the 
range of US dollar 289.70 per metric tonne (Rs. 13,029) 
to US dollar 369.40 per metric tonne (Rs. 17,066) during 
the period May to November 2000. 

Dabhol Power Corporation Limited (DPCl) is the only 
power unit in the country that imports Naphtha for self 
use. The cost of Naphtha imported by DPCl has been 
in the range of US dollar 297.68 per metric tonne (Rs. 
13,375) to US dollar 377.70 per metric tonne (Rs. 17,450) 
during the same period. 

Thus, the cost of import of Naphtha by 10Cl is 
comparable with the coat of import of Naphtha by DPCL. 
The minor variations in coats are on account of foreign 
exchange fluctuations/quality of product. The costa of 
import represent the landed cost of the product inclusive 
of customs duty. It does not include any handling 
costa and sales tax which is payable on indigenous 
product. 

Year Jammu & Kashmir 
Number of tourists 

Domestic Foreign 

, 1997 

1998 

1999 

2000 
(Jan.-Oct.) 

4524286 

4878446 

4984773 

4892648 

21921 

25485 

26799 

17935 

(b) Providing safety and security to the tourists 

including pilgrims is the responsibility of the State 

Government concerned. However, State Govemmem of 

Jammu & Kaahmlr alia deploys tourist police for provicing 

assistance to the tourists. 

(d) and (e) Yes, Sir, The Fertilizer industry has 
requested the Government to allow them to import 
Naphtha directly. This request is not on account of higher 
costs of import of Naphtha by IOCl but on account of 
higler costs of indigenous Naphtha due to sales tax levied 
by the State Govemments. Sales tax is not leviable on 
imported Naphtha sold on high seas. 

[English] 

Tourists In Jammu and Kashmir' 

°170. SHRI PRABHAT SAMANTRAY: 
SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) the number of domesticlforeign tourists who visited 
different locations of Jammu and Kashmir State, 
particularly Mata Vaishno Devi and Amamath during each 
of the last three years and are expected to visit during 
the current year; and 

(b) the steps taken to ensure the safety and security 
of these tourists? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) According to 
the statistic provided by the Government of Jammu & 
Kashmir, the total number of visits of domestic tourists! 
pilgrims and foreign tourists in the State and at Mata 
Vaishno Devi and Amarnath during the years 1997 to 
2000 are as follows: 

Mata Vaishno Devi Amarnath 

. Number of Pilgrims Number of Pilgrims 

4434233 79035 

4622097 149920 

4668340 114366 

4412896 173334 

{Translation} 

LIcence for ExploratIon of CnKIe 011 And Gu 

°171. DR. SUSHlL KUMAR lNDORA: 
SHRI NAWAL KJSHORE RAJ: 

Wdl the Minister of PETROLEUM AND NATURAL 
GAS be pIeaaed to state: 
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(a) whether the Govemment are inviting proposal from 
companies so that it may issue them licences for 
exploration of crude oil field during November-December, 
2000; 

(b) if so, the total number of such fields for which 
the licences are likely to be issued for oil exploration; 

(c) the date on which the survey for identifying oil 
fields at these places was completed alongwith the 
estimated total oil reserves in these areas; and 

(d) the reasons for delay in issuing licences for oil 
exploration at these places? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) and (b) The bids for 
exploration of blocks under second round of New 
Exploration Licensing Policy (NELP) are expected to be 
invited before the end of December, 2000 after completing 
various preparatory activities leading to invitation of bids. 
It is proposed to offer for bidding around twenty five 
exploration blocks, onland, shallow water offshore and 
deep water offshore. 

(c) and (d) Exploration activities involving acquisition 
of new data, reprocessing/reinterpretation of the existing 
data form a continuous and ongoing process. The 
hydrocarbon potential of the above twenty five blocks 
can be assessed only after a discovery, through 
exploration. The exploration will start after the award of 
these blocks. signing of the Production Sharing Contract 
and grant of the Petroleum Exploration Ucence. 

[English] 

Mlulng of Ammunition Wagon 

'172. SHRI RAMCHANDRA PASWAN: 
SHRI RAMJIVAN SINGH: 

Will the Minister of DEFENCE be pleased to 
state: 

(a) whether a wagon load of high calibre ammunition 
despatched by the Jabalpur Ordinance Factory and meant 
for the Naval Annament Depot. Uran, remained undatecled 
in a railway yard of North Mumbai suburb for more than 
two years; 

(b) if so, whether the Government have made any 
inquiry in this regard; 

(c) if so, the outcome thereOf; and 

(d) the follow-up action taken by the Government 
thereon? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (al to (d) A wagon loaded with ~ CIIIIbef 
ammunition was dispatched by Ordinance Factory, 
Khamarla at Jabalpur to Naval Armament Depot (NAO), 
Karanja on 1-12-1997. On non-~ of consignment, 
NAD, Karanja took up the Issue of non-receipt of the 
consignment with the Chief Commercial Superintendent, 
Central Railway on 18-5-1998. On receipt of Information, 
Ordinance Factory, Khamaria also took up the matter 
with appropriate Railway authorities and a continuous 
follow up was made to trace the wagon. The wagon in 
question was finally received at NAD, KaranJa on 
7·9-2000. The marking on the wagon appeared to have 
been smudged owing to rain. The consignment was 
intact and there was no tampering. Its value was 
Rs. 14.29 lakhs. 

After this singular incident, a system has been 
introduced by which the consignor also keeps track of 
the wagon till It's receipt at consignee's end. However, 
an inquiry has also been ordered to fix responsibility. 

Partlclplltlon of PrlvN Sector In Melntenance of 
Monumente 

'173. SHRI ANANORAO VITH08A ADSUL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of TOURISM ANb CULTURE be 
pleased to state; 

(a) whether the Govemment propoee to hand over 
the maintenance of various monuments to private sector; 

(b) if so, the details thereof; 

(c) the steps takenlpropoaed to be taken by the Union 
Government in this regard; 

(d) whether any MoU has been signed by the ASI 
with the private sector in this regard; and 

(e) if so, the details thereof, monument-wise? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) No, Sir. 

(b) The National Culture Fund set up by the 
Government of India envisages that individuals, 
communities and corporate entities can contribute towardl 
assisting the Archeological Survey of India in structural 
conservation and in providing amenities around the 
monument. 
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(c) The Archaeological Survey of India have identified 
34 monuments for upgradation of facilities. 

(d) and (e) The Archaeological Survey of India has 
signed Memoranda of Understanding with the Aga Khan 
Trust for Culture and the Oberoi Group of Hotels for 
upgradation of the garden, revival of water channels and 
the illumination of the Humayun's Tomb, New Delhi and 
with the Apeejay Surrendra Hotels Private Umited for 
environmental development, structural repairs and 
illumination of Jantar Mantar, New Delhi. 

Ticket .... Tr.v .... r. 

·174. DR. RAMKRISHNA KUSMARIA: 
CH. TEJVEER SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) wtlether incidents of travelling without ticket have 
been increasing in some routes; 

(b) if so, the routesltrains identified where such 
incidents are on the increase; 

(c) the number of ticketleas travellers apprehended 
during 1999·2000, zone-wise; 

(d) the amount of penalty recovered during the said 
period; and 

(e) the steps taken to check ticketless travelling? 

THE MINISTER OF RAILWAYS (KUMARI MAMATA 
BANERJEE): (a) and (b) No, Sir. However, due to 
vigorous drive undertaken by the Railways, the number 
of persons apprehended travelling without ticket has gone 
up from 93.47 lakhs in 1997·98 to 111.10 lakhs in 1998· 
99 and 118.60 lakhs in 1999-2000. 

(c) and (d) The number of ticketless travellers 
apprehended during the year 1999·2000 and the amount 
of penalty recovered from them, zone-wise, is as under: 

Railway 

Central 

Eastem 

NQ. of ticketless 
traveNers 

apprehended 
(in lakhs) 

2 

19.94 

15.74 

Amount of 
penalty realised 

(in crores) 

3 

26.12 

14.39 

2 3 

Northam 33.82 37.78 

N.E. 8.78 10.56 

N.F. 1.93 2.74 

Southem 4.49 5.97 

South Central 8.65 15.82 

South Eastern 7.64 8.00 

Westem 17.61 22.34 

Total 118.60 143.72 

(e) Regular and surprise checks are conducted 
frequentty to check ticketlesslirregular travel in association 
with Railway Magistrates and Police. In addition, the Zonal 
Railways also conduct various special types of checks 
on specific dates and periods at various places and 
sections prone to ticketless travel. 

Security Checks by CISF Personnels 

·175. SHRIMATI SHYAMA SINGH: 
SHRI RAMCHANDER BAINDA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment have ordered freeze on 
the induction of CISF at airports across the country; 

(b) if so, the reasons therefor; 

(c) whether the Govemment have received complaints 
from VIPs about the security check by CISF personnel; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to 
ensure that VIPs are not harassed by CISF personnel at 
airports? 

THE MINISTER OF CIVIL AVJATION (SHRI SHARAD 
YADAV): (a) and (b) Performance of CISF already 
deployed at some of the airports is under review. It has 
been decided to put further induction of CISF at airports 
on hold till the review is completed. 

(c) and (d) Some complaints against the CISF 
personnel have been received from VIPs about 
discrimination In frisking, misbehaviour eIc. 
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(e) The CISF personnel have been instructed to be 
courteous and maintain polite behaviour while conducting 
security checks of a" air passengers. They have also 
been advised to keep good liaison about the movement 
of VIPs. 

Court of Inquiry Into Alliance AlrCraah 

*176. SHRI SHIVAJI MANE: 
SHRI RAM PRASAD SINGH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Court of Inquiry constituted to probe 
the Alliance Aircrash on July 17, 2000, has submitted its 
report to the Govemment; 

(b) if so, whether the Government have taken a 
decision to make the report available for the public 
scrutiny immediately after it is submitted to the 
Government; 

(c) if so, the details thereof; and 

(d) the action taken by the Govemment to implement 
its recommendations? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) No, Sir. 

(b) to (d) Do not arise. 

Allocation for Projects 

*177. SHRI ANANT GANGARAM GEETE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether ten per cent cut in the allocation of funds 
to a" the projects has been made; 

(b) if so, the reasons therefor; and 

(c) the manner in which the development work will 
be carried out without being affected by the cut? 

THE MINISTER OF RAILWAYS (KUMAR I MAMATA 
BANERJEE): (a) and (b) No, Sir. Regulation of plan 
expenditure as a cushion against possible shortfall in 
intemal resources is a regular exercise, which has been 
carried out this year also. The regulation however, shall 
be reviewed during the course of current year, should 
the improvement in expected resources take place. 

(c) Adequate care has been taken to ensure that 
projects targeted for completion during current year .... 
not affected for want of funda. 

"178. DR. V. SAROJA: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether there has been a demand at the AsIa-
Pacific Conference on "Tourism for persons with disabilities 
for promoting barrier free tourism"; and 

(b) if so, the details thereof and the steps taken in 
this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) Yea, Sir. 

(b) The ASia-Pacific Conference on Tourism for 
people with Disability took place in Bali, Indonesia from 
24 to 28 September 2000. The Conference, organised 
by the Community-based Rehabilitation Development and 
Training Centre, Solo, Indonesia, was co-sponsored by 
ESCAP, the Nippon Foundation and the indonesian 
Society for the Care of Disabled Children. The Conference 
adopted the Bali Declaration which envisages the 
promotion of barrier-free tourism for people with disabilltles. 
The recommendations made during the conference have 
been circulated to various Governmental and other 
organisations. 

[Translation] 

Revival Policy for Hendloom Sector 

"179. SHRI RAMDAS ATHAWALE: WHI the Minister 
of TEXTILES be pleased to state: 

(a) whether the Govemment have any policy for 
promotion and revival of handloom sector; 

(b) if so, the details thereof alongwith participation of 
the Union as well as State Governments therein; 

(c) whether the Govemment have taken any decision 
to give subsidy on transportation of ready material from 
the North Eastern States end other backward areas under 
Hancloom Development Scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RAHA): (a) and (b) Yea Sir. The development and 
promotion of handIoom sector is a continuous process. 
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Recently, Government of India have launched a new 
Scheme, namely, Deen Dayal Hathkargha Protsahan 
Yojana covering gamut of activities such as basic inputs, 
infrastructure, design input, strengthening of handloom 
organizations, marMtlng incentives, etc. to provide financial 
assistance in an integrated manner. The grant portion of 
the project cost is to be shared equally between Central 
and State Governments except In case of North Eastem 
States, Sikkim and State of J&K and proposals covering 
100% beneficiaries from SCIST Minority category, where 
it is 75:25. 

(c) and (d) In order to facilitate movement of finished 
producta to other parts of the country, transport subsidy 
is admissible under the new scheme to North Eastem 
States, Sikkim and State of J&K for transportation of 
products to their own outlets outside the State/approved 
site of exhlbltlonalfalra organized by the Office of the 
Development Commissioner (Handlooms), Ministry of 
Textiles subject to the condition that the population of 
the place to which it is transported has over 10 lakhs 
population. 

{English} 

Reflnerl.. In Joint lector 

·180. PROF. UMMAREDDY VENKATESWARLU: 
Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) the details of the private sector and jOint sector 
refineries in the oil sector that have sought permission 
for marketing of petroleum and diesel products; 

(b) whether the Government have outlined some 
minimum inveatment criteria for oil companies to enter 
marketing; 

(c) if so, the details thereof; 

(d) whether the criteria has been fuHiled by each 
applicant; and 

(e) if so, the reasons for delay in granting permission 
to them? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAlK): (a) to (e) The Govemment of 
India announced a road map for dismantling of 
Administered Pricing Mechanism (APM) in November, 
1997. The aforesaid announcement inter alia provided for 
grant of marketing rights for transportation fuels viz. Motor 
Spirit (MS), High Speed Diesel (HSD) and Aviation Tulbine 
Fuel (ATF) conditional on owining and operating refineries 

with an investment of at least Rs. 2,000 crore or oil 
exploration and production companies producing atleast 
three million tonnes of crude oil annually. Full de-regulation 
of Petroleum Sector is targetted from 1 st April, 2002 
onwards. 

The Government have received request from 
MIs. Reliance Petroleum Limited, MIs. Essar Oil Limited 
and MIs Mangalore Refinery and Petrochemical~ Ltd. for 
grant of marketing rights for transportation fuels. 

Out of these refining companies MIs. Reliance 
Petroleum Limited and MIs Mangalore Refinery and 
Petrochemicals Ltd. generally fuHiI the criteria for grant of 
marketing rights. Marketing rights will be granted after 
the APM is di8mantled. 

Government have already decontrolled all petroleum 
products except MS, HSD, ATF, LPG (DomestiC) and 
Kerosene (PDS). 

Alleged Cowardice Act. of Army Officer. during 
KIIrgll Conflict 

1766. COL (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether 40 officers and jawans are reported to 
be penalised for 'Cowardice' during Kargil conflict whereas 
the Army Chief totally absolves the top brass as published 
in the 'Outlook' weekly ma~ine dated October 2, 2000; 

(b) if so, whether the Commanders who not only 
escaped from Censure but also awarded by the 
Govemment; 

(c) whether the top leadership accuses the middle 
and junior level officers who led the battle and selectively 
targeted to cover up their failure; and 

(d) if so, the steps being taken to upkeep the morale 
of the middle ranking officers and jawans? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) Administrative/disciplinary action 
has been initiated against eight commissioned officers 
including one Major General, one Brigadier, one Colonel, 
one Ueutenant Colonel and four Majors and one junior 
commissioned offICer for various acts of .omissions and 
commissions during Kargil Operation. There is no case 
against any jawan. The morale of the ~ Army is as 
high, as ever. 
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(Translation] 

Development of GandhI IIemort.I 

1767. DR. SANJAY PASWAN: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Government have tilly plan to develop 
and expand the Gandhi Memorial at 50 Tees January Marg 
in . Delhi; and 

(b) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) Yes, 
Sir. The Gandhi Smriti and Darshan Samiti, which looks 
of Gandhi Memorial at 50 Tees January Marg has plans 
to redesign and expand the Martyr's Column where 
Gandhiji fell to assassin's bullet. 

{English] 

Anomalle. In Short Service Scheme of IAF 

1768. SHRI RAMSHETH THAKUR: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Govemment are aware of various 
anomalies in the Short Service Scheme of Indian Air 
Force; 

(b) if so. the details thereof; 

(c) whether the Govemment have since decided to 
rationalise the scheme to remove such anomalies; and 

(d) if so. the time likely to be taken to remove such 
anomalies? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) (a) Yes, Sir. 

(b) Anomalies are in the areas of training and terma 
and conditions, particularly, in reagard to period of initial 
engagement/extension, training duration/pattern and option 
for release/reserve liabilities. 

(e) Yes, Sir. 

(d) Necessary orders to rationalise the Short Service 
Commission Schemes are likely to be issued in the near 
future. 

(Translation] 

1769. SHRI MOHAN RAWALE: Will the MInIeter of 
SHIPPING be pleased to state: 

(a) whether the Government have formulated a 
comprehensive scheme to convert two shipping yards of 
public sector of the country into wortd level shipping and 
maintenance yards; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) No Sir. However, in order to ensure level playing 
field and to improve competitiveness of Central Public 
Sector Shipyards in the global market. Government has 
evolved 30% subsidy scheme on Shipbuilding orders, both 
domestic and export of ocean going vessels. Beside8, 
Shipping Companies placing order on such yards can 
also raise funds either from External Commercial 
Borrowings (ECB) or from Indian Financial Institutions. 
An interest differential subsidy is also admissible to the 
permissible extent, if funds are raised from Indian FInancial 
Institutions. 

{English] 

Freight RatM of Coel 

1 no. SHRI SUBODH MOHITE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is a big differences In the freight 
rates of coal movement in different zones of Railways; 

(b) if 80, the details thereof and the reuone therefor; 

(e) whether the Government propose to rationalise 
the rail freight rates for coal movement; and 

(d) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVUAY SINGH): (a) to (d) No Sir. 
The freight rates for Coal, varying at different dIMancea, 
are uniformly applicable over aH zonal railways. No fur1her 
rationalisation is necessary in this regard. 
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{Translation] 

Chaltyabhuml •• NatIonal Monument 

1 n1. SHRI JAI PRAKASH: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Govemment propose to convert the 
"Chaityabhumi" the monument of Baba Saheb Ambedkar 
in Mumbai into a National Monument; and 

(b) if so, the time by which a final decision is likely 
to be taken in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) The 
Government have decided to set up a Memorial for 
Dr. B.A. Ambedkar in Maharashtra. The modalities are 
being worked out. 

[English] 

Band ... -Gandhldhem Exp ..... 

1n2. SHRI KIRIT SOMAIYA: Will the Minister of 
RAILWAYS be pleased to refer to the reply given to 
Unstarred Question No. 3091 on August 10, 2000 
regarding Introduction of train between Bandra and 
Gandhidham and state: 

(a) whether the Bandra-Gandhidham Express has 
been started plying; 

(b) if not, the reasons for delay; and 

(c) the time by which the said train is likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (c) 96011 
9602 Bandra-Gandhidham Express has been introduced 
w.e.f. 24.11.2000. 

F.... Concee.lon to Pa.een.,. of 
Indian Airlines and Air India 

1 n3. SHRI NARESH PUGLIA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether a fare concession is allowed to 
passengers, who travel by the flights of Air India, Indian 
Airlines and Alliance Air, which are scheduled to fly after 
ten in the night; 

(b) if so, the details thereof; 

(c) whether the Nagpur-Delhi flight (CD 7470) of 
Indian Airlines which was scheduled to fly at 11.10 p.m. 
in the night from Nagpur earlier and later it had been 
rescheduled to fly at 10.30 P.M. in the night; 

(d) if so, whether the Nagpur-Delhi passengers were 
also given concession in the air fare; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) Yes, Sir. Air India provides 
discounted fares between 8 PM and 8 AM. Indian Airlines! 
Alliance Air also give Night fares on eight sectors in 
India as part of marketing strategy. 

(c) Alliance Air operated its flight CD 7470 Ex-Nagpur 
for Delhi at 2310 hours from 22nd May, 2000 to 14th 
June, 2000. 

(d) No, Sir. 

(e) Does not arise. 

(f) Alliance Air Flight CD 7469 operating on route 
DelhilRaipurlNagpur/Delhi is the only air service operating 
on these sectors. In view of this and there being no 
justification for providing concession on this route without 
diluting revenue, no such concession has been provided. 

R ... rvatlon Counters at Durgapur Railway Station 

1774. SHRI SUNIL KHAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government propose to open more 
computerised reservation counters at Durgapur Railway 
Station; 

(b) if so, the time by which these centres are likely 
to be opened; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) At present one enquiry and two booking counters 
are being operated in two-shifts at Durgapur Railway 
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Station. This arrangement is adequate to deal with the 
workload at present. 

Special Tourism Zone 

1775. SHRI T. GOVINDAN: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Union Govemment have included 
Kerala State in the list of Special Tourism Zone to 
promote tourism in the Southem State; 

(b) if so, the details thereof; and 

(c) the other States selected for inclusion in the said 
zone? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) Bekal 
in the State of Kerala has been identified as a special 
Tourism area. Kerala State have formed Bekal 
Development Authority for this purpose. 

(c) In addition to Bekal, the following areas have 
been identified as Special Tourism areas, 

- Muttakadu-Mamallapuram in Tamil Nadu. 

- Puri-Konark in Orissa. 

- Sindhudurg in Maharashtra. 

- Diu in Union Territory of Daman & Diu. 

[Translation] 

Cases Agalnat Defence Pereonnel 

1776. MOHO. SHAHABUDDIN: WiH the Minister of 
DEFENCE be pleased to state: 

(a) the number of soldierslofficers court martialled by 
the Army for misuse of their powers and duties during 
the last three years; 

(b) the number of complaints received by the Army, 
the number of soIdiersiollicers found guiIly and the number 
of complaints found baseless during the said period; 

(c) whether the Government have received any 
suggestion from the National Human Rights Commission 
to amend the procedure being adopted for hearing of 
such cases; 

(d) if so, the detais thereof and the reaction of the 
Government thereto; and 

(e) the concrete steps taken by the Government to 
prevent such Incidents? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (e) During the three year period 
between January, 1997 to December, 1999, the total 
number of complaints received by the Army Headquarters 
on human rights violations, allegedly committed by the 
Army personnel is 593. While the number of complaints, 
found baseless was 561; 26 COJI1)Ialnts were found to 
be true, and 6 complaints are stili under Investigation. 
Total number of convictions on account of human rights 
violation by way of Court Martial is 38 and through 
Administrative Action, 5. 

National Human Rights Commission, in their Annual 
Report for the year 1996-97, had observed that the 
Commission be allowed to observe the proceedings, when 
Army enqUiries Into the allegations of human rights 
violation are in progress. However, the Govemment Is of 
the opinion that since the cases of alleged human rights 
violations are being investigated expeditiously and 
appropriate disciplinary action taken against those, found 
guilty, there is no need to amend the existing procedure. 

Besides awarding exemplary punishments to those 
found guilty of human rights violation, all ranks are 
regularty sensitized on the human rights aspects. A formal, 
standardised Operating Procedure has also been 
formulated for the conduct of the counter-Insurgency 
operations to minimise inconvenience to the cMlians. 

Non-hymn of Salary 

1777. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of TEXTILES be pleased to state: 

(a) the estimated total number of employees working 
in various textile mills in Surat (Gujarat), mHl-wise; 

(b) whether the labourers working in the said mills 
are not getting their salaries regularly; 

(c) if 50, the reasons therefor; and 

(cI) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) As per 
records of the OffIce of the Textile Commissioner, the 
estimated number of employees working In various Cotton! 
Man-made Fibre Textile Mills (Non-SSI) at Surat in Gujarat 
are 4017. The MIII-wiee number of workers on roll are as 
follows: 
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S. No. Name of the Mill Workers on roll 

1. 

2. 

Niranjan Mills (A divn. of Pi ramal Spg. & Wvg. Mills Ltd.) 

The Surat District Co-op Spg. MiHs Ltd. 

680 

1853 

3. Hanjer Fibres Ltd. 

4. Standard Industries Ltd. (Surat Cotton Mills) 

5. Garden Cotton & Yams Ltd. (The Surat Textiles Mills Ltd.) 

93 

927 

324 

140 6. Garden Cotton & Yams Ud. Unit No.2 (The Surat Textile Mills Ltd.) 

Total 4017 

• Mills at S. Nos. 2 & 4 in the above table were closed as on 31.10.2000. 

(b) to (d) Government has not received any 
representation regarding non-payment of workers' salaries 
regularly. 

[English] 

U.. of Natural Ga. a. Fuel 

1778. SHRI MAHBOOB ZAHEDI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the industrial organisations are allowed 
to use natural gas as fuel at subsidised rate; 

(b) if so, the details thereof; 

(c) whether the price of natural gas is lower by 50-
60% in comparison to that of in the international market; 
and 

(d) if so, the steps proposed to be taken to fix the 
prices of natural gas at the international price? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) With effect from 1.10.1997, the consumer price of 
natural gas has been linked to the international price of 
fuel oil with the linkage increasing from 55% in 1997-98, 
65% in 1998-99 and 75% in 1999-2000. H was also 
decided that the prices would be reviewed with the 
objective of reaching 100% parity with the intemational 
prices of fuel oil by 2002. However, for the North Eastern 
region, the consumer price of gas has been linked to the 
international price of fuel oil at 30% parity in 1997-98, 
40% in 1998-99 and 45% in 1999-2000. Over and above 
this, a dispount of Rs.3oo per thousand cubic meters is 

permitted on a case by case basis for the consumers in 
the North Eastem region. 

(c) and (d) No, Sir. Unlike in the case of crude oil 
and other petroleum products, there is no standard 
intemational price in respect of natural gas as the price 
varies from country to country depending upon the supply 
and demand situations. However, as mentioned above, 
action has already been taken in link the consumer price 
of gas with the international price of an aHemate fuel. 

Purchase of Bofors Guns from Sweden 

1779. SHRI C.N. SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there is any proposal to purchase more 
Bofors guns from Sweden in view of its performance in 
the Kargil war; and 

(b) if so, the details thereof and the time by which 
the deal is likely to be finalised? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) The guns purchased from 
Bofors, Sweden earlier ar.e 155 mm Artillery guns. It is 
proposed to trial evaluate 155 mm Artillery guns offered 
by various vendors of the world on "no cost no 
commitment" basis. No final decision has yet been taken 
in this regard. 

unci of AAI under Encroechment 

1780. SHRI SULTAN SALAH UDDIN OWAISI: Wi. the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether 65 8Cf8S of land valued at As. 260 aoras 
belonging to Airports Authority of India is under 
encroachment by about 5300 families in Andhra Pradesh; 
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(b) if so, whether the State Government has agreed 
to aIot 158.41 acres of land at lothukunIa and Kukapdi 
valued at Rs.25 c:ror88 for rehabilitation of encroachers; 

(c) whether Government of Andhra Pradesh has 
requested the MI to provide 17.74 crores for early 
removal and rehabilitation of encroachers; and 

(d) if so, the action taken or being taken by the 
Union Government on the request of the State 
Government? 

THE MINISTEA OF CIVil AVIATION (SHAI SHARAD 
YADAV): (a) About 97 acres of land belonging to Airports 
Authority of India (MI) is under encroachment in Andhra 
Pradesh. No valuation of the land in question has been 
carried out, so far. 

(b) The State Govemment has drawn rehabilitation 
plan by identifying 149.56 acres of land at Kukatpalli 
and lothukunta. 

(c) Yes, Sir. 

(d) The MI has already contributed As. 4.58 crores 
towards rehabilitation. The State Government has now 
revised the estimate to As. 17.74 crores. The AAI feels 
this is too high a cost to bear as the land is not required 
immediately for operational purposes and a new airport 
of international standards is likely to come up in 
Hyderabad in near future. 

Replacement of out dated fleet of helicopters 

1781. SHAI MADHAVAAO SCINDIA: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government propose to replace out-
dated fleet of helicopters for Pawan Hans; 

(b) if so. the details thereof; 

(C) the steps taken in that direction along with the 
agreement for supply of Helicopter has been negotiated 
or signed; and 

(d) the details of terms and conditions thereof? 

THE MINISTER OF CIVil AVIATION (SHAI SHARAD 
YADAV): (a) to (d) Augmentationlfleet renewal is a 
continuous process. Pawan Hans Helicopters Umited 
(PHHL) has plans for immediate acquisition of two medkm 
type helicopters for augmet dation of its fleet. Ttis propoeaI 
is under examination. PHHL aI80 has plans to acquire 
ten more medium helicopters for replacement of its 

Dauphin fleet In due course, after detailed techno-
economical evaluation. 

Telephone FacIIltIH to SenIor CIvilian 
Staff 0ffIcera In Armed Forcee 

1782. SHAI AMAA AOY PRAOHAN: WiR the Minister 
of DEFENCE be pleased to state: 

(a) whether all commissioned Naval Officers of the 
rank equivalent to Deputy Secretary and above are enIIIIec:t 
for residential telephone facility; 

(b) if so, whether the scale of pay of Senior CIvilian 
Staff Officers in Armed Forces Head Quarters (AFHO) Is 
also equivalent to Deputy Secretary; 

(c) if so, the details of Senior Civilian Staff OffIcers 
in Army/NavaVAir Headquarters who have not been 
provided with residential telephone faciDty as on October 
31, 2000 alongwlth the reasons therefor; and 

(d) the time by which the Government propoae to 
remove this irregularity? 

THE MINISTEA OF DEFENCE (SHAI GEOAGE 
FEANANDES): (a) to (d) All Senior CMlian Staff Officers 
working in the Services Headquarters promoted on regular 
basis in the pay scale of As. 12000-375-16500 (pre 
revised pay scale of As. 3700-160-6000) hold posta 
equivalent to that of Deputy Secretary are nonTl8Ily entitled 
to residential telephones. However, officers promoted on 
in-situ basis in the same scale and not given duties and 
responsibilities corresponding to that of Deputy Secretary 
are treated otherwise. 

[TrSllsJationj 

Avl.uon Training Centre In UIJaIn 

1783. SHAIMATI AEENA CHOUDHARY: Will the 
Minister of CIVil AVIATION be pleased to state: 

(a) whether any proposal hu been received from 
the Yash Air limited to open an aviation training centre 
at UHain; 

(b) if so, whether this propoeaI hu been cleared; 
and 

(c) if not, the reasons therwfor? 

THE MINISTEA OF CMl AVIATION (SHAI SHARAD 
YADAV): (a) Yes, Sir. 
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(b) and (c) This proposal was not approved due to 
safety requirements of flying training at Ujjain. 

HBT Gullne Project 

1784. SHRIMATI RENU KUMARI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether in 1989 the then Prime Minister made 
an announcement of setting up of a HBT Gas Air Pipe 
line project in Bihar under the Bihar Development 
Package; 

(b) if so, the details thereof; and 

(c) the initiatives being taken by the Govemment to 
set up the said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No, 
Sir. 

(b) and (c) Does not arise. 

[English] 

LIfting Ban on Inter-state Movement 
of Petroleum ProdiJcts 

1785. SHRI KALAVA SRINIVASULU: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government have received 
representations from consumers and oil companies to lift 
the ban on inter-state movement of the petroleum 
products; and 

(b) if so, the reaction taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The ban on inter-state movement of petro-products 
has since been relaxed. 

Proposal to Explore OlllGas 

1786. SHRI THIRUNAVUKARASU: Win the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether there is any proposal to explore oH and 
gas in Adiramapattinam Muthukadu coastal stretch in 
Tamil Nadu as there is a considerable potential there; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) Adiramapattinam-Muthukadu coastal stretch is covered 
by a thin layer of sediments, with the least prospectivity 
from hydrocarbon point of view. However, ONGC initiated 
hydrocarbon activities in mid-sixties in certain areas near 
Adiramapattinam. The area has been covered by seismic 
surveys amounting to more than 2000 Line Kilometre. In 
addition, about ten prospects have been drilled in this 
sector leading to a gas find at Vadatheru in Pudukkottai 
district. The area around the gas find is under active 
exploration. Based on the evaluation of geoscientific data 
of the area, one more prospect, namely Therukutheru 
has been identified and scheduled to be taken up during 
2000-01. Further, exploratory drilling will depend on the 
drilling results of this prospect. Exploration work in the 
offshore area adjoining Adiramapattinam is being carried 
out by Private/Joint Venture Companies. 

Investors Protection Act 

1787. SHRI JAI BHADRA SINGH: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Govemment propose to enact the 
Investors Protection Act; 

(b) if so, the details thereof; 

(c) whether the Union Govemment have asked the 
Govemment of Uttar Pradesh to bring the Investors 
Protection Act; and 

(d) if so, the reaction of the State Govemments in 
this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): <a) and (b) No Sir. The Central Govemment 
has, in exercise of powers conferred by sub-section 4 of 
section 20SC of Companies Act 1956 (1 of 1956), has 
constituted a committee under Chairmanship of Secretary, 
Department of Company Affairs with ten other members 
to administer the Investor Education and Protection Fund 
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and to maintain separate account and other relevant 
records in relation to that fund in such fonn as may be 
prescribed in consultation with the Comptroller and Auditor 
General of India. These rules will be notified In the 
Gazette of India as and when approved by the Comptroller 
and Auditor General of InclialMinlstry of Finance. The 
money from the fund shall be utilized for promotion of 
Investor awareness and Protection of the Interest of 
investors in accordance with such rules as may be 
prescribed. 

(c) No Sir. 

(d) Does not arise. 

Demurrage Charges on Petroleum Products 

1788. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether demurrage charges is a part of import 
cost of petroleum products and included for the purpose 
of assessing the import duty; 

(b) if so, the details thereof; 

(c) whether some cases are pending in the court of 
Custom Commissioner, Calcutta in respect of import of 
kerosene oil by Indian Oil Corporation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) In tenns of interpretation by CEGAT. New Delhi, 
demurrage charge is not a part of import cost of petroleum 
products and is therefore not to be included for purposes 
of assessing the import duty. 

(c) and (d) Presently, no cases are pending 
adjudication by the Commissioner of Customs, Calcutta 
in respect kerosene oil, ifT1X)l1ed by Indian Oil Corporation. 

GoodWCargo ServIce from Heldla to AIIah8bed 

1789. SHRI K.E. KRISHNAMURTHY: 
SHRI DHARM RAJ SINGH PATEL: 

Will the Minister of SHIPPING be pleased to stale: 

(a) whether the waterway from Haldla port to 
Allahabad in Uttar Pradesh has been opened for shlps 
for ferrying goodsIcargo on commercial basis; 

(b) if so, the Items which are being shipped on this 
waterway route; 

(c) the names of other waterways which are under 
consideration to be opened; 

(d) the total expenditure likely to be incurred in this 
scheme; 

(e) whether there is any scheme to attract tourists 
on this route via Haldia to Allahabad; . and 

(f) if 80, the time by which this scheme is likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (al 
The Haldia-Calcutta-Patna stretch of NW-1 is open for 
navigation for passenger and goods traffic by vessels 
upto 1.8 m draft for about 330 days in a year. Action 
has been initiated to provide the waterway in Patna-
Allahabad reach for vessels with 1.8 m draft for operation 
of 300-330 days in a year. 

(b) The items which are transported on National 
Waterway No.1, include cement, jute bags, silica sands, 
coaVcoke, fertilizers, over dimensional cargo etc. 

(c) The National Transport Policy Commmee have 
identified following ten waterways having potential for 
development and declaration of National Waterway. 

1 . Ganga-Bhagirathi-Hooghly river system 

2. The Brahmaputra 

3. The West Coast Canal 

4. The Sunderbans 

5. The Godavari 

6. The Kri8hna 

7. The Mahanadl 

8. The Narmada 

9. The Mandovi. ZUari rivers and Cumberjua Canal 
in Goal 

10. The Tapi 
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Besides these techno-economic feasibility studies have 
also been conducted on Barak River. East Coast Canal, 
DVC Canal and Kakinada-Mercanum Canal which 
indicated that these waterways have the potential for 
development of inland water transport. 

Three waterways namely the Ganga from Haldia to 
Allahabad (1620 km), the Brahmaputra from Sadiya to 
Dhubri (891 km) and West Coast Canal including 
Champakara and Udyogamandal canals (205 km) have 
already been declared as National Waterways and are in 
the process of development by providing infrastructural 
facilities; such as navigational channel, terminals and 
navigational aids subject to availability of resources. 

The declaration of other waterways as National 
Waterways and thereby undertaking development thereof 
by IWAI will depend on availability of resources. 

(d) The development of National Waterways is a 
continuous process and carried out by IWAI through 
various Plan Schemes. The outlays for the development 
of 3 (three) National Waterways provided in the 9th Five 
Years Plan is to the tune of Rs. 264 crore. 

(e) Waterway once developed with adequate depth 
can be used for cargo, passenger transportation as also 
for tourism purpose. At present, there has been no specific 
scheme with IWAI in regard to attracting tourists on Ganga 
between Haldia and Allahabad. 

(f) Does not arise. 

[Translation] 

Water Transport System 

1790. SHRI RAMSHAKAL: Will the Minister of 
SHIPPING be pleased to state: 

(a) whether the Government have any scheme 
for water transport system like the rail and Road 
transport; 

(b) if so, whether the Govemment are contemplating 
participation of private companies in this sector; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. Inland Waterways Authority of India (IWAI) 
constituted under IWAI Act, 1985, inter-alia, is to carry 
out surveys and investigations for development, 
maintenance and better utilisation of National Waterways 

and the appurtenant land for shipping and navigation and 
prepare schemes in this regard. 

(b) and (c) Yes, Sir. Action has been initiated for 
evolving policy framework, envisaging certain fiscal and 
financial incentives for private participation in inland water 
transport. 

[English] 

Projects Under S.C.I. 

1791. SHRI S.D.N.R. WADIYAR: Will the Minister of 
SHIPPING be pleased to state: 

(a) the details of projects taken up by the Shipping 
Corporation of India (SCI) during the Ninth Plan; 

(b) the amount of investment involved in those 
projects; and 

(c) the efforts being made to implement those 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
The SCI had proposed to acquire 53 vessels agreegating 
23.87 lakhs DWT during the 9th Plan period. However,. 
in view of the various difficulties faced by SCI, the 
acquisition programme was subsequently revised and now 
SCI propose to acquire 25 vessels during 9th plan period. 

(b) The total investment involved for acquiring 25 
vessels is about Rs. 3479 crores. 

(c) The SCI has made adequate efforts to implement 
these projects and already acquired 4 vessels aggregating 
1 .29 lakhs DWT and also placed orders for acquisition of 
8 vessels aggregating 5.34 lakhs DWT. Efforts are also 
in hand to acquire/place order for the balance 13 vessels 
during the plan period. 

Dey.lopment of Inland Water Transport 
System In A.P. 

1792. SHRI RAM MOHAN GADDE: Will the Minister 
of SHIPPING be pleased to state: 

(a) whether there is any plans to develop Inland 
Water Transport System in the coastal districts of Andhra 
Pradesh; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to curtail the 
losses of Central Inland Water Transport CorporatIon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. 

(b) The Inland Waterways Authority of India have 
conducted techno-economic feasibility study for integrated 
canal system between Kakinada and Mercaunum in 
Andhra Pradesh and Tamil Nadu which include Kakinada 
canal. Eluru Canal, Commemur Canal, North BuckIngham 
canal alongwith parts of Godavari and KriIhna rivers. As 
per the study conducted, this Integrated wUtrway system 
is viable for IWT development. However, declaration of 
the waterway system as a National Waterway and 
subsequent development thereof depends upon the 
availability of funds. 

(c) MIs A.F. Ferguson & Co., • management 
conauHant, identified the nIUOnI for Ioues Incuned by 
CIWTC as unrernuneratilfe ."..., low ptOductivly, groaeIy 
inflated staff level etc. The rehabilitation package of 
CIWTC, which is in hand, Inter-alia, envieagea phaing 
of unproductive activities, rationalisation of manpower, 
strengthening the viable activities and cutting of transition 
period by providing night navigational facilities etc. 

Hospital. for Port Trust Employees 

1793. SHRI TRILOCHAN KANUNGO: WtII the Minister 
of SHIPPING be pleased to state: 

(a) whether the different port trust proposes to set 
up hospitals for their employees; 

(b) if so. the details thereof; port-wise; 

(C) whether World Bank has been funding for the 
construction of hospitals for the port wor1«!rs; 

(d) if so, the details thereof; 

(e) whether the Govemment have set up any hospital 
at Paradip; 

(f) if so, the progress thereof; and 

(g) the fund made available from World Bank for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) All the elevan Major Port Trusts of India have 
hospitals for their employees. 

(c) No World Bank funding has been involved in the 
construction of these hospitals except in the case of 
Mumbai Port Trust Hospital. 

(d) The cost of Mumbai Port TR.8t HoapitaI Project 
was As. SO. n Ie.khs in 1962 end only FONign Exchange 
Component of the expenditure wa. covered by 
International Development Agercy credit from Wortd Bank. 

(e) Yes. Sir. 

(f) A ho&pitaI for the port ~ aftady .... 
in Parac:Iip Port whk:h .. running Iince 18M. 

(g) No Wortd Bank funding ... involved In the 
conetruction of this ....... 

1794. SHRI RAMESH C. JIGAJINAGI: 
SARDAR BUTA SINGH: 

Will the Minister of SHIPPING be p\MIed to .. : 

(a) whether the Government propose to poat/appoint 
adequate number of peI'8OO8 from SCalST. community 
as Heads/Chief ExecutiYes/CMD and Directors, 0fficiaII 
Non-Offlcial Members of the Board8 of Management of 
various Autonomous Bodles/Enterpri.eslUndertakinga 
under his Ministry; 

(b) if so, the details thereof; 

(c) the total number of persons appointedlpO$led to 
the said referred posts/assignments under various Port 
Trusts and National Shipping Board during the last three 
years, year-wise; and 

(d) the number of SCslSTs persons among them 
and their percentage as compared to the total number of 
persons appOinted during that period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (d) The information is being collected and wiN be laid 
on the Table of the Lok Sabha. 

Photo Exhibition 

1795. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Lalit Kala Akadami recently organised 
a photo exhibition on the Prime Minister; 

(b) if so, whether this represents a break from the 
past precedent, not to organise exhibitions on political 
persons by the Akadami; 
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(c) if so, whether the exhibition was aimed to serve 
the objective of the Akadami to foster activities relating 
the creative visual arts; and 

(d) if so, the details thereof and the names of the 
sponsor of the exhibition and the fee charged by the 
Akadami? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) No Sir. 
According to the Information fumished by the Lalit Kala 
Akademi, the exhibition on the visit of the Hon'ble Prime 
Minister to United States of America was organized by 
Delhi Study'Group It NonoGovemmentl!lOrganisation and 
the Lalit Kala Akademi had provided free gallery space 
for the exhibb, 

(b) to (d) Do not arise 

[Translation] 

Terrorlets Freed from Police Cuetody In J&K 

1796. SHRI TUFANI SAROJ: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Army Jawans are reported to have 
attacked a police station in Jammu and Kashmir and 
taken four hard-core terrorists from their lock-up who were 
charged of car theft and had already surrendered before 
the State Police as published in Hindustan dated October 
23, 2000; and 

(b) if so, the reasons therefor and the action taken 
by the Government against the persons found 
responsible? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) The information is being 
collected. 

[English] 

Setting up of laboratories by A.S.l 

1797. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) whether the Archaeological Survey of India has 
set up/propose to set up laboratories to carry out the 
Scientific Studies; 

(b) if so, the details thereof Iocation-wise; and 

(c) the amount sanctioned for the purpose? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (c) A 
laboratory for conducting scientific studies relating to 
different areas of conservation is located at Dehradun, 
the headquarter of the Science Branch of Archaeological 
Survey of India. The Budget for this branch in the year 
2000-01 is Rs. 1.75 crores. 

Construction of Temple In Sher Shah Surl 
Premises 

1798. SHRI N.N. KRISHNADAS: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the grave concern expressed by the 
Archaeological Survey of India (ASI) over the ongoing 
construction of a temple in the premises of Sher Shah 
Suri in Sasaram, Bihar; and 

(b) if so, the details thereof and reaction of the 
Govemment thereto? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) Yes, Sir. 

(b) The ongoing construction of the temple has been 
stopped. 

Admission of SCIISTs Students In National School 
of Drama 

1799. SARDAR BUTA SINGH: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether Dr. Ambedkar Birth Centenary 
Celebrations Committee headed by the Prime Minister 
recommended for ensuring admission of students from 
STslSTs community to the fullest extent of the quota of 
seats reserved for this community; 

(b) if so, the details thereof and the action taken 
thereon; 

(c) the total number of seats offered in different 
facultiesldiscipIInes in the National School of Drama (NSD) 
in all the courses during the last three years, year-wise 
and the number of SCslSTs among them; and 

(d) the reasons for not implementing .the said 
recommendations in toto? 
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THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) One of the 
recommendations of the Dr. Ambedkar Birth Centenary 
Celebrations Committee was to ensure Admission of SCS 
& ST s in colleges and Universities to fullest extent of 
Reservation. 

(b) Dr. Ambedkar Foundation, Ministry of Social 
Justice and Empowennent has infonned that they have 
communicated the recommendations for alow up action 
to the Department of Secondary Education and Higher 
Education. 

(c) and (d) Every year the National School of Drama 
admits 20 students to their three year Diploma Course in 
Dramatics. This selection is by way of a two tier interview. 
Four seats out of twenty are earmaft(ed for SCIST 
candidates. preferably those hailing from famili •• 
traditionally connected with performing ar1s. Only H suitable 
candidates are not available the seats are offered to 
suitable general category candidates. Four SC/ST 
candidates were selected for admission in 1996-97 two 
each in 1997-98, 1999-2000 and 2000-2001 and three in 
1998-99. 

[T fans/ation } 

Vacation of Santushtl Complex 

1800. SHRI AKHILESH YADAV: 
SHRI RASHID ALVI: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Delhi High Court has given a verdict 
regarding the vacation of Santushti complex near Prime 
Minister's House; 

(b) if so, the details thereof along with the time given 
for vacation;' 

(c) the progress made so far to comply with the 
court order; and 

(d) the time likely to be taken in getting the premises 
fully vacated? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) The Hon'ble High Court of Delhi 
has been monitoring proceedings against the unauthorised 
occupantS/shopkeepers in 'the Santushti Complex, under 
the Public Premises (Eviction of Unauthorised Occupants) 
Act, 1971. However, it may not be possible to specify a 
time limit for ftnalisatlon of such judicial proceedings. , , 

{English} 

Competition Law &HI 

1801. SHRI VINAY KUMAR SORAKE: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pIeued to state: 

(a) whether the Government propoee to introduce a 
Competition Law Bill during the winter aesaion of the 
Parliament; 

(b) if so, the details thereof; and 

(c) if not, the time by which the said bin is likely to 
be introduced? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITlEY): (a) to (e) Th. Government would like to 
introduce the Competition Bill in Partlament at the eartlest 
available opportunity. However, the Government has not 
given a final shape to the Bill as yet. 

The Government hu, at the moment, only prapantd 
a Draft Concept BlM on Competition Law. A copy of the 
Concept Bill has been made accHSlble on the Internet 
(at www.nic.inldca, the web-site of the Department of 
Company Affairs), inviting comments frorn aM concerned. 

The Concept Bill broadly speaking, deals with the 
following aspects; 

1 . To prohibit agreements among enterprise& which 
cause or is likely to cause an appreciable 
adverse effect on competition within India. 

2. To prohibit abuse of dominant position by 
enterprises. 

3. To investigate acquisitions, mergers and 
amalgamations (collectively called 
"combinations") of enterprises when they exceed 
the prescribed thr .. hold Umlts 10 tMt auch 
combinations °do not result in antk:ompetItive 
situations. 

4. To establish a Quaai-.JucIic:iaI Body by the name, 
the Competition CommIulon of india (CCI), to 
investigate and adjudicate on theae matters. 

5. To repeal the existing Monopolies and 
Restrictive Trade Practioes Act, 1969 and to 
wind-up the MRTP Commisaion. 

6. To transfer the pending cases the MRTP 
Commission to the CCI and to the Consumer 
Fora established under the Consumer Protection 
Act, 1986. 
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Opening of more R ... rvatlon Count .... 

1802. SHRI BHERULAL MEENA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) 'whether the Government are aware that 
passengers have to wait for a long for getting railway 
reservation at all the railway stations of Delhi; 

'(b) if so, whether a comprehensive scheme is being 
formulated to open more reservation counters for the 
convenience of passengers; and 

(c) if so, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI .DIGVWAY SINGH): (a) During the peak 
s,qon such 8S: ~ummer rush, Pooja rush and Christmas 
vacetions, wajting time at all reservation offices including 
in Delhi area for purchasing the ticket is relatively more 
.. compared to other periods of the year. 

(b) and (c) Provision and expansion of reservation 
facilities is a continuous process.' Additional counters at 
the existing r.servation cent.... are provided to deal with 
the h.avy d.mand during the peak s.asons. Besides, 
n.wreservation centres .reopened in the major cities to 
decongest the existing reservation centres. The details of 
reservation centres already operating in Delhi area are 
given in encloSed Statement. Besfdes, retervation centres 
are also proposed to be provided at Tughlakabad, Subzi 
Mandi, Shakurbasti, Sena Bhavan and Gopinath Bazar. 

S. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

StatMtent 

Details of Reservation Centres operating 
in Delhi Area. 

Location 

2 

IRCA BUilDING (NEW DELHI) 

DELHI STATION 

PARLIAMENT HOUSE 

NIZAMUDDIN 

SAROJINI NAGAR 

KIRTI NAGAR 

DELHI SHAHDARA 

NEW DELHI STATION 

2 

9. BARODA HOUSE (NEW DELHI) 

10. RAIL BHAWAN (NEW DELHI) 

11. KARKARDOOMA 

12. NOIDA 

13. NEW AZADPUR 

14. DELHI CANTI. 

15. TOURIST BUREAU NEW DELHI STATION 

16. NEW DELHI (OKHLA) 

17. NEW DELHI (SUPREME COURT) 

18. NEW DELHI (I.GJ. AIRPORn 

19. NEW DLEHI (LAJPAT NAGAR) 

20. DELHI SARAIROHILLA STATION 

21. PRESS CLUB OF INDIA (NEW DELHI) 

22. DELHI TOURISM (NEW DELHI) 

VRS Scheme In Air India and Indian Airlines 

1803. SHRI GANTA SREENIVASA RAO: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment have decided on any 
wage cut or VRS Scheme for the employees of Air India 
and Indian Airlines; 

(b) if so, the details thereof; and 

(c) the' likely impact on its operational cost? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (c) The proposals of Voluntary Retirement 
Scheme in respect of employees of Air India and Indian 
Airlines have been approved by their respective Board of 
Directors and is under consideration of the Govemment. 

[Translation] 

Defence LMd In BlNlr 

1804. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of DEFENCE be pIeaaed to state: 

(8) whether the Government are aware of the fact 
that • large area of defence land in K.aihar district of 
Bihar is lying unutilized; 
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(b) if so, the details thereof and the reasons 
thef'efor; 

(c) whether the Government propose to open a 
military school on that land; and 

(d) if not, the manner in which this land is proposed 
to be utilised? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) An area of 683.31 acres of 
Defence land is available at Katihar. The land is under 
the management of Army and is proposed to be utilised 
for the key Location Plan for establishing Army units. 
There is no proposel for setting up of a military school 
on the said land, at present. 

(English] 

AppointmentJPostlng of SCalSTs In Autonomous 
Bodies 

1805. SHRI RAJAIAH MALYALA: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

<a) whether the Government propose to post/appoint 
adequate number of persons from Scheduled Caste and 
Scheduled Tribe community as HeadslCMD and OfficiaV 
Non-Official Members of Board of Management/Goveming 
Councils of the Public Sector Undertakings, Autonomous, 
Statutory, Subordinate and anached Offices of the Ministry; 

(b) if so. the details thereof; and 

(c) the total number of posts in the rank of Head! 
CMD/OfficiallNon-Official Members of Himalayan Tourism 
Advisory Board of the Ministry of Tourism and number of 
persons from SCslSTs community working against such 
posts on January 1, 1996 and January 1, 20007 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (c) The 
information is being collected. 

[TranslatIon] 

Allotment of Petrol Outlets and LPG Deelershlps to 
SCIST 

1806. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of PETROLEUM AND NATURAl GAS be pleased 
to state: 

<a) whether during the last three years cases 
pertaining to allotment of petrol outlets, retail sale 
counters, and LPG dealership made on fake SCslSTs 
certificate, have been detected; 

Cb) if so, the details thereof; and 

(c) the number of outlets and LPG dealerships 
cancelled as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS CSHRI SANTOSH KUMAR GANGWAR): Ca) to 
(c) Oil Marketing Companies have reported that 
during the last three years (i.e. 1997-98, 1998-99 and 
1999-2000), no case pertaining to allotment of retail outlet 
dealershipslLPG distributorshipalSKO-LDO dealerships 
made on fake SC/ST certificate has been finally 
established. 

{English] 

ea... of Senior Citizens 

1807. SHRI RASHID ALVI: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pIeued to refer 
to the repty given to usa No. 3811 on August 17, 2000 
regarding cases of senior citizen and state: 

(a) whether information in the matter has since been 
collected; 

(b) If so, the details thereof and if not, the reasons 
for delay; and 

(e) the time by which the information is likely to be 
collacted? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTRY OF SHIPPING (SHRI ARUN 
JAITLEY): Ca) and (b) The information received from 
Supreme Court of India and seven High Courts is given 
in enclosed Statement. Information from other High Courts 
is still awaited. 

(c) No fixed time-frame can be given. 

Supreme Court of India The Supreme Court has 
expressed its inability to fumish 
the exact number of ca.es 
pending in this Court. However, 
the Supreme Court Registry 
has been requested to make 
efforts to identify the matters 
relating to older persons and 
get them disposed of on priority 
basis. 
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HIGH COURTS 

Name of the No. of cases Further details 
High Court pending In High 

Courts & Subordinate Courts 
(in August 2000) 

2 3 

1. Gauhati 617 The High Court have issued 
instructions to all 
outlaying Benches of the 
High Court and the 
Subordinate Courts under 
the jurisdiction of Gauhati 
High Court to dispose of 
cases in which persons 
above 65 years of age are 
inVOlved on priority basis. 

2. Himachal 725 The High Court has issued 
Pradesh (District & instructions to all the 

Subordinate Subordinate Courts in the 
Courts only) State of H.P. to take up 

the cases of the persons 
above the age of 65 years 
on priority basis. 

3. Jammu and 1631 The High Court has directed 
Kashmir all Subordinate Courts 

to dispose of speedily 
cases involving persons 
above 65 years of age. 

4. Kerala 31586 The High Court has issued 
(as on 1.4.2000 instructions to subordinate 

in District & courts to dispose of cases 
Subordinate of senior citizens on 
Courts only) priority basis. Such cases 

are being periodicaHy 
monito.red by the High 
Court. 

5. Madhya 8635 The High Court is following 
Pradesh (In High Court the Order of the Chief 

Only) Justice of India in this 
regard. 

6. Patna 10077 The High Court has directed 
(In District/ the Judicial Officers to 
Subordinate identify the cases 
courts as on irwoMng older persons 

1.1.2000) more particularly lhoae who 
are more than 65 years old, 
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7. Punjab & 
Haryana 

[Translation] 

2 

8033 
(In District! 
Subordinate 

Courts of Punjab. 
Haryana and 

UT of Chandigarh) 

Funds Rete.sed for Upgradatlon of Airport 

1808. SHAI PUSP JAIN: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Government have released funds to 
Airport Authority of India for upgradation of various 
airports; 

(b) if so, the details of funds allocated during each 
of the last three years and the details of adual amount 
spent on each airport; 

(c) the details of airport upgraded so far; 

(d) whether the Government have received any report 
regarding misuse of funds allocated for upgradation/ 
development of various airports; and 

<e) if so, the details thereof alongwith the action taken 
by the Government thereon? 

THE MINISTEA OF CIVIL AVIATION (SHAI SHARAD 
YADAV) (a) and (b) Yes, Sir. Budgetary Support of 
As. 0.79 crores was given only during 1999-2000, for the 
development of Amritsar Airport, whereas Airports Authority 
of India (AAI) has spent As. 1 crore in 1998-99 and 
0.79 crores in 1999-2000 tor the purpose. A sum of 
As. 10 crores in 1997-98, Rs. 19.92 crores in 1998-99 
and Rs. 20.50 crores in 1999-2000 was released for the 
development 01 airpol1s in North East Region and other 
CIUCiaI 8I88S like Jammu and KashnW'. But an expendilln 
of Rs. 29.53 crores in 1997-98, As. 42.09 crores In 1998-

3 

and dispose of the c .... on 
priority bais during the 
year 1999 and these 
officers who dispose of 
such cases should be given 
extra credit of 10% of the 
units for final disposal of 
cases In normal course. 

The High Court has Issued 
necessary Instructions to 
all the District and 
Session Judges to identify 
and dispose of cases in 
which persons above 65 
years of age are involved 
on priority basis. 

99 and As. 42.32 crores In 1999-2000 has been Incurred 
by AAI far in excess of the budgetary support extended. 
For the development of Port Blair and Leh alrport~ 

budgetary support to the tune Rs. 5.08 crores and 
As. 3.71 crores each during 1998-99 and 1999-2000 was 
given and AAI has spent As. 5.24 crores and As. 9.01 
crores respectively. 

(c) The details of airports upgraded so far are 
strengthening of runway and auodated pavements at 
Dibrugarh airport and installation of radar at Guwahati in 
April, 1997; construction of new Terminal Building complex 
at Dimepur In July, 1997; expansion of Arrival Hall of 
Terminal Building and of apron and allied works at 
Guwahati airport in May, 1998; expansion Terminal 
Building for 300 passengers at Silchar In June, 1999; 
expansion of Terminal Building for 650 passengers at 
Imphal In November, 1999; construction of new civil 
enclave for 500 passengers and T ectlnic" Block at Port 
Blair and Imphal respectively in October, 2000; 
construction of new eM! enclave for 400 passengers at 
Tezpur in November, 2000. 

(d) No, Sir. 

(e) Does not arise. 

Allotment of Petrol Pumpe 

1809. SHAIMATI JAS KAUA MEENA: 
SHAI BAULAL KHABAI: 

Will the Minister of PETAOLEUM AND NATUAAL 
GAS be pleased to state: 



71 Written Answers 30 NOVEMBER, 2000 to Questions 72 

(a) the number of petrol pumps allotted in the countty 
during the last three years, State-wise; and 

(b) the number of such petrol pumps allotted to 
persons belonging to Scheduled Castes/Scheduled Tribes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) During the last three years (i.e., 1997-98, 1998-99 
and 1999-2000), 334 retail outlet dealerships were allotted 
all over the country including 106 retail outlet dealerships 
belonging to Scheduled Castes/Scheduled Tribes. 

(English] 

Joint Venture for Manufacturing 
of IL-Z14 Alrcrllft 

1810. SHRI VILAS MUTTEMWAR: 
SHRI RAMPAL SINGH: 
SHRI RAMCHANDER BAINDA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether Russia and India have jointly decided to 
manufacture IL-214 aircraft having capacity of 100 
passengers: 

(b) if so, the details thereof: 

(c) the cost likely to be incurred on this aircraft and 
the time by which it is likely to be manufactured; 

(d) the details of purposes for which this aircraft is 
likely to be manufactured; and 

(e) the extent to which it is likely to remove the 
shortage of pasaenger aircrafts in the country? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (e) In accordance with the recently signed 
protocol between the Hindustan Aeronautics Ltd. (HAL), 
India and lIIyushin Design Bureau, Russia, the two sides 
have, inter-alia, agreed to continue discussions on the 
possibility of joint design and production of 100 seater 
lIIyushin IL-214 aircraft. The cost details .,. being worked 
out in consultation with Russian partners. The aircraft is 
planned to meet the defence requirements of tactical 
transport aircraft (TT A) of capacity 15 to 20 tonne category 
as well as 100 seater passenger aircraft for Civil airlines 
transport. 

Encroachment on Defence Land 

1811. SHRI PRABHUNATH SINGH: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Standing Committee on Defence in 
their latest report has expressed anxiety over the illegal 
encroachment on defence land, improper use of land 
resources and on wastage of defence land; 

(b) if so, the details of defence land under 
encroachment, location-wise alongwith the date of 
encroachment; 

(c) whether the defence land situated in village 
Ghitomi, Delhi is also under encroachment by way of 
constructing a road; and 

(d) if so, the action taken to protect that land? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) The Stanclng Committee on Defence 
(Thirteenth Lok SabM), in their latest Report, has stressed 
the need to bring about comprehensive amendments in 
the Cantonment Act, to empower the Cantonment 
admlnlslration to deal with .... ramovaI of encroachments, 
affectIvaIy and to MCtn adequate coordination between 
Cantonment AdministrMion, State Government and State 
Police tor removal of enc:ro.::herl from the Defence land, 
besides providing a separate mechenlsm to oversee the 
progress. 

The Committee has also recommended that in order 
to guard against misuse and wastage of land resources, 
all the defence land policies, existing in various 
Government of India orders, should be consolidated into 
statutory proposals and be included as amendments to 
the Cantonment Act, 1924. 

(b) The Statewise details of Defence land, under 
encroachment are given in enclosed Statement. Most of 
theae lands are under encroachmentliOegal occupation of 
various individualslStaie Governments etc. which have 
occurnad over a period of time. 

(c) and (d) No encraechment on the Defence land .. 
GhIIomi YiIIage in Delli has come to the notice of the 
Mmistty. 
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81. No. Name of Statal 
Union Territory 

land under 
encroachment 

(in acres) 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

1558.48160 

833.52000 

341.75500 

150.41830 

717.82490 

268.70820 

26.01100 

317.08225 

144.88387 

24.92766 

270.23100 

Maharashtra 1957.66570 

Manipur 3.91000 

Meghalaya 21.27570 

Mizoram 

Nagaland 

Orissa 

Punjab 3930.96680 

Rajasthan 428.95450 

Sikkim 0.52300 

Tamil Nadu 124.56162 

Tripura 

Uttar Pradesh 2063.37900 

West Bengal 546.81680 

Andaman a1d Nicobar Islands 2.00000 

Chendigarh 52.97100 

DenwI and Diu 

Total 13786.86790 

Child ........... 

1812. SHAIMAn RENUKA CHOWDHURY: 
SHRI SUSHIL KUMAR SHINDE: 
SHRI MADHAVRAO SCINDIA: 

WHI the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased fo state: 

(a) whether the Government are aware of the 
continuance of illegal child marriages; 

(b) if so, the number of cases detected by the 
Government during the last three years,. Stale-wl8e; and 

(c) the steps taken by the Govemment to effectively 
check such marriages? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) to (c) A copy of the reply given to a similar 
question. namely. Lok Sabha Starred Question No. 138 
on 28th November, 2000 is given in the Statement 
enclosed. 

Statement 

(a) and (b) Yes Sir. The unfortunate practice of child 
marriage is still continuing in some parts of the country. 
According to the information available with the National 
Crime Records Bureau (NCRB), the number of cues 
registered in the country under the Child Marriage 
Restraint Act during the years 1997. 1998 and 1999 were 
78, 56 and 44 respectively. The State-wise break-up of 
these statistics is enclosed. 

(c) By an amendment carried out in 1978 in Child 
Marriage Restraint Act, 1929. the minimum age for 
marriage was raised to 21 years for boys and 18 years 
for girls; the offences under this ltd. were aiso made 
cognizable. The administration and implementation of this 
Act is however, the responsibility of the State 
Govemments. 

The Hindu Marriage Act, 1955 was aiso amended in 
1976 to IegaJIy enable a gir1 to repudiate a child marriage 
whether the marriage has been consummated or not. 

Besides the aforementioned legal prOvisions, the 
following measures have been taken to curb the social 
evil of child marriage: 

(i) Under a National Plan of Action, which focuses 
on survival, protection and development of the 
girl child, awareness is being created against 
child maniagea through the electronic and pOnt 



75 Written Answers 30 NOVEMBER, 2000 

media. Social awareness is also being 
generated, through voluntary agencies and 
universities, about the iU-effects of early marriage 
and consequent early pregnancy on the health 
of the girl child. 

(Ii) The State Governments and UT Administrations 
have been asked to formulate a specific scheme 
to raise the status of the girl child, with one of 
its objectives being the postponement of 
marriage of girl child beyond the legal age for 
marriage. 

(iii) The Department of Women and Child 
Development implements a Centrally Sponsored 

Annexure 

to Questions 76 

Scheme entitled "BaJika Smridhi Yojana" under 
which funds are released to the State 
Governments and the UT Administrations to 
provide financial assistance to the girls born on 
or after 15th August, 1997. The financial 
assistance is in the nature of a periodic deposit 
in the account of the girl child, including a 
scholarship for successful completion of study 
in each class. The accumulated value of 
deposits becomes payable to the beneficiary on 
attaining the age of 18 years and having 
remained unmarried till then. Under the scheme, 
a sum of Rs. 40 crore has been released during 
the year 1999-2000 to benefit 8 lakh girl 
children. 

Incidence of Child Marriage Restraint Act During 1997 to 1999 

SI. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

StatelUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Guiarat 

Haryana 

Himachal· Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

1997 

3 

0 

0 

0 

23 

0 

29 

0 

6 

0 

4 

0 

a 
0 

0 

a 
a 
a 

1998 

4 

o 
o 
5 

o 
30 

3 

4 

o 
2 

o 
o 
a 
o 
o 
a 
2 

1999 

5 

a 
o 
o 
o 

14 

o 
3 

o 
o 

11 

7 

o 
o 
o 
o 

4 
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2 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total (States) 

26. A & N Islands 

27. Chandigarh 

28. o & N Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

Total (UTs) 

Total (All-India) 

Source: 1.1997, 1998 = Crime in India Data 
2. 1999=MonIhly Crime Statistics. 

Note: Figures for 1999 are provisional 

{Translation] 

Insurance Scheme for Passengers 

1813. SHRI SUNDER LAL TIWARI: 
SHRI SATYAVRAT CHATURVEDI: 

3 

10 

o 

o 

o 
76 

o 
o 
o 
o 
o 

2 

78 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment propose to provide 
insurance facility for aH the rail passengers in view of the 
rail accidents; 

(b) if so, the time by which a final decision is likely 
to be taken in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVLJAY SINGH): (a) Rail Passenger 
Insurance Scheme has been in operation since 1-8-1994 
and insures bonafide p8lunger& against death or Injury 
in train accidents or untoward incidents 88 defined under 
Sections 124 and 124-A of the Railways Act. 1989. 

4 

5 

0 

0 

0 

0 

0 

~ 

2 

0 

0 

0 

0 

0 

0 

2 

56 

(b) and (c) Do not ari88. 

(Er9iSh] 

Situation on Indo-Park Border 

5 

2 

0 

0 

0 

0 

0 

44 

0 

0 

0 

0 

0 

0 

0 

0 

44 

1814. SHRI DINESH CHANDRA YADAV: 
SHRI HARIBHAU SHANKAR MAHALE: 
SHRI AAMJIVAN SINGH: 
DR. BALI RAM: 
SHRI PRABHAT SAMANTRAY: 
SHRIMATI RENU KUMARI: 
SHRI BRAHMANAND MANDAL: 
SHRI B. VENKATESHWARLU: 
SHRI Y.S. VIVEKANANDA REDDY: 
SHRI P.R. KHUNTE: 
KUMARI BHAVANA PUNDLIKRAO GAWALI: 
SHRI G.S. BASAVARAJ: 

WUI the Minister of DEFENCE be pleased to state: 

Ca) the details of Pakistani actIvItieI CI.IIT8ntIy noticed 
by Indian Anned Foroes on variolM places of Indo-Pak 
border; 
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(b) the details of places and Army camps where 
Pakistani forces resorted to fire on various points of Line 
of Control and elsewhere since August till date, place-
wise and date-wise; 

(c) the details of casualties suffered on both sides 
amongst civilians and jawans of Armed forces in each of 
the firing incidents; and 

(d) the concrete steps taken/proposed to be taken to 
safeguard the national security and to prevent such 
incidents? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) Pakistani activities in the Indo-
Pak border comprise activities along the Line of Control 
(LC) in Jammu & Kashmir and activities along the 
International Border (IB). Activities along the LC include 
artillery and small arms firing, infiltration of militants and 
attempted raids on isolated vulnerable posts. There are 
reports of Pakistan army formations conducting Winter 
Collective Training opposite Intemational Border in their 
known training areas and operation locations. 

As Pakistan resorts to unprovoked firing as a regular 
day-to-day phenomenon to abet infiltration and inflict 
casualties on our troops, it is not practical to give datewise 
and piecewise details of places and army camps where 
Pakistan has resorted to firing since August. 

The details of fatal casualties suffered by Indian Army 
due to hostile activities from Pakistan side from August 
to 31st October 2000 are as under, as per available 
Information:-

Officers JCOs Other Ranks Total 

05 21 26 

Estimated Pakistani casualties between August and 
October, 2000 are around 410. The number of civilian 
casualties on our side in being ascertained. 

All developments having a bearing on India's national 
security are constantly monitored and all necessary steps 
are being taken from time to time to maintain appropriate 
defence preparedness to thwart any attempt of 
misadventure on the part of elements hostile to India. 

[Translation] 

Supply of LPG Through Pipeline In U.P. 

1815. SHRI RIZWAN ZAHIR: WIll the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government propose to supply gas 
to vehicles and industries through pipeIina8; 

(b) if so, the details thereof; 

(c) the details of the districts of Uttar Pradesh likely 
to be benefited in the first phase; and 

(d) the details of prices fixed for it by the 
Government? 

THE MINISTER OF STATE IN THE MINIl:!TRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) MIs Indraprastha Gas Limited (IGL), a Joint Venture 
company of Gas Authority of India Limited (GAIL) and 
Bharat Petroleum Corporation Limited (BPCL), is supplying 
natural gas to domestic/commercial consumers through 
pipelines in certain areas in Delhi. IGL is also supply 
Compressed Natural Gas (CNG) at 51 CNG outlets in 
Delhi. Similarly, Mahanagar Gas Limited (MGL). a Joint 
Venture company of GAIL and MIs British Gas is 
supplying natural gas through pipelines for domestic, 
industrial and commercial use in certain areas in the city 
of Mumbai and also to automobile sector running on CNG 
at 21 CNG outlets. 

(c) The UP State Industrial Development Corporation 
Limited (UPSIDCL), a UP State Government Undertaking. 
has submitted the Techno-Economic Feasibility Report on 
the City Gas Distribution Systems at Lucknow and Bareilly 
seeking allocation of gas. 

(d) Govemment does not fix prices for city distribution 
of piped natural gas and CNG. 

{English] 

011 Price Threaten Wortd Economy 

1816. SHRI N. JANARDHANA REDDY: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the attention of the Government has been 
drawn to the news-item captioned, ·Oil prices continue 
riee; threaten world economy" as reported in the 'Times 
of India' dated September 21. 2000; 

(b) if so, whether the IMF have warned the rising of 
fuel costs which may affect global economic outlook; 

(c) whether the European Union and OPEC have 
decided to take steps to boost oil production in the wortd; 
and 

(d) if 80, the reaction of the GoYemment on such 
developmenf? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Yes, Sir. As per International Monetary Fund (IMF) 
web-site, there were two press conferences of the IMF. 
one on September 19, 2000 on the occasion of release 
of IMF's latest World Economic Outlook and the other 
one by the Managing Director of IMF on September 20. 
2-000 at Prague. Both ·the conferences contained 
references to the oil price increase and its impact on the 
World Economy. The World Economic Outlook (October, 
2000) also contained references to the oil price rise. 

(c) The Organisation of Petroleum Exporting Countries 
has announced increase in production of crude oil in 
various rounds of their scheduled meetings during 2000. 

(d) The Government continuously monitors the 
developments in the intemational market so as to make 
suitable adjustments in prices of petroleum products in 
the country. 

Retirement Age In N.T.C. 

1817. SHRI BHIM DAHAL: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Union Govemment have decided to 
reduce the retirement age of NTC employees from 60 to 
58 years; 

(b) if so, the details thereof along with the reasons 
therefor; and 

(c) the estimated number of employees likely to be 
retired immediately as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) Yes, 
Sir. It was decided to rollback retirement age of Board 
and Below-Board level employees working in NTC from 
60 years to 58 yrs. 

(b) In view of the mounting losses of NTC mills which 
stood at Rs. 1019 Cr. for the year 1999-2000, Government 
had taken this measure after a detailed exerciae to control 
the expenditure. The measure is to bring down the 
administrative expenditure and to improve. the viability of 
miN and is therefore in the long-term inteNSt8 of the 
organisation. 

(c) No employee is retired based on this decision 
yet. First batch of employees will retire on 31 st Jan 200 1. 

Expen8Ion of Old DeIhl RliHway StatIon 

1818. SHRI VIJAY GOEL: Will the Minister of 
RAILWAYS be pINeed to state: 

(a) whether there Is a proposal to expand/augment 
the capacity of Old DelhI Railway Station; 

(b) if so, the estimated cost of the project; and 

(c) the stages of expansion and the time by which 
the project is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) No. Sir. The 
existing operational facilities at Delhi Main' Railway Station 
are adequate for present and projected levels of traffic at 
this station. 

(b) and (c) Do not arise. 

PendIng appilcatloM for DMlerahlp 
of LPG, Petrol and KeroeeM 

1819. SHRI ASHOK N. MOHOl: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of applications for allotment of 
wholesale dealership of LPG, petrol, kerosene and diesel 
pending at present in Maharashtra; 

(b) the time by which these applications are pending 
alongwith the reasons for their pendency; and 

(c) the steps taken/proposed to be taken to dispose 
of the pending cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) At present, 212 retail outlet dealerships, 305 LPG 
distributorships and 66 SKO-LDO dealerships are pending 
for allotment in the State of Maharashtra. 

The selection of dealers/distributors for some of the 
locations could not take place owing to the non-functioning 
of the Dealer Selection Boards on account of the 
announcement of General Election 1999 and enforcement 
of the Model Code of Conduct and the dissolution of 
these Boards subsequently. For ealy selection of dealersl 
distributors, 59 new DSBs have been set up, whIch 
include 4 for Maharashtra. Selection is made in a phased 
manner, and it may not be possible at this stage to 
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indicate the exact time frame for completion of selection 
of dealers/distributors for the pending locations. 

Future Plan for Exploration of 
011 and Natural Gas 

1820. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI RAMSHETH THAKUR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the ONGC has launched its improved oil 
recovery programme for its eight major OiHields; 

(b) if so, the details thereof; and 

(c) the expected tonnes of oil likely to be yielded as 
a result thereof by the last five years and ten years, 
oilfield-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Schemes for improved recovery of crude oil and gas 
in 14 major fields are proposed to be implemented by 
ONGC in stages, out of which the following eight fields 
have been taken up in the initial stage; 

(i) Kalol 

(ii) North Kadi 

(iii) Sanand 

(iv) Santhal 

(v) Balol 

(vi) Gandhar 

(vii) Neelam; and 

(viii) Heera 

These are In addition to the Scheme formulated by 
ONGC for redevelopment of Mumbai High field tor 
improvement in ultimate recovery. 

(c) The tentative estimates by ONGC indicate the 
possibility of obtaining incremental production of about 
10 million tonnes (MMT) cumulative over the next five 
years and 22 MMT cumulative over a ten year period. 

[Translation] 

Opening of Petrol Pump Outlets 
and LPG Agencies in U.P. 

1821. DR. BALI RAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is any proposal to open petrol 
pumps and gas agencies in Mau and Azamgarh districts 
of Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the time by which these agencies are likely to be 
opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) In order to meet the increased demand, in addition to 
the locations pending from the previous marketing plans, 
1 retail outlet and 6 LPG distributorships for Mau and 3 
retail outlets and 4 LPG distributorships for Azamgarh in 
the State of Uttar Pradesh have been included in the 
Marketing Plan 1996-98. 

The locations included in the Marketing Plans are 
advertised by the Oil Companies, and the selection of 
dealers/distributors is made in a phased manner by the 
Dealer Selection Boards as per prescribed procedure. It 
generally takes 6-12 months for commissioning the 
dealership/distributorship after the date of interview. 

Madgalla Airport In Private Sector 

1822. SHRI MANSINH ·PATEL: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the efforts made by the Govemment to re-start 
Madgalla airport at Surat by handing it over to the private 
sector for its development; and 

(b) the reasons for restarting it? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) The Surat Airport belongs to the 
State Govemment who has indicated that they have plans 
for development of the airport with private sector 
participation, in view of the traffic potential due to large 
presence of industries in the region. 
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{English] 

Amendment In Repraentatlon 
of Peoples Act, 1951 

1823. SHRI TARIT BARAN TOPDAR: 
SHRI BIR SINGH MAHATO: 
SHRI SURESH KURUP: 
SHRI SWADESH CHAKRABORTY: 

Will the Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Govemment propose to amend the 
Representation of Peoples Act. 1951 to make it mandatory 
for every recognized Political Party to nominate women 
candidates for election in one-third of the constituencies; 

(b) if so. the details thereof; and 

(c) the time by which the said bin is likely to be 
Introduced in Parliament? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITlEY): (a) No. Sir. 

(b) and (c) Does not arise. 

Acquisition of Aircraft by Indian Airlines 

1824. SHRI ANANTA NAYAK: 
SHRI KAMAL NATH: 
DR. MANDA JAGANNATH: 
SHRI UTTAMRAO PATIl: 
PROF. UMMAREDDY VENKATESWARlU: 

Will the Minister of CIVil AVIATION be pleased to 
state: 

(a) whether the Indian Airlines proposes to acquire 
aircraft under wet lease or dry lease agreements; 

(b) if so. the advantages of securing aircrafts ooder 
lease agreements rather than buying such airorafts; 

(e) whether successful airlines like Singapore Airlines 
has offered a number of planes on dry lease; 

(d) if so, the number of planes presently acquired on 
lease agreements by the Indian Airlines; and 

(e) the steps proposed to be taken to meet the 
demands of Indian public by Indian Airlines? 

THE MtNISTER OF CIVil AVIATION (SHRI SHARAD 
YADAV): (a) Yes. Sir. On dry \ease. 

(b) The lease of aircraft are considered to meet the 
capacity requirement till the proposals for purchaae of 
new aircraft are completed and new aircraft are available 
for operations. 

(c) and (d) Presently there is no offer received from 
Singapore Airlines or any other airline for dry leaae of 
aircraft. However, Indian Airlines had taken two A300 B4 
aircraft on dry lease for a period of three years effective 
May/June. 1998. The lease period is being extended for 
another two years. 

(e) For the immediate capacity requirement, Indian 
Airlines is in the process of acquiring on dry leaae basis 
five 8-737 and two A320 aircraft. Further, Indian Airlines 
proposes to purchase three A300 B4 aircraft from Air 
India. 

Over-Pricing of Woollen Sock. By Ordnance 
Fectorle. 

1825. SHRI K. YERRANNAIDU: 
SHAI D.V.G. SHANKAR RAO: 

Will the Minister of DEFENCE be pleased to slate: 

(a) whether the Govemment are losing Rs. 1200 
erores annually on account of procurement of woollen 
socks, jerseys and blankets etc. purchued for 80Idiers 
from ordance factories; 

(b) if 80, the reasons for overpricing when private 
ludhiana manufacturers are offering at more lees price 
with better quality; and 

(c) the action taken for cauaing .uch a heavy 1088 
on this acore? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) It is factually not correct that 
Govemment are losing Rs. 1200 crores annually on 
account of procurement of woollen socks, jerseys and 
blanke.. etc purchased lor soldiers from Ordnance 
Factories. The annual value of the clothing and general 
stores items purchased for soldiers from Ordnance 
Factories is around As. 475 crorea (awrage of lut four 
years) only, out of which the annual average value of 
woollen socks, jerseys and blankets is less than Rs. 35 
cro188. The question of incurring lou of As. 1200 crores 
.annuaIIy against annual procuremenlil worth As. 35 crores 
only, therefore, does not arise. 
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(b) It has been found that there is differential in the 
cost of items purchased from Ordnance Factory as against 
those from private Ludhiana manufacturers and others. 
Ordnance Factory Board have a scientific system of cost 
compilation based on cost input data. Any cost reduction 
due to technology upgradation is passed on to the Army. 
However. as a model employer, the Ordnance Factory 
Board is required to pay wages to workers in accordance 
to the scales fixed by the Govemment, which is often 
not the case with the civil sector. Capacities in Ordnance 
Factories have been created to cater to the demand from 
the services and mainly the Army. Fluctuating demand 
and non-utilization of full capacity adds up to the cost of 
the product. Moreover, the provision to meet sudden 
increase in demands is also a contributing factor for higher 
cost. The stringent quality control norms set by the 
Director General Quality Assurance, who is the common 
authority for inspecting and certifying the clothing and 
general stores, supplied to the Army are applicable to 
the supplies made by Ordnance Factories and private 
manufacturers alike. 

(c) Constant endeavours are made the Ordnance 
Factories to reduce the unit cost of production by updating 
technologies. The average price of clothing and general 
stores items during 2000-01 has been reduced by 3.75% 
compared to average price of 1999-2000. 

Merger of Companle. 

1826. SHRI AJOY CHAKRABORTY: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether attention of the Govemment has been 
drawn to the recent moves of some companies for their 
merger and acquisition; 

(b) if so, the details of those companies in which 
merger and acquisition taken place or proposed during 
the last three years; 

(c) the 1088 caused to small investors as a result 
thereof; 

(d) the price at which the share value of the merged 
companies are fixed; and 

(e) the manner in which the odd lot of she,... of the 
new companies are sold in the market? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINtSTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) Yes Sir. 

(b) to (e) The prices of the shares of the merged 
companies are fixed on the basis valuation reports 
prepared by the Chartered Accountants/Professionals. 
These schemes of merger are approved by majority 
shareholders and are duly approved by the Hon'ble High 
Courts. The manner in which the odd lot of shares of 
the new companies are priced are part of the scheme 
and are guided by the guidelines issued by SEBI and 
Stock Exchanges. Normally, such mergers are 
advantageous for the shareholders including small 
investors. 1285 cases of merger and acquisition have 
taken place during the last three years. These include, 
120 cases in the Northem Region, 455 cases in the 
Eastem Region, 527 cases in the Westem Region and 
183 cases in the Southem Region. 

Development of Railway SIMians 

1827. SHRI SAHIB SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal for development of 
new railway stations at Anand ViharlPatparganj, Barthal, 
Madanpur KhadarlTuglakabad and Narela/G.T. Road as 
per Master Plan of Delhi-2001; 

(b) if so, the details thereof; 

(c) whether these four stations are proposed to 
decongest the OldlNew Delhi railway stations; and 

(d) if so, the reasons for investing Rs. 1500 crores 
in the development/renovation of New Delhi Railway 
Station? 

THE M,lNISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJA Y SINGH): (a) to (d) Railways 
have acquired land for development of coaching facilities 
at Anand Vihar. Facilities will be developed at this station 
as and when required.·,\t present. the terminals at Delhi, 
New Delhi and Hurat Nizamuddin are considered 
adequate for the traffic needs of Delhi. Development of 
other tenninals to decongest the existing terminals will 
be conaidefed when warranted by traffic. 

The ongoing works at New Delhi Station are 
considered necessary for handling the present as well as 
projected levels of traffic at this station. 

.......... tng Yard at K8ny8kumarI 

1828. DR. A.D.K. JAYASEELAN: Will the Minister of 
RAILWAYS be pleased to state: 
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(al whether it is proposed to improve and increase 
the marshalling yard at Kanyakumari railway station so 
as to enhance its capacity to handle more trains; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVWAY SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) The facilities at Kanyakumari and Nagercoil 
including those under execution at Nagercoil are adequate 
to handle the present and projected traffic at Kanyakumari. 

Agreement between india and UK for 
Removal of Restrictions 

1829. SHRI GUNIPATI RAMAIAH: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Union Government have been 
pressing for removal of restrictions on Air India for picking 
up passengers from London to US and Ganada; 

(b) if so, whether any agreement has been signed 
between India and UK in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (c) At the Inter-Governmental talks 
between India and U.K. held in February, 2000, an 
agreement has been reached to remove the various 
restrictions earlier applicable on the exercise of traffic 

rights by Air India beyond London to USA and Canada. 
According to the new agreement, Air India is entitled to 
operate 16 frequencies per week either as tranalta or 
terminators to London wfth beyond 5th freedom rights to 
USA and Canada. 

1830. SHRI R.S. PATIL: Will the Miniater of 
RAILWAYS be pIeued to .... : 

<a) whether a large number of caaee against Railway 
are pending in Consumer Courts; 

(b) if so, the details thereof, zoneIdIviaion-wiN; 

(e) the details of casee lost by the Raitwaya In the 
Consumer Courts during the Jut three yea,., year-wile; 

(d) whether Railways have made any atudy to reeoIve 
the disputes; and 

<e) if not, the reasons thelefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY S'NGH): ,a) y .. , Btr. 

(b) The details are given In Statement-I 

(c) The details are given in Statement-II 

(d) After analysing the causes, the Zonal Railways 
take remedial steps to improve the services due to the 
rail users, so that the recurrence of similar type of 
complaints is avoided to the extent possible. 

(e) Does not arise. 

Stlttement-/ 

Division 

Mumbai 

Bhopal 

Sholapur 

JabaJpur 

Head Quarter 

OBtails of pending cases zone/division-wise. 

Centre' Ra'lMIy 

No. of Cases Division 

21 Bhusawal 

23 Nagpur 

18 Jhansi 

34 Pune 

45 Other Railway 

Total No. of cases pending on Central Railway-270 

No. of c.... 
24 
15 

64 

08 

18 
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Division 

Howrah 

Asansol 

Mughalsarai 

Danapur 

30 NOVEMBER, 2000 

EMtern RaHway 

No. of Cases 

27 

18 

21 

202 

Division 

Sealdah 

Dhanbad 

Maida Town 

Head Quarter 

Total No. of cases pending on Eastern Railway-656 

Northern Railway 

Division No. of Cases Division 

Allahabad 73 Bikaner 

Deihl' 160 Firozpur 

Jodhpur 25 Lucknow 

Moradabad 69 Ambala 

Total No. of cases pending on Northern Railway-527 

Division 

Lucknow 

Varanasi 

Semutlpur 

Total No. of cases pending on N.E. 

Division 

Tinsukhia 

Katlhar 

N.E. Railway 

No. of Cases Division 

106 Izatnagar 

31 Sonpur 

15 Other Railway 

Railway-264 

N.F. RallWilY 

No. of Cases Division 

20 

30 

Lumding 

Alipurdwar 

Total No. of cases pending on N.F Railway-117 

Southern RaHway 

Division No. of Cases Division 

Chennai 90 Tiruchchirappali 

Madurai 30 Bangalora 

Mysore 15 Palghat 

Trlvandrum 60 

Total No. of cases pending on Southern Railway-305 

to Questions 

No. of Cases 

23 

60 

53 

252 

No. of Cases 

30 

19 

118 

33 

No. of Cases 

44 

50 

18 

No. of Cases 

25 

42 

No. of Cases 

35 

25 

50 

92 
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South Central Railway 

Total No. of cases pending on South Central Railway-151 

South e.atern Railway 

Division No. of Cases 

Chakradharpur 09 

Bilaspur 25 

Kharagpur 18 

Visakhapatnarn 14 

Calcutta 26 

Division 

Khurda Road 

Sambalpur 

Nagpur 

Adra 

No. of cases 

15 

13 

07 

02 

Total No. of cases pending on South Eastern Railway-129 

We .. em Railway 

Division No. of Cases 

Murnbai Central 116 

Ratlarn 14 

Jaipur 66 

Bhavnagar 20 

Total No. of cases pending on Western Railway-385 
Total No. of cases pending on all Zonal Railways-2808 

St.t~ent-II 

Appendix - /I referred to in reply to part (c) of Lok 
Sabha Unsta"ed Question No. 1830 for 30.11.2000. 

Railway-wise detail of cases lost during last three years. 

Railway No. of cases 

Central 157 

Eastern 17 

Nothern 189 

N.E. 46 

N.F. 46 

Southern 144 

South Central 45 

South Eastern 04 

Western 95 

Total 743 

Division 

Baroda 

Kota 

Ajrner 

Rajkot 

No. of C ... 

34 

86 

44 

05 

[Translation] 

Modem/eat/on of I.T.D.C. HoteIa 

1831. SHRI RAVI PRAKASH VERMA: WIll the Minitler 
of TOURISM AND CULTURE be p/ea8ed to state: 

(a) the names of the hotels under lnelia Touritm 
Development Corporation modemiMd during the last th .... 
years and proposed for thIer modernisation during the 
current year aIongwith the expenditure Incurred thereon, 
hotel-wise: 

(b) whether there is any proposal for renovating and 
upgrading the tT.D.C. Hotela. partIcuIarty Delhi bated 
Lodhi . Hotel, Janpath Hotel and Ranjit Hotel as five ..... 
hotels 2000-01: 

(c) the details thereof and the expend"',. likely to 
be incurred thereon, hotel-wl8e; and 

(d) the time by whic the ea/d work is likely to be 
started and compIeted7 
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THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) A statement 
showing details of expenditure incurred on modemisation 
of ITDC hotels during the last three years and proposed 

expenditure during the current year is enclosed. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Statement 

Statement showing Hotel wise Details of Expenditure incurred during the Last Three Yesrs (1997-98 to 1999-2000) 
and Proposed During Current Year (2000-01) on Modemisation 

Sr. No. Name of the Hotel 

1. Ashok Hotel New Delhi 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

t4. 

Samrat Hotel, New Delhi 

Kanishka Hotel, New Delhi 

Janpath Hotel, New Delhi 

Qutab Hotel, New Delhi 

Lodhi Hotel, New Delhi 

Indraprastha Hotel, New Delhi 

Laxmi Vilas Palace, Udaipur 

Hotel Madurai Ashok 

Hotel Patliputra Ashok 

Hotel Varanasi Ashok 

Hotel Bodhgaya Ashok 

Hotel Khajuraho Ashok 

Kov.lam Ashok Beach Resort 

Hotel Hassan Ashok 

Hotel Jalpur Ashok 

LaIitha MahaI Palace Hotel, Mysore 

Hotel Agra Aahok 

Hotel Aurangabad Ashok 

Hotel Aahok Bangalore 

Hotel ManaH Ashok 

Temple Bay Ashok Beach Resort, 
Mamallapuram 

Hotel Airport Ashok, Calcutta 

Hotel KaHnga Aahok, Bhubaneehwar 

Expenditure 
Incurred during 

1997-2000 

155.14 

151.27 

14.63 

33.59 

13.38 

0.77 

13.81 

11.45 

2.23 

0.57 

10.03 

6.21 

1.55 

3.68 

5.20 

10.76 

5.98 

9.22 

1.25 

6.54 

0.69 

2.34 

1.98 

1.80 

(Rs. in lakhs) 

Proposed 
Expenditure 

for 2000-2001 

0.50 

3.00 

6.00 

4.00 
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(English] 

Hike In 011 PrIces 

1832. SHRI HANNAN MOLLAH: WI the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether earlier the price hike announcements 
were always made sudden giving no opportunity of 
stocking of petroleum products; 

(b) if so, the reasons which compelled the 
Govemment for the first time in the history to hike oil 
prices much in advance and thefeby providing an 
opportunity both to the pump owners and the consumers 
particularly the industrial consumers to stock the petroleum 
products; and 

(c) the steps taken to avoid such situation in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): 
(a) Price revision of controlled petroleum products is 
undertaken by the Government from time to time. 
Announcement is made following the revision. 

(b) and (c) Do not arise in view of (a) above. 

[T rans/ation] 

Visit of Tourists In MIIh8ruhtra 

1833. SHRI DILlPKUMAR MANSUKHlAL GANDHI: 
Will the Minister of TOURISM AND CULTURE be pleased 
to state: 

(a) the number of tourists including foreign tourists 
who have visited Shirdi in Maharashtra during the last 
three years: and 

(b) the details of assistance given to be given for 
the development of Shirdi during the year 2000-2001? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) Information on 
place-wise tourist visits is not maintained by the State 
Govemment of Maharashtra. However, the estimated 
tourist visits to the State as a whole for the last three 
years are as given below. 

Year 

1997 

1998 

1999 

Domestic 

6974453 

7183687 

7542871 

Fontign 

977691 

980850 

1033816 

(b) The development of tourism is undertaken by the 
State GovemmentslU.T. Administrations. However, the 
Department of T ouriam, Government of India provides 
Central Finencial Assistance for the projects identified 
every year in consultation with them. An a!"Gunt of 
Rs. 27.00 lakha has been aanctloued for expansion and 
upgradation of tourist Bungalow at Shirdi and Rs. 25.00 • 
lakhs for upgradation of the restaurant, tourist reception 
area, etc. at Pilgrim Inn, Shin:li. 

(English] 

Survey of Buddhlat Ruin. In Orl ... 

1834. SHRI BHARTRUHARI MAHTAB: Will the 
Minister for TOURISM AND CULTURE be pleued to 
state: 

(a) whether Archaeological Survey of india (ASI) II 
undertaking any survey of Buddhist' ruins in Orissa and 
other parts of the country; 

(b) if so, the details thereof; 

(c) whether such a survey has been conducted HItler 
by ASI; 

(d) if so, the details thereof; and 

(e) the plans of the ASI to expand knowledge on 
the subject in the country and the other Itepa taken for 
their conservation? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) No, Sir. 

(b) Does not ariae. 

(c) No archaeological survey exclusively oriented 
towan:ls Buddhist studies has been conducted. 

(d) Does not arise. 

(e) Conservation of protected monuments, including 
Buddhist monuments, is a continuous process. In the last 
three years Archaelogical Survey of India has conducted 
excavation ot Buddhist sitel as mentioned in the 
Statement. Studies of these sites and various existing 
publications serve to disseminate knowledge on thil 
subject. 
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""""nt 

Statement Showing the Details of Buddhist Site 
Excavated During the last three years, by the 

Archaeological Survey of India 

SI. No. Name of the Site 

1. Udayagiri, Distt. Jajpur, Orissa 

2. Ratnagiri, Distt. Jajpur, Orissa 

3. Kanganhali, DisH. Gulbarga, Kamataka 

4. Sannati (Benaguttl), DisH. Gulbarga, Kamataka 

5. Ambaran at Akhnur, Distt. Jammu, J & K 

6. Kanispur, Distt. Baramulla, J & K 

7. Barhat (Deorkothar), Distt. Rewa. Madhya 
Pradesh 

8. 

9. 

10. 

11. 

Sanchi, DisH. Raisen, Madhya Pradesh 

Satdhara, Distt. Raisen, Madhya Pradesh 

Kesariya, Distt. East Champaran. Bihar 

Asokan Pillar site, Kolhua, Distt. Muzaffarpur, 
Bihar 

12. Sankisa, Distt. Farrukhabad, Uttar Pradesh 

13. Chowkhandi Stupa, Distt. Varanasi, Uttar 
Pradesh. 

{Translation] 

Acquisition of Aircraft Carrier 

1835. SHRI UTTAMRAO PATIL: Will the Minister 
DEFENCE be pleased to state: 

(a) whether the Armed Forces are facing shortage of 
aircraft carriers; 

(b) if so,-lhe total number of aircraft carriers available 
with the Armed Forces; 

(c) whether aircraft carriers are proposed to be 
purchased from abroad; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) (a) and (b) Currently the Indian Navy has 
one aircraft carrier, viz, INS Viraat in its service against 

the requirement of two operational aircraft carriers. The 
Govemment have approved the indigenous construction 
of an Air Defence Ship for the Indian Navy in 1999. 

(c) and (d) The Government of the Russian 
Federation have offered to gift Admiral Gorshkov" , an 
Aircraft Carrier, to India. However, it will require to be 
repaired, modified and modemised before it can be 
inducted into service of Indian Navy. An Inter-
Govemmental Agreement in this regard has been signed 
between Indian and Russian sides on 4.10.2000. 

MRTP Commission 

1836. SHRI ABDUL RASHID SHAHEEN: 
SHRI ANADI SAHU: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) the number of enquiries have been conducted by 
the MonopOlies and Restrictive Trade Practices 
Commission (MRTP Commission) in respect of unfair trade 
practices from 1997 to 1999 (year-wise); and 

(b) the steps the Govemment propose to take to 
penalise the unfair traders in terms of the provisiOns of 
MRTP Act, 1969? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) The number of Unfair Trade Practices (UTP) 
enquiries instituted by the MRTP Commission for the years 
from 1997 to 1999 are as under: 

S. No. 

1. 

2. 

3. 

Year 

1997 

1998 

1999 

No. of UTP Enquiries 
instituted 

479 

297 

206 

(b) The MRTP Commission, which is a quasi-judicial 
body, enquiries into any unfair trade practice in terms of 
Sec. 360 of the MRTP Act, 1969. If, after such enquiry, 
the Commission is of the opinion that the charge of unfair 
trade practices during the course of the enquiry has been 
established and the practice is prejudicial to public interest 
or to the interest of any consumer or consumers generally. 
it may, by order, direct that: 

(i) the practice shall be discontinued; 
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(ii) any agreement relating to such unfair trade 
practice shall be void or shall stand modified in 
respect thereof in such manner as may be 
specified in the order; 

(iii) any information, statement or advertisement 
relating to such unfair trade practice shall be 
disclosed, issued or published, as the case may 
be, in such manner as may be specified in the 
order. 

The MRTP Commission is also empowered to grant 
temporary injunction against the delinquent party during 
the pendency of an enquiry. Besides, it can also award 
compensation to an aggrieved person for the IossIdamage 
caused as a resuH of monopolistic/restrictive/unfair trade 
practices under Section 12A and 12B of the MRTP Act, 
1969. 

Laying of Railway Line In Madhya Pradesh 

1837. SHRI KANTILAL BHURIA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the construction/survey work 01 Maksi-
Bina, Sironj-Biyavra-Rajgarh and Ujjain-Jhalawar-Agar-New 
Delhi railway lines has been started; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor and the time by which 
the construction/survey work is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (c) The 
surveys undertaken for construction of Ujjain-Jhalawar-
Agar-Ramganj Mandi and Biyavra Rajgarh-Sironj-Bina new 
lines revealed that the projects would be grossly 
unremunerative. In view of this and acute constraint of 
resources being faced by the Railways, it has not been 
found possible to take up these projects for the present. 

BG line already exists for Maksi-Biyavra Rajgarh and 
Ramganj Mandi-New Delhi. 

(English] 

Development SchemH tor T ....... lector 

1838. SHRI SAVSHIBHAI MAKWANA: Will the 
Minister of TEXTILES be pteased to state: 

(a) the name of schemes for development and 
expansion of textile indusIry which have been iliplamented 
by the Government; 

(b) the total annual plan outlay sanctioned by the 
Union Govemment to various State Govemment under 
each scheme during each of the last three yeans and the 
currant year, Scheme-wise and State-wiae; 

(c) the amount utiIiaed by .ach State Govemments 
on such scheme during the said period; and 

(d) the details of schemes Implemented to increase 
the production of textiles and the targets achieved during 
the same period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (d) 
Govemment of India is implementing various schemes 
lor development and expansion of textite industry. 
Important schemes are as under. 

1. General Schem •• 

(i) Technology MI .. lon on Cotton (TMC): 

Govemment has launched the Technology Mission 
on Cotton (TMC) on 21.2.2000, with the objectives - to 
improve the productivity and quality of cotton, ensuring 
the availability of quality cotton to the textile mills. It has 
four Mini Missions, viz., MM-I & II relating to research 
and dissemination of technology to farmers, are being 
implemented by the Ministry of AgricuHure and MM-III & 
IV relating to improvement in market infrastructure and 
modemization of ginning & pressing units are being 
implemented by the Ministry of T extil ... 

(ii) Technology Upgradatlon Fund Scheme (TUFS): 

Govemment of India, Ministry of Textiles has launched 
a Technology Upgradation Fund Scheme (TUFS) lor 
Textile and Jute Industries which is in operation since 
01.04.1999 for a period of 5 years, i.e., up to 31.03.2004. 
lOBI, SIDBI and IFCI have been appointed as nodal 
agencies. They have co-opted other financial institutions/ 
banks. Loans under the scheme are extended by the 
nodal agencies/co-opted institutions to the identified 
segments of the industry for the projects in conformity 
wfth the scheme and financial norms of the concemed 
Financial Institutions. Govemment funding is limited to 
reimbursement of interest at 5% point on the interest 
charged by the lending agency on a project of technology 
upgradation in conformity with the scheme. 

(III) lIodemIutIonIupgrad8t1on of IlIbondorlee: 

In order to provide textile testing facilities, Government 
has set up five laboratories, and modemized twenty one 
laboratories during 1997-98 and 1998-99. 



103 Wriffen An .. ,. 30 NOVEMBER, 2000 to Questions 104 

2. Segment .... Schemee 

(i) Powerloom.: Establishment of Powerloom 
Service Centres and Computer Aided Design 
Centres; Modemisatlon of Powerloom Service 
Centre. (PSC.); Upgradation of PSC labs; 
Group Inaurance Scheme for powerloom 
worl<ers; etc. 

(il) Handlooma: Workshed-cum Housing Scheme; 
Project package Scheme Handloom 
Development Centres/Quality Dyeing Units; 
Group Insurance Schemes, Mill Gate Price 
Scheme, Deen Dayal Hathkargha Protsahan 
YOjana, etc. 

(Iii) Silk: Project for Development of Sericulture; 
Action Plan for Sericulture Development in North 
East States; Catalytic Development Programmes 
etc. 

(iv) Wool: Integrated Sheep and Wool Development 
Project; Area Based Project for Wool 
and Woollens Development; Wool Testing 
Centres and Weaving and Design Training 
Centre etc. 

(v) Handicrafts: Training for upgradation of skill of 
the existing craft-persons and imparting skills 
to new craft-persons; Design and Technological 
Development; Marketing and Market 
Development Support; Setting up of Craft 
Development Centres and Common Facility 
Service Centres in identified pockets etc. 

The details of total amount sanctioned by the 
Govemment under these schemes during the last 
three years and current year upto October, 2000 are as 
follows: 

Rs in Lakhs 

S. Name of the SchemelSector 1997-98 1998-99 1999-2000 2000-01 
No. upto 31st 

Oct. 2000 

1. Tehnology Mission on Cotton (TMC) N.A. N.A. 500 500 

2. Technology Upgradatton Fund Scheme N.A. N.A. 100 2800 
(TUFS) 

3. Modemieationlupgradation of 1799 1000 Nil Nil 
laboratories: 

4. Powerlooms 288 363 931 161 

5. Handlooms 9939 8335 8169 2893 
upto 
Nov. 

6. Silk 52 858 745 1040 
upto June 

7. Wool 430 450 500 300 

8. Handicraft 1605 1541 1535 917 

oIJnder Hllndloom. Silk, Wool and Handicrafts segments, funds are also reIeaMd to Ihe State Government departments/organizations 
for Implementation of 1he IChemes on need basis. 

[TntllsiationJ 

Joint Ventu,.. with State Governments 

1839. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the names of the State Govemments with whom 
the Union Govemment have set up joint venture to 

expedh the process of providing raIIwey-based transport 
system for urban and rural areas during the last two 
years; 

(b) the details of progress made by such joint 
ventures; and 

(c) the steps being tak8n by the Union Government 
to improve the railway amenities? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVUAY SINGH): (a) The Ministry of 
Raitways haw entered in MOU to set ~ Joint Ventures 
with the State Governments of Andhra Pradesh, 
Maharashtra and Karnataka to expedite the process of 
providing railway-based transport system. 

(b) Kamataka: A Joint Venture Company named 
K-RIDE will be formed to mobilize funds to be guaranteed 
by the State Govt. alone, for certain identified raM projects 
in the States. The Ministry of Railways, Govt. of 
Karnataka, FIS/Bankslothers will be the equity partners. 
An MOU has been signed. 

1IatwIaahtra: MRVC (Mumbai Rail VIkas Corporation) 
has been formed to execute certain identified suburban 
projects at an estimated cost of Rs. 5618 Cr. Government 
of Maharashtra has agreed to share SOOk of the cost of 
the project. Ministry of Railways & Government of 
Maharashtra are 51 :49 equity partner in the venture. 

Andhra Prade.h: The purpose of MOU is to 
strengthen the existing suburban rail Infrastructure and 
services in the city of Hyderabad and its suburbs as a 
part of comprehensive multimodal suburban commuter 
transportation system for the Hyderabad Urban 
Agglomeration and its neighbourhoods. Ministry of 
Railways and the Government of Andhra Pradesh shall 
initially upgrade the fixed rail infrastructure on an equal 
cost sharing basis. A joint Task Force has been 
constituted. It will decide the role and structure of the 
joint venture company. 

(c) Provision and augmentation of amenities at station 
is a continuous process. However, 209 stations have 80 
far been selected as rnodel station for the purpose of 
prOviding upgraded passenger amenities which include 
provision of Standardised Signages. National Train Enquiry 
System and Se" Printing TICket Machines, improvement 
in Waiting RoomslBooking Offices, Toilets and in the 
deficiencies of infrastructure facilities/passenger amenities. 
conversion of stalls into modular stalls and provision of 
Automatic Vending Machines, improvement of circulating 
area. extension of foot-over bridge upto circulating area 
and computerisation of complaints. 

(EngIi.~hJ 

Construction of Yatn Nlwa. 

1840. SHRI P.S. GADHAVI: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Government have received any 
proposal for construction of Yatri Niwas; 

(b) if 80, the details thereof, State-wiee ... location-
wise; and 

(c) the extent to which financial ..... t.nce is 
proposed to be given to each State for the said purpose? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (c) In 
consultation with the St.te GovernmentafUT 
Administrations, the Department of Tourism, Government 
of India has priorltiaed 8 projects amounting to As. 4.79 
crores for construction/renovation of Y.tri NIw .... during 
2000-2001 out of which 4 projecta are in Karnataka and 
one each in the States of TarnH Nadu, Gujarat, J & K 
and Arunachal Pradesh. 

Setting up of Food Crwft Inatttut. 

1841. SHRI UTTAMRAO DHIKALE: WUI the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) whether the there is any proposal to set up Food 
Craft Institute in the country, particularly at Nulk; 

(b) if 80, the details thereof, location-wise; and 

(c) the expenditure incurredlproposed to be incurred 
thereon? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) No, Sir. 

(b) and (c) Does not arise. 

Eamlng By R ..... p 

1842. SHRI G. GANGA REDDY: Will the Minister of 
RAILWAYS be pieued to state: 

(a) whether there has been an increase In raIIwayII 
earning from the passengers and the goods traffic during 
the first six months of the current year as compared to 
corresponding period of the previous year; 

(b) if 80, the percentage of increase registered during 
the said period; and 

(c) the steps taken to attract more passengers and 
goOds traffic? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVUAY SINGH): (.) Yes, Sir. 

(b) Percentage of increase during April 2000 to 
September 2000 as compared to corresponding period of 
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the previous year is as under: 

Passengers Traffic 

Goods Traffic 

9.82 
6.73 

(c) Following are some of the measures taken to 
attract more passenger and goods traffic:-

(i) Passenger Traffic:-

(a) Waiting list analysis was done on regular basis, 
additional coaches were attached and special 
trains were run to clear the extra rush as and 
when required. This has resulted in increased 
occupancy and Eamings. 

(b) Wide publicity has been given through various 
media about the availability of accommodation. 

(c) Intensive ticket checking drive, reviewing of train 
timings, Tatkal scheme and customer friendly 
measures like Tele booking handling of 
complaints through computer and National train 
ena' 'iry system have been introduced to attract 
more passengers. 

(ii) Goods Traffic:-

A number of measures have been taken to attract 
bulk and non-bulk goods Parcel traffic. These include. 

(a) Volume Discount Scheme 

(b) Simplification liberalisation of rules for bulk 
customers having sidings. 

(c) Identification of Premier Customers for special 
care. 

(d) Facilitating Warehousing at rail terminals. 

(e) Running of fixed schedule container trains. 

Lo .... by Air India 

1843. DR. B.B. RAMAIAH: WUI the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether Air India has suffered a loss during the 
first six months of the current financial year; and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) As per provisional results for the 
period April-September, 2000, Air Incia has incurred net 
loss of Rs. 4.31 crores. 

Funding of Metor projects 

1844. SHRI A. BRAHMANAIAH: WUI the Minister· of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government proposed to allow the 
Oil Industry Development Board (OIDB) to fund major 
projects; 

(b) if so, whether there is any guidelines for the 
OIDB to extend short term funding to PSUs and Joint 
Sector units; 

(c) if so, the details; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) Section 6(1) of Oil Industry (Development) Act, 1974 
and the rules made thereunder, empowers Oil Industry 
Development Board (OIDB) to provide financial and other 
assistance for promotion of measures that are conducive 
to the development of oil industry in such manner, to 
such extent and on such terms and conditions as it may 
deem fit. 

While granting loans to oil industry, OIDB accords 
priority to plan projects approved by the Govemment. 
Since requirement of Oil PSUs for long term funds from 
OIDB are more than the funds available with OIDB, no 
short term funding has been provided by OIDB during 
the last three years. 

Decisions regarding the funding of projects by Oil 
Industry Development Board (OIDB) are taken by the 
Board which comprises inter-ministerial representation such 
as Petroleum, Chemicals and Finance in addition to 
industry representation. 

[Translation] 

Setting up of RaIlway Technology Cell 

1845. SHRI PADAM SEN CHOUDHRY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railway Technology Cell has been 
set up in Indian Institute of Technology at Kanpur. 

(b) if so, the funds provided by the Govemment 
therefor; 
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(e) whether any information Ng8Iding new technology 
has been proyided by Rail Technology Cell; 

(d) if so, whether the Government propose to adopt 
new technology; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) The Ministry of 
Railways have decided to set up a Railway Technology 
CeO at Indian Institute of Technology, Kanpur. . 

(b) The Railway Technology Cell will be set up with 
a corpus fund of Rs. one crore to be provided by the 
Ministry of Railways. 

(c) to (e) The Memorandum of Understanding (MOU) 
is yet to be signed with Indian InstiMe of Technology, 
Kanpur and as such the Technology CeO has not started 
functioning so far. 

{English] 

Gauge Conversion of Kolar and Chlldc8ballapur Rail 
Line 

1846. SHRI R.l. JALAPPA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government are aware that the 
railway line between Kolar and Chikkaballapur in 
Kamataka is most essential for connecting Bangalore-
Bangarpet; 

(b) if so, whether any representation has been 
received by the Govemment in this regard; and 

(c) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Bangalore-
Bangarpet are already directly connected by rail. The line 
between Kolar to Chickaballapur if connected would 
provide another. albeit longer alternative route between 
these points. 

(b) Representations have been received for rastondion 
of the railway line after conversion to B.G. 

(c) A survey for gauge conversion of Chikkaballapur 
to Kolar has recently been compteted. The survey report 

revealed that the cost of the 85 km B.G. line would I;)e 
As. 53.54 cr. with negattve rate of return. In view of the 
groasly unremunerative naMe of the line and acute 
constraint of resources It has not been found possible to 
consider the project for the present. 

InCf8ll.. In the Mllrtcet Shant of Jet Airline 

1847. SHRI KHARABELA SWAIN: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) the market share of Jet Airlines has gone up in 
comparison to Indian Airlines during the last three months; 

(b) if so, the reasons for fall in traffic of the Indian 
Airlines; and 

(c) the steps taken by the Govemment to bring back 
the traffic to the Indian Airlines? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) The market share of Indian Airlines and 
Jet Airways during the last three months wu .. 
follows:-

Percentage of Market 
share of domestic passengers 

Month Indian Airlines! Jet Airways 
Alliance Air 

August. 2000 44.08 51.41 

September, 2000 45.17 50.21 

October, 2000 47.68 46.93 

(b) The lower market share of IA in comparison to 
Jet Airways during AuguatISept. 2000 had been due to 
(i) induction of capacity by Jet Airways (Ii) unfortunate 
crash of Alliance Air flight at Patna in July, 2000 that 
had an adverse impact on public confidence. 

(c) Indian Airlines have taken various Initiatives to 
bring about improvement in market share viz. executive 
class upgrade, improvement in the departure control 
system (check-in); dissemination of flights information; tie-
up with hoteliers, Tourism Development Corporation 
offering attractive holiday packages and Improvement In 
facilities offered and Frequent Flier programme, etc. 
Holding back the Increaae of air fare despite ATF price 
hike in April. 2000 and October. 2000 has also been a 
contributory factor in this regard. 
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[Translation] 

Development of WorahlP8 pieCH .. Tourist Centre 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) In May 1992, a 
committee on the development of pilgrim tourism identified 
19 centres and 2 circuits in the country for tourism 
development in the first phase. Later a number of centres 
were added to the list in consultation with the State 
Govemments. The pilgrim centres identified at present 
for tourism development in the country State-wise is given 
in the enclosed Statement. 

1848. PROF. DUKHA BHAGAT: WiD the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the names of places of worship approved as 
tourist centre in the country State-wise; 

(b) whether the Union Govemment have received 
any proposal to provide tourist centre facility to any place 
of worship in Bihar; 

(b) to (d) The Department of Tourism, Govemment 
of India has sanctioned two schemes for Rs. 7.50 lakhs 
for third Bauddha Mahotsav and Rs. 3.15 lakhs for Rajgir 
Festival in the State of Bihar during current financial year. 
In addition, in consultation with the State Government of 
Bihar a proposal for construction of Tourist Reception 
Centre at Paloa for Rs. 75.00 lakhs has been prioritised 
for Central financial assistance during 2000-2001. 

(c) if so, the details thereof; and 

(d) the action taken by the Govemment in this regard 
and the funds allocated therefor, place-wise? 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

State 

Assam 

Andhra Praesh 

Bihar 

Delhi 

Gularat 

Goa 

Himachal Pradesh 

Haryana 

Jammu & Kashmir 

Kerata 

Kamataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Statement 

List of Pilgrim Centres identified State-wise 

Pilgrim Centre 

Kamakhya 

Nagarjuna Konda, Srisailam, Tirupati 

Bodhgaya, Nalanda, Patna Sahib, Rajgir, Vaishali 

Nizamudin 

Dwarka, Palitana, Somnath, Odwada 

Goan Churches 

Paonta Saheb, Jwalaji 

Kurukshetra 

Vaishno Devi 

Guruvayoor, Sabarimala, Varkaia 

Gulbarga, Sringeri 

Ujjain 

Shirdi, Nanded, Jyotiba 

Puri 

Amritsar, Anandpur Sahib, Damdama SahIb, Sirhind 

Ajmer Shareef 

Rameshwaram, Madurai, Nagapatanam, Nagaur, PaIani, Velan 
Kanni, Tanjore, Tiruchairapally, Thiruvannamalai 

Badrinath, Barsana, Brindavan, Gangatori, Gokul, Gowardhan, 
Haridwar, Hemkund, Kedamath, Kushinagar, Mathura, Nandgaon, 
Rishikesh, Samath, Srawasti, Varanasi, Yamunotri 
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1849. DR. ASHOK PATEL: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Government proposes to purchase 
modem aircrafts for training; 

(b) if so, the details thereof; 

(c) the total amount likely to be spent thereon; and 

(d) the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (d) Directorate General of Civil Aviation 
(DIe. GCA) has taken steps to procure 40 'Swati' Ught 
Trainer aircraft from MIs. Bharat Heavy Electricals Limited 
(BHEL), Hardwar to allot these aircraft to flying clubs for 
training purposes. An amount of Rs. 6.00 crores has 
been advanced to MIs. BHEL for this purpose and 17 
'Swati' aircraft have been delivered so far. 

Approval has also been given to the DIe. GCA to 
acquire one 'Hansa-3' trainer aircraft, developed by 
MIs. National Aerospace Laboratories, Bangalore at an 
estimated cost of Rs. 43.5 lakhs. DIe. GCA has plans to 
acquire more 'Hansa-3' trainer aircraft. subject to 
availability of funds. 

[Eng/ish] 

Statu. of L.C.A. 

1850. SHRI G. PUnA SWAMY GOWDA: 
SHRIMATI RENUKA CHOWDHURY: 
SHRI MADHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINDE: 

Will the Minister of DEFENCE be pleased to state: 

(a) the progress made so far in the production of 
the Light Combat Aircraft, 

(b) the salient features of the project, its cost and 
expenditure incurred thereon so far; 

(c) whether in the meantime before LCA is ready, 
there is any plan for procurement of such aircraft from 
abroad; and 

(d) if so, the steps taken in pursuance thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) (a) and (b) The two Technology 
Dernolletrators (T[).1 & TD-2) and the first prototype (PV· 
1) of the LCA have been fabricated. Structure and system 
modifications after High Speed Taxi Trials (HSTT) Phase 
I have been completed on TD-l. System integration 
checks are in progress to undertake the next phase of 
high speed taxi triats. Structunt and system modifications 
on TD-2 (in line with TD·l) are nearing completion. 
Equipping of PV·l is also in progress. A sum of 
Rs. 1816 crore have been spent against Rs. 2854 crore 
sanctioned. 

(c) and (d) Till such time the LCA Is available, the 
shortfall is expected to be made up by MiG·BIs upgrade 
version which is being upgraded jointly by Mikoyan Design 
Bureau, Russia and Hindustan Aeronautics Umited. 

[Translation] 

011 R ... rye. In Jalulmer Dletrlct (RaJasthan) 

1851. SHRI GAJENDRA SINGH RAJUKHEDI: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether there are huge deposits of petroleum 
and natural gas in Jalsalmer district of Rajasthan; 

(b) if 50, the study conducted by the Government in 
this regard; and 

(c) the time by which the worf( of explorations is 
likely to be started there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(c) DUring the period 1967 to 1997, 011 and Natural Gas 
Corporation Ltd. (ONGC) had discovered six gas bearing 
structures viz. Manhera TIbba, Ghataru, Khartar, Bakhri 
Tibbs, Bankia and Sadewala, falling in Jaisalmer District 
with a 2.44 Billion Cubic Metre (SCM of in-place voiume 
of gas. Currently, Manhera Tibbs field Is on production 
and is producing gas at the rate of 0.043 Million Metric 
Cubic Metre (MMSCUM) per day. The feasibility of 
production from the remaining fields will depend on 
consumers' demand and techno-economics. ONGC is 
continuing exploration actIvtties in area of its operation. 
In 1988, Oil India Ltd. (OIL) had struck gas in Tanot 
field. Subsequent to that OIL discovered gas at Dandewala 
and BagitIbba fields. The total gas in-pIace of these fields 
is 9.29 SCM. Gas Is being supplied from these fields to 
the Rajasthan State Electricity Board through Gas 
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Authority of India Ltd. at an average rate of 0.42 
MMSCUM per day. Future exploration activities will be 
decided by OIL if the Basin Modelling Study results 80 
predicate. 

[English] 

Demand of Gas by Ceramic Manufacturing Unit 

1852. SHRI SHANKERSINH VAGHELA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether a demand to provide natural gas as a 
fuel has been made by ceramic manufacturing units of 
Gujarat; and 

(b) if so, the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, 
Sir. 

(b) Presently, the total allocation of onshore natural 
gas to various consumers in Gujarat including ceramic 
industries is to the extent of 11.12 million standard cubic 
metre per day (MMSCMD) and against this allocation. 
the availability of on-shore natural gas is to the extent of 
5.89 MMSCMD only. Therefore, due to less availability of 
natural gas in the region, it is not possible to consider 
any fresh demand for supply of gas. 

[Translation] 

011 Pool Deficit and Advers. Impact 
on Economy 

1853. SHRI RAMANAND SINGH: 
SHRI SUNIL KHAN: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the oil pool deficit of the Government as on March 
31, 2000 and as on date; 

(b) the deficit likely to be increased by the end of 
the current financial year; and 

(c) the action proposed to be taken by the 
Govemment to check the adverse impact on the country's 
economy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
oil pool deficit on March 31, 2000 was Rs. 6,256 crores. 
Currently, it is estimated at around Rs. 12000 crores. 

(b) The deficit at the end of the clirrent financial 
year would depend on the consumption pattern of 
products, prices of crude oil and petroleum products in 
the intemational mari(et and dollar-rupee parity. 

(c) In consideration of the sharp increase in the 
intemational prices of crude oil and petroleum products, 
Government decided to pass around 1/3rd of the 
estimated oil pool deficit by the end of current financial 
year through upward revision in the consumer prices of 
controlled petroleum products effective 30th September, 
2000. Simultaneously, Government reduced duties of 
customs on crude oil from 15% to 10% and on petrol, 
diesel etc. from 25% to 20%. Further, duties of excise 
have been reduced from 16% to 12% on diesel and 
from 32% to 16% on petro\. Government after considering 
various representations, have reduced the ex storage point 
price of kerosene for public distribution system by 
Re. 0.89l1iter and of domestic LPG by Rs. 8.54Icylinder 
with effect from 22nd November, 2000 resulting into 
reduction in retail selling prices by around Re. Mitre and 
Rs. 10/cylinder, respectively. 

[English] 

Railway Reservation Counter In Manlpur 

1854. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment are aware that the retum 
tickets are not booked at the Railway Reservation Counter 
at MSRTC Complex' Imphal; 

(b) if so, the reasons therefor; 

(e) whether there is any proposal to introduce more 
Railways Reservation Counter in Manipur; 

(d) if so, the details thereof; 

(e) whether there is any Quota of Seatslberths for 
Manipur in trains which are originated from Guwahati and 
Dimapur; and 

(f) if so, the details thereof? 
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THE MtNlSTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI OlGVUAY SINGH): (a) Fac:iIItIes for 
onward and return journey reservation aIr8IIdy exist In 
computerized passenger reservation system at Imphal. 

(b) Does not arise. 

(c) No. Sir. There is no proposal for opening of more 
computer Reservation Counters in Manipur at present. 

(d) Does not arise. 

(e) Yes. Sir. Emergency quotas have been earmar1ted 
under the control of Manipur State Road Transport 
Corporation (MSRTC) to meet the last minute demand 
Ex. Guwahati and Dimapur. 

(f) The following emergency quotas have been 
provided at Imphal PRS under the control of MSRTC:-

Train No. 

4055 On. Ex Dimapur 

5960 On. Ex. Dimapur 

2423 On. Ex. Guwahati 

2435 On. Ex. Guwahati 

5621 On. Ex. Guwahati 

5646 On. Ex. Guwahati 

5651 On. Ex. Guwahati 

5624 On. Ex. Guwahati 

5626 On. Ex. Guwahati 

5628 On. Ex. Guwahati 

5630 On. Ex. Guwahati 

2 AC 

2 

2 

2 

3 AC 

2 

2 

2 

Entrance fee for Monuments In Kamatake 

SL 

2 

2 

2 

2 

2 

2 

2 

2 

2 

1855. SHRI H.G. RAMULU: Wi" the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the entry fee being charged for foreign and 
domestic tourists for each monument in Hampi in 
Kamataka; and 

(b) the steps taken to levy only main entrance fee 
and discontinuance of charging fee for each monument 
to promote tourism? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): Ca) Entry fee of 

Rs. 101- for Indian citizens and $ 10 for othenIls charged 
separately at the Vltthala Temple comp\u and the Lotus 
Mahal complex at Hampi. No entry fee is charged for 
children below the age of 15. 

(b) There Is no proposal to change the extsttng 
arrangement. 

SettIng up of HIgh Courts 

1856. DR. C. KRISHNAN: 
SHRI VAlKO: 

WIll the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

Ca) the funds allocated to provide Infrastructure 
facilities for setting up of High Courts in newly created 
States; and 

Cb) the strength of Judges sanctioned In those High 
Courts, State-wise? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): Ca) It is the primary responsibility of the State 
Governments to provide funds for Infrastructural facilities 
for the judiciary including those for setting up of High 
Courts. However, the Central Govemment has written to 
the Chief Ministers of the newly created States to send 
project proposals with tentative coat estimates 10 that 
the matter could be taken up with the Planning 
Commission. 

Cb) The strength of Judges sanctioned in the newly 
created High Courts is as under: 

Ci) Chattisgarh High Court 

(ii) Jharkhand High Court 

(iii) UttranchaJ High Court 

(Translstion] 

Permanent Add. Total 

4 

10 

4 

2 

2 

3 

6 

12 

7 

Petrol Pump. Under COCO Scheme In RaIutNn 

1857. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of PETROLEUM AND NATIJRAL GAS be pleased 
to state: 

Ca) the names of companies running their own petrol 
pumps 1ft Rajasthan, city-wlse; and 
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(b) the names of persons to whom these coco pumps 
have been rented out? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The company-wise number of Company Owned 
Company Operated (COCO) Retail Outlets and Jubilee 
Retail outlets being run by the Oil Marketing Companies 
at different locations in Rajasthan is as under: 

No. of COCO No. of Name of the 
Company Retail Jubilee 

Outlets Retail Outlets 

Indian Oil Corporation Limited 36 02 

Hindustan Petroleum Corporation 
Limited 10 06 

Bharat Petroleum Corp. Ltd. 02 03 

IBP Company Limited 01 

As per the policy, COCO Retail Outlets and Jubilee 
Retail Outlets are operated on 'Company Owned Company 
Operated basis'. The outlet is operated with an officer of 
the oil company as over-all in charge of the outlet. Labour 
assistance is provided through contractor to the company 
officer for day to day operation. 

[English} 

Bottling Plants In KIImataka 

1858. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the number of liquefied petroleum gas (LPG) 
bottling plants of various 011 Corporations in Kamataka 
and particularly in SeUary; 

(b) the average requirement of LPG cylinders per 
day in SeUary; 

(c) whether there 1$ any proposal to set-up new LPG 
bottling plant in SeHary during 2000-2001; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) As 

on 1.10.2000, 7 LPG bottling Plants of Public sector Oil 
Marketing Companies are operating in Karnataka. 
However, no LPG bottling plant is existing in Sellary, at 
present. 

(b) Total requirement of LPG cylinders per day for 
the customers of Public Sector Oil Marketing Companies 
in Bellary is about 1800. 

(c) No, Sir. 

(d) Does not arise. 

Vacant Posts of SCslSTaIOBCs 

1859. SHRI MANJA Y LAL: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the number of officers and staff wot1c:ing on 
permanent and ad-hoc basis in the MinistrylDepartmentsl 
Autonomous Bodies and Subordinate offices under the 
Ministry, State-wise; 

(b) the number of SCS/STs/OBCs among them, 
category-wise; 

(c) whether the Government are aware that the 
reserved posts of steno-typists have been lying vacant 
during the last three years; and 

(d) if so, the reasons therefor and the time by which 
these posts are likely to be filled up? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (d) Information 
is being collected and will be laid on the Table of the 
House. 

Joint Venture for Gauge Conversion In Madhya 
Pradesh 

1860. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways and the Government of 
Madhya Pradesh are planning to sign the Memorandum 
of Understanding for Gauge Conversion of Jabalpw-
Gondia Railway line; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) No, Sir. No 
such proposal has been received. 
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(b) Does not arise. 

1861. SHRI KISHAN SINGH SANGWAN: 
SHRI RAMJEE MANJHI: 

Wi/I the Minister of RAILWAYS be pIeaaed to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item captioned "for 30,000 Sonepat 
commuters. joumey to Delhi is an ordeal" appearing in 
"The Hindustan Times" dated October 17, 2000; 

(b) if so. the details of points brought out in the 
news-item; 

(c) the action taken to remove the ordeals faced by 
daily commuters; 

(d) whether the sanitary condition at the railway 
stations. in trains and the lavatories on the platform is 
horrible without any tangible results; 

(e) if so. whether there is an acute shortage of 
drinking water at the railway stations and in the reserved 
compartments; and 

(f) if so. the measures taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (f) Yes, Sir. 
The news item has raised the issues of overcrowding 
and late running of trains on the Sonepat-Delhi section. 
Introduction of additional trains and augmentation of trains 
running on the Sonepat-Delhi section IS not feasible at 
present. due to operational and resource constraints 
including lack of spare maintenance facilities in the MEMUI 
EMU car shed and line capacity constraints. Indian 
Railways make all out efforts to ensure punctual running 
of trains through intensive round the clock monitoring of 
trains at all the three tiers of Railway administrations. 
However. trains some time run late due to various factors 
including asset failure due to obsolescence. agitation. bad 
weather. miscreant activity. etc. It is the constant 
endeavour of Railway to improve the standard of 
cleanliness on railway stations. Regular checks and special 
drives regarding cleanliness are conducted and corrective 
action is taken wherever necessary. Drinking water facility 
at railway stations. as per scale of minimum essential 
amenity. is available. 

[TransIaIion) 

LPG Connectlona Due to Hike In PrIcu 

1882. SHRI JAGOAMBl PRASAD YAOAV: Will the 
MnIIer of PETROlEUM AND NATURAl. GAS be pIeMed 
to state: 

(a) whether the number of eppllcanta tor LPG 
COM8Clion has come down due to the recent hike In 
cooking gas; 

(b) if 80, whether the Government propoee to reduce 
the prices of LPG in rural .,... andamall towna; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No, 
Sir. 

(b) and (c) The ex-storage point price of LPG 
Domestic was revised downwards with effect from 
November 22, 2000 as follows: 

Ex. Storage point price as on 

30.9.2000 

22.11.2000 

RsJCyIlnder 

185.00 

176.46 

Crash of IAF Helicopter 

1863. SHRI RAMJEE MANJHI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned "The IAF helicopter 
crashed on Sunday noon but help came for 8urvlvors 
late on Monday-With 8a1t in our wounds, we waited for 
help" appearing in the 'Indian Express' dated Noverr.ber 
15. 2000; 

(b) if so. whether the rescue operation was not 
provided in time resulting in 1088 of precious lives of 
some IAFIBSF officers; 

(c) if so, the reasons attributed thereto; 

(d) whether the Govemment have investigated the 
reasons for the helicopter crash; and 

(e) if so, the details thereof and the follow up action 
taken thereon? 
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THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir. 

(b) to (e) A MI-8 Helicopter crashed at about 1300 
hrs. on 12.11.2000 in Sir Creek Area in Gujarat. The 
helicopter had got airborne from Air Force Station Naliya 
for Koteshwar at 1107 hrs. on 12th November, 2000. 
The helicopter landed at Koteshwar at 1128 hrs. and 
subsequently, got airborne at 1217 hrs. It was scheduled 
to land back at Koteshwar at 1345 hrs. on completion of 
task and return to Naliya at 1420 hrs. It was not seen 
or heard on communication channels after 1300 hrs. 
Inquiries of whereabouts of the helicopter started being 
made by Air Traffic Controller, Naliya from 1450 hrs. 

A search helicopter was sent from Jamnagar for 
Naliya at 1820 hrs. on 12th November, 2000. After arrival 
at Naliya, with due briefing, it departed for search with 
night vision devices. But the search was unsuccessful 
because of poor visibility. On 13th November, 2000 
second search helicopter was also positioned at Bhuj 
from Jamnagar but the search was, again, unsuccessful. 
Thereafter, both search helicopters departed from Bhuj 
for search on 13th November, 2000 at 1200 hrs. and the 
wreckage of the missing helicopter was sighted at about 
1332 hrs. in water with no place for landing by (Air Sea 
Rescue) ASR helicopters. Three survivors were, initially, 
winched up and both the helicopters were then put for 
rescue operations with additional manpower and necessary 
devices. Thus, the IAF had undertaken all necessary 
search . and rescue operations in the incident. 

A Court of Inquiry has been ordered to find out the 
cause of the accident. The wreckage has been retrieved 
at Bhuj. Damaged components have been sent to 
investigating agencies for analysis. However, the initial 
investigations do not indicate any signs of explosion. 

Extension of Mumbal Sub'Jrban Tl'llin Service 

1864. SHRI CHINTAMAN WANAGA: WUI the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government have received any 
request to extend the existing Mumbai suburban train 
services to more surrounding cities particularly Vasai-Diva 
and Dahanu Road; 

(b) if so, the detailed thereof; 

(c) the progress made on the project and the time 
by which it is likely to be completed; and 

(d) the expenditure likely to be incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) and (b) Virar-
Dahanu Road has already been declared as a suburban 
section. Following representations have been received 
from:-

(i) Shri M.T. Shah, Commuter and resident of 
Dombivli, Mumbai, forwarded through Shri Kirit 
Somaiya, MP for introduction of EMU trains 
between Thane and Virar, Kalyan and Boriveli 
via BhivandiIVasai. 

(ii) Passenger Traffic Relief Association for 
introduction of EMU services between Vasai-
Diva-Panvel. 

(iii) Shri Sanjay H. Navik, Commuter and resident 
of Vasai Road for introduction of local trains 
from Vasai Road to Panvel. 

(c) and (d) Extension of Mumbai Suburban services 
on Diva-Vasai section is not being considered. However, 
4 DMU services, 2 in the morning and 2 in the evening 
are, running between Diva and Vasai for meeting the 
requirement of the commuters of this area. 

Works connected with running of EMU services on 
Virar-Dahanu Road section have been approved in 2000-
01 budget at a cost of Rs. 25.82 crores. 

Unified Intelligence Defence Agency 

1865. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there is any proposal for setting up a 
United Intelligence Defence Agency consisting of Army, 
Navy and Air Force; 

(b) if so, the details thereof; and 

(c) if not, in way in which the coordination is being 
maintained amongst the present defence set-up? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) Govemment constituted a Group 
of Ministers on 17th April 2000 to thoroughly review the 
national security system in its entirety and in particular, 
to consider the recommendations of the Kargil Review 
Committee and formulate specific proposals for 
implementation. Keeping in view the wide scope of the 
terms of reference of the Group of Ministers (GaM) and 
in accordance with its mandate, the GoM appcinted four 
task forces, one each in the area of intelligence apparatus, 
internal security, border management and defence 
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management. These Task Forces have since submitted 
their reports to the GoM. The GoM, would after 
consideration of various issues including the creation of 
a DIA, fonnulate suitable proposals for implementation. 
In the existing arrangements, regular interaction takes 
place between the Intelligence Directorates of three 
Services and other civilian agencies through the Joint 
Services Intelligence Board (JSIB). 

Ground Sensora for Detection of Inflnr.tlon 

1866. SHRI BASU DEB ACHARIA: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Line of Control is covered by ground 
sensors for detection of infiltration by alien elements; 

(b) if so, whether there is any perceptible difference 
in the defence effort thereafter; 

(c) whether any further improvement in the system is 
proposed to be carried out; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Appropriate steps including installation 

Income Group Urban 

Lower Income Group 18.62 

Middle Income Group 24.54 

Higher Income Group 23.76 

Electronic VoUng Machine 

1868. SHRI M.V. CHANDRASHEKHARA MURTHY: 
SHRIMATI SHYAMA SINGH: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Election Commission has sought 
funds for purchase of Electronic Voting Machines for the 
coming assembly elections; 

(b) if so, the number of electronic voting machines 
purchased by EC so far and money spent on their 
maintenance; 

of electronic devices to detect and control Infiltration on 
the Line of Control continue to be taken. 

(b) Yes, Sir. 

(c) and (d) Efforts continue to augment the existing 
resources. 

Con8Umption of Cotton 

1867. SHRI JAIBHAN SINGH PAWAIYA: Will the 
Minister of TEXTILES be pIeued to ltate: 

(a) whether the Government have received the report 
of the Indian Cotton Committee regarding cloth 
consumption in the country; 

(b) if so, the details thereof; and 

(c) the average cloth consumption In met,. aa.IIIed 
by different income groups? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
The per capita purchase/consumption of textil.. by 
different income groups during 1998 .. per .urvey 
conducted by the Textile Committee i ... follows: 

(Quantity: Metras) 

Rural All India 

13.89 14.33 

13.87 16.78 

11.98 17.88 

(c) whether the Govemment have decided to make 
compulsory use of EVMa in future eIectiona; and 

(d) if not, the reasons therefor? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) Yes, Sir. 

(b) The Election ComrnIuion had purchued 1,50,000 
Electronic Voting Machines in 1989-90. Recently, the 
Government haa allocated Rs. 150 crores for purchase 
of additionaJ Electronic Voting Machines. The information 
in respect of money spent on thfIJ maintenance of 
EIectIOnic Voting Machines is being c:oIIacted and will be 
laid on the Table of the House. 
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(c) and (d) No, Sir. According to the Election 
Commission of India, it has decided to use the Electronic 
Voting Machines in the future elections as widely as 
possible. This, in Government's view, will generate 
necessary experience of voting by the Electronic Voting 
Machines so as to enable the Govemment to consider 
compulsory use of Electronic Voting Machines in the 
future. 

{Translation] 

New Shipping Policy 

1869. SHRI RAJO SINGH: Will the Minister of 
SHIPPING be pleased to state: 

(a) whether there is any proposal for giving a new 
direction to the shipping policy; 

(b) if so, the details of the new shipping policy framed 
during the current Five Year Plan; 

(c) the details of the expenditure proposed for this 
purpose; and 

(d) the policy to be adopted with regard to the 
privatisation of transport infrastructure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes, Sir. Based on the recommendations of 
National Shipping Policy Committee as were considered 
by the Empowered Committee, steps have already been 
taken in regard to development of Coastal Shipping, 
Development of Human Resources, Restructing of 
Maritime Administration, etc. Action is also in hand to 
extend certain fiscal and financial incentives for growth 
of shipping industry. These incentives relate to: 

(i) Tax relief to Indian seafarers. 

(ii) Enhancement of depreciation rate from 20% to 
40"10 

(iii) Infrastructure status to Coastal shipping 

(iv) Introduction of Tonnage Tax In Heu of Corporate 
Tax 

(c) The expenditure likely to be involved, as per the 
said policy measures, can be wortced out after the 
acceptance and implementation of the proposed policy. 

(d) With a view to encouraging private participation 
In transport infrastructure, especially development of roads, 
action has been Initiated to evolve rneaaures for allowing 
fiscal and financial incentives in this regard. 

[English] 

Allotment of LPG, Petrol and Kerosene 
Depots In A.P. 

1870. SHRI B.K. PARTHASARATHI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the number of cases relating to allotment of retail 
and wholesale dealership of LPG, petrol, kerosene and 
diesel that are pending in Andhra Pradesh (A.P.) as on 
date, category-wise; and 

(b) the time by which these cases are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) At present, 156 retail outlet dealerships, 197 LPG 
distributorships and 3 SKO-LDO dealerships are pending 
for allotment in the State of Andhra Pradesh. Selection 
of dealers/distributors is made through the Dealer 
Selection Boards as per procedure in a phased manner 
and it may not be possible at this stage to indicate the 
exact time frame for completion of selection for the 
pending locations. 

Supply of Gas through Pipeline In Tamil Nadu 

1871. SHRI T.T.V. DHINAKARAN: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether there is any proposal to start supply of 
LPG all over Tamil Nadu through pipeline; 

(b) if so, .the details thereof; and 

(c) the target date fixed to complete the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(e) Gas Authority of India Umited has a proposal to lay 
a 670 km. long pipeline from Mangalore in Karnataka to 
Coimbatore in Tamil Nadu via Mysore with connectivity 
to Bangalore in Kamataka to transport 1.1 miHion tonnes 
per annum (MTPA) of Uquified Petroleum Gas (LPG) in 
bulk to the bottling plants of oil sector companies for 
further supplies in bottles to the consumers. The total 
length of the proposed pipeline in Tamil Nadu is 106 
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kms. The pipeline pro;act is expected to be completed 
within 36 months from the date of its approval. 

{TransIatioI11 

FIre Incident In Mumbal Port Truat 

1872. SHRI RAMSHETH THAKUR: Wi" the Minister 
of SHIPPING be pleased to state: 

(a) whether the Govemment are aware of the fire 
incident in the store of Mumbai Port Trust on October 
31. 2000; 

(b) if so. whether the inquiry has been conducted in 
this regard; 

(c) if so, the detaUs thereof indicating the loss of 
lives and property in this incident; and 

(d) the action being taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (c) An incident of fire was reported to have taken 
place on 31.10.2000 in compartment no. IV of Mumbai 
Port Trust structure which was let out on monthly tenancy 
basis to MIs. Dhirapal & Co. The Police and Bombay 
Municipal Corporation Fire Brigade are ascertaining the 
exact cause of the fire. Only the A.C. Sheets of the roof 
of compartment no. IV & V of the Mumbai Port structure 
have been damaged and there was no loss of life. 

(d) The cost of reinstatement of the damaged portion 
of the premises would be recovered by the Mumbai Port 
T rust from the tenant. 

{English1 

FlnancIeI Crlal. to A.S.I. 

1873. SHRI SUBODH MOHITE: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Archaeological Survey of India is 
facing problems for maintaining the existing monuments 
as well as for recently included monuments; 

(b) if so, the details thereof alongwith the funds 
allocated to A.S.1. during each of the last three years, 
and the current year; and 

(c) the measures adopted to generate additional 
financial resources? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): <a) and (b) The 
funds made availllble to the A.S.1. .... not commenaureIe 
with its multifarious activities and reepondIiIItiea. 

The allocation of fwIds for maintenence, coneeN8tion, 
preeervation and environmental developments declared 
protected under Ancient Monuments & Archaeological 
Sites & Remains Act, 1958 during the last three years is 
as under:· 

1997·98 

1998·99 

1999-2000 -

Rs. 8485.90 Lakhs 

Rs. 7440.99 Lakhs 

Rs. 8988.64 Lakhs 

The allocation for the current financial year i8 
Rs. 10,087.50 Lakhs. 

The allocation made are utUiaed· for maintenance, 
conservation and development of protected monuments. 

(c) Various agencle •• uch a8 UNESCO, State 
Governments and its autonomous bodies have given funds 
for the development of specific monuments. Funds have 
also been received from Corporate Sector for this purpose 
through the National Culture Fund. 

Setting up LPG AgencIH In Aa,..th8n 

1874. COL. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

<a) whether in rural are.. of Westem Rajuthan, 
consumers have to coUect LPG cylinders from distance 
ranging from 100 to 150 KM: 

(b) if 80, the number of LPG agencies propoaed to 
opened in rural areas during the next two years; and 

<c) the number of LPG agencies advertised to be 
opened during the next year in Rajasthan, especially in 
Barmer and Jaisalmer districts of Thar desert? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STA.TE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): <a) LPG 
diItributorIhIp have been permitted to open the extension 
countera up to 30 kma in plains and 75 kma in hills to 
serve the aaomera. Further, customers who are enrolled 
based on incoming Transfer Voucherlagainst priority 
connectiona and are residing outside the normal area of 
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operation of the LPG distributorship, are allowed to take 
their LPG refills on Cash and Carry basis after giving an 
undertaking to that effect. Such customers are entitled to 
a rebate of Rs. 5/-. 

(b) and (c) Public Sector 011 Marketing Companies 
have the plan to setup LPG distributorship at 151 locations 
in Rajasthan. 

Joint Ventures 

1875. SHRI SURESH RAMRAO JADHAV: 
DR. JASWANT SINGH YADAV: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether Railways have decided to enter into joint 
ventures with States in order to complete its pending 
projects; 

(b) If so, the details thereof; 

(c) the name of the States which have shown interest 
for joint ventures in rail projects; and 

(d) the steps proposed to be taken to complete 
pending projects expeditiously in collaboration with States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 

(b) (I) JoInt Venture with Kernataka Govt. 

It is proposed to form a SPV as Joint Venture 
Company with equity participation by Ministry of Railways, 
Government of Kamataka, FISlBanks/others. Ministry of 
Railways & Govt. of Kamataka will have 26% of equity 
each. The company will mobilise funds for the four 
identified projects in the State of Kamataka. The Govt. of 
Karnataka will provide State guarantees without any 
resource or charge on the Ministry of Railways or on the 
railway assets, to the lenders for the market borrowings 
by the Joint Venture Company. 

S. No. Railway 

2 

1. Central 

2. 

3. 

Eastem 

Northem 

Total PRS 
centers 

(No.) 

3 

63 

58 

103 

(II) Joint Venture with Andhra Pradesh Govt. 

It is proposed to form a Spy as Joint Venture 
Company with equity participation by the Ministry of 
Railways & Govt. of Andhra Pradesh. 

Ministry of Railways & Govt. of Andhra Pradesh will 
have equal in the Joint Venture. The Joint Venture will 
deal with the multi modal suburban transportation in the 
twin cities of Hyderabad & Secunderabad. 

(c) The Govemment of Andhra Pradesh, Kamataka 
& Maharashtra have shown their interest for joint venture 
in rail projects. 

(d) Ministry of Railways will welcome financial 
participation of the State Govemment on the pattem of 
the Joint Venture with the Govemment of Kamataka, in 
expeditious completion of rail projects. 

[Translation] 

Computerised Reservation 

1876. DR. JASWANT SINGH YADAV: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Railway computerised reservation system 
was affected during the strike by the employees of 
Telecom Department; 

(b) if so, the details thereof; and 

(c) the measures taken by the Govemment to handle 
such situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 

(b) Normal working' of computerised reservation 
centers was adversely affected at a large number of 
centers during the strike. The details are given as under:-

Centers 
affected 

(No.) 

4 

3 

12 

4 

Centers 
restored on 

Railway 
channel 

5 

6 

4 
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2 3 

4. North Eastern 38 

5. Northeast Frontier 27 

6. Southem 97 

7. South Central 65 

8. South Eastem 49 

9. Western 58 

(c) PRS data transmission networ1< constitute channels 
hired from DoT as well as Railway owned Microwave 
chanels. The normal wor1<ing at the affected reservation 
centers due to strike was partially restored by using 
Railway owned channels, wherever available. 

A close liaison was maintained right up to the Ministry 
level to minimize the damage. 

[English] 

Collection of Fund. Through Impoeltlon of Ceu 

1877. SHRI MAHBOOB ZAHEDI: Wi" the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether any cess has been imposed on oil 
products during the last two years; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND N~TURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Yes, Sir. Effective 2nd June 1998, additional duty 
(excise and customs) of Re.1nitre was levied on petrol. 
An additional duty (excise and customs) was levied on 
high speed diesel effective 28th February 2000. These 
duties are sometimes referred to as 'cess'. 

(c) The amount collected from the levy fo 'cess' on 
high speed diesel and petrol would be spent for 
development of rural roads, national highways and State 
sector roads and for railway over-bridge and railway safety 
wor1< at unmanned railway crossings. 
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CompenNtlon to Ward. of o.cNIed Army 
Peraonnel of Haryene 

1878. SHRI JAI PRAKASH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Directorate General of Resettlement 
(DGR) had forwarded a Hat of Armed Forces personnel 
of Haryana who killed in Kargil war under Operation ViJay 
and Rakshak to all heads of Zlia Sainik Boards, Haryana 
with a request to assist the war widowalnext·of-klns in 
completing all formalities for allotment of retail 
distributorship of LPGlDieseVKerosene Oil to them; 

(b) whether the respective regiments had also 
informed the families of Kargll Martyrs about the 
Government's decision to allot them the said 
distributorship; 

(c) if so, the detail thereof; 

(d) whether the DGR, later on, rejected some claims 
stating that the scheme was applicable to the soldiers 
who killed in action in KargiI Metor under Operation Vijay 
only; 

(e) if so, the reasons therefor; 

(f) whether the Government are examIning any 
proposal to extend the said scheme to Martyrs of Kargil 
war irrespective of their place of death in J&K under 
Operation Rakshak on humanitarian grounds; and 

(g) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (g) In the wake of the Kargil 
operation, the Ministry of Petroleum and Natural Gas 
annow1C8d a special scheme for allotment of 500 LPG 
distJt)utorshIpl retail outlet dealerships to the next 
of kina (NOKs) of the Armed Forces personnel, killed in 
that operation. The Director General Resettlement 
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addressed letters to the dependent families of the soldiers, 
killed in Kargil operations, requesting them to send the 
completed application forms for allotment of agencies 
under the scheme. The Director General Resettlement 
also addressed letters to the Rajya Sainik Boards of the 
State Governments, including that of Haryana State, 
requesting them to advise Zila Sainlk Boards to provide 
all possible assistance to war widowslNOKs/dependants 
in filling up of the application forms and sending them to 
his office, immediately. 

2. As 522 Army Personnel and 5 Air Force personnel 
were killed during the Kargil operation itself, it has not 
been possible to extend the special scheme to the NOKs 
of the Armed Forces personnel, killed in Operation 
Rakshak in Jammu & Kashmir or in any other operation. 

(Translation] 

Setting up the Jute Technology Mission 

1879. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether there is any proposal to set up a jute 
technology mission for producing good quality jute; 

(b) if so, the details thereof; and 

(c) the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
Yes, Sir. The Government proposes to set up a Jute 
Technology Mission to aChieve following objectives; 

To improve productivity and quality, transfer cost 
effective technologies to the farmers, create proper market 
linkages, and expand the scope of jute products within 
the country and abroad. 

Efforts are being made to launch the Mission during 
the financial year 2001-02. 

[English] 

Collection of Tax by c.ntonrnent Board, 
Secunderabad 

1880. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether the Cantonment Board of Secunderabad 
has served in attachment notice to Airport Authority of 
India for tax dues: 

(b) if so, the total tax dues owed by AAI as on date; 

(c) the reasons for not collecting the taxes over the 
years; and 

(d) the steps being taken to ensure that proper and 
efficient land use is done by Cantonment B,oard in 
Secunderabad? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) Yes, Sir. National Airport 
AuthOrity of India have not cleared taxes, amounting to 
Rs. 6,63,61,3401- due to the Cantonment Board. 
Secunderabad, for the period from 1.4.1995 to 31.3.2000, 
in respect of their properties, located within the limits of 
Secunderabad Cantonment, despite a demand notice 
issued on 9-10-2000 under Section 91 of the Cantonments 
Act, calling upon them to clear the dues within a period 
of thirty days. 

The matter got delayed because settlement of certain 
issues with the Airport Authority took time. 

(d) The total land under management of Cantonment 
Board, Secunderabad, classified as 'C' is 271.258 acres 
and is being used for roaclsllanes, parks, hospitals and 
markets, etc. The assets are maintained to the extent 
possible within the given resources. 

Jubilee and COCO Pumps In Haryana 

1881. SHRI ADHIR CHOWDHARY: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Indo-Burma Petroleum Company 
Limited (IBPL) and Hindustan Petroleum Corporation 
limited (HPCL) have advertised in the newspapers for 
setting up eleven and fifty eight Jubilee and COCO pumps 
sites in Haryana respeCtively; 

(b) if so, the policy of the Government in this regard; 

(c) whether the roaster policy, marketing plan and 
maximum utilisation of facilities have been considered 
before making advertisement; 

(d) if so, the details thereof; 

(e) whether oil corporations are under heavy debts 
and still are spending huge amounts on luxurious Jubilee 
Petrol Pumps without conducting economic study; 

(f) if so, the reasons therefor; and 
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(g) the details of the Jubilee and COCO pumps, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(f) The IBP Company Limited and the Hindustan 
Petrolelolm Corporation Limited had released 
advertisements calling offers from land owners for 
procurement of land for setting up Jubilee Retail Outlets, 
COCO outlets, outlets allotted under the speciaJ Scheme 
to the widowsInext of kins of Defence personnel killed in 
'Operation Vijay' in Kargil, etc. 

For setting up Jubilee Retail Outlets, the Oil 
Companies assess whether adequate potential exists. 

After a review, the Scheme of Jubilee Retail Outlets 
has been discontinued. 

(g) Information is being collected and will be laid on 
the Table 01 the House. 

Private Sector 011 RefIning Companies 

1882. DR. RAMESH CHAND TOMAR: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the names of private sector oil refining companies 
entitled for marketing rights of controlled petroleum 
products; 

(b) whether some applications are pending with the 
Govemment; 

(c) if so, the details thereof; and 

(d) the time by which these oil companies are 
proposed to be granted marketing rights to avoid 
malpractices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) The Government of India announced a road map for 
dismantling of Administered Pricing Mechanism (APM) in 
November, 1997. The aforesaid announcement inter alia 
provided for grant of marketing rights for transportation 
fuels viz. Motor Spirit (MS), High Speed Diesel (HSO) 
and Aviation Turbine Fuel (ATF) conditional on owning 
and operating refineries with an investment of at least 

Rs. 2.000 erore or oil exploration and production 
~ producing IIIieaat three million tonnea of crude 
oil annuaHy. Ful de-regulatlon of Petroleum Sector is 
alated from 1st April. 2002. 

The Government have received requests from 
MIs. RelIance Petroleum limited. MIa. E..... Oil limited 
and MIs Mangalont Refinery and Petrochemicals Ltd. for 
grant of marketing rights for transportation fuels. 

Out of these refining companies Mis. Reliance 
Petroleum Limited and Mis Mangalore Refinery and 
Petrochemicals Ltd. generally fulfil the criteria for grant of 
marketing rights. Marketing rights wIH be granted atter 
the APM is dismantled. 

Govemment have already decontrolled an petroleum 
products except MS, HSD, ATF, LPG (Domestic) and 
Kerosene (PDS). 

Aeroaportl In the Country 

1883. SHRI RAMCHANDER BAINDA: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government is going to start 
aerosports in the country; 

(b) If so, the details thereof; and 

(c) the time by which these sports are likely to be 
started? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (c) Aerosports activities like gliding, 
skydiving, hang·gliding, ballooning, microlight flying, 
parasaillng, a.romodelling, paragliding, powered hand· 
gliding etc. are already being taken up in the country by 
various flying/gliding clubs under the aegis of Aero Club 
of India. Ministry of Civil Aviation encourages these 
activities with financial help, whenever nec:euary on a 
case to case basis. 

DemU1'1'11g8 Coet of Import of DIeIeI 

1884. SHRI SATYAVRAT CHATURVEDI: will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the nation is paying heavily by way of 
demurrage cost for the import of diesel; 

(b) if so, the reuons therefor; 
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(c) if so, whether the vessels have been charging 
demurrage costs $14,000 to $ 17,000 per day; and 

(d) if so, the steps being taken by the Govemment 
to avoid demurrage cost? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) No demurrage has been paid on account of diesel 
import during 2000-01 80 far. Further, there are no plans 
to import diesel during the rest of the current year and 
hence the question of payment of demurrage does not 
arise. 

Re.toratlon of Direct Flight from Hyderabad-Muscat-
Hyderabad 

1885. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment of Andhra Pradesh has 
requested the Union Govemment to restore direct flight 
from Hyderabad-Muscat-Hyderabad (A-320 aircraft); 

(b) if so, the details thereof; 

(c) whether Andhra Pradesh have also requested to 
operate flight between Hyderabad-Bahrain-Hyderabad; and 

(d) if so, the action taken or being taken thereon? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) Yes, Sir. Due to insufficient loads, 
a direct flight to Muscat is not feasible at present. 
However, Indian Airlines is operating three serviceslweek 
on Hyderabad-Bangalore-Muscat sector with A-320 aircraft. 

(c) Yes. Sir. 

(d) Sufficient traffic potential does not exist between 
Hyderabad and Bahrain to warrant a direct air service. 

[Translation] 

Ben on Export of Cotton 

1886. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government of Maharashtra has 
requested the Union Govemment to impose a ban on 
the export of cotton; 

(b) if so, the details thereof; 

(c) the action taken in this regard; and 

(d) the steps taken to make up the shortage of cotton 
thread in the State? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) No. 
Madam. 

(b) and (c) Question does not arise. 

(d) There :s no shortage of cotton yam. In fact, India 
is an exporter of cotton yam. 

[English] 

Request to OPEC for Reduction of 011 Prices 

1887. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether India has urged the OPEC to reduce oil 
prices; 

(b) if so, the extent to which the OPEC members 
have considered the request of the Indian Govemment; 

(c) whether the decision to increase in oil prices by 
OPEC has forced the Government to consider the 
increase in prices of petroleum products and gas in the 
domestic market: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MlNISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) In the months of March and September, 2000, India 
had made a request to the Organisation of Petroleum 
Exporting Countries (OPEC) members to increase 
production level of crude oil which would facilitate bringing 
down the oil prices to sustainable. stable level. During 
the World Petroleum Congress held in Calgary, Canada. 
the Minister of Petroleum is. Natural Gas held a bilateral 
meeting on this subject with the Secretary General of 
OPEC. The issue was again taken up by the oil 
consuming countries including India at the 7th World 
Energy Forum held at Riyadh from November 17-19. 
2000. Various oil importing countries pressed the urgent 
need for taking immediate steps to bring down the prices 
of crude oil. Further. Minister of Petroleum and Natural 
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Gas, in his bilateral discussions with the oil Ministers of 
OPEC member countries, took up the issue. While 
appreciating the difficutties faced by the oil importing 
countries. they agreed to consider the matter within the 
framework of OPEC. 

(c) and (d) On account of the steep increase of 
more than 3 times in the prices of crude oil and petroleum 
products in the intemationaJ maritet between February 
1999 to September 2000. the oil pool deficit which had 
come down to Rs. 3,408 crore at the end of 1998-99. 
increased to around Rs. 6,300 crore as on 31.3.2000 
and would have gone up to Rs. 23,600 crore by March 

31, 2001 at the pre 30th September, 2000 prices. Such 
a high level of deficit in the oR pool account was not 
sustainable as It would have affected the liquidity of the 
oil companies adversely, IMIdng it difficult either to Import 
or process crude oil and market products. This 
necessitated the revision in prices. The prices of petrol, 
diesel, kerosene for public distribution, and domestic LPG 
were revised upwards with effect from 30th September, 
2000. 

Subsequently, prices of kerosene tor public distribution 
and domestic LPG were revised downwards from 22nd 
November, 2000. The detaHs are as follows: 

Name of product SeHing 
Unit 

Ex-storage 
point price 

before revision 
(RsJselling 

Unit) 

Ex-storage 
point price 

after revision 
as on 

30.9.2000 

Ex-storage 
point price 

after 
22.11.2000 
(RsJselling 

Kerosene (PDS) 

LPG (Domestic) 

Diesel 

Petrol 

ATF 

litre 

Cyl. 

litre 

litre 

litre 

Arrest of RetIred Army MIIn 

1888. SHRI RAMCHANDRA PASWAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether a retired Indian Army man was among 
the lSI agents arrested from Lucknow in September, 2000. 

(b) if so, the details thereof; 

(c) the nature of links of the arrested army man with 
the Army Head Quarters and the nature of the army 
secrets obtained by him for Pak's lSI; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) An ex-Army personnel who had 
been court-martialled and dismissed from the Army in 
1995 W85 arrested aJongwiIh two Nepalese nationals at 
lucknow on 5.9.2000. The arrest was carried out by 

4.50 

154.00 

9.63 

15.40 

12.76 

(RsJselling 
Unit) 

7.00 

185.00 

11.93 

19.00 

14.78 

Unit) 

6.11 

178.48 

11.93 

19.00 

14.76 

Intelligence Bureau (IB) and the U.P. Police whHe he 
was handing over classified defence documents to the 
two Nepalese. Subsequently, two more persons from 
whose possassion classified defence documents were 
recovered were also arrested the same day by the U.P. 
Police. 

2. During investigations, the names of three serving 
Army personnel have come to notice. 

3. The five accused were arrested u/8 12OB, 121A, 
124A IPC and Sectione 319 of the Official Secreta Ad. 
One accused wee aIIo charged uJs 25A of the Arms Ad. 

4. The modus operandi employed by the accused 
have been dlueminated to all concerned for corrective 
action. 

1889. SHRI K.P. SINGH DEO: WII the Mlnisler of 
RAILWAYS be pleased to stated: 
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(a) whether Railways have a scheme of health care 
for their employees and retired employees; 

(b) if so, the salient features of the scheme; and 

(c) the allocation made for the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 
Railways have a scheme of providing curative, preventive, 
promotive and rehabilitative services to serving/retired 
employees and their dependents. 

(b) The serving employees are given free medical 
treatment. Provision exists in the Railway Medical 
Attendance Rules for those who have rendered not less 
than 20 years of regular service that they are eligible to 
join retired Employees Liberalised Health Scheme 
(RELHS) on payment of an amount equivalent to the last 
month's basic pay drawn by them (one time payment). 
No distinction is made between serving and retired 
employees. 

(c) The budgetary allocation for the year 2000-01 is 
Rs. 574.85 crores. 

011 Bonds 

1890. SHRI MADHAVRAO SCINDIA: 
SHRIMATI RENUKA CHOWDHURY: 
SHRI SUSHIL KUMAR SHINDE: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether as a step towards overcoming the 
pressure of burgeoning oil-bill in the wake of rising 
intemational oil prices, the Government have decided to 
float ·Petro-bonds" and cut down the duties imposed on 
crude oil including the sales tax; 

(b) if so, the total amount of bond floated and the 
terms and conditions appended to these bonds; and 

(c) the details of these bonds held by different Banks 
and the terms, Indicating the concessions given to the 
Banks for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No 
petro bonds have been floated after March, 1998. 
However, effective 30-9·2000, duties of customs on crude 

oil and petroleum products were reduced from 15% to 
10% and 25% to 20% respectively. Union Minister of 
Petroleum and Natural Gas has appealed to all the Chief 
Ministers to suitably adjust the sales tax rates so as to 
neutralize the impact of ad valorem sales tax on the 
revised prices of controlled petroleum products effective 
30-9-2000. 

(b) and (c) Do not arise in view of (a) above. 

Development of Ports by European Commission 

1891. SHRI RAMDAS ATHAWALE: Will the Minister 
of SHIPPING be pleased to state: 

(a) whether the European Commission has decided 
to assist India for the development of services in the 
ports; 

(b) if so, the details of the ports on which the 
European Commission has agreed to provide financial 
help and assistance; 

(c) whether the European Commission has also 
agreed to improve the services in Jawahar Lal Nehru 
Port in Mumbai and Tamil Nadu; 

(d) if so, whether any agreement in this regard has 
been signed; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. 

(b) to (d) A Memorandum of Understanding (MOU) 
was signed in May 1999 between this Ministry and the 
representatives of European Community for the EU-India 
Maritime Transport Pro~. The European Commission 
has agreed to assist Tuticorin Port and Jawahar Lal Nehru 
Port to achieve international productivity and service 
standards. The project will be implemented in a period of 
3 years. The stated cost of the Project is 10,000,000 
ECU and the EC contribution would be 8,000,000 ECU. 

(e) The EU-India Maritime Transport Project aims to: 

• improve the conditions for trade and investment 
in port sector; 

• facilitate EU-India sea bome trade by reducing 
vessel turnaround times at Indian ports; 

• provide a model for further reform and structural 
improvement in the Indian port sector. 
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The specific objectives of the Project are to: 

• assist Tuticorin Port and Jawaharlal Nehru Port 
(JNPT) to achieve international productivity and 
service standards; 

• improve port management and operational 
efficiency; 

• improve ports' organisation and human 
resources management; 

• assist in privatisationlcontracting out of selected 
areas of port services; 

• strengthen efficiency in port administration; 

• assist in the streamlining of port administration 
procedures and the introduction of EDI 
(ElectroniC Data Interchange); 

• assist in the streamlining and simplification of 
customs administrative procedures; 

• assist in the co-ordination of port-interchanges, 
customs and port-related CFS operations; 

assist in improvements in marine services. 

Navigable ServIce by IWAI In Ganga 

1892. SHRI SUKDEO PASWAN: 
MOHAMMAD ANWARUL HAQUE: 
DR. RAGHUVANSH PRASAD SINGH: 

Will the Minister of SHIPPING be pleased to state: 

(a) whether the Inland Waterways Authority of India 
has not been able to make Ganga Navigable as yet; 

(b) if so, the reasons therefor; 

(c) whether the Union Government propose to 
associate the State Governments in this regard; and 

(d) if so, the manner in which this project is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) The Haldia-Calcutta-Patna stretch of NW-1 is open 
for navigation for passenger and goods traffic by vessels 
upto 1.8 m draft for about 330 days in a year. Action 
has been initiated to provide the waterway in Patna-
Allahabad reach for vessels with 1.8 draft for operation 
of. 300-330 days in a year. 

(c) and (d) The development of NatIonal Waterway 
is the responsibility of the Central Government through 
Inland Waterways Authority of India. While executing 
various developmental works. assistance of State 
Governments is taken based on the specific requirements. 

1893. SHRI TRILOCHAN KANUNGO: Will the Minister 
of SHIPPING be pleased to state: 

(a) whether the Government propose to build a coal 
transport project at Paradeep Port with the assistance of 
Asian Development Bank; 

(b) if so, the progress and estimated cost of the 
project; and 

(c) the amount of loan sanctioned by the Asian 
Development Bank for the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Yes, Sir. The Government have a scheme for C,..tion 
of Mechanised Coal Handling Facilities at Paradip Port 
with the assistance of Asian Development Bank. 

(b) Out of 17 packages for Creation of Mechanised 
Coal Handling Facilities at Paradlp Port, 6 have been 
completed. The work in the remaining packages is also 
nearing completion and it may be operational during next 
year. The revised cost of this project is Rs. 831.11 crore. 

(c) The loan sanctioned by Aaian Development Bank 
for the above Project ia US$ 134.85 million. 

Construction of See Wall end SrHk Tower at 
ParadNp Port 

1894. SHRI PRABHAT SAMANTRAY: Will the 
Minister of SHIPPING be pleased to state: 

(a) whether the Government have a proposal to 
conltruct a sea wall and break tower at Paradeep Port 
in Oriaea; 

(b) if so, the estimated cost of the project; 

(c) the fund sanctioned by the Government for the 
project; and 

(d) the steps taken by the Government to implement 
the said proposal? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
to (d) No, Sir. As a sea wall from the north of north-
breakwater of 5000 mtrs. length is already in existence, 
there is no proposal for construction of another breakwater 
at Paradip Port. However, during super cyclone, the sea 
wall and two existing breakwaters suffered some damage. 
The Government of India sanctioned Grant-in-aid towards 
cyclone damage repair and out of this, an amount of 
Rs. 17.6 crore is earmarked for repair of sea wall and 
breakwater. The repair works are in progress. 

[Translation] 

Casual Approach to National Security 

1895. SHRI TUFANI SAROJ: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Govemment have taken note of the 
news-item captioned "Casual Approach to Security 
Disastrous: Subramanium" appearing in 'The Hindu' dated 
October 29, 2000; 

(b) if so, whether the Government propose to bifurcate 
the Office of the Principal Secretary to the Prime Minister 
and the Office of the Advisor of the National Security 
Council; and 

(c) if not, the reasons therefor and the steps being 
taken to streamline the functioning of National Security 
Council? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) The Government is aware of 
the views of Shri K. Subrahmanyam on various issues 
relating to national security management, that have 
appeared in the media in the recent past. Some of these 
views have also been included in the Kargil Review 
Committee Report. The Govemment has taken note of 
the views 01 Shri K. Subrahmanayam on all the issues. 
It is noteworthy that a Group of Ministers (GoM) has 
already been set up by the Government on 17th April 
2000 to thoroughly review the national security system in 
its entirety and in particular, to consider the 
recommendations of Kargil Review Committee and 
formulate specific proposals for implementation. Keeping 
in view the wide scope of the terms of reference of the 
Group of Ministers and in accordance with its mandate, 
the GoM appointed four Task Forces, one each in the 
area of intelligence apparatus, internal security, border 
management nad defence management. These Task 
Forces hav eaince submitted their reports to the GeM. 
The GoM would after consideration of various issues 
including those related to the sub-structures of National 
Security Council, lormulate a set 01 proposals lor 
improving the national security system. 

[English] 

Proposal to Start International Flight 
from Cochln Airport 

1896. SHRI GANTA SREENIVASA RAO: 
SHRI P.C. THOMAS: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether any foreign airline has submitted any 
proposal to start flights from Cochin International Airport 
and vice-versa; and 

(b) if so, the details thereof and the steps taken in 
this regard? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) Requests have been received from the 
Govemments of Saudi Arabia, Kuwait, Oman, Bahrain, 
Austria, UAE, Sri Lanka, Turkmenistan and Yemen for 
grant of Cochin as a point of call for their designated 
airlines. 

(b) The designated airline of Turkmenistan has been 
granted access to Cochin with separate entitlement of 
400 seats/week. Cochin hes also been offered as a point 
of call to the designated airline of Saudi Arabia in place 
of Chennai as requested by them. 

Petroleum Projects in Joint Venture 

1897. SHRI P.D. ELANGOVAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment have proposed to start 
any Joint Venture Projects in the petroleum and oil sector 
in collaboration with private sector and foreign companies 
or Multi National Companies as strategic partners; 

(b) if so, the details thereof; 

(c) whether the Govemment is expecting high gain 
from the Joint Venture Projects with the MNC's; and 

(d) if so, the details thereof and the Joint Venture 
Projects already in existence and proposed to be started 
soon in India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) In keeping with the current management practices 
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world over. public sector undertakings in the oil sector 
have been forming joint venture companies with private 
sector and foreign companies including multi-national 
companies. The purpose of entering into joint venture is 
to gain access to the latest technology, know-how, 

strategies and finance through the Joint Venture 
partners. 

Details of the joint ventures atready in operation and 
also those undel" Ilf1)Iementation In the oR sector are 
given in enclosed Statement. 

SI. No. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Name of 
Joint Venture 

2 

Indo-Mobil 
Limited 

Avi-oil India 
Limited 

Indian Oil 
Tanking Ltd. 
(IOTL) 

Lubrizol India 
Limited 

Petronet InalB 
Ltd. (PIL) 

Petronet 
Vadinar KandIa 
Limited 

Petronel 
Chennai 
Trichy-Madurai 
Limited 

Petronet LNG 
Ltd. (PLL) 

Indian Oil 
Petronas 
Ltd. (IPL) 

Indian Oil 
Panipal Power 
Consortium 
Ltd. (IPPCL) 

Statement 

Promoters 

3 

IOC and Mobil 
Petroleum Co. lne 

IOC, Balmer 
Lawrie and NYCO 
SA. France 

IOC, IBP and Oil 
Tanking GmbH, 
Germany 

IOC and Lubrizol 
Corporation, USA 

IOC, BPC. HPC, 
ICICI, SBI, EOL, 
ILFS and RPL 

IOC. PIL. and others 

IOC, PIL, and others 

IOC, GAIL, BPC, 
ONGC and other 
Strategies partners 
& Fie 

IDC and Petron .. , 
Malaysia 

IDC and Marubeni 
CorporatIon 

Business 

4 

To import, blend 
and mal1cet Mobil 
brand lubricants 

For aviation 
lubricants 

Development of 
infrutructural 
facilities for 
storage of petroleum 
products 

Manufacture of lube 
additives 

Implementation 
identified future 
product pipeline 
Projects 

Transportation of 
petroleum products 
(Vadlnar-Kandla) 

For transportation of 
petroleum products 
(Channa!-Trlchy-
Madurai) 

Development of 
facilities for import 
and utilisation of LNG 

For tettlng up of LPG 
Import facilities at 
HaIdia 

Setting up of Power 
Project at Panipat 
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11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

{Translation] 

2 

Indian Oil TCG 
Petrochem Ltd. 

Mangalore 
Refinery & 
Petrochemicals 
Limited (MRPl) 

Hindustan Colas 
Ltd. (HINCOL) 

Prize Petroleum Co. 
Ltd. (PPL) 

South Asia LPG Co. 
Ltd. (SAlPG) 

Petronet 
Mangalore 
Hassan Bangalore 
Ltd. (PMHBL) 

Hindustan Oman 
Petroleum 
Company Ltd. 
(HOPCL) 

Bharat Oman 
Refineries Ltd. 
(BORl) 

Bharat Shell Ltd. 
(BSl) 

Mahanagar Gas 
Ltd. (MGl) 

Indraprashtha 
Gas Ltd. (IGL) 

Curb on Smuggling Activities 
through ... Rout .. 

30 NOVEMBER, 2000 

3 

IOC, The Chatte~ee 
Group (TCG) 

HPCL and AV Birla 
Group of Companies 

HPCL and MIs. Colas, 
France 

HPCL, ICICI, TDICI 
and HDFC 

HPCL & MIs. TOTAL 
France 

HPCL and Petronet 
India Limited 

HPCL and Oman Oil 
Company 

BPCL and Oman Oil 
Company 

BPCL and Shell 
Overseas Investments 
BV 

GAIL and British 
Gas 

GAIL, BPCL and Govt. 
of NCT of Delhi. 

to QUtlStions 

4 

To own, operate and 
Manage petrochemicals 
Business 

Refining of crude oil 

To Produce and market 
bitumen emulsions 

For exploration and 
exploitation of 
Hydrocarbons 

To construct an LPG 
import terminal at 
Vishakhapatanam 

Laying of pipeline from 
Mangalore to 
Devangunthi near 
Bangalore 

For setting up a 
refinery in Westem 
India 

Setting up a refinery 
at Bina (MP) 

To market Shell 
branded lubricants 

Supply of piped 
gas and CNG in 
Mumbai city 

Supply of piped gas 
and CNG in NCT of 
Delhi. 

(b) if so, the details thereof; and 

152 

(c) the financial provisions made for execution of this 
aetion-pIan? 

1898. SHRI P.R. KHUNTE: Will the Minister of 
DEFENCE be pleased to state: 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) The charter of duties and 
functions in the maritime zone of India enumerated in 
the Coast Guard Act, 1978 includes, besides other duties, 
rendering assistance to the customs and other authorities 
in anti-smtWing operations and to enforce the provisions 

(8) whether the Indian Coast Guard has formulated 
any special action-plan to curb smuggling and other 
undesirable activities through sea routes; 
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of the enactments. Theee duties are being performed by 
the Coast Guard (CG) with the present force level. 
Provisions have been made in the CG Development Plan 
1997-2002 for procuring shipelaifcraftslequipment 80 _ 

to undertake the operaIion& required tor prevention of 
smuggling and other unlawful activities. The CG ships 
and aircrafts lM1dertake vari0u5 missiona and operations 
to keep the maritime zones of India under 8UM1i1anoe 
for prevention of smuggling and other unlawful activities: 

Implementation of Acta 

1899. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to refer to the reply given to Starrad 
Question No. 262, dated, August, 10, 2000 regarding 
Implementation of Acts and state: 

(a) whether the required information has been 
collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons for Its delay? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) to (c) The Information regarding all the 
Acts except six Acts has been collected. Except foHowing 
two Acts the information has already been furnished in 
answer to Starred Question No. 262 on August 10, 2000 
and subsequently on November 9, 2000 (the Statement 
was forwarded to the Ministry of Parliamentary Affairs for 
laying on the Table of the House). Since then the 
information has become available in respect of the 
foHowing two Acts as under:-

1. The Wild ute (Protection) Amendment Act, 1991 
(44 of 1991)-

Sections 22 and 30 (ii) of the Wild Life (Protection) 
Amendment Act, 1991 (44 of 1991) are under process 
for enforcement. 

2. The National Environment Tribunal Act, 1895 
(27 of 1915)-

The exercise for the appointment of the Chairperson 
has been in process since the enactment of the National 
Environment Tribunal Act and as required, consultations 
have been held wilh the Chief Justice of India a couple 
of Illnes. However. the main hurdle In the setting up of 
the Tribunal is the availability of a suitable incumbent to 
head the Tribunal. 

The requisite information about remaining six Acts is 
being collected from the concerned MinistrieslOepartmnts 

and will be laid on the Table of the ~. 1"- Acts 
are: 

1. The Child l..abour ProhtitIon and RegulatIon Ad., 
1986 (61 of 1986); 

2. The National Service Act, 1972 (28 of 1972); 

3. The National Library of India Act, 1976 (76 of 
1976); -4. The Trade Marks Act, 1989 (47 of ,.); 

5. The Geographical Indications of Good. 
(Regiltratloil and Protee1ton) Act, 1989 (48 of 
1999); and 

6. The Designs Act. 2000 (16 of 2000). 

RenoV8tlon of VIIdocIIr8 .......... 

1900. SHRIMATI JAYABEN B. THAKKAR: WIt the 
Minister of TOURISM AND CULTURE be pIeued to ..... : 

(a) whether the Vadodara Muaeum ...... dI fifth in 
Asia and is full of archHOlogal treesurea; 

(b) H so, whether the museum has not been repaired 
for the last 40 years; and 

(c) If so, the I'888OI'1a therefor, and the ..... prapoeed 
to be taken for ita renovation? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (c) The 
Vadodara Museum is under the administrative control of 
the State Government of Gujand. As per the information 
furnished by the Government of Gujarat, the Vadodara 
Museum & PiCture GaHery is one of the important State 
museums having sixty two thousand exhibits of different 
periods and civilizations. During the lui 40 years, the 
Public Works Department maintained this building and 
undertook repairs from time to time. During this financial 
year, the Government of Gujarat proposed to spend 
Rs. 20 lakhs for the restoration of the building. 

Con8b'Uct1on of AOIId Over-BrIdge 

1901. SHRI Y.G. MAHAJAN: Will the Mini8ter of 
RAILWAYS be pIeMed to 1It8te: 

(a) whether several propose" are pending with the 
Government to construct road over-bridge on the 
Bhuaawal-Nagpur section of the Central Railway; 

(b) if so, the details thereof; and 

(c) the time by which these proposals are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVUAY SINGH): (a) Yes, Sir. 
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(b) and (c) 

S. No. Name of Work 

1. Road Over Bridge at Fekri (NH) 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

Road Over Bridge at Nandura 

Road Over Bridge at Shegaon 

Road Over Bridge at Akola 

Road Over Bridge at Badnera (NH) 

Road Over Bridge at Butti bori (NH) 

Road Over Bridge at Khapri 

Road Over Bridge at Narendra 
Nagar (Nagpur) 

Road Under Bridge at Anand 
Talkies (Nagpur) 

Road Over Bridge Santra 
Market (Nagpur) 

Road Over Bridge at Murtizapur 

Road Over Bridge at Dharangaon 

{English] 

Introduction of Productivity Unked Incentive 
Scheme 

Present Status 

State Govt. is yet to fulfill preliminary pre-requisites like under-
taking for closing of level crossing. provision in the State 
Budget. advance action for acquisition of land al)d commitment 
to share the cost. After these are completed the work wHl be 
examined for inclusion in Railway Budget. 

do 

do 

do 

do 

do 

do 

State Govt. has planned this work on BOT (Build. Operate and 
Transfer) basis. General Arrangement Drawing approved. 
Further initiative to take up the work lies with State 
Govt.IMSRDC 

do 

do 

Work in progress 

do 

1902. SHRI RAMANAIDU DAGGUBATI: Will the 
Minister of RAILWAYS be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) and (b) Yes, 
Sir. MIs Rail India Technical and Economic Services 
(RITES) were asked to conduct a study and submit report 
for implementation of incentive scheme in Raynapadu 
workshop of South gentral Railway. The report has Since 
been submitted by MIs RITES and IS presently under 
examination in the Railway Board. 

(a) whether the Vljayawada Division under South 
Central Railway (South Central Railway) is contemplating 
to introduce productivity linked incentive scheme for 
workers at its GuntupalU wagon workshop; 

(b) if so, the details thereof; 

(cl whether there is any plan to introduce the scheme 
in other Railway organisations like RITES etc; and 

(d) if so. the details thereof? 

(c) and (d) RITES is a Public Sector under Ministry 
of Railways engaged in providing consultancy services. 
There is no proposal to introduce incentive scheme in 
suctI undertakings. 

Loan for Development of Kerala Airport 

1903. SHRI T. GOVINDAN: Wi" the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Union Government have received a 
request from Malabar Intemational Airport Development 
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Society in Kerala to direct the Airports Authority of India 
to remit the loan of Rs.55 crores taken for the 
developmental activities of Galicut airport to HUOCO; and 

(b) if so. the action taken in this regard? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) Yes, Sir. 

(b) Airports Authority of India (MI) will repay the 
interest free loan received from Malabar Intemational 
Airport Development Society (MIADS) as per the 
repayment schedule agreed in the Memorandum of 
Understanding signed between MI and MIADS. 

Construction of Over-Brldgee in MMhye PradHh 

1904. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of RAILWAYS be pIeaaed to state: 

(a) the total number of road over-bridge required at 
present in Madhya Pradesh; 

(b) whether the Govemment are considering any 
proposal for construction of road over-bridge In Madhya 
Pradesh; 

(c) if so, the deteRs thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJA Y SINGH): (a) When the trIIffIc 
density raaches one lakh or more Train Vehicle Units a 
level crossing become due for consideration for 
replacement by Road OverlUnder Bridge on coat lharlng 
basis. On the basis of this criteria there are 69 level 
crossings in Madhya Pradesh which are due consideratlln 
for raplacement by road over/under bridges. 

(b) to (d) Yes, Sir. ROB at Choia Road In Yeu of 
L.C. No. 252/A&252/B on NIehatpura-lJiU't & BhopaI-Ujain 
Chord line and another at Bhanapura in lieu of LC. No. 
25218 are being examined for Inclusion in the Railway's 
Budget. Besides this 10 wotka of Ros.IRUBe aIrMdy 
sanctioned on cost lharlng belle are at varioua"1tageI 
of planning & execution as per ltatement encIo8ed. 

Bmtem"" 

S. No. 

, . 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

Name of Work 

2 

Ratlam-ROB on Jaora Road in lieu of level crossing No. 192 
and 193 

Indore-ROB in lieu of level crossing No. 246A 

Damoh-ROB in lieu of level crossing No. 591A 

Khandwa ROB at Km. 567/4-S on Bhusawal-Khandwa 
Section. 

Hoshangabad-ROB in lieu of level croesing No. 232/A .. 
Km. 762111-12 

Satna Kotwali-RUB In lieu of level crossing No. 3861A .. 
Km. 117815-6 

ROB at Chuchiapara Bilaspur in lieu of 'A' class level 
crossing 

Saugar ROB in lieu of level crossing No. 231A .. 
Krns. 104814-5 

Latest Poeilion 

3 

Work in progreaa on Railway 
portion. Approachea' work 
awarded by State Govt. 

Work in progress. Super Structure 
work in progress. 

Work on both side approaches in 
progress. 

Substructure completed. 
Superstructure and approaches are 
in progreu. 

Railway portion of wort< completed. 
Approaches are in progr .... 

Diversion of road completed. 
Approaches are in progress. 

Tenders for bridge proper 
awarded, approaches in progress. 

Detailed estimate sanctioned. 
Contract awarded. Foundation wort< 
in progress. 
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9. 

2 

Dewas-ROB in lieu of Level crossing No. 29 'A' at 
Km. 41/2-5 

3 

Tender opened on 23.12.98 but 
cancelled as Aministrations 
approval is yet to be given by 
State Govt. 

10. Maihar-ROB KT-ALD section Km. 1142114-15 on N.H.7 
on Katni-Ald section. 

Detailed estimate under progress. 

Probe Into Escalator Tragedy at IGIA 

• 
1905. SHRIMATI SHYAMA SINGH: 

SHRI N. JANARDHANA REDDY: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether another Committee constituted again for 
the escalator tradegy has submitted its report to the 
Government; 

(b) if so, the details of the recommendations made 
by the Committee; and 

(c) to extent to which the recommendations of the 
Committee differ from the RC Jain Committee? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) No other Committee has been constituted 
for probing into the escalator accident on 13th December, 
1999. 

(b) and (c) Do not arise. 

Demand of DlHeI In the 
Firat hIIlf of the Y_ 

1906. SHRI SHIVAJI MANE: 
SHAI ASHOK N. MOHOL: 
SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the 011 companies have been asked to 
workout their refinery output plans afresh on the basis of 
a zero growth rate for diesel due to slowdown in the 
demand for the fuel during the find six months of the 
current year; 

(b) if so, the details thereof; 

(c) whether any survey has been conducted by the 
Government to identify the reasons for the perplexing 
decline in the demand of oil; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) No, Sir. 

(c) and (d) The oil industry review the sales 
performances on monthly basis to identify the associated 
reasons for the same. 

Indlen Airlines Peclatge for Indlen Tourists 

1907. SHRI VILAS MUTTEMWAR: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Indian Airlines has launched package 
schemes for tourists in the country to capture tourism 
market in India apart from South-East Asia; 

(b) if so, whether besides Its foreign packages, Indian 
Airlines has also made arrangements with various lUXUry 
hotels and resorts in South-West India to promote tourism; 

(c) if so, the details of the packages; and 

(d) the extent to which these arrangements have 
helped in improving the tourist traffic to India? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
(YADAV): (a) Yes, Sir. Indian Airlines has launched 
holiday packages for tourist destinations to Goa, Kerala 
and Kamataka in the domestic sectors. 

(b) Yes, Sir. 

(c) Indian Airlines has floated following holiday 
packages; 

(i) KeraIa Holiday Packages: Indian Airtines has 
tied up with four hotels namety KTDC, Sarovar 
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Park Plaza, Casino Hotel and Acquaserane tor 
four dayslthree nighIs pactcages. It is offared 
from number of stations in India like BangaIonJ, 
Chennai, Delhi, Mumbai, Trivandrum. This 
package is valid till 31st March, 2001. 

(ii) Goa Holiday Packages: Indian Airlines has tied 
up with Hotels/Resorts namely leela Beach 
Resort, Cidade-de-Goa, Whispering Palms and 
Majorda Beach Resorts. The packages offered 
are for four dayslthree nights from sectors like 
Delhi, Hyderabad, Bangatore. This package is 
valid till 31st March, 2001. 

(iii) Jungle lodes Holiday Package: Indian Airlines 
has tied up ~ MIs. Jungle Lodges (Kamataka) 
and include stay either at various resorts like 
Kabini River Lodge. K. Gudi and Cauvery 
Fishing Camp near Bangalore and Dandeli and 
Devbagh resorts near Goa. This package is 
valid till 31st December, 2000. 

(iv) Sleepovers at six major metros with various 
hotels: 

- Mumbai-Holiday Inn. Hotel Ambassador. 

Delhi-Hotel Siddarth, Hotel Vasant Continental 

Calcutta-Hotel Hindustan Intemational. 

- Chennai-Radha Park Inn, The Park. 

- Hyderabad-Grand Kakatiya Sheraton Towers 

- Bangalore-Hotel Ashok, Hotel Atria. 

(d) The above packages were introduced for 
promoting domestic tourism and were availllbte for sale 
within India. Indian Airlines is also considering to sell 
packages abroad where Indian Airlines offices are situated 
to promote tourism to Indian destinations. 

Sale of MIlitary Centeen Liquor 
In Open Market 

1908. SHRI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Govemment are aware of the reported 
arrest of two persons from the Mussoorie Thana area 
while trying to sell liquor meant for the military canteen 
situated at Pathankot as appeared in 'Dainik Jagaran' 
dated June 10, 2000; 

(b) if so, whether any enquiry has been conducted 
in this regard; and 

(c) if so, the outcome thereof and the follow-up action 
taken thereon? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Vea, SIr. 

(b) and (c) No, Sir. As narrated below, this incident 
does not relate to the canteen Stores Department or the 
Ministry of Defence as this liquor was being transported 
by a private finn for the Canteen StorM Department 
Depot, Pathankot. " is a matter between the State Police 
and the OiaIiItery. MIa Bharat Distillery Private Limited, 
Nasik was given an order by the Canteen Stores 
Department to supply liquor to the Canteen Stores 
Department Depot at Pathankot. The liquor was 
diapatched by the distillery on 29.5.2000. The truck driver, 
whose .. rvIces went utilized by the dIettIIery, tried to sell 
the liquor at Ghuiabad (U.P.) on 9.6.2000 and was 
nabbed by Gheziabad Police while doing so. The truck 
aIongwith the liquor W88 eeized by the police. 

Aeflatlon of Aeeerftd Conatltuenclea 

1909. SHRIMATl RENUKA CHOWDHURV: 
SHRI SUSHll KUMAR SHINDE: 
SHRI RAMOAS ATHAWAlE: 
SHRI MADHAVRAO SCINDIA: 

Win the Minister of LAW, JUSTICE AND COMPANV 
AFFAIRS be pleased to state: 

(a) whether the Government propoae to amend the 
constitution for refixallon of .... ~rved for Scheduled 
Castes and Scheduled Tribes in Lok Sabha and State 
Legislative Aaaemblies on the ba8ia of 1991 census; 

(b) if so, the details thereof, alongwith the reasons 
therefor; and 

(c) the time by which the Amendment BUI is likely to 
be introduced in this regard? 

THE MINISTER OF LAW, JUSTICE AND COMPANV 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAlTlEV): (a) Ves, Sir. 

(b) and (c) The Constitution (Ninety-first Amendment) 
Bin, 2000 has already been introduced in the Lok Sabha 
on 27th November, 2000. 

Dem8rcetlon of ....... pI .. Core Zone 

1910. SHRI H.G. RAMUlU: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Archaeological Survey of India 
has demarcated Hamp! into Core, Buffer and Peripheral 
zones; 

(b) if 80, the total ..... to be covered under the 
zones; 
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(c) whether the Government of Karnataka is 
authorised to undertake any development activity in the 
Core and buffer areas; 

(d) if so, the details thereof; and 

(e) the progress made so far in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) Any construction within 100 mt. of a 
proIeded monuments or site is prohibited. For construction 
lNtyond 100 mt Upto and 300 mt., the permission of the 
Director General Archaeologocal Survey of India is 
required. 

Delay In Medical Help 

1911. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment are aware of delay made 
in rushing of medical aid at accident site; 

(b) if so, whether any study has been made to 
improve efficiency in dealing with accidents providing 
immediate relief; 

(c) if so, the details thereof; and 

(d) the steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) No, Sir. The 
rescue and relief trains are rushed without delay. However, 
some times there may be some delay in reaching the 
spot due to inaccessibility of the site of accident or due 
to the joumey time when the site is far away. 

(b) Yes, Sir. For every passenger train accident 
involving passenger casualties it is mandatory to hold an 
inquiry by Commissioner RaHway Safety (CRS) or by a 
senior Railway Officer if there is no passenger casualty. 
No cases are disposed of without an inquiry. It is 
necessary to record the time of receipt of information, 
departure of medical team, arrival at the site of accident 
and details regarding follow up of injured. Corrective 
measures, if any. are taken after each inquiry and details 
are circulated to all heads of the departments for needful 
action whenever necessary. 

In addition to above a database of non-railway 
medical facilities in the vicinity of Railway tracks been 
compiled which will enable the Railways to seek the help 
of such organizations in emergencies at the time of need 
even before the arrival of Railway Rescue and Relief 
Teams particularly when the accident site is located away 
from Railway Medical Establishments or, when the same 
is inaccessible for any reason. 

(c) and (d) Improvement of the system is a 
continuous process and after each accident the details of 
rescue and relief measures are analysed for their 
adequacy, promptness etc. and corrective measures; if 
any, are taken expeditiously. 

[Translation] 

Allotment of New Petrol Pumps, LPG 
and Kerosene Agencies in Bihar 

1912. SHRI DINESH CHANDRA YADAV: 
PROF. DUKHA BHAGAT: 
SHRI RAJO SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment propose to allot new 
petroVdiesel pumpslLPGlkerosene oil distributorship in the 
districts of Bihar during the current year; 

(b) if so, the details thereof; 

(c) the criteria adopted for such allotment; and 

(d) the time by which these agencies are likely to be 
allotted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE. MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) As per the existing policy, the following criteria are 
adopted for setting up economicallv viable LPG 
distributorships in different parts of the country; 

(i) All urban locations with a population of 10,000 
and above by including potential of adjoining 
villages falling within the radius of 15 Krns. 

(ii) Urban locations having population of 5,000 and 
above taking into account the potential of 
adjoining viHages falling within 15 Krns radius. 

(iii) Cluster of villages within 15 Kms radius of 
nucleus villages having a population of 10,000 
and above. 
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(iv) Villages within 15 Kms radius around towns 
having population of 1 Iakh and above. 

Retail Outlet dealerships and SKOIlOO dealerships 
at'e set up based on Volume-Distance norms. 

In order to meet the increased demand, in addition 
to the locations pending from the previous marketing 
plans, 102 locations for retaR outlets, 105 locations for 
LPG distributorships and 18 locations for SKOILDO 
dealerships have been included in the Marketing Plan 
1996·98 for the State of Bihar. More dealershipsl 
distributorships will be set up on the basis of feasibility 
surveys. 

[English] 

011 and Ga. Extracted from Tamil Nadu 

1913. SHRI THIRUNAVUKARASU: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the total quantity of oiVgas extracted from Tamil 
Nadu during the last three years; 

(b) whether royalty/compensation has been paid to 
Tamil Nadu for such extraction of oiIIgas; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
production of crude oil and natural gas in the State of 
Tamil Nadu for the last three years is as under:· 

Year Oil Production Gas Production 
(Tomes) (Million cubic 

metres) 

1997-98 324225 94.982 

1998-99 365239 106.519 

1999-2000 376633 137.997 

(b) and (c) Yes Sir. The amount of royally on 011 
and gas accruedlpaid to Tamil Nadu for the last three 
years is as under:-

1997-98 

1998-99 

1999-2000 

Oil 

18.54 

20.99 

26.59 

(d) Does not arise. 

{Translstion] 

0.95 

0.66 

1.94 

(As. in crorea) 

Total 

19.49 

21.85 

28.53 

Freight Operation information Syatem 

1914. SHRI AKHILESH YADAV: Will the Minister of 
RAILWAYS be pleased to Itate: 

(a) whether the Railways have introduced freight 
operation Information system (FOIS); 

(b) H so, the details thereof and the expenditure 
incurred thereon along with the name of the company 
which has awarded the contract for setting up the FOIS; 

(c) the present status of the FOIS; 

(d) the amount of losses suffered by Railways so 
far; and 

(e) the names of the persons/authorhy held 
responsible for such loases and the action contemplated 
to be taken by the Govemment against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI D/GVIJAY SINGH): (a) and (b) Yes, 
Sir, Freight Operations Information System (FO/S) 0' the 
Indian Railways is an on line system for management 
and control of freight movement. The system assists 
managers to optimise asset utilisation. Once fully 
implemented, it wHl enable freight customers to have 
instant access to Information regarding the current status 
of their consignments In transit. There are two core 
mocUes ci the FOIS - Rake Management System (RMS) 
for management of rakes and Terminal Management 
System (TMS) for management of the loading/unloading 
freight tennInaIs. The contract for developing the software 
has been awarded to MlrCMC Ud., an undeftakIng under 
Ministry of Information Technology (MIT), after a 
partnership was set up between Ministry of Railways and 
MIT for executing this work through their respective 
technical arms, Centre for Railway Inform!dion Systems 
(CRIS) and CMC. The total expenditure on the project 
80 far Is about Ra. 216 Cr0re8. 
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(c) One core module for monitoring the movement of 
rakes has already been impfemented successfully on the 
Northem Railway. This is likely to be extended over all 
Indian Railways by March 2001. The other core module 
for management of terminals is likely to be implemented 
by the end of March 2003. 

(d) There is no financial loss suffered by the 
RaDways. 

(e) Does not arise. 

{English] 

Modemlutlon of N.T.C .• B.I.C. 

1915. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Govemment have approved a tum-
around strategy for the National Textile Corporation Limited 
and British India Corporation Limited; 

(b) if so. the details thereof; 

(c) the extent to which it is likely to be helpful to 
NTC and BIC; 

(d) the funds provided for the modemization of the 
said corporations during each of the last three years and 
the current year and the achievements. made so far. 
corporation-wise; 

(e) whether the Government had approved the 
allocation bf funds for the modemization of units under 
these corporations during the Eighth Plan; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
The Government has approved the following broad 
approach for aN the mills of the eight aick subsidiaries of 
NTC:-

(i) There will be a unit by unit .......,.nt to 
decide whether a unit is revivable or non-
revivable; 

(ii) All revivable units will be revived; 

(Iii) Non-revivable units will be closed and attractive 
VRS option(s) will be made available to the 
employees. 

mc have made necessary submission before 
BIFR on the above lines. 

As regards the British India Corporation Ltd 
(woollen mills). Government have decided to 
request the Hon'ble High Court of Allahabad to 
refer the case to BIFR for raviv!!!. 

(d) Funds could not be released for modernisation. 
However. the following amounts were released to NTC 
and BIC as non-plan loans: 

(In Rupees Cr) 

Year NTC BIC 

1997-98 499.64 20.30 

1998-99 408.00 25.30 

1999-2000 494.00 26.20 

Total 1401.64 71.80 

Since most of the mills are running in losses. the 
amount released was used for meeting the shortfall in 
salaries and wages. 

(e) and (f) Government had approved a Plan 
allocation of Rs. 88.96 Cr for NTC during 8th Plan period 
as its contribution for a modemisation package led by 
Financial institutions. The allocated amount however. could 
not be released. as Financial Institutions did not come 
forward for financing these lOSing concerns. 

[Translation). 

Declaration of National Monuments 
m Uttar Pradesh 

1916. DR. BALI RAM: Will the Minister of TOURISM 
AND CULTURE be pleased to state: 

(_) the details of sites in Uttar Pradesh which have 
been declared as National Monument under Ancient 
Monuments and Archaeological Sites and Remains Act. 
1958 and Rule 1959: 

(b) whether these sites are proposed to be declared 
as tourist spots; 

(c) if so. the details thereof; and 
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(d) the amount allocated tor the dewIopment of theee 
monuments during 200().()1? 

THE MINISTER OF TOURISM AND MINISTER OF 
CUlTURE (SHR« ANANTH KUMAR): (a, In UItar Pradesh 
785 monumentslsite have been declared .. national 
monuments under Ancient Monuments, Archaeological 
Sites and Remains Act, 1958 and Rules 1959. The details 
are available in the Parliament LibraIy. 

(b) and (c) Declaration of tourist spots is the 
prerogative of the State GoverMMmt c:oncemed. 

(d) The AIchaeoIogicaI Survey of India has made an 
allocation of Rs. 308.35 Iakhs in this regard during 2000-
2001. 

Recognition of Radars 

1917. SHRI MANSINH PATEL: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Radars installed at various airports 
do not have intemational recognition; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether any responsibility has been fixed in this 
regard; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) No, Sir. All the radars in use by Airports 
Authority of India at different airports fuly conform to 
Standards and Recommended Practices laid down by 
Intemational Civil Aviation Organisation (ICAO). 

(b) to (d) Do not arise. 

[English] 

Vacant P08ta 

1918. SHRI G.S. BASAVARAJ: 
SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether Delhi High Court has augge8Ied that 
the strength of judges in Delhi High Court Judicial 
Service and Delhi Judicial Services should be rai8ed to 
820; 

(b) I 80, whe1her the Gawmment haa coneidered 
the views of the SUpreme Court and DelhI High Court In 
this nIgIIId; Met 

(c) the time by which the appall ......... of more Judges 
a... likely to be finalised? 

THE MINISTER OF LAW, JUSTICE AND COMPANV 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEV): (a) to (e) The Supreme Court In Ita Older of 
18.8.2000 paaaed in the CWP No. D9509 of 2000 -
Delhi Bar Association Va. Union of India & Ora. haa trnr 
afia directed the Union of India to Indicate as to what 
should be the deelred ideal .mtngth of the IUbordInate 
judiciary In Delhi and what atepa should be t.ken to 
achieve this. 

This Department had requested the DelhI High Court 
to work out the s.me. The Delhi High Court h.d 
suggested that the ideal strength of the DeIhl subordinate 
judici.ry should be 818 i.e. 252 poets for Deihl Higher 
Judicial Service and 568 posta for the Delhi Judicial 
Service. The number of judges In DelhI aubordINte courts 
was increaeed by 33 in the month of June, 2000 raIIIIng 
its strength to 385. The CenIrIII GcMtmment haa ItDnItted 
befo ... the Supreme Court of India that out of ....... 385 
posts, 248 .... currently In position. " .11 the 385 posts 
are filled up, It would be IIbIe to take ca ... of pending as 
well as current ca888. 

[Translation] 

1919. SHRIMATI RENU KUMARI: Will the Minlater 
of RAILWAYS be pleased to ..... : 

(.) whether aorne raRw.y Iabou ... rs wera cruehed to 
death by 2553 up Vai8haJi Express at Ujatpur RaIlway 
Station in Samaatipur-Baraunl section of Central-East 
RaIIw.ys; 

(b) if so, the detaiIa thereof; 

(e) the I'888OnI for the accident; and 

(d) the compeneatIon paid to the famiUee of the 
victims of the said accident? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAlLWAVS (SHRI O'GVUAY SINGH): (a) Ves, Sir. 

(b) and (c) On 5.11.2000, Gengmen belonging to 
Broad Gauge Gang No ... were wortang at kilometre No. 



171 Written Answers 30 NOVEMBER, 2000 to Questions 172 

25111-13 in between Ujjarpur and Samastipur stations of 
Sonepur Division. At about 10.02 hrs, a down Goods 
Train passed through the Up line. So the workers working 
on the Up line went towards the down line. Meanwhile, 
the 2553 Up VaishaJi Express passed through the down 
line. Due to this, three Gangrnen were killed and two 
were seriously injured. 

(d) Compensation is being arranged to the famiNes 
of the victims. 

[English] 

Development of Multi-Model Tranaport Services 

1920. SHRI KALAVA SRINIVASULU: 
DR. RAJESWARAMMA VUKKALA: 
SHRIMATI D.M. VIJAYA KUMARI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether Railway authorities have signed a 
Memorandum of Understanding with the Government of 
Andhra Pradesh for seHing up a joint venture for 
development of multi-model transport services in twin cities 
of Hyderabad and Secunderabad; 

(b) if so, the details thereof; 

(c) whether private sector will also be invited to join 
the project; 

(d) the estimated cost of the project; 

(e) the percentage of amount shared by the 
participants in the project; and 

(f) the time by which the project is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 

(b) The purpose of MOU is to strengthen the existing 
suburban rail infrastructure and services in the city of 
Hyderabad and its suburbs as a part of comprehensive 
multimodal suburban commuter transportations system for 
the Hyderabad Urban Agglomeration and its 
neighbourhood. 

The Ministry of Railways & the Govt. of Andhra 
Pradesh shall initially upgrade the fixed raU infrastructure 
on an equal cost sharing basis. The routes of FaIaknuma· 
Secunderabad, Secundefabad-li, Secunderabad-
Nampally shall be taken up on priority for these 

upgradations. Thereafter, a Joint Venture Company will 
be set up with equal equity contribution from the Ministry 
of Railways & Govt. of Andhra Pradesh. 

(c) Private entrepreneurs may also be inducted at a 
subsequent stage, if considered desirable and by mutual 
consultations. 

(d) The estimated capital cost of the Phase I of the 
project is Rs. 60 crores. 

(e) Cost of fixed infrastructure win be shared equally. 
In the Joint Venture company to be set up, equal equity 
contribution wili be made by Ministry of Railways & Govt. 
of Andhra Pradesh. 

(f) The Ministry of Railways & the Govt. of Andhra 
Pradesh propose that within 12 months, the requisite fixed 
infrastructure shall be in poSition. 

TTE In Trains 

1921. SHRI C.N. SINGH: Will the Minister of 
RAILWAYS be pleased to state 

(a) whether the Government are aware that the TTEs 
and TS in trains after checking the tickets disappear to 
some other compartment and neglecting the comforts of 
the passengers in trains; and 

(b) if so, the details of cases come to light during 
the last one year and the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) and (b) A 
Travelling Ticket Examiner (TIE) is normally required to 
man more than one coach and Train Superintendent 
wherever provided is incharge of the entire train. For 
checking and other. duties they have to move to other 
coaches giving a feeling to the passengers that Travelling 
Ticket Examiners are not available though they are 
present on trains. The manning of trains and coaches is 
monitored at supervisors' and officers' levels. 

AeIlCUe FecRItIes at SUbmarInes 

1922. SHRI R.S. PATIL: 
SHRI G. PUTTA SWAMY GOWDA: 

Will the Minister of DEFENCE be pleased to 
state: 

(a) whether most of the Submarines purchased by 
India lack rescue facilities; 
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(b) if so, the steps propoaed to be taken to remove 
those shortcomings taking into account the RU88ian 
Submarine disaster; 

(c) whether India has purchased some highly 
sophisticated submarines from abroad; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHIR GEORGE 
FERNANDES): (a) and (b) All Indian Navy submarines 
have the capabHity to allow escape of crew from about 
a depth of 120 meters, using escape suits. Submarines 
have rescue hatches, which are _ndard fit and ant 
designed to mate with Deep Submergence Rescue 
Vessels (DSRVs)ldMng bells. Indian Navy does not have 
a DSRV. Induction of DSRV together with its associated 
infrastructure is being progressed. 

(c) and (d) Indian Navy has recently procured a 
submarine from Russia. It will not be in the interest of 
national security to divulge further details. 

[T fans/ation] 

Refund of Unused RaIlway nc .... 

1923. SHRI RAVI PRAKASH VERMA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the refund of unused railway tickets is 
not made within a scheduled time; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment to simplify 
the procedure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) The tickets 
offered for cancellation within the stipl.Mted period ant 
refunded instantly across the counter. 

(b) and (c) Do not arise. 

[English] 

ConetructIon of RaIl bridge over River ~ 

1924. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of RAILWAYS be pleased to state: 

(a) wheth$r there is any proposal to construct a 
second raI bridge over river Kathjori in Orissa: 

(b) if 80, the detaiII thereof; and 

(c) the time by which it is Iikety to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) No, Sir. 

(b) and (c) Does not arise. 

Kum ......... Jem 81 .... Committee Report 

1925. SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI VITHAlRAO KAMBlE: 

WID the MInister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleaaed to state: 

(a) whether Indian accounting atandarda are 
compatible with intemational norms; 

(b) if so, the recommendationa of Kumaramangalam 
Birla Committee on code on COI'pOf'8ta govemance for 
listed companies alongwith the action taken thereon: and 

(c) the steps the Govemment are contemplating to 
adopt intemationally accepted accounting practices by 
companies and to enhance the shareholders value? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINtSTER OF SHIPPING (SHAI ARUN 
JAITLEY): (a) Yes, Sir. 

(b) The report of the Committee was coneidentd n 
adopted by SEBI Board at its meeting on January, 25, 
2000. The recornmendaIion In the ntpOft have been 
grouped into two categories, namely, mandatory and non-
mandatory. The mandatory recommendations are to be 
implemented through amendments to the lilting 
agreements of stock exchanges. TheM include, Intar-alia, 
the compoaition of the board of directora with an optimal 
mix of executive and non-executlve independent directors; 
board procedure, compliance report on corporate 
govemanca, constitution of an audit committee to oversee 
the company's financial reporting and diacIoeurea and 
adequacy of internal control. 

Other recommendations such as setting up of a 
remuneration committee of the board of dlt'ectors and 
option of postal ballot in some matters have been 
cIaaeified _ non-mandatory recommendations wIIh which 

compliance is voluntary. 

On February 4, 2000, seel iaaued dnctiorw to stock 
exchanges to amend their Iiating agreemenIa to Implement 
the mandatory recomrnendation of the Committee. 
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The amendments to the listing agreement are to be 
implemented in a phased manner by: 

• Companies seeking listing for the first time, at 
the time of listing. 

• Group 'A' companies in the BSE or in S&P 
CNX Nifty Index as on 1.1.2000 latest by 
31.3.2001. 

• Presently listed companies with paid up share 
capital of Rs. 10 crore and above, or net worth 
of Rs. 25 crore or more, latest by 31.3.2002. 

• Listed companies with paid up share capital of 
Rs. 3 crore and above, latest by 31.3.2003. 

(c) Pursuant to the provisions of Section 210A of the 
Companies Act, 1956, the steps are being taken by the 
Government for constitution of National Advisory 
Committee on Accounting Standards which would advise 
the Government on the formulation and laying down of 
accounting policies and accounting standards for adoption 
by companies or class of companies. 

Delay In flights of Indian Airlines 

1926. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether flights of Indian Airlines are being 
delayedlwlthheld due to non-availabOIty of pilots; 

(b) if 80, the steps being taken to recruit more pilots; 
and 

(c) the details of vacancies of pilots exist at present? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) A few flights have been delayed in the recent 
past due to Flight and Duty Time Limitations (FDTL) of 
the crew. 

(b) and (c) To meet the operational requirement, 
Indian Airlines has notified 24 posts of Trainee POots for 
which recruitment process is on. 

Inclusion of Places of Mythological Significance 
with UNESCO 

1927. SHRI P.S. GADHAVI: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) the names of places of mythological significance 
registered with the UNESCO till date; and 

(b) the number of proposal rejected or awaiting 
clearance from UNESCO for inclusion in the said 
list? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (8) Sixteen 
monuments protected by the Archaeological Survey of 
India have been inscribed as World Heritage sites by 
UNESCO only on the basis of their outstanding historical 
and archaeological significance; namely (1) Ajanta Caves, 
(2) Elora Caves, (3) Agra Fort, (4) Taj Mahal, Agra, 
(5) The Sun Temple, Konark, (6) Mahabalipuram Group 
of Monuments, (7) Goa Churches & Convents, 
(8) Khajuraho Group of Monuments, (9) Group of 
Monuments at Hampi, (10) The Mughal City of Fatehpur 
Sikri, (11) Group of Monuments at Pattadakal, 
(12) Elephanta Caves, (13) Brihadishwara Temple, 
(14) Qutb Complex, Delhi (15) Humayun's Tomb, Delhi 
and (16) Buddhist Monuments at Sanchi. 

(b) Proposal for inclusion of eleven monuments of 
outstanding historical significance have been submitted 
ot the UNESCO for their inscription as World Heritage 
sites. 

Proposal for Exploration 

1928. SHRI UTI AMRAO DHIKALE: 
SHRI E.M. SUDARSANA NATCHIAPPAN: 
SHRI BASU DEB ACHARIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of new oil exploration wells dug up 
during the last three years, year-wise and State-wise; 
and 

(b) the result achieved therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): 
(a) Details of Exploratory Wells drilled during last three 
years by Oil and Natural Gas Corporation Ud., Oil Inda 
Limited and the Private/Joint Ventura Companiea are given 
below: 
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Andhra Pradesh 

Arunachal Pradesh 

Assam 

Gujarat 

Madhya Pradesh 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Tota'· 

1997-911 
No. 01 

&pknIrJry 
WIll cMIId 

22 

25 

43 

5 

17 

3 

116 

1!1!1&-99 
1 __ 

No. 01 No. 01 
~ ~ 
WIlls drIId WIll drIId 

22 18 

24 27 

47 51 

2 4 

19 19 

2 6 

116 127 

'This doe& not inaIude offshore wells drilled from onIand. 

(b) Out of the total 359 exploratOfY wells drilled during 
the last three years, 176 wells were found to be 
hydrocarbon bearing. 

Lack of Hygiene at RIll..., Stations 

1929. SHRI A. BRAHMANAIAH: WiH the MiniSter of 
RAILWAYS be pleased to state: 

(a) whether railways have not paid much attention to 
hygiene in trains and railway stations; 

(b) if so, whether any survey has been conducted 
by the railways to find out the causes of such lack of 
hygiene; 

(c) if so, the details thereot: and 

(d) the steps proposed to be taken to upgrade such 
facilities in trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI OIGVUAY SINGH): (a) to (c) It is the 
constant endeavour of Railway to keep InIin8 and station 
premises clean and hygienic. Cleanliness is regularly 
monitored and causes and factors which affect cleanliness 
are identified and correct measures are taken for 
improvement. Some of the factors which constrain the 
quality of cleanliness of trains and stations are: 

i) Lave number of pall angers Mel Inlenaive UN. 

iI) Inadequate consciousne •• amongst u.ers 
towards public hygiene. 

(d) Railways constantly strive to ImpnMt their 8yaIem 
and methods for better cleanllneu In trains .nd stations. 
Some of the measures taken are 88 under: 

I) Provision of adequate time for upkeep. 

ii) Monthly intenIMt deanIng of COKhea. 

iii) Use of high pressure jet cleaning planta at 
coaching depots and mobile jet cleaning 
machines at anroute stations. 

iv) Use of improved and aco-frlendly cleaning 
agents. 

v) Pest control on coaches through specialized 
agencies. 

vi) Deployment of traveNing safalwalaa on selected 
trains. 

vii) Introduction of pay and use ICheme of toilets 
at stations. 

viii) Provision of washable aprons, additional 
du8tbIna, repairs to drains, removal of garbage 
*. at statIona. 

ix) Frequent announcement to seek cooperation of 
passengers to keep railway a... and trains 
cte..... 

x) Regular inspections and aurpri.. checks to 
monitor the COIIdiIIon. 

(Tran.IaIJon) 

Peyment to GenHh auger urn, ~ 

1930. SHRI PAOAM SEN CHOUOHARY: WI! the 
Minister of TEXTILES be pIeaIed to state: 

(a) whether the employees of Ganeah Sugar Mill, 
Anandnagar are not being paid pay and gratuity ale.; 

(b) if so. the reuona therefor; 

(c) the ....,. taken for early payment of arrears to 
the wortfers; 

(d) whether the Government prapoee to Introduce 
Voluntary FIeIintrneI't Scheme for the worUnI of the said 
mill; 
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(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
The employees of Ganesh Sagar Mills are not being 
paid pay and Gratuity after 29.9.99 on which date the 
Hon'ble High Court, Allahabad passed winding up order 
and appointed Official Liquidator. As per the provisions 
of the Companies Act 1956, the company is not liable to 
make any payment including salary and wages from this 
date. 

(c) The official Liquidator appointed by the High Court 
will settle the claims of the employees as per the 
provisions of ~he Companies Act. 

(d) to (f) Since the company has been ordered for 
winding up by the Hon'ble High Court and Official 
Liquidator has been appointed there is no proposal to 
introduce VRS for the workers of the company. 

Renewal of Railway Une. 

1931. DR. SANJAY PASWAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the criteria followed by the Railways for introducing 
Express trains and renewal of rail lines and other 
infrastructure; 

(b) whether there is any proposal to develop Kiul· 
Gaya line under Danapur division of Eastem Railway; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (c) Express 
trains are introduced subject to traffic demand, availability 
of resources and operational feasibility including condition 
of the track structure, terminal capacity, Una capacity etc. 
T rack is renewed on age-cum-condltion basis subject to 
availability of funds. The life of track is normally based 
on several criteria such as quantum of traffic carried, 
wear of track components, proneness to fracture of rails 
condition of sleepers and maintainability of track, etc. 
Railways undertake modemisatlon and upgradation of 
assets as and when required by traffic and safety needs. 
At present, track is not being further developed on the 
Kiul·Gaya line. Amenities on the various lines are 
augmented from time to time depending on growth of 
traffic and availability of funds. However, a provision for 
foot ovelbrldge at Kiul has been made costing Rs. 31.19 
lakhs. 

[English] 

Locomotive Orders 

1932. SHRI SUNIL KHAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the orders for manufacturing of 
locomotives has come down in Chitaranjan Locomotive 
works as compared to the previous year; 

(b) if so, the reasons therefor; 

(c) the comparative cost price of three phase Engine 
manufactured by Chitaranjan Locomotive Works and the 
imported engine; and 

(d) the annual demand of such engines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) The initial 
budgeted progrmme for the year 2000-2001 was for 93 
Electric Locos at Chittaranjan Locomotive Works. On a 
review of the requirement, production of 130 Locos has 
been projected recently. 

(b) The target for production is decided based on 
traffic projection. The production target at CLW has 
reduced due to drop in originating revenue freight traffic 
i.e. traffic materialisation being lower than the target for 
IXth plan. 

(c) The projected average cost of three-phase electric 
locomotives being manufactured by Chitlaranjan 
Locomotive Works (CLW) during the year 2000-2001 is 
Rs. 13.41 crores inclusive of all taxes and duties as 
against Rs. 22.00 crores for imported locomotive excluding 
custom duty. 

(d) The demand for locomotives is based on the 
traffic requirement projected each year. 

flight from Delhl-Ralpur-Nagpur 

1933. SHRI NARESH PUGLIA: WHI the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether there is only one flight (No. 7489) on 
DeIhi-Raipur-Nagpur Route; 

(b) if so, whether the route of this flight earIiel was 
Delhi-Nagpur-Raipur; 

(c) if so, the reasons for which the route of this 
flight has been changed; 



181 AGRAHAYANA 9, 1922 (Saka) 182 

~d) whether the departure timing of this flight from 
Deihl has been changed from evening to morning; 

(e) if so, whether there is proposal to review the 
departure time of this flight from Delhi; and 

(f) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) In the present schedule, Alliance Air operates 
CD 7469 service on Delhi-Raipur-Nagpur route with 
8-737 aircraft daily. 

(b) Yes, Sir. 

(c) Due to operational reasons, the routing of this 
flight was changed to Delhi-Raipur-Nagpur-Delhi. 

(d) Yes, Sir. 

(e) No, Sir. 

(f) Due to constraints of aircraft capacity and non-
availability of operating slots, there is no proposal at 
present to review the timings of this flight. 

Appointment/Postlng of SCslSTs In 
Autonomous Bodies 

1934. SARDAR BUT A SINGH: Will the Minister of 
TEXTILES be pleased to refer to the reply given to 
Unstarred question No. 3080 dated August 10, 2000 
regarding AppointrnentIPosting of SCslSTs in autonomous 
bodies and state: 

(a) whether the relevant infonnation has so far been 
collected by the Government; 

(b) if so, the details thereof; and 

(c) if not, the time by which it is likely to be laid on 
the Table of the House? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
The coHection of infonnation, as referred to in the reply 
given to the eaIIier Unstarred Question No. 3080 dated 
10.8.2000, is not complete as yet and as such, an 
extension of time upto 9.22001 has been sought for 
fulfilling of the assurance thereto. 

Propoeal Far Export of DIeM! 

1935. SHRI S.D.N.R. WADIYAR: Wdl the Minister of 
PETROLEUM AND NATURAl GAS be pleased to state: 

(a) whether the Govemment have a proposal to 
export diesel; and 

(b) if so, the steps taken in thet direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
export of diesel would depend upon the Indigenous 
availability and demand position in the country. 

(b) The export of Diesel has been decanali8ed. 

{Translation] 

Preservation of Monumentalllueeuma In ........tnI 
1936. SHRI DllIPKUMAR MANSUKHlAl GANDHI: 

Will the Minister of TOURISM AND CULTURE be pleased 
to state: 

(a) the names of historical monuments/museums 
being preserved in Ahamadnagllr (Maharashtra) by the 
Archaeological Survey of India; 

(b) whether the maintenance being provided in thoM 
monuments/museums are sufficient; 

(c) if not, the reasons therefor; 

(d) the time by which the maintenance work of theM 
monuments/museums are likely to be completed; and 

(e) the amount spent on the preservation of each 
monumentlmuseum during each of the last three years 
and the current year? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (8) The list of 
centrally protected morunenta In Ahmadnagar District Is 
given In Statement-I. The Ardlaeological Survey of Incia 
does not have any museum in Ahmadnagar District. 

. (b) to (d) The maintenance and conservation of the 
centrally protected monuments Is a continuous process, 
subject to the CMnII avalIabIIIly of funds. 

(e) The apencIitIn incurred on the maIntenanceI 
conservation of the centrally protected monuments during 
fast three years and the allocation for the current year Is 
given in Statement-II and III respectively. 
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Written Answers 30 NOVEMBER, 2000 

Statement-l 

Name of Monument 

Damri Masjid (within the limits of Cantonment) 

Gate near Niyamat Khan's Palace 

Kotla of Twelve Imams 

Mucca Masjid 

Old Tomb near Changiz Khan's Palace 

Tomb of Nizam Ahemedshah 

Hemadpanthi Temple 

Dhokeshwar Caves 

Building knows 88 Fariah Baug 

Jain Temple 

Mallikarjun Temple 

Caves & Temple 

Jarasangh Nagari 

Mallikarjun Temple 

Shiva Temple called as Naktlchadeul 

Old Temple 

Devi Temple 

Salabat Khan Tomb 

Temple of Shiva on further side of the stream 

Baleshwar Temple 

Lakshmi Narayan Temple 

Amr1teshwar Temple 

Triple Shrined temple of Bhavani 

Five stone gate 

Devi Temple 

Siddheshwar Mahadev Temple 

Vishnu Temple & Ave Ghats attached thereto 

Ancient Sites and Remains at Oaimabad 

Ancient Site locally known as Ladmod 

to Questions 

Locality 

Ahmadnagar 

Ahamadnagar 

Ahamadnagar 

Ahamadnagar 

Ahamadnagar 

Ahamadnagar 

Bamini 

Dhoke 

Bingar Cantonment 

Ghotan 

Ghotan 

Harischandra Garh 

Jorve 

Karjat 

Karjat 

Kokamthan 

Mandavgaon Katrabad 

Mehkari 

Pamer 

Pedgaon 

Pedgaon 

Ratanwdi 

Tahakari 

Tisgaon 

Toka 

Toke 

Toka 

Daimebad Village 

New888 

114 
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sr.,.".",.. 
&penditum on ConseMI~ 

S. Name of Locality Expenditure Expenditure Expenditure 
No. Monument 1997-1998 1998-1999 1988-2000 

1. Dhokeshwar caves Dhoke 1,73,6801- 4:J27/- 9,8991-

2. Building known as Bhingar 14,424/- 10,2701-
Fariah Baug cantonment 

3. Caves & Temple Harishchandragam 25,0001- 10,0001-

4. Jarasangh Nagari Jorve 4,9801-

5. Old Temple Kokamthan 16,002/- 2,3081-

6. Devi Temple Mandavgaon 1,14,0001-

7. Salabat Khan Tomb Mehkari 7,8111- 15,0001-

8. Lakshmi Narayan Pedgaon 2,3511-
Temple 

Bfa,."".",.," 
Allocation of Funds 2000-200 1 

S. No. Name of Monument Locality Allocation 
2000-2001 

2 3 4 

1. Damri Masjid (within the limits Ahmadanagar 1,000 
of Cantonement) 

2. Gate near Niyamat Khan's Palace Ahrnaclanagat 1,000 

3. Kotla of Twelve Imams Ahrnadanagar 1,000 

4. Mucca Masjid Ahmadanagar 1.000 

5. Old Tomb near Changiz Khan's Ahrnadanagar 1,000 
Palace 

,/ 

6. Hemadpanthi Temple Bamini 1,000 

7. Dhokeshwsr Caves Dhoke 10,000 

8. Building known as Fariah Baug Bhingar 30,000 
Cantonment 

9. Jain Temple Ghatan 1,000 

10. Mallikarjun Temple Ghotan 1.000 

11. Jarasangh Nagari Jorve 13,000 

12. Mallikarjun Temple Karjat 1,000 

13. Shive Temple called KaIjat 1,000 
as NaktichedUI 
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2 

14. Old Temple 

15. Devi Temple 

16. Salabat Khan Tomb 

17. Temple of Shiva on further side 
of the stream 

18. Baleshwar temple 

19. Lakshmi Narayan Temple 

20. Amriteshwar Temple 

21. Triple shrined temple of Bhawani 

22. Five stone gate 

23. Devi temple 

24. Siddheshwar Mahadev Temple 

25. Vishnu Temple & Five Ghats 
attached thereto 

26. Ancient Sites and Remains at 
Daimabad 

27. Ancient Site locally known as 
Ladmod 

An allocation of Ra. 10 lakhs has been made for the 
structural conaervatlon of Fariah Baug, Salabat Khan's 
Tomb and ancient site Newasa. 

{English] 

Joint Venture with ~teka 

1937. SHRI G. PUTTA SWAJAY GOWDA: 
SHRI R.S. PATIL: 
SHRIMATI JAYASHREE BANERJEE: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment of Kamataka has signed 
any memorandum of Understanding with the Railways to 
set up Joint Venture to expedite development of projects; 

(b) if so, the details thereof; 

(c) the details of projects identified for development; 

(d) the funds required for their completion; 

3 4 

Kokamthan 5,000 

Mandavgaon 1,000 
Katrabad 

Mehkari 21,500 

Pamer 10,000 

Pedgaon 1,000 

Pedgaon 10,000 

Ratanwdi 5,000 

Tahakari 1,000 

Tisgaon 5,000 

Toka 1,000 

Toka 1,000 

Toka 1,000 

Daimabad Village 5,000 

Newasa 1,000 

(e) the manner in which the funds are likely to be 
mobilised; and 

(f) The time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 

(b) A Joint Venture Company will be formed. Ministry 
of Railways, Govt. of Kamataka, Fl'slBankslOthers will 
be the equity partners. ThIs company win mobilise finances 
for certain identified Rail Projects. 

(c) 1. 

2. 

3. 

Hubli-Ankola New Lines 

Solapur-Gadag Gauge Conversion 

Hassan-Mangalore Gauge Conversion 

4. Guntkal-Hospet Doubling 

(d) As per the available estimates the cost of the 
project is As. 1639.50 crores. 
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(e) The funds for these projects will be mobilized by 
the JV Company in which Ministry of Railways and Govt. 
of Kamataka will each be 26% equity partners. The Govt. 
of Kamataka win provide State guarantee with out any 
resource or charge on the Ministry of Railways or on the 
railway assets, to the lenders for the market borrowings 
by the Joint Venture Company. Ministry of Railways, 
however, win only fund these projects to the extent of 
25% ot the balance cost of the project and further 
subject to allocations made in the Railway Budget for 
these works. 

(f) No time frame has been finalised. 

[Translation] 

Expansion of Airports In Rajasthan 

, 938. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the number of airports in Jodhpur district of 
Rajasthan; 

(b) whether the Govemment propose to expand the 
Salavas airport at Jodhpur; 

(c) if so, the time by which it is likely to be expanded; 

(d) whether the Government are considering to 
construct an airport at Falaudi; and 

(e) if so, the time by which it is likely to be 
completed? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) There are six airstrips/airfields in Jodhpur 
district. 

(b) Airstrip at Salawas belongs to Ministry of Defence 
(IAF). Airports Authority of India (MI) has no plans to 
develop it. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

[English] 

Infrastructure for Bangalore International Airport 

1939. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Airport Authority of India has agreed 
to provide finance for infrutructure development for the 
BangaIore International Allport project; 

(b) if 80, the funds proposed to be provided by MI 
for the said projects; and 

(c) the resources of finance being made for the said 
project? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAO 
YADAV): (a) to (c) As per the Memorandum of 
Undel'8tanding between the A\rpof1I Authority of India 
(MI) and Kamataka State Industrial tnvutment and 
Development Corporation (KSIIDC), subject to the 
commercial vlabHIty of the project being eetabIIehed, the 
project is proposed to be implemented by a Joint Venture 
Company (JVC) conalatlng of the KStIDC, AAI and Joint 
Venture Partner (JVP) at an estimated colt of Ra. 1000 
crores in a debt equity ratio of 80:40. The KSIIOC and 
the MI would be jointly holding not .... than 28% of 
the equity in the JVC. 

Rail Unk betwHn Dahanu ."d NMlk 

1940. SHIR CHINTAMAN WANAGA: WIN the Miniller 
of RAILWAYS be pleased to state: 

(a) whether the Govemment were requested to 
provide new railway link between Dahanu and Nulk; 

(b) if so, the details thereof; 

(c) whether the Govemment had ordered for a survey 
report of the project; 

(d) whether the survey report of the project has since 
been received; and 

(e) if 80, the details thereof aIongwith the time limit 
fixed to undertake the wort< on the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (e) A .. rvey 
for construction of new Hne between Dahanu Road and 
Naaik Road is in progr.... Ful1her consideration of the 
project would be poasIlIe once the survey report bec:ot1'w. 
available. 

[Tranalation} 

CorporatlNtlon of Production Unfta 

1941. SHRI NAWAL KISHORE RAI: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of RAILWAYS be pleased to state: 
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(a) whether the Asian Institute of Transport 
Development has recommended corporatisation of 
production units under the Railways in order to improve 
their efficiency and enhance production; 

(b) if so, the details thereof; and 

(c) the steps taken to implement those 
recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DlGVIJAY SINGH): (a) and (b): Yes, 
Sir. The Asian Institute of Transport Development in its 
Report s!Jbmitted in Sept'2ooo, has recommended the 
corporatiaation of Production Units under the RaUways. 

(c) The corporatisation of Production Units is not 
being considered at present. However, it is proposed to 
make these Production Units into separate cost & profit 
centers within the present structure of Indian Railways. 

Damages of Oedar Ratnaglrl Express 

1942. SHRI RAMSHETH THAKUR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government are aware of damages 
caused to the Dadar-Ratnagiri train of Konkan Railway 
by passengers on October 31,2000; 

(b) if so, the reasons therefor alongwith the value of 
Govemment property damaged therein; and 

(c) the efforts being made by the Government to 
check the reoccurrence of such Incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 

(b) The engine of Matsyagandha Express train failed 
in mid section. Accordingly, the Dadar-Ratnagiri 
passengers train had to be stopped at Veer station till 
the cleerance of track ahead. This delayed the running 
of the train. Some of the passengers indulged in 
vandalism at Veer. The passengers again indulged in 
vandalism at Karanjdi station where the train had to be 
stopped for about 20 minutes because of brake binding 
problem. Estimated damage to the Konkan Railway 
Property is Rs. 1 .15 lakhs. 

(c) Co-ordination with the local police has been 
stepped up for taking swift action against passengers 
indulging in vandalism of Railway propeI1y. 

Fire Brigade and Ambulance Services 
at Accident Prone Areas 

1943. SHRI JAI PRAKASH: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether there is any time frame .fixed for providing 
fire brigade and ambulance services at the accident prone 
areBS of landing areas of airports; 

(b) if so, the details thereof and the instructions issued 
in this regard till date; 

(c) whether any presentation has been received by 
the Government to improve the relief facilities in 
emergency cases at short notice: 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) The Response Time for rescue and 
relief vehicles like Crash Fire Tenders (CFT) precribed 
by International Civil Aviation Organisation (ICAO) is 
·within two minutes and not exceeding three minutes". 
The ambulances are positioned at Fire Station, along with 
fire tenders and follow the crash fire tenders to reach 
the crash site. 

(c) and (d) All the rescue and fire fighting vehicles 
at airports conform to the ICAD norm. It is the constant 
endeavour to improve and upgrade these facUities at the 
airports. Periodic training is imparted to personnel handling 
these equipment so as to ensure that the response time 
prescribed is met during actual emergencies. 

(e) Does not arise. 

Con8lruCtlon of Maul Moren Railway St8tIon 

1944. SHRI SUBODH MOHITE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a Railway Station viz Moul Morora has 
been constructed without any railway line; 

(b) if so, the details thereof; 

(c) the expenditure incurred on the construction of 
railway station; 

(d) the work for which this station is being 
used; 
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(e) whether the Government have fomuJated any 
scheme for laying railway line; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (f) The 
infonnation is being collected and will be laid on the 
Table of the Sabha. 

Bomb-Blast In Army Headquarters, Mumbal 

1945. SHRI MOHAN RAWALE: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether an incident of bomb-blast took place on 
November 1. 2000 in the Army Headquarters in the Navy 
Nagar area of the Air Force Headquarters situated in 
Colaba in South Mumbai; 

(b) if so, the number of persons killedlinjured therein; 

(c) whether any compensation has been granted to 
families of the victims; 

(d) if so, the details thereof; 

(e) whether any enquiry has been conducted in the 
incident; and 

(f) if so, the outcome thereof and the follow-up action 
taken thereon? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) The blast took place on 01 November 
2000 in the unit area of 9 KUMAON located In Navy 
Nagar. Co lab a in South Mumbai during mobilisation 
training of the Unit. 

(b) Details of casualties are as under: 

(i) One jawan dead. 

(ii) One JCO and two jawans received minor 
injuries. 

(c) and (d) Details regardig compensation to next of 
kin are being ascertained. 

(e) and (f) An FIR has been lodged with the local 
Police and detailed investigation by Army and Police 
authorities is In progress. 

Setting up of New Stations of Coat Guard 

1946. SHRI RAMCHANDER BAINDA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Govemment PfOPOM 10 ... up new 
stations of Coast Guard at W..eem and EaMem COMtI 
and Andaman and Nicobar lalanda keeping In view the 
new challenges of securtty In these areas; and 

, f1t 

(b) if ao, the details thereof and the ttme by which 
the work is likely to be started thereon? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): <a) and (b) Coast Guard proposes 10 Nt 
up new Stations at Jakhau (Gujarat) and Vizhlnj.m 
(Kerala) In the West Coast and at Hut Bay In Andaman 
& Nicobar Islands. 

65.49 acres of land has been identified for acquisition 
by the Coast Guard (CG) at Jakhau. Environmental 
clearance for one acre of land on the 8M front haa aIeo 
been obtained. The work at this st.tion is likely to start 
after handling over of the land by the Gujarat Government. 

The CG atation at Vizhlnjam Is approaved for being 
established in the next Coast Guard Development Plan 
<CGDP), i.e. 2002-2007. 

For the proposed CG station at Hut Bay in A&N 
Islands, 10 acres of land has sfnce been handed over 
the A&N Administration. Further action In the matter is 
being taken by the CG. 

[English} 

Inc,.. .. In F ..... 

1947. PROF. UMMAREDDY VENKATESWARLU: WlH 
the Minister of CIVIL AVIATION be pleued to state: 

(a) whether the Indian Airtines has not increased the 
fare since long; 

(b) if 80, the details of impact on air traffic; 

(c) whether the number of passengers has been 
increased; 

(d) if ao, whether the Indian Airlines benefited from 
more paaaengera and additional revenues which offset 
the higher fuel prices; 

(e) if 80, whether Indian Airtines Is likely to reduce 
after coat of operation; and 

(f) if 80, the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a> There has been no fare increase on North-
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East and other sectors within Category-II routes since 
October, 1997 and other domestic sectors since October, 
1998. 

(b) to (d) The passenger carriage by Indian Airlines 
during the first haH year of 2000-01 did suffer a set-back 
in the aftermath of the air crash at Patna on 17th July, 
2000 involving B-737 aircraft. The traffic has, however, 
started picking up in the second haH year commencing 
October, 2000. 

Director General of Civil Aviation had recently sent a 
report in the Ministry regarding the traffic trends on the 
domestic sector and respective passenger shares of Indian 
Airlines and Jet Airways. The salient features of this report 
are; 

(i) During the first 10 months of the year 2000 i.e. 
upto October, 2000, the average growth rate of 
the domestic passenger air traffic so far has 
been 9.8%. 

(Ii) The passenger share of Indian Airlines has 
gradually improved from 42.3% in August, 2000 
to 45.5% in October, 2000. 

(iii) The passenger load factor of Indian Airlines has 
also improved to 63% in the month of October, 
2000. 

(iv) The total number of domestic passengers 
carried by Indian Airlines in the month 0.1 
October, 2000 has again become more than 
the passengers carried by Jet Airways. 

(e) and (f) The two ATF price hike for domestic 
operations within a short span of six months have added 
a financial burden of Rs. 226 crores in the year 2000-01 
at the existing level of domestic operations. It would 
indeed be somewhat difficult for Indian Airlines to off-set 
the increase in the cost of operation on this account at 
the existing fare struCture. Indian Airtil'l8s is, however, 
examining various options to minimise the impact of cost 
increase, which inter-alia include concerted marf(etinglcost 
cutting measures and continued efforts for enhancement 
in the marf(et share of Indian Airlines. 

Security Syatem In Railways 

1948. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Comptroller and Auditor General of 
India has criticised the existing security management 
system in the Railways and suggested a strong unified 
overseeing arrangement and better coordination between 
security related agencies in its report for 1998-99; 

(b) if so, the total amount spent by Raifways on 
RPF, RPSF and GRP during the last three years; and 

(c) the steps taken/proposed by the Govemment for 
unified security management in Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) and (c) Yes, 
Sir. However, the CAG has not suggested any unified 
overseeing arrangement. 

(b) The following expenditure was incurred by the 
Railways for the past three years; 

(figs in crores) 

Year RPF & RPSF GRP 

1997-98 

1998-99 

1999-00 

Rs. 393.81 

Rs. 493.28 

Rs. 547.50 

96.97 crores 

109.37 crores 

139.31 crores (approx) 

R.structurlng of Management of Railways 

1949. DR. RAMESH CHAND TOMAR: 
SHRI TRILOCHAN KANUNGO: 
SHRI NARESH PUGLIA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government have decided to 
restructure the management of Indian Railways so as to 
improve its functioning; 

(b) if so, the manner in which such restructuring is 
to be undertaken; and 

(c) the ex.tent to which the restructing of Indian 
Railways is likely to boost revenue and to check its 
wasteful expenditure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) No, Sir. 

(b) and (c) Do not arise. 

Heanh Care of Defence Employees 

1950. SHRI K.P. SINGH DEO: Win the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government have a scheme of health 
care for working as well as retired defence employees; 
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(b) if so, the salient feature of the &Cherne; and 

(c) the allocation made for the purpose during the 
current year? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) There are two categories of 
Defence employees, viz., Armed Forces Personnel and 
Defence Civilian employees. Each category has a different 
scheme for health care facilities, as given beIow:-

I. The Armed Forces personnel are provided with 
health care facilities as per the provisions contained in 
the Regulations for Medical Services of Armed Forces • 
1983. Under this, the serving Armed Forces personnel 
are provided with the following medical facilities: 

Professional advice and treatment is provided by the 
authorised medical attendant to all armed forces personnel 
during sickness/injury: 

• as out patients at armed forces hospitals. 
dispensaries and medical inspection rooms or 
at their quarters 

· treatment in hospitals, subject to the recovery 
of such hospital stoppages, as stipulated 

• in case, the required treatment facility is not 
available in the services medical establishments, 
the same is provided from the civil govemment! 
private hospitals, located within the country, and, 
occasionally, even from hospitals located outside 
the country, depelldillg on the need and severity 
of the case. 

II. The retired Armed Forces personnel are provided 
with limited medical facilities from within the available 
resources of Armed Forces Medical Services, as given 
below:-

(i) Free outpatient treatment in the nearest Armed 
Forces Hospital, including the supply of medicine 
necessary for their treatment. 

(ii) In-paIient treatment in the Armed Forces Hoepitals, 
subject to the following conditions: 

• that the disease is not incurable. 

- the hospital accommodation could be made 
available within the authorised number of beds 
and wiIhout debinl8f1t to the needs of serving 
personnel and the treatment will be limited to 
the facilities available locally. 

the acope of the IIbove concesaion will not 
include trHtment of Pulmonary tuberculolll, 
Ieproey, malignant diaeaM or any other ..... 
for which the treatment Is not, ordinarily, 
aVllllable from local military hoIpItaJ. 

III. The civilian employees of the d8fence 88Nicee 
are provided with heatlh care facllltlee like any other 
Central Government civil employee. under Central 
Services (Medical Attendance) RuleelCentrai Government 
Health Scheme. 

Funds allocation for the health care of· Armed Forcee 
Personnel for the current financial year, towards the 
revenue budget, is Rs. 170 Crof8S, and towards capital 
budget It Is Rs. 70 crores. 

Ag .... ment for Security ArrMgementl In Flighta 

1951. SHRI GANTA SREENIVASA RAO: WID the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government have signed any 
agreement for security arrangements to make air travel 
safer with any other countries like Nepal; and 

(b) if so, the detaila thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAO 
YADAV): (a) and (b) No separate agraement pettalrq 
to security arrangements hal been signed with Nepal 81 
Govemment-leYel. However IndiM AIrlines have reached 
an understanding with the Civil Aviation Authority of NepaJ 
regarding measures for ensuring I8CUrity of Indian ~ 
flight taking off from Kathmandu. Also an article on 
aviation security forma part of some of our air Mrvtcea 
agreements wIIh different countries. 

Intel .... for AHobMnt of ...... 1 Petrol 
ouu... .net LPG DIetrIbuIor8hIpe 

1952. SHRI P.O. ELANGOVAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be ple .. ed to 
state: 

(a) whether the Govemment have finished the oral 
interview for the allotment of retaiJ petrol outIeta and LPG 
distributorahip; 

(b) if so, the details thereof; 

(c) whether the 01 Coordlnallon Committee's decision 
is the final in fixing up of the location for the RetaIl 
Outlets and LPG distributorship; 
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(d) if so, the details of such petrol retail outlets and 
LPG Distribution outlets already in existence and proposed 
to be started very soon in Tamil Nadu and Kamataka; 

(e) whether the Government have received any 
requests from the owners and dealers of the already 
existing retail outlets and LPG Distributors to minimize 
the number of such new outlets and distributorship; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) As on 1.10.2000, 1612 retail outlets and 467 LPG 
distributorships in the State of Tamil Nadu and 1073 retail 
outlets and 375 LPG distributorships in the State of 
Kamataka were in operation. 

The locations for setting up retail outlet dealerships 
and LPG distributorships are included in the Marketing 
Plans on the basis of feasibility surveys conducted by 
the oil marketing companies periodically. The Marketing 
Plans are prepared by the Oil Companies and finalised 
with the approvat of the Govemment. 

In order to meet the increased demand, in addition 
to the locations pending from the previous marketing 
plans, 59 retail outlets and 155 LPG distributorships for 
the State of Tamil Nadu and 49 retail outlets and 112 
LPG distributorship for the State of Kamataka have been 
included in the Marketing Plan 1996-98. More dealerships! 
distributorships wiH be set up on the basis of feasibility 
surveys. 

The locations included in the Marketing Plans are 
advertised by the Oil Companies, and the selection of 
dealers/distributors is made by the Dealer Selection 
Boards as per preecribed prooedure. " generally takes 6-
12 months tor cornmtaeioning the distributorships after 
the date of interview. 

(e) and (f) Such requests are received from time to 
time and appropriate action is taken in the matter. 

[Translation] 

Completion of Survey 

1953. SHRI P.R. KHUNTE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the survey tor Raipur.Jharsuguda via 
Kharotapalan, Baloda Bazar, Bhatgaon and Sarangah rail 
line has been completed; 

(b) if so, the details thel9Of; 

(c) if not, the reasons therefor; and 

(d) the time by which the survey is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (d) The 
survey for new line from Raipur to Jharsuguda via 
Kharotapalan, Baloda Bazar, Bhatgaon and Sarangah (310 
Kms.) was sanctioned in the Budget 2000-01. The survey 
is in progress and is likely to be completed by 31.12.2001. 

1954. SHRI Y.G. MAHAJAN: 
SHRIMATI RENU KUMARI: 

Will the Minister of TEXTILES be pleased to state: 

(a) the names of Jute Mills in the country and number 
of employees working therein at present, State-wise; 

(b) The profit eamed and loss suffered by these 
mills during each of the last three years and current 
year, mill-wise; 

(c) the names of sick/closed mills out of them, sector-
wise and State-wise; 

(d) the number of workers affected due to closure of 
mills and the steps taken for their rehabilitation; and 

(e) the steps taken/proposed to be taken to re-open 
the closed mills and to revive the sick mHls along-with 
the amount incurred thereon, mill-wise? 

THE MINISTER OF STATE tN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
A statement IS encl.osed. 

(c) Out of the existing 73 Jute Mills, 38 jute mills 
are sick and two Jute mills namely (I) Jaypur Udyog Ud, 
Unit Kanpur, UP and (ii) Katlhar Jute Mill. Bihar are lying 
closed. 

(d) and (e) A total number of 1040 and 1300 workers 
were on the pay rolls of Jaypur Udyog Limited. Unit 
Kanpur (U.P.) and the Katihar Jute Mills, Bihar respectivety 
at the time of their closure. 

BIFR is the competent authority to take a decision 
on the nMYaI proposals of sictt mi1Is under the provisions 
of the Sick Industrial Companies (Special Provisions) Act 
1985. There are no separate 8Chernes tor sicklcIosed 
jute mills. 
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Stahlment 

(As. In t.ca) 

51. Mill Name PSTI PBT! PBT! PBT! No. of P-c RIIInI 
(loss) (lOIS) (loss) (loss) WollIn SlID loBIFR 

1996-97 1997-98 1998-99 1999-00 OnRoi (Y..,.,) 

2 3 .. 5 6 7 8 9 

Mills In Weat Bengel 

1. Agarpara Jute Mills Ltd. -516.32 -437.14 -2.38 -1.23 2196 SIck V .. 

2. Alliance Mills (Lessees) Ltd. -7.18 41.47 3.49 3.02 5450 No 

3. Anglo-India Jute Mills Co. Ltd. 215.37 460.04 206.3 201.96 3560 Sick Ves 

4. Ambica Multi Fibres Ltd.-Ambika } 116.32 136.51 187.88 NS 1489 No 

5. Ambica MuHi Fibres Ltd.-Bally} 3427 No 

6. Auckland International Ltd. 86.88 191.74 103.3 NS 1644 No 

7. Birla Corpn. Ltd.-Birla ) 737.89 -5135.62 -5355.94 -3833.36 2010 No 

8. Birla Corpn. Ltd.-Soorah } 19n No 

9. Budge Budge Co. Ltd. -302.14 85.44 -16.44 101.02 3400 Sick Ves 

10. The calcutta Jute Mfg. Co. Ltd. 2.56 31.76 0.38 1.92 923 Sick Ves 

11. The Champdany Industries Ltd. 306.28 627.68 178.72 122.73 2711 No 

12. Cheviot Co. Ltd. 311.65 709.2 337.44 506.86 4274 No 

13. Dalhousie Jute Co. 2829.69 625.58 -68.57 NS 3160 No 

14. Delta International Ltd. 83.06 114.87 100.11 NS 2432 No 

15. The Empire Jute Co. Ltd. 69.4 26.23 -29.76 NS 2151 No 

16. The Ganges Mfg. Co. Ltd. SO.33 -43.2 -19.22 NS 4380 Ves 

17. Gloster Jute Mills Ud. 139.66 455.61 224.73 362.28 3961 No 

18. Hastings Jute Mill -32.91 14.55 -29.85 NS 2740 No 

19. Hooghly Mills Co. Ltd. 3.82 330.82 NS NS 2859 No 

20. Hooghly Mills Co. Ud.- Bowreah } 2378 No 

21. Hooghly Mills Co. Ltd. Gondalpara } 2277 No 

22. Hooghly Mills Co. Ltd.-Weaverly } 1755 No 

23. Howrah Mills Co. Ltd. 69.5 73.11 SO.5 NS 2090 Sick Ves 

24. Hooghly Mills Proj. Ltd.-Hukumch/ 223.26 263.08 263.08 NS 3951 No 

25. India Jute & IndustrieS Ltd. -185.45 -117.92 NS NS 2804 No 

26. Jagatdal Jute & Industries Ltd. 7.39 6.35 -115.65 0.74 2693 No 

27. Kamaltlatty Co. Ltd. -248.08 145.24 88.12 299.62 2453 Sick Ves 

28. Kankanarrah Co. Ud. -26.55 260.1 131.60 -100.3 1803 Sick V .. 

29. Aekta Ltd. -112.51 1.92 -412.04 83.42 4335 No 
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2 3 4 5 6 7 8 9 

30. Mahadeo Jute & Industries Ltd. 2.81 16.83 -29.7 -36.51 986 No 

31. The Naihati Jute Mills Ltd. -41.36 188.37 69.62 9.17 4292 Yes 

32. NaHar Chandra Jute Mills Ltd. 33.41 23.24 33.13 48.47 615 No 

33. New Central Jute Mills Co. Ltd. -2530.82 -1732.98 -2082.13 -904.96 6651 Sick Yes 

34. North Brooke Jute Co. Ltd. -300.65 57.00 -363.12 NS 2955 Sick Yes 

35. The Nuddea Mills Co. Ltd. -1206.62 1.1 NS NS 4129 Sick No 

36. Prabartak Jute Mills Ltd. -22.56 277.09 33.99 -0.14 1500 Sick Yes 

37. ROB Textiles Ltd. -393.35 -46.68 -722.38 NS 3085 Sick Yes 

38. Reliance Jute Mills 170.9 270.42 -13.08 NS 3361 No 

39. Shree Gourisankar Jute Mills Ltd. -38.02 92.82 33.98 -210.86 1383 Sick Yes 

40. Tirupati Jute Industries Pvt. Ltd. -8.29 17.25 1.9 NS 1255 No 

41. Tepcon International (India) Ltd. -53.7 -3.65 -141.32 NS 3315 Sick Yes 

42. Union General Co. Ltd. -31.74 91.73 -38.71 NS 1399 Sick Yes 

43. Vijay Shree Ltd. -196.4 109.03 64.31 NS 1542 Sick Yes 

44. The Baranagore Jute Fty. P.L.C. NS NS NS NS 3031 No 

45. W.B. Agro Textile Corpn. Ltd.-Bhara -777.4 -52.46 -30.28 NS 658 Sick R.U. 

46. Meghna Jute Mills NS NS NS NS 3268 Sick Yes 

47. Kanoria Jute Industries Ltd. -120.2 NS NS NS 2660 Sick Yes 

48. Trend Vyapar Pvt. Ltd.-Kelvin -5.76 16.91 -8.57 NS 2402 Sick Yes 

49. N.J.M.C.-National } -10297.60 -22251.55-27887.12 NS 6299 Sick Yes 

50. N.J.M.C.-Kinnison } 4378 Sick Yes 

51. N.J.M.C.-Khardah } 3803 Sick Yes 

52. N.J.M.C.-Alexandra } 1832 Sick Yes 

53. NJMC-Union } 1399 Sick Yes 

54. The Gourepore Co. Ltd. NS NS NS NS 3495 Sick Yes 

55. Caledonian Jute & Industries Ltd. NS NS NS NS 2490 Sick Yes 

56. Angus Jute Works NS NS NS NS 3979 Sick Yes 

57. Premchand Jute Mills NS NS NS NS 620 Sick Yes 

58. Aditya TransHnk Pvt. Ltd. 26.02 26.02 NS 3964 No 
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59. 

60. 

61. 

2 

Titagaum Jute Mills 
MID In As .. m 

Assam Cooperative Jute Mills Ltd. 
MIll In Oris .. 

Konark Jute Ltd. 
Mill In Trlpura 

3 

NS 

20.45 

-69.75 

4 5 6 7 B 9 

NS NS NS 4096 SIck No 

27.44 30.47 42.96 685 No 

4.52 -97.73 NS 1319 Sick 

62. Tripura Jute Mills Ltd. 
Mill In Madhya Pradesh 

-691.14 -874.42 NS NS 1606 Sick No 

63. Mohan Jute Mills Ltd. 
Mills In Andhra Pradesh 

11.66 21.14 19.25 NS 3174 Sick Ves 

64. East India Commercial Co. Ltd. 156.13 214.1 413.72 -75.42 2854 No 

65. Nellirnaria Jute Mills Co. Ltd. NS NS NS NS 2257 Sick Ves 

66. Sri Bajrang Jute Mills Ltd. 10.61 219.76 160.24 101.21 1450 

67. Chitavalsah Jute Mills-Willard 
Mills In Uttar Pradesh 

-814.55 -342.12 -1563.19 NS 3751 

Sick 

Sick Ves 

68. 

69. 

70. 

71. 

72. 

73. 

Juggilal Kamlapat Jute Mills Co. Ltd. 

The Mahabir Jute Mills Ltd. 

The Joypur Udyog Ltd.-Kanpur Jute 
Mills In Bihar 

Katihar Jute Mills 

-395.82 

73.57 

NS 

NS 

N.J.M.C.-RBHM Given under N.J.M.C. 

Winsome Intemational Ltd. 13.53 

Note: 1) RU-Rellef Undertaking 
2) NS-Not submitted 

-2.61 -99.25 -2.07 3301 

56.4 98.33 NS 751 

NS NS NS 1040 

NS NS NS 1300 

1011 

41.37 28.78 13.66 1193 

Sick v .. 
No 

Closed No 

CIoeed No 

Sick v .. 
No 

3) PBT-Profit Before Tax 
4) No. of Workers on Roll is Furnished as per Infonnation given by the Mills. 

Inc .... se In Price of petroleum, DIesel and 
I(er'OMne 

1955. DR. JASWANT SINGH VADAV: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the number of times the Government have 
increased the priceS of Petrol, Die8eI, Keroeene ald LPG 
during the last three years; and 

(b) if eo, the rNIOIW thenIfor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARV 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
changes in the ex-storage point price of petrol, diesel, 
kerosene and LPG during the last three years are given 
in Statement. 

(b) These nMIIons were required to bring down the 
cumulative outatandng cIaimI of the 01 con..".. from 
the 011 Pool Acccu1t. 
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S,.,.",.nt 

Statement Showing Changes in Ex-Storage Point Price 

(RsJSU) 
HSD SKO LPG MS-87/ 

(Packed MS-AKI-84 
(Domestic) Domestic) 89 Ron) 

1997-98 

As on 01.04.97 6574.87 2001.40 6901.95 16055.43 

Revised On: 

02109/1997 8374.87 7958.29 17055.43 

07/11/1997 7918.04 

2511211997 7996.84 

01/0311998 7839.24 

1911-99 

04l04I1998 7645.47 

20/05/1998 7536.89 

03lOe/1998 15495.43 

09101/1999 6722.37 

01/0211999 8944.21 

2810211999 6621.76 8732.87 15399.01 

1 .... 2000 

20l04I1999 6882.15 

0611011999 9634.60 

23103/2000 4501.40 10845.55 

2000·Cn 

3010912000 11934.60 7001.40 13028.65 18999.01 

22.11.2000 6110.00 12426.76 

Note: Ell-Storage Point PrIcee are elldullve of duty, Freight and Local Ievtee etc. 
MS-AKJ (89 RON 0.05%auIphur). Ms-AKI (89 RON O.OS% sulphur and 1% benzene) and HSD (0.05% Up.) with different ell-storage 
point pllces than given above tor MS and HSD grades were In1roduced in metros during 2000-01. 

(English) 

Expansion of 011 Aeflnerles (Ninth Plan) 

1956. SHRI PRABHAT SAMANTRAY: Will the 
Minister of PETROlEUM AND NATURAL GAS be pIea8ed 
to state: 

(a) whether the Government have a proposal for the 
expansion of some oil refineries during Ninth Plan; 

(b) If so, the details thereof; and 

(c) the steps taken thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The details of oil refinery expansions which were 
identified for completion during the 9th Plan are given 
below:-

PSU Refinery Expansion Projects 

Capacity in million 
metric tormes per 
annum (MMTPA) 

IOC, Barauni Expansion (Ph-I) 0.90 

HPC, V.akh Expansion 

IOC, Koyali Expansion 

IOC, Mathura Expansion 

JV Refinery Expansion Projects 

RPL, Mangalore 

3.00 

3.00 

0.50 

6.00 

(c) All the 5 refinery capacity expansion projects as 
mentioned above have been completed. 

Report of the Investigation on Hijack 
of Aircraft to Kandhar 

1957. SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the investigation into the hijacking of an 
Inidan Airlines plane to Kandhar last year has been 
completed; 

(b) if so, the details of the findings and the persons 
Involved and arrests made in this regard: 

(c) if not, the present status of the case; and 

(d) the time by which it is likely to be completed? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) Yes, Sir. The investigation into the hijacking 
of Indian Airtines flight IG-S14 of 24.12.1999 has been 
completed. Further inveStigation uls 173 (8) of Cr. P.C. 
is continuing to trace the absCOnding ~ ~ 
and to obtain formal evidenCe from foreign countries. 

(b) Central Bureau of investigation has filed charge 
sheet on 21.6.2000 against 10 accused persons including 
seven Pakistani Nationals (five hijackers and their two 
associates) in the court of Judge, Designated Court under 
the Anti-Hijacking Act, 1982. The court issued arrest 
warrants in respect of the seven 8bsconding Pakistani 
National accused and the same have been sent to InteI'poI 
Head Quarters in France and Interpol IIIamabad Pakistan 
for tracing the accused. Efforta are also being made 
through Diplomatic Channel to trace the accused. 

Accused Abdul Latif of Mumbal (Inden), Yusut Nepali 
(Nepali) and Dilip Kumar Bhujel (Indian) were arrested in 
India and they are in judicial ~ody. 

(c) and (d) Do not arise. 

Second Intemetlonel Airport at Mumbal 

1958. SHIR VILAS MUTTEMWAR: 
SHRI GUNIPATI RAMAIAH: 
SHRI SUBODH MOHITE: 

Will the Minister of CIVIL AVIATION be pIeued to 
state: 

(a) whether the Government have decided to build 
new International Airport at Revas·Mandava near Mumbai 
in Maharashtra; 

(b) if so, the progre8S made to build up second 
International Airport at Mumbal; 

(e) whether the Government have received any 
proposal from city and Industrial DeYeIopment Corporation 
01 Maharashtra for its location and other facilities to be 
provided for second airport; 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) to (e) The State Government has submitted 
a r8vised proposal from City and Industrial Development 
Corporation (CIDCO) for construction of second 
International airport at Nevi MumbeI. " envisages proyIsion 
of additional land at Navi Mumbal for the construction of 
Second runway as well. Airports ~rity of India (MI) 
has been directed to examine the feasibility of the 
proposal from CIDCO. 
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Gauge Converelon 

1959. SHRI PRABHUNATH SINGH: 
SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI GAJENDRA SINGH RAJUKHEDI: 
SHRI V.S. SIVAKUMAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the criteria adopted for the conversion of metre 
and narrow gauge raN lines into broad gauge: 

(b) the length of metre and narrow gauge line exists 
at present, zone/State-wise; 

(c) the details of metre and narrow gauge rail lines 
converted into broad gauge during the last three years 
and the expenditure incurred thereon; 

(d) the details of the on-going conversion works; 

(e) the details of metre and narrow gauge rail lines 
to be converted into broad gauge lines during the next 
three years, year-wise; and 

(f) the estimated expenditure likely to be incurred 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (f) The 
position is as under: 

(a) The policy followed for sanction of routes to be 
taken up for gauge conversion under project uni-gauge 
has been as under:-

(i) To take up conversion of lines to develop 
altemative BG routes obviating the need for 
Doubling existing BG lines in these routes. 

(ii) To establish new BG links between stations 
connected by other BG lines. 

(iii) To establish BG connection to ports, industrial 
centres and locations having potential for growth. 

Position of gauge conversions in the 9th Plan 

1997-98 Km Zane Slate 1998·99 Com_ 
CompIeIad 

SICIian Sadlon 

2 3 4 

Hassan- 42 SR KamaIIka TIINInn-
SIIdeshpur TIitIIy 

Km 

6 

(iv) To take up conversion of lines required on 
strategic considerations. 

(v) To minimise transhipment and to improve wagon 
tum around by avoiding delays at transhipment 
points. 

(vi) To carry out the conversion of lines as per the 
above policy at least cost yet providing a 
standard of service not lower than what the rail 
users were getting on the MG. 

(b) At present 15054 km metre gauge lines and 3363 
km narrow gauge lines exist on the Indian Railways. Zone-
wise details are given below:-

Zone 

CR 

ER 

NR 

NE 

NF 

SR 

SC 

SE 

WR 

Total 

MG 

1671 

2758 

2105 

2570 

1481 

4469 

15054 

NG 

861 

133 

261 

87 

1145 

876 

3363 

(c) The details of metre and narrow gauge lines 
converted during the last 3 years are contained in the 
statement enclosed. An amount of Rs. 2632 cr. was spent 
on gauge conversion during the said period. 

(d) The information is already included in the budget 
documents presented to Parliament. 

(e) and (f) The details have not yet been finalised 
and will depend on the availability of resources. 

Km Zone 

7 8 9 10 11 12 

309 SR Tnhdu YesItwWIIpu'. 17 
BaiyyapdId 

SR Kamataka 
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2 3 

Mysore- 87 SA KanIIIID IliIIdigW-T Iichy 
~r 
Bachwara- 71 NE Bihar Jorhat-Manan 
H~ 

Kolar· 18 SA Karlllllka Sheosagar· 
BangarpeI NG Moranhat 
Trichy- 50 SA TMIhclJ ~ 
Than!avur ~ 
Jodhpur· 103 NR RaJasthan ~ 
Marwar BaIIJIIWl 
NIP'· 111 SEA Maharashtra ShoIapur-Hotgi 
ChandaIort NG 
Hotgi-llijapur 97 SCR Kamatalcal Indara· 

Maharashtnl PhepMa 
Jorhat· 67 NFR Assam 
Furbting loop Total 
ShmaIgun- 16 NFR Assam 
ShivsagIr 
DronacheIIarn· 185 SCR Anct1ra 
Mehboobnagar Pradesh 

Total 847 Km 

Total COIN8Rad in last 3 yellS: 1797 lim. 

Disparity In Payment of Compen_lon to Famllle. 
of Deceased Army Personnel 

1960. SHRIMATI RENUKA CHOWDHURY: 
SHRI SUSHIL KUMAR SHINDE: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether there are different ways of paying homage 
to armed forces personnel killed in action agailst militants, 
wars against other countries and UN peace keeping 
operations; 

(b) if so, the details thereof alongwith the reasons 
for such discrimination in honouring the martyrs; 

(c) whether there was no military or State-presence 
at the funeral of an anny captain killed in an operation 
Kashmir Valley on August 22, 2000 at New Delhi as 
reported in 'Indian Express' dated September 24, 2000; 
and 

(d) if so, the reaaons therefor? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) No, Sir. 

7 8 9 10 11 12 

89 SA TIIIIbI*I ~ 63 SA TIIIIhIlI 
a..., 

17 hfR AIam ~ 68 WR a..-...,..II1II 
on.. ., 
NMIIIN 

38 NFR AIun KashipIr. 58 NE UP 
~ 

159 tE IMw ,......, 
~ 

11 SCR .......".,. 
ToIII 260 lim 

15 SCA MIhanIsIIInI 

52 NE UUlr 
Pradesh 

690Km 

(b) Does not arise. 

(c) The mortal remains of the Captain were buried 
with full military honours, as per the a..toma and tracItlons 
of the Indian Army. 

(d) Does not arise. 

Widening of Goode Traffic Network In a.ngtecIMh 

1981. SHRI SAOASHIVRAO DAD08A MANDLIK: WIll 
the MInister of RAILWAYS be pleased to state: 

(a) whether the Government are considering to 
explore the poastiIIty of widening the ecope for goods 
traffic net work In Bangladesh; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 

(b) AIraady foIowIng tow RaIlway Inks are open!dIonal 
between India-Bangladesh; 



215 Wrilten Answers 30 NOVEMBER, 2000 to Questions 216 

Gede (India)- Darsana (Bangladesh)-Broad Gauge 

Singhabad (India)-Rohanpur (Bangladesh)-Broad 
Gauge 

Radhikapur (India)-Rohanpur (Bangladesh)-Meter 
Gauge 

Mahisasan (India)-Shahbazpur (Bangladesh)-Meter 
Gauge, 

(c) A new rail link with Bangladesh Railway has been 
opened between Petrapole-Benapole to promote Indo-
Bangladesh traffic. 

{Translation] 

Scandal In Purcha.. of Mosquito Nets 

1962. SHRI RAMDAS ATHAWALE: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Govemment are aware of the reported 
scandal in purchase of mosquito nets for armed forces 
as published in New Delhi edition of Rashtriya Sahara 
dated November 5, 2000; 

(b) whether the Govemment have conducted any 
enquiry in the matter; 

(c) if so, the outcome thereof; and 

(d) the follow-up action taken thereon? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) Yes, Sir. O~rs for 1,25,000 
and 1,SO,OOO Net Mosquito Universal Khaki Square Mesh 
were placed on Mis Navbharat Vanijya Udyog, Calclita 
and M/s Prahlad Rai Satnarain and Coy. Pvt. Ltd., 
Calcutta having a value of Rs. 2,68, 76.2~- and Rs. 
3,23,10,0001- respectively on 30.04.1997. Both these firms 
supplied the complete quantity of stores to the Ordnance 
Depot. Calcutta between 18.8.1997 and 22.10.1997 after 
ao;eptance by the Senior QualIty Assurance Establishment 
(GS), Calcutta. Subsequently, Mosquito nets valued at 
Rs. 1 .80 crores were rejected by the consignee as those 
did not conform to specification. 

The Fact Finding Inquiry conducted by Director 
General Quality Assurance has brought out certain quality 
assurance lapses/irregularities in accepting the 
substandard stores. 

(d) Disciplinary proceedings have already been 
initiated against the concerned oUiceraland staff 
responsible for the lapse. 

A show cause notice has also been issued to the 
suppliers for their de-registration and banning/placement 
of orders in future. The firms have field cases in the 
High Court, Calcutta and obtained stay order against de-
registration and banning/placement of orders. 

[English] 

I.A.F. OffIcer Involved In Bomb-Bla .. 

1963. SHRI DINESH CHANDRA YADAV: 
SHRI RAMJIVAN SINGH: 
SHRI G.S. BASAVARAJ: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Corps of Detectives investigated the 
series of bomb-blasts in churches across Kamataka, AP 
and Goa in May-June this year and arrested a Junior 
Warrant Officer of IAF for his alleged links with Pakistani 
lSI and passing some sensitive defence documents to 
that country; 

(b) if so, whether in the past some retired officers of 
army have been found to have linkage with the lSI; 

(c) if so, the total number of such officers arrested 
so far; and 

(d) the action taken against them? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) Yes, Sir. JWO, H. Syed was arrested 
by Kemataka Police (Corps of Detectives) on 8th August, 
2000 for this alleged involvement in serial blasts case in 
Karnataka, Andhra' Pradesh and Goa. The JWO, 
subsequently, after his arrest, confessed having passed 
classified information to Pakistani agents. 

(b) to (d) No involvement of any retired Army Officer 
with Pak lSI has come to notice and no Army officer has 
been arrested for having links with Pak lSI, in recent 
past. However. an Army Officer, who had been court-
martialled and dismissed from Army for malpractices, in 
1995, was arrested at Lucknow by UP Police/IB for 
involvement with Pak lSI, on the 5th September, 2000. 
JWO H. Syed is in judicial cuatody. Andhra Pradesh 
Police, which is investigating the case, has filed 
chargesheet, in the case under the relevant provisions of 
law. 
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ImplemenbdJon of AeUw.y Prafecta 
in Andh,. Pr8deah 

1964. SHRI THIRUNAVUKARASU: 
DR. A.O.K. JAYASEELAN: 
SHRI A. NARENORA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details and the present status of various 
Railway projects undw implementation in AnctIra Pradesh 
alongwith the funds aJIocated therertor and the expenditure 
incurred thereon so far; 

(b) the steps taken to increase the allocation for 
timely completion of the projects; 

(c) whether any target has been set for their 
completion: 

(d) if so, the details thereof; 

(e) whether there is any proposal to double Chennai-
Kanyakumari rail line; 

(f) if so, the details thereof; and 

(g) the steps taken by the Government to construct 
Pattukottai-Thanjawr raU line? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI OIGVIJAY SINGH): (a) to (d) Details 
and the present status of various Railway projects under 
implementation in Anethra Pradesh along with expenditure 
upto March 2000 and outlay for 2000-2001 are given in 
enclosed Statement. Stepe taken to expedite completion 
of the project and the target dates where ever fixed have 
been indicated in the status of each projeCt. Allocation 
against the projects are constrained by overall availability 
of funds. 

(e) No, Sir. 

(f) Does not arise. 

(9) There is no proposal for constructing a new 
railway line between Pattukottai and Thanjawr. 

S"""'ent 

5 
No. 

1. 

2. 

3. 

4. 

5. 

2 

New Lines 

KotapaHi-Narasapur 

Dhramavaram-
Penukonda via 
Puttaparthi 

Gadwal-Raichur 

Kakinanda-Kotapalli 

Kakinada-
Pithapuram 

Cost Expendi. Budget 
tile I4l to 0IdIay 

Marcil 2000-01 
2000 

(Amount in Crores 01 RS.I 

4 5 6 

On-Golng Railway projects In Andhre Pradesh 

330.00 0.00 1.00 New work included in the Budget 2000-01. Final location 
survey is being taken up. 

124.22 15.20 20.00 Work on Ph. I from Penukonda to Puttaparthi completed 
and commissioned. Ph-II Oharmavaram-Puttaparthi Minor 
bridge and earthwork is in good progress. The 550 m long 
tunnel has been completed and lining work is in progress. 

100.41 4.22 5.00 Necessary clearances have been obtained. Final location 
survey, has been taken up. Land acquisition work will be 
taken up once detailed estimate is sanctioned. 

SO.89 0.00 1.00 Necessary clearance are yet to be obtained. State Govt. 
has to handover the land tree of cost in lieu of the land 
released by dismantled line which has been heavily built 
upon by them. 

41.66 0.00 0.10 Final location survey is in progress. The work wiH be taken 
up after obtaining the requisite clearances. 
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6. 

7. 

8. 

9. 

1. 

2. 

3. 

4. 

5. 

6. 

Written AnSWBIS 

2 

Macherla-Nalgonda 

Munirabad-
Mehboobnagar 

Nandyal-
Yerraguntla 

Peddapally-
Karimnagar-
Nizamabad 

Gauge Conversion 

Dharmavaram-
Pakala 

Guntur-Guntakal & 
Guntakal-Kalluru 

Katpadi-Pakala-
Tirupati 

Mudkhed-Adilabad 

Naupada-Gunupur 

Secunderabad-
Dronachellam 
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3 4 5 

125.09 1.70 0.10 

438.96 4.36 4.00 

164.36 2.87 2.00 

264.14 39.24 20.00 

251.22 0.00 0.10 

460.97 438.28 10.50 

173.50 25.14 12.00 

117.96 7.75 2.00 

66.35 0.04 5.10 

343.73332.59 5.00 

6 

Necessary clearances have been obtained. Final location 
survey and preparation of land acquisition plan has been 
taken up. land acquisition will be regulated as per 
availability of resources. Work will be taken up once land 
becomes available. 

Final location Survey has been completed. Land acquisition 
plans for 26 km have been submitted to State Govt. Tenders 
for earthwork and minor bridges for doubling portion have 
been finalised, and work started on these portion. 

Final location survey has been completed & preparation of 
land acquisition plans and papers for first 46 km has been 
submitted to State Govt. Rs. 1.68 cr. has also been deposited 
with them. The work would be started once the land 
becomes available. 

The work is being done in two phases. Phase-I: Peddapally 
to Karimnagar: Work has been completed, and opened for 
goods traffic. Telecommunication work is in progress and 
will be opened to Passenger Traffic after it is completed. 
Phase-II: Karimnagar-Nizamabad: Work will be progressed as 
per availability of resources. 

The work would be taken up after the requisite clearances 
have been obtained. 

Guntur to Guntakal completed. In Guntakal-Kalluru 
modification to alignment and gradients are being worked 
out. 

Out of 19 major bridges, 15 have been completed and 4 are 
in progress. Earthwork and ballast supply is also in progress 
(60%) in the entire section. Work is proceeding well and will 
be completed in the coming years as per availability of re-
sources. 

The work has been taken up under BOLT scheme. Agency 
has not been able to progress the work of late due to 
financing problem. Agency has tied up with MIs HUDCO for 
financing. In case finance is made available project is 
expected to be completed in 18 months. 

CCEA clearance not yet received. The work will be taken 
up after the necessary clearances have been obtained. 

The work has been completed. 
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7. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

1. 

2. 

Written AnswelS 

2 

Secunderabad-
Jankhampet-
Bodhan 

Doubling 

Gooty-Reningunta 
Sec. Doubling of 
Balapalle-Pullampet 
sec. 

Gajapatinagaram-
Vijayanagaram 

Gudur-Reningunta 

Hospet-Guntakal 
(Gauge-Conv.) 

Vijaywada-
Krishna Canal 3rd 
line 

Vikarabad-
Tandur (Wadi 
Secunderabad 
Section) 

Whitefield-Kuppam 

Railway Electrification 

Bhubaneshwar-
Kottavalasa 

Renigunta-Guntakal 
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3 4 5 6 

287.83 17.52 20.00 The work has been taken ~ in firIt phase from Mudkhed-
Nizamabad (96 Km.) EBfthwort(, bdut procurament and 
minor bridges are in good pr0gnt8S. This phase will be 
completed in 2001-02 subject to aval'-blity of reaourcea. 

48.00 0.00 1.00 New work included in the Budget 2000-01. Preparation of 
plans and estimate has been taken up. 

41.92 40.92 1.00 The work has been completed and comrn6IIioned. 

142.55 15.60 17.00 Tenders for earthwork. minor bridges for 4 block HCtIonI. 
two from Gudur and two from Renlgunta end have been 
awarded. Rest are under flnaliaatlon. Work wiH be taken ~ 
shortly. The work is presently targeted for completion In 
2001-02 subject to availability of resources. 

154.14 17.58 1.00 Final location survey hal been completed. This projeCt 18 
being taken up under BOLT with a view II expedite to 
progress. 

44.31 17.43 14.00 The third line is proposed between Kri8hna Canal and 
Vijayawada by providing a second track on the subatructure 
over Krishna for which superstructure tender have been 
finalised. Tenders for earthwOftt and other major bridges 
are under finaJisation. 

90.56 82.18 1.00 The work has been completed and commi88ioned. 

104.93 75.23 4.00 The work is in progreae & the fim phase from Whitefield to 
BanganIpet has been completed and commlaloned. From 
Bangarapet to K~ Anal L.ocaIIon Survey has been taken 
up. 

293.96 147.40 49.93 WOftt is in progress and targeted for completion by March. 
2003. 280 RKMs have been energl8ed upto Mar'2000. 

168.34 4.26 5.08 This work has been defrozen in Nov. 1998. Preliminary 
worb have been taken ~. Target date is Mar .. 2004. 8dJjed 
to avai.ability of funds. 
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{Translation] 

Sleeper Scandal 

1965. SHRI AKHILESH YADAV: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Governrnent have ordered a probe 
into the sleeper scam; 

(b) if so, the findings of the probe; 

(c) the action taken/proposed to be taken against 
officers held responsible; and 

(d) the names of the person/agency from which the 
Government recover the scam amount and the manner 
in which it is likely to be recovered? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) On the basis 
of a complaint received and on the basis of certain reports 
in the print media involving allegations of corruption in 
the procurement of sleepers, an enquiry by the Central 
Bureau of Investigation has been ordered in September 
2000. 

(b) to (d) The matter is still under investigation. 

{English] 

Slow Progrea8 of AAI 

1966. SHRI G.S. BASAVARAJ: 
SHRI KAMAL NATH: 
SHRI G. MALLIKARJUNAPPA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether Airport Authority of India has been making 
slow progress in the development of key tourist 
destinations; 

(b) if so, the destinations earmarked for the purpose 
and reasons for its delay; 

(c) the total funds sanctioned to the Airport Authority 
of India during 1998-99 and 1999-2000 and the amount 
utilized during that period; 

(d) the steps proposed to be taken to expedite 
progress in the development work assigned to Airport 
Authority of India; 

(e) whether there has been slow progress of work 
on the Lucknow airport and prime tourist destinations 

including Agra, Jaipur, Leh and Khajuraho by the AAI; 
and 

(f) the steps taken by the AAI to make deciSions on 
immediate measures on these projects? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) The key tourist destination earmarked 
for development are Srinagar, Jammu, Leh, Gaggal, 
Jodhpur, Jaisalmer, Udaipur, Agra and Varanasi in 
Northern Region, Gaya, Patna, Bhubaneshwar and 
Bagdogra in Eastern Region, Aurangabad and Goa in 
Western Region and Tirupati, Madurai, Trichy and 
Pondicherry in Southern Region. The progress of 
development works is not slow at these airports. 

(c) A budgetary support of Rs. 25 crores only for 
each of the two years 1998-99 and 1999-2000 was 
sanctioned for the development of Amritsar, Port Blair. 
Leh Airports, projects in North Eastern Region and other 
crucial areas. However, Airports Authority of India (AAI) 
has spent Rs. 48.33 crores in 1998-99 and Rs. 52.12 
crores in 1999-2000. AAI spends from its own resources 
for other projects. 

(d) A Department for project monitoring has been 
'established in AAI to monitor the progress of 
implementation of the various project. This department 
identifies, holds periodic project monitoring meetings and 
suggests steps for removal of bottlenecks that come in 
the way of timely completion of the various projects and 
also gives advance intimation to the concerned 
Engineering Department for taking appropriate corrective 
action. 

(e) and (f) No, Sir. Except delays on account of land 
acquisition and other factors which are beyond the control 
of AAI, the works under execution are being closely 
monitored for earty Completion and as per the target dates. 
Wherever required, AAI takes up the issues with 
concerned State authorities through Union Govemment 
for providing assistance to AAI in matters relating to land 
acquisition, removal of encroachments, power supply, 
diversion of roads, construction of approach roads. 

National Humtm Righte Commlulon 

1967. SHRI SUKDEO PASWAN: 
SHRIMATI KANTI SINGH: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether some State Governments are yet to set 
Human Rights Commission in their respective States; 
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(b) if so, the details thereof and the steps taken by 
the Government in this regard; and 

(c) the detaits of Human Rights cases investigated by 
the Commission in each State during the last three years? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTRY OF SHIPPING (SHRI ARUN 
JAITLEY): (a) to (c) The information is being collected 
and wilt be laid on the Table of the House. 

Doubling of Bandet-K8twa Ran u .. 
1968. SHRI MAHBOOB ZAHEDI: Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether survey work for doubling of Bandel-Katwa 
rail line of Eastern Railways has been completed; 

(b) if so, the details thereof; and 

(c) if not, the time by which the work is likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 

(b) and (c) The results of the survey have revealed 
cost of doubling of the 105 km. long line is Rs. 208.41 
cr. 

Antl-LTTE Operation with Indian Aid 

1969. COl. (RETD.) SONA RAM CHOUDHARY: 
SHRI E.M. SUDARSANA NATCHIAPPAN: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether Sri lanka has sought India's aid in anti-
L TTE Operations as published in the 'Times of India' 
dated November 6, 2000; 

(b) if so. the facts in regard thereto; and 

(c) the salient features of discussion held and the 
decision arrived at in the meeting between Indian Naval 
Chief and Srilankan Navy Vice Admiral? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (c) There has been no request 
from Sri Lanka seeking India's aid in anti-L TTE 
Operations. 

2. The visit of Sri lankan Navy Chief was a routine 
ceremonial visit. The issues discussed between the two 

Naval ChIefs concerned cooperatton beMen the Sri 
Lankan Navy and Incian Navy in ... such 88 traIIq, 
goodwIH visits etc. 

ComPIIftY Law ............. Ioheme 

1970. SHRI SULTAN SALAHUOOIN OWAtSI: WII the 
Minister of LAW, JUSnCE AND COMPANY AFFAIRS be 
pIea8ed to stated: 

(a) whether Department of Company Aftlars has 
issued instruction to all Registrars of Companies to 
penalize those companies which do not respond to 
Company law Setttement Scheme, 2000; 

(b) If so, the details thereof and the number of auctI 
companies penalized by the registrars In different Statee; 

(c) whether a little publicity was given to this 1Cheme; 

(d) If so, the reasons therefor; and 

(e) number of extensions made available to companies 
for submitting documents under the said schemes? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) Yes, Sir. 

(b) The Govemment has introduced a Fast Track 
Section 560 Scheme which is expiring on 25.12.2000. 
After completion of the same, prosecutions will be 
launched. 

(c) and (d) Wide pubiicity was given to the scheme 
through pamphlets, notices, pre.. releases, campaign 
meetings through Institute of Chartered Accountants of 
India, Institute of Cost and Works Accountants of India 
and Institute of Company Secretaries of India and vancx.. 
Chambers of Commerce allover India. 

(e) On expiry of Company law Settlement Scheme, 
2000 on 31.8.2000, extension upto 30.9.2000 wu 
given. 

Con...".lon of Monument. In Orl ... 

1971 . SHRI TRILOCHAN KANUNGO: 
SHRI MOHAN RAWALE: 

Will the Minister of TOURISM AND CULTURE be 
pIeued to state: 

(a) whether the Government have identified the 
monuments in Orissa which need proper conservation; 
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(b) if 80, the names of those monuments and the 
funda allocated therefor during 2000-2001; 

(c) the steps taken and the amount spent on the 
renovation/maintenance of Sun Temple, Konark, Lord 
Jagannath temple, Puri, and Lingaraj temple, 
Bhubaneshwar during the last three years, year-wise; 

(d) whether any foreign country has been invited for 
thier preservation; and 

(e) if so, the detail thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) The 
conservation of the centrally protected monuments is a 
continuous process. During the current financial year 12 
monuments, as per statement have been identified in 
Orissa for structural conservation, chemical preservation 
& environmental development with an allocation of 
Rs. 43.09 Lakhs. 

(c) The expenditure incurred on the maintenance, 
structural conservation, chemical preservation and 
environmental development of the following monuments 
during the last 3 years is as under: 

Sun Temple, Konark:-

1997-1998 Rs. 8,68,340/-

1998-1999 Rs. 9,95,8471-

1999-2000 Rs. 10,92,113/-

Lord Jagannath Temple, Puri:-

1997-1998 Rs. 11,00,170/-

1998-1999 Rs. 6,12,270/-

1999-2000 Rs. 12.06,303/-

Lingaraj Temple. Bhubaneshwar:-

1997-1998 Rs. 3,43,079/-

1998-1999 Rs. 3,78,212/-

1999-2000 Rs. 3,41,873/-

(d) No, Sir. 

(e) Does not arise. 

St.tement 

SI. No. Name of monument Locality District Amount 
(in Rs.) 

1. Bringeshwar Mahadev Bajrakote Angul 100,000 
Temple 

2. Buddhist site Lalitgiri Cuttack 200,000 

3. Buddhist site Udaigiri Jajpur 300,000 

4. Daksh Prajapatl Temple Banapur Khurda 270,000 

5. Lord Lingaraja Temple Bhubaneshwar Khurda 100,000 

6. Bhaskareshwar Temple Bhubaneshwar Khurda 100,000 

7. Asokan Rock Edict Dhauli Khurda 300,000 

8. Papanashini Tank Bhubaneshwar Khurda no,ooo 
9. Lord Jagannath Temple Puri Puri 795,000 

10. Sun Temple Konark Puri 1,024,000 

11. Buddhist site Ratnagiri Jajpur 300,000 

12. Udaigiri-Khandgiri Jagmara Khura 150,000 
(Bhubaneshwar) 

Total 4,309,000 

228 
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1972. SHRI A. BRAHMANAIAH: WI the Minister of 
RAILWAYS be pleased to state: 

(a) whether Railways propose to open 24·Hour 
reservation counters at major Railway Stations in the 
country; 

(b) if so, the details thereof, Station·wiee; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) No, Sir. There 
is no such proposal at present. 

(b) Does not arise. 

(c) On all weekdays the booking & cancellation facility 
is available from 800 hrs. in the moming to 2000 hrs. in 
the night. On Sundays this facility is available from 800 
hrs. to 1400 hrs. In addition, the facility of refund on the 
current counters for current day trains is also available 
from 0430 hrs. to 2330 hrs. at some important stations. 
This arrangement is considered adequate for the present. 

Transparency In Selection norma of Army 

1973. SHRI NARESH PUGLIA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the reported suicide by two cadets at 
the Indian Military Academy (IMA), Dehradun, this year, 
has brought Indian Army's selection process for officers 
into sharp focus as published in the Hindustan Times 
dated September 8, 2000; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Government propose to streamline 
Army's selection norms; and 

(d) if so, the steps taken or proposed to be taken in 
this regard? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) to (d) The selection system, adopted 
in the Army, is time-tested and by far, one of the best. 
This system is constanUy evaluated and revised. The 
interview is based on Psychological Principles and is 
conducted over a period of five days. The offICers posted 
to Service Selection Boards i.e. Interviewing OffICer, 
Psychologist and Group Testing Officer are, speciaIy, 

selected and trained, prior to their polling to the centres. 
However, an inquiry has been ordered into the matter 
and corrective measures would be taken, If found 
necessary, after its completion. 

1974. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of TOURISM AND CULTURE be pIeaeed to state: 

(a) whether the Union Government have 
recommended rationalisation of taxee in the tourism eector. 

(b) If 50, whether according to the Union Govemment, 
tax rates in various States show extreme variation which 
impede the growth of the sector; 

(c) if so, whether the proposal for rational_tion of 
taxes has been cleared by the Inter·State Council; and 

(d) if so, the details thereof and the time by which 
a final decision is likely to be taken in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (d) The 
question of rationalisation of taxes in the tourist transport 
sector and the hotel industry has been diacuseed at the 
State Tourism Ministers Conference, the Transport 
Development Council, the regional meeting of the 
Interstate Council and at various other fora, since this Is 
a deterrent to the development and promotion of tourism 
in India. No consensus has been possible so far with the 
State Govemments. 

[Translation] 

DeIey In Juetlce 

1975. KUMARI BHAVANA PUNDLIKRAO GAWAU: 
Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleaeed to &tate: 

(a) whether the judgements regarding various C8MII 
in different High Courts are not delivered for a long period 
after keeping them reeerved; 

(b) if 50, the reasons therefor; 

(c) whether the people are deprived of justice due III 
this delay; and 

(d) If so, whether the Government propoee to pNpIlra 
rules/act 10 ensure that judgements are made within a 
stipulated time after the arguments are over? 
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THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) to (d) Some cases of delayed judgements 
have doubtless come to notice. As delivery of judgement 
is a part of the judicial function of judges, Govemment 
does not directly intervene in this matter. 

As per the provisions of the Civil Procedure Code, 
every endeavour shall be made by the Court to pronounce 
the judgement at once or within fifteen days from the 
date on which the hearing of the case was concluded. If 
the judgement is not pronounced within 30 days the court 
shall record reasons for the delay and fix a future day 
on which the judgement shall be pronounced. 

The 'Arrears Committee' also recommended that the 
reserved judgement by High Courts should ordinarily be 
pronounced within a period of six weeks from the date 
of completion of the arguments. The recommendations 
have since, been forwarded to all High Courts for 
necessary action. 

Ex-Delhi 

Dep. Delays 

May 2000 31 12 

June 2000 . 30 12 

July 2000 31 12 

Aug. 2000 31 16 

Sept. 2000 30 8 

Oct. 2000 31 2 

Total 184 62 

(b) There was no cancellation of flights from Delhi. 
There were only two cancellations from Mumbai during 
the period May, 2000 to October, 2000. 

(c) The main reasons for delay and cancellation of 
these flights were technical snags and consequential. 

(d) to (f) The Govemment reviews the performance 
of Indian Airlines on a regular basis where on the 
performance of the airline is also examined. Apart from 
this delays of Indian Airlines are investigated by senior 
level management of Indian Airlines at the regional level 
and also at the Headquarters level for the purpose of 

CanOllftetion of Fltghfts 

1976. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the number of times Jaipur, Jodhpur, Mumbai 
flights arrived or departed late during the last six months; 

(b) the number of times Jaipur-Jodhpur flight has 
been cancelled and the reasons therefor; 

(c) the persons responsible for delay in landing, taking 
off and cancellation of such flights; 

(d) whether the Govemment are considering to make 
an inquiry in this matter; 

(e) if so, the time by which it is likely to be 
conducted; and 

(f) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) The number of times Alliance Air flights 
were delayed on Delhi/Jaipur/Jodhpur/Udaipur/Mumbai 
route during the period May 2000 to October 2000 is as 
follows: 

Ex-Mumbai 

Cancl. Dep. Delays Cancl. 

31 9 

30 8 

30 8 

31 23 2 

30 16 

31 19 

183 83 2 

ascertaining the cause of delays and for taking remedial 
action on delays of controllable nature so as to obviate 
delays. Such reviews are held on daily basis. 

[English] 

Production Cost of Cotton Min. 

19n. SHRI RAMANAIDU DAGGUBATI: Will the 
Minister of TEXTILES be pteased to state: 

(a) the steps taken to adopt modern cotton 
technology; and 
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(b) the steps taken by the Government to reduce 
the cost of production in the cotton mils, particularly in 
NTC mills to face competition with the private 
entrepraneurs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI V. DHANANJAYA KUMAR): (a) 
Govemment of India has launched the Technology Mission 
on Cotton (TMC), a Centrally Sponsored Scheme, to 
improve the productivity and quality of cotton, ensuring 
the availability of quality cotton to the textile mUIs. The 
TMC consists of four Mini Missions, viz, Mini Mission I & 
II with objective sof 'Research' and Dissemination of 
Technology to farmers' are being implemented by the 
Ministry of Agriculture, and Mini Mission III & IV with 
objectives of 'Improvement of market infrastructure' and 
Modernisation of Ginning & Pressing Factories' being 
Implemented by the Ministry of TextHes. 

(b) The Government has taken several steps to 
enhance the competitiveness and overan viability of the 
textile industry, including the NTC Mills. Some of the 
main steps are as follows: 

(i) For modernization of textile and jute industries, 
the Technology Upgradation Funds Scheme 
(TUFS) has been launched with effect from 1 st 
April. 1999 for a period of five years. 

(ii) Import of cotton is under OGL to help industry 
to import requisite quality of raw cotton. 

(iii) A chain of textile testing laboratories has been 
set up to help industry in assessing the quality 
of textiles. 

(iv) For import of capital goods, the Export 
Promotion of Capital Goods (EPCG) scheme 
has been simplified. 

(v) Efforts are on to rationalize fiscal duty structure 
in consultation with industry and other 
organizations concerned. 

(vi) Initiated measures for application of information 
technology in the textile industry. 

(vii) The performance of the NTC mils has been 
subjected to studies by Textile Research 
Associations (TRAs) and short term measures 
suggested by them to improve the performance 
of the mHIs have been implemented. 

rr rtIItBItJtion} 

1978. SHRI SATYAVRAT CHATURVEOt: 
SHRI PUNNU LAl MOHAlE: 

Will the Minister of CIVIL AVIATION be pIeued to 
state: 

(a) whether some flights of Indian Alrllna. to 
Khajuraho have been cancelled during the current year: 

(b) if so, the detalla thentof and the reasons therefor; 
and 

(c) the total loss suffered by Indian Airlines on 
account of the canceRation of these flights? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) Due to shortage of BoeIng 8-737 
aircraft capacity after the acc:ident at Patna In July, 2000, 
Alliance Air flight CD 7407(7408 operating on the sector 
Delhi-Agra-Khajuraho-Varanul and back wu euepended 
from 8.8.2000 to 29.10.2000. 

(c) The suspension of fUghtJ tolfrom Khajuraho 
occurred during the lean occupancy period of the Summer 
months. Normally operations to Khajuraho do not re8UIt 
in any profit for the airline during the Summers. 

[English] 

Illegal UnltJ Manufacturing Sub-Stanctard LPG 
CyI""'" 

1979. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIea.d 
to state: 

(a) whether the Govemment are aware that Illegal 
units are engaged In manuIacIuring of substandard LPG 
Cylinders bottling proceas in Northern India; 

(b) if so, the details thereof; and 

(e) the steps being taken to check Illegal 
manufacturing and bottling of LPG cylinders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): <a) to 
(c) Public Sector Oil Marketing Companies are procuring 
cylinders from the approved cylinder manufacturers having 



235 Written Answers 30 NOVEMBER, 2000 to Questions 236 

the statutory clearances from CCOE and BIS. However, 
the Ministry received some complaints relating to illegal 
manufacturing of mini cylinders in Meerut (U.P.) and State 
Government was advised to conduct surprise raids on 
the premises of illegal manufacturers and take appropriate 
action. 

Railway Projects In KamMaka 

1980. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have taken up a number 
of railway projects for improvement of railway facilities in 
Kamataka; 

(b) if so, the details thereof; 

(c) whether any contractor who had been black listed, 
has been awarded contract for these works/projects; 

(d) if so, the details thereof; and 

(e) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) and (b) Yes, 
Sir. The details of Rail projects under implementation in 
Kamataka are given in the enclosed Statement. 

(c) NO,Sir. 

(d) and (e) Do not arise. 

(a) and (b) Following Rail projects are under 
implementation in Kamataka: 

New Lines 

1. Bangalore-Satyamanglam 

2. Gadwal-Raichur 

3. Gulbarga-Bidar 

4. Hassan-Bangalore 

5. Hubli-Ankola 

6. Kadur-Chickmagalur-Saklesphur 

7. Kottur-Harihar 

8. Munirabad-Mehboobnagar 

Gauge Conversion 

1 . Arsikere-Hassan-Mangalore 

2. Bangalore-Hubli-Birur-Shimoga 

3. Hospet-Hubli-Goa 

4. Mysore-Chamarajanagar 

5. Mysore-Hassan 

6. Solapur-Gadag 

7. Yashwantpur-Salem 

8. Yelahanka-Chickballapur and Kolar-Bangarpet 

Doubling 

1. Bangalore City-Krishnarajpuram 

2. Bangalore-Kengeri with Elect. 

3. Hospet-Guntakal (Gauge-Conv.) 

4. Kengeri-Ramnagaram 

5. Whitefield-Kuppam 

6. Yeshwantpur-T umkur 

Railway Electrification 

1 . Renigunta-Guntakal 

New Policy for Ga. Connection. 

1981. SHRI KAlAVA SRINIVASULU: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government have banned across the 
counter gas connections in many parts of the country; 

(b) if so, the details of the recent circular sent to all 
oil companies in this regard; 

(c) whether the circular adversely affects the States 
like Andhra Pradesh which are in the forefront of 
demanding gas connections for domestic use; 

(d) if so, whether the Government is contemplating 
to review the new policy; and 

(e) the time by which it is likely to reviewed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
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STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(e) No, Sir. LPG connections are being released on 
demand by LPG distrilutors of Public Sector Oil Mar1<eting 
Companies throughout the country. 

Use of Naalk Defence Airport for etvll Purposes 

1982. SHRI UTIAMRAO DHIKALE: wm the Minister 
of DEFENCE be pleased to state: 

(8) whether it is proposed to use defence airport at 
Nasik for civil purposes; and 

(b) if so, the details thereof and the reasons therefor? 

TI-iE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) and (b) Sir, presently there are no 
plans to start civil operations from this Defence Airfield. 
However, permission to operate civil aircraft is granted 
by the Defence authorities where considered necessary, 
under a standard operating procedure. 

[Translation J 

Adulteration of Petrol and DlHeI 

1983. DR. BALIRAM: 
SHRI MANIBHAI RAMJIBHAI CHAUDHRI: 
SHRI SHANKERSINH VAGHELA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether petrol pump owners throughout the 
country are indulging in adulteration of petrol and diesel 
in connivance with the 011 companies; 

(b) if so, the facts and details in this regard; 

(c) the number of petrol pumps seiling adulterated 
petrol, identified so far, Stat.wise; 

(d) the number of guilty persons against whom action 
has been initiated during the last three years, till date, 
Sta.wise; 

(e) whether the Govemment have taken any steps 
to break the nexus between oil companies and petrol 
owners; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(f) Govemment have not received any report of alleged 
connivance of oil companies with petrol pump owners 
indulging in adulteration of petrol and diesel throughout 
the country. 

The oil mar1<eting companies carry out regular/surprise 
checks of retail outlets, to prevent various malpractices 
including adulteration. In addition, special drives are 
launched by the oil companies both on their own and 
also under direction of Govemment from time to time to 
check malpractices. Further, to prevent adulteration various 
steps like blue dyeing of kerosene (Public Distribution 
System), furfural doping, filter paper test, checking of retail 
outlets by mobile laboratories, etc. are undertaken by the 
oil companies. 

The results of inspection carried out by the oil 
rnar1<etlng companies at the retail outlets during the last 
three years, the Irregularities detected and action taken 
are given In enclosed Statement. 

Results of Inspections carried out at Retail Outlets and IrregularitieslMalpractices 
Detected During the last Three YealS 

No. of InspectKms Con~ed 

IrregularitieslMalpractices Detected 

1. 

2. 

3. 

Discrepancy in Stock 

SlI8p8Cted product Adulteration 

Over Charging 

1997-98 

76734 

75 

185 

16 

1998-99 

2 

71824 

45 

255 

7 

1999-2000 

3 

80613 

101 

442 

2 
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Unauthorised Sale 6 4. 

5. 

6. 

Short Delivery 

Others 

232 

163 

Total 677 

Action Taken 

1. 

2. 

Termination 

Suspension of Sales & Supplies 435 

3. Explanation Called forlShowcause 

Notice or Warning Letters Issued 

4. Fines imposed 

Total 

O.cree.. P.rc.ntage of Voting 

204 

35 

675 

1984. SHRI JAI PRAKASH: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(a) whether the Government are aware about the 
gradual decrease in percentage of voting in the country; 
and 

(b) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) According to the figures furnished by the 
Election Cornmision of India, it is not true to say that 
there is a gradual decrease in the percentage of voting 
in the country over the years. 

(b) Does not arise. 

{English] 

Share of Indian Ship. In Indian Oversea. Trede 

1985. SHRI K.P. SINGH DEO: Will the Minister of 
SHIPPING be pleased to state: 

(a) the details of share of Indian Ships on Indian 
Overseas made during the last three years, year-wise; 

(b) whether the share of Indian Ships is reducing 
every year; 

2 

6 

167 

85 

565 

3 

366 

121 

123 

613 

3 

6 

272 

63 

886 

563 

297 

o 
861 

(c) if so, the reasons therefor; 

(d) whether the Government are laying emphasis to 
promote Indian Shipping Industry; and 

(e) if so, the incentives granted or proposed for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
The details of the share of Indian ships on India's 
Overseas Trade during the last three years is as under: 

Year 

1996-97 

1997-98 

1998-99 

Trade (in Million Tonnes) 

51.28 (29.8%) 

63.53 (31.4%) 

62.61 (30.8%) 

(b) and (c) No, Sir. The share of Indian lines has 
not been reducing but it is stagnating in the range of 30-
31%. However, in terms of quantity canied, the quantum 
of cargo has gone up during the decade. 

(d) and (e) With a view to promoting the Indian 
shipping industry, Government has taken various steps. 
These include: 

(i) Introduction of automatic approval for acquisition 
of ships. 
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(ii) ShiIlPing companies have been permitIed to 
retain ... proceeds of indian ships abroad for 
utilization for fresh acquisition; 

(ii) Freedom to time charter out Indian 8hip8 to 
foreign companies for employment in 
international cross trade. 

(iv) Allowing shipping companies to acquire vessels 
on charter-cum-demise method (similar to hire 
purchase system). 

(v) Age norms of acquisition of second hand 
vessels have been further relaxed. 

(vi) Import of large vessels have been placed under 
open general licence w.e.f. 1.4.1997. 

(vii) Section 33 AC of Income Tax Act has been 
restored from 1.4.2000 in its original form which 
benefitted to shipping industry. 

In addition to the above, action is in hand to COnsider 
to extend further the following fiscal and financial 
incentives to the Shipping Industry; 

(a) Tax relief to Indian seafarers. 

(b) Enhancement of depreciation rate from 20% to 
40%. 

(c) Infrastructure status to Coastal shipping 

(d) Introduction of Tonnage Tax in lieu of Corporate 
Tax 

Subaldl.. Motor Craft 

1986. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of SHIPPING be pleased to state: 

(a) whether the Government have a scheme to 
subsidise motor craft. barges and launches for use in the 
canals and rivers; 

(b) if so, the details thereof; 

(c) whether any disbursement of subsidy has been 
made to any person or company in An<I1ra Pradesh; and 

(d) if so, the details in this regard during 1998-99, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): 

(a) and (b) Y •• Sir. The Loan Interest SubIIidy Scheme 
for subsiding the banIcIinstiIuti intetest for the loans 
taken for acquiaItion 01 veeseIs to be plied on inland 
_ .. ways was introduced in June, 1980 and remained 
in operation til 31.3.1998. The scheme has been revised 
in 1999. Inter-aJia. it enviaagea payment of loan interest 
dlHer8I,tiaI 8Ubsidy beyond 5.5% of benkJinIIitutIonai loan 
interest, subject to availability of funds on acquiaItion of 
new dumb barges. mechanized vessels, high powered 
tugs. new or aecond hand amphibian crafts. Indigenous! 
imported second hand veaaela with fu~1 lite of at 
least 10 years etc. for operation on declared National 
WatelWlly& subject to laid down conditions in the scheme. 
H is also available for the purpoee of mechanization of 
existing crafts. 

(c) and (d) Under the Loan Interest Subeidy Scheme 
of 1980 payment of loan interest IUb8Idy 01 Rs. 5,04.227/-
during 1995-1996 was made in raIIition to a claim nteeived 
from Andhra Pradesh State Financial Corporation in 
respect of loan granted to MIs Viya Marine SeMcea for 
acquisition of vesaeI Vuiahta Godavari. o.taIII of payment 
made State-wise during 1998-1999 are as under: 

(1 ) 

(2) 

Goa 

Kerala 

Total 

As. 27,01.007.00 

Rs. 63,74,822.00 

Rs. 90,75,829.00 

Night Landing F..:llity .t Viukhap.tnan'l Airport 

1987. SMRI GANTA SREENIVASA RAO: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether night landing fllCllity at the Vlsakhapatnam 
Airport has been Introduced to attract foreign tourists; 
and 

(b) if not. the time by which it is likely to be 
introduced? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) In view of the ot.tlUCtion due to 
surrounding hills, civil aircraft operations cannot be 
permitted after sunset at Vishakhapatnam airport. 

Gu Plpall ........... IndIII end Ir8n 

1988. SHRI PRABHAT SAMANTRAY: 
SHRI RAMPAL SINGH: 
SHRI LAKSHMAN SETH: 
DR. ASHOK PATEL: 

Will the Minister 01 PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) whether the Government had a proposal to set 
up a gas pipeline between India and Iran; 

(b) if so, the reasons for delay in laying the 
pipeline; 

(c) the estimated expenditure likely to be incurred 
thereon alongwith the capacity of the pipeline; and 

(d) the parts of the country through which it is likely 
to pass? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) The Government of Iran has sent a preliminary 
proposal to supply natural gas to India through pipeline. 
An Indo-Iran Joint Committee on transmission of gas 
consisting of representatives of the Governments of Iran 
and India has been constituted to examine all aspects of 
the Iran-India natural gas pipeline. The proposal of the 
Government of Iran is at a preliminary stage. 

Doubling of Mumbal-Chennal Rail Line 

1989. SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 
DR. C. KRISHNAN: 
SHRI VAlKO: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government have cleared the 
proposal for doubling of railway track between Mumbai 
and Chennai; 

(b) if so, the details thereof; 

(c) the funds earmarked for the purpose: and 

(d) the time by which the doubling work is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) to (d) Double 
BG line is available on Mumbai-Daund, Gulbarga-
Narayanpet RoadIKrlshna, Chennai-Renigunta-Balapalle, 
Mancherla-Guntakal-Gooty -Royal Cherutu and in patches 
tor Yermaras-Matmari, Kosi-Kupgal, Kondapuram-
Muddanuru and Cuddapah-Bankarapetta sections. 

Work on doubling of the Daund-Bhigwan section is 
in progress. An amount of Rs. 5.00 cr. Is provided in the 

budget 2000-2001 and this work will be completed in the 
coming years as per availability of resources. 

Doubling of Balapalle-Pullampet (Phase-I) of Gooty-
Renigunta section has also been included in the budget 
2000-2001. An amount of Rs. 1.00 cr., is provided for 
this work. This work will be completed in the coming 
years as per availability of resources. 

A survey for doubling of Bhigwan-Gulbarga section 
is in progress. Further consideration for doubling of this 
section would be possible once the survey report becomes 
available. 

Doubling of rest of the sections on Mumbai-Chennai 
route will be considered in the coming years as per 
availability of resources. 

Request of USA to OPEC to Cut 011 Prices 

1990. SHRI VILAS MUTIEMWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government have taken up the 
question of continued rise in oil prices with the oil 
producing countries to bring down the prices at the 
reasonable level: 

(b) if so, whether OPEC members have considered 
the request of the Indian Govemment; 

(c) whether USA has also urged the OPEC countries 
to cut oil prices and increase the oil output; and 

(d) if so. the decision of the OPEC countries in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d): In the months of March and September, 2000, India 
had made a request to the Organisation of Petroleum 
Exporting Countries (OPEC) members to increase 
production level of crude oil which would facilitate bringing 
down the oil prices to sustainable, stable level. During 
the World Petroleum Congress held in Calgary, Canada, 
the Minister ot Petroleum & Natural Gas held a bilateral 
meeting on this subject with the Secretary General of 
OPEC. The issue was again taken up by the oil 
consuming countries including India and USA at the 7th 
World Energy Forum held at Riyadh from November 17-
19, 2000. Various oil importing countries inctuOng USA, 
pressed the urgent need for taking immediate steps to 
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bring down the prices of crude oil. Further. Minister of 
Petroleum and Natural Gas. in his bilatenal discussion 
with the oil Ministers of OPEC member countries. took 
up the issue. While appreciating the difficulties faced by 
the oil importing countries. they agreed to consider the 
matter at the level of OPEC. 

Permission to ONGC for taking ExpiorMion Work. 
in Other Countriea 

1991. SHRI RAMDAS ATHAWALE: WHI the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Union Govemment has decided to 
allow all oil companies like ONGC to take up exploration 
and drilling activities in other countries as well; 

(b) if so. the details thereof; 

(c) the extent to which this decision is likely to help 
the Indian Govemment: and 

(d) the countries where exploration of oil has been 
undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) With a view to reduce the present gap between the 
domestic production and demand for petroleum. the Public 
Sector Undertakings of the oil sector are being 
encouraged to take up exploration and production activities 
in the country and abroad. 

ONGC-Videsh Limited has carried out exploration 
activities in Tunisia (1995-96). Egypt (1996-97). Yemen 
(1996-97) and' Vietnam. 

Pak Convict. Offered Road to Freedom 

1992. SHRI VARKALA RADHAKRISHNAN: WAI the 
Minister of DEFENCE be pleased to state: 

(a) whether the Pak convicts are reported to have 
been offered road to freedom through Kashmir as 
pWIished in the 'Hindustan Times' dated November 12. 
2000; and 

(b) if so, the action taken or proposed to be taken 
to counter the Pakistani move? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES): (a) There are inputS to indicate that a 

certain agency In Pekistan is making efforts to enrol 
criminals lodged in Pakistani jails to join terrorist 
organisations for carrying out acts of terrorism and 
sabotage in India. 

(b) Issues impinging on our national 88CUrity concems 
are being constantty monitored. Our security forces are 
alert to thwart any such infiltration and to deal with any 
mischief that may be attempted. 

hyment of bel.. Duty on 8cIIrp 

1993. SHRI RADHA MOHAN SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether aluminium and ferrous waste and scrap 
at Integral Coach Factory, Perambur (ICF) wae exampted 
from payment of excise duty upto 1993-94; 

(b) if so, whether the exemption was withdrawn In 
the budget of 1994-95 but ICF continued to clear waste 
and scrap without declaring these to excise authorit1e8 of 
paying the excise duty; 

(c) whether ICF failed to collect these amounts from 
the buyers; and 

(d) If so, the reaction of the Govemment thereto and 
the action taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) Yes, Sir. 

(b) Yes, Sir. ICF has paid on amount of As. 39.63 
lakhs as excise duty on scrap sold from 10.3.1994 to 
15.3.1995 under 'KAR VIVAD SAMADHAN SCHEME'. 

(c) ICF sold the scrap during the period In question, 
without reference to levy of excise duty. The bid price is, 
therefore, deemed to be inclusive of exciae duty wherever 
leviable. 

(d) No action is required as clarified in part (c) above. 

PropoaaI by SIt L..anUn AlIt .... to Stert Air 
s.mc.. from KereI8 

1994. SHRI A.P. ABOULLAKUTTY: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Sri Lankan Airtlnes has proposed 
to start new air selVices connecting important cities of 
KeraIa; 

(b) if so, the details thereof; and 
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(c) the details of services are operating at present 
from cities of Kerale to Sri lanka? 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
YADAV): (a) and (b) During the last round of bilateral air 
services negotiations in February, 2000. Sri Lankan 
Goveromet had requested for removal of existing 
restrictions on Sri Lankan Airline's operations to 
Trivandrum. During the discussions. it was decided that 
the designated air1ines of Sri Lanka would be allowed to 
operate a maximum 1050 seatslweek to nrom Trivandrum 
as against the then existing upper limit of 870 seats/ 
week. 

(c) Sri Lankan Airlines is presently operating 6 
services/week between Colombo and Trivandrum. Indian 
Air1ines operates twice weekly services on Trivandrum· 
Colombo·Trivandrum sector by using A·320 aircraft. 

Sale of New hem. As ScI'llP 

1995. SHRI RAMJEE MANJHI: Will the Minister of 
RAILWAYS be pleaeed to state: 

(a) whether the Railways Board has admitted that 
the new items purchased by the railways have been sold 
as 'scrap'; 

(b) if so, whether the matter has been investigated; 
and 

(c) if so. the outcome thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): (a) No, Sir. 

(b) and (c) However, during last six months Vigilance 
Organisation of Indian Railways conducted more than 400 
cheks in the area of acrap disposal at various places in 
regards to pntventlon to leakages and to tighten the 
administrative set up. During theM checks no case of 
sale of new serviceable material as scrap has come to 
light. 

12.00 hi'll. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF DEFENCE (SHRt GEORGE 
FERNANDES): Sir, I beg to lay on the Table: 

(1) A copy each of the following papers (Hindi 
and English versiona) under sub-section (1) of 
section 619 of the Companies Ad. 1956:-

(a) (i) Review by the Govemment of the working of 
the Hindustan Aeronautics Limited. Bangalore. 
for the year 1999-2000. 

(ii) Annual Report of the Hindustan Aeronautics 
Limited, Bangalore, for the. year 1999-2000, 
along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T 246412000] 

(b) (i) Review by the Govemment of the working of 
the Bharat Dynamics Limited, Hyderabad, for 
the year 1999·2000. 

(iI) Annual Report of the Bharat Dynamics Limited. 
Hyderabad, for the year 1999·2000 along with 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T 246512000] 

(c) (i) Review by the Government of the working of 
the Mishra Dhatu Nigam Limited, Hyderabad, 
for the year 1999·2000. 

(ii) Annual Report of the Mishra Dhatu Nigam 
limited, Hyderabad, for the year 1999-2000, 
along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T 2466120001 

(2) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
Mishra Dhatu Nigam Limited and the 
Department of Defence Production and 
SURPlies. Ministry of Defence for the year 
2000-2001. 

[Placed in Library, See No. L T 246712000] 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): Sir. I beg to lay on the Table: 

(1) A copy of the Notification No. S.O. 793 (E) 
(Hindi and English versions) published in 
Gazette of India dated the 1st September. 
2000 seeking to extend the Company Law 
Settlement Scheme, 2000 under sub-section 
(3) of section 637 of the Companies Act 1956. 

[Placed in Library. See No. LT 2468I2OOOJ 
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(2) A copy ea::h of the foIowing NotMcaIions (Hind 
and English versions) under sub-section (3) of 
section 642 of the Compenies Act. 1956:-

(t) The Companies (Central Government's) 
General Rules and Forms (Fourth Ame .. dment) 
Rules, 2000 published in Notification No. 
G.S.R. 836 (E) In Gazette of IncIa dated the 
24th October, 2000. 

(ii) The Companies (Particulars of Employees) 
(Amendment) Rules, 2000 pubf!shed in 
Notification No. G.S.R. 839 (E) in Gazette of 
India dated the 271h October, 2000. 

(iii) The Cost Accounting records (Polyster) 
Amendment Rules, 2000 published in 
Notification No. G.S.R. 692 (E) in Gazette of 
India dated the 31st August, 2000. 

(iv) The Cost Accounting records (Textiles) 
Amendment Rules, 2000 published in 
Notification No. G.S.R. 693 (E) in Gazette of 
India dated the 31st August, 2000. 

(v) The Cost Accounting records (Rayon) 
Amendment Rules. 2000 published in 
Notiftcation No. G.S.R. 694(E) in Gazette of 
India dated the 31 st August, 2000. 

(vi) The Cost Accounting records (Nylon) 
Amendment Rules, 2000 published in 
Notiftcation No. G.S.R. 695 (E) in Gazelle of 
India dated the 31st August, 2000. 

[Placed in library, See No. l T 2469/2000] 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI V. DHANANJAYA KUMAR}: ~;r, , beg 

to lay on the Table: 

(1) A copy of National Textile Policy-2ooo (Hindi 
and English versions). 

(Placed in library, See No. LT 247012000] 

(2) A copy of each of the foRowing papers (Hindi 
and English versions) under sub-section (1) of 
section 619 A of the Companies Act, 1956:-

(i) Revtew by the Government of the working of 
the Cotton Corporation of Incia limited, Mumbai, 
for the year 1999-2000. 

(ii) Annual Report of the Cotton Corporation of Incia 
limited, Mumbai, for the year 1999-2000, along 

with AudIted AceounIa and commeIlta of the 
ComptroIer and Auc:IIor GerMnI thereon. 

[Placed in library, See No. l T 247112000] 

(3) (I) A copy of the Annual Report (HIncI anc:I EngIIIh 
versions) of the Apparel Export Promotion 
CouncH, New DelhI, for the year 1999-2000, 
along with AudIted AccowIIa. 

(Ii) A copy of the Review (Hindi and EngU8h 
verWons) by the GovemmeIIi of 1M worIdng 
of the Apparel Export Ptomotion Council, New 
Delhi, for the year 1998-2000. 

[Placed In library, See No. l T 247212000) 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITlEY): Sir, on behalf of Shri H~ Narayan 
Yadav, I beg to lay on the Table: 

(1) A copy of the Notification No. G.S.R. 711 (E) 
(Hindi and Englilh versions) published In 
Gazette of Incla dated the 8th Sepeember, 
2000 directing that with effect of the day 
following the expkation of thirty daya from the 
8th September, 2000, light-dues shall be 
payable at aN the porta in India in respect of 
aU ShIps and V .... at the ndea preecrIbed 
in the notification, under sub-section (4) of 
section 10 of the Ugh1house Act, 1927. 

(2) A copy of the lighthouse Accounting and 
Financial Powers (Amendment) Rules, 2000 
(Hindi and English veratOftS) published in 
NoIffIcation No. G.S.R. 712 (E) In Gazette of 
Incia dated the 8th September, 2000, under 

.- .. ~.~ ... --ellon 21 of ttw L......,...,.. 
Act, 1927. . 

(Placed in library, SH No. l T 247312000] 

(3) A copy of the Inland Waterwaya Authority of 
India (Amendment) Rules, 2000 (Hindi and 
EngIiah versiona) published in Notification No. 
G.S.R. 311 in Gazette of India dated the 12th 
August. 2000, ooder section 36 of the Inland 
Waterwaya Authority of India Act, 1985. 

(Placed in library, See No. l T 247412000] 

(4) A copy each of the following papers (Hindi 
and English versions) under sub-section (1) of 
section 619 A of the CompanIes Act, 1956:-
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Bill BS pBSSed by Rajya Sabha 

(a) (i) Review by the Government of the working of 
the Cochin Shipyard Umited, Perumanoor, for 
the year 1999-2000. 

(ii) Annual Report of the Cochin Shipyard Umited, 
Perumanoor, for the year 1999-2000, along 
with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Ubrary, See No. L T 247512000) 

(b) (i) Review by the Government of the working of 
the Dredging Corporation of India Umited, New 
Delhi, for the year 1999-2000. 

(ii) Annual Report of the Dredging Corporation of 
India Umited, New Delhi, for the year 1999-
2000, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Ubrary, See No. L T 247612000) 

12.01 hr. 

MESSAGES FROM RAJYA SABHA 

AND 

BILL AS PASSED BY RAJYA SABHA-LAID 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General, 
Rajya Sabha: 

(i) "In accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha. I am directed to 
enclose a CODV ....... .J~ Aunnmstratlon 
Law. \ Hepeal) Bill, 2000. which has been 
passed by the Rajya Sabha at its sitting held 
on the 29th November, 2000." 

(ii) "In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Raiya Sabha, I am directed to 
inform the Lok Sabha that the Rajya Sabha at 
its Sitting held on the 29th November, 2000 
agreed without any amendment to the 
Protection of Human Rights (Amendment) Bill, 
2000 which was passed by the Lok Sabha at 
its sitting held on the 23rd November, 2000." 

(iii) -In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 

Business Advisory Committee 

inform the Lok Sabha that the Rajya Sabha at 
its sitting held on the 29th November, 2000, 
agreed without any amendment to the Punjab 
Municipal Corporation Law (Extension to 
Chandigarh) Amendment Bill, 2000, which was 
passed by the Lok Sabha ~t its sitting held on 
the 23rd November, 2000." 

(iv) "In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya Sabha at 
its sitting held on the 29th November, 2000 
agreed without any amendment to the Aircraft 
(Amendment), Bill 2000, which was passed by 
the Lok Sabha at its sitting held on the 23rd 
November, 2000." 

2. Sir, I lay on the Table the Judicial 
Administration Laws (Repeal) Bill, 2000, as 
passed by the Rajya Sabha on the 29th 
November, 2000. 

12.02 hr •. 

COMMITTEE ON RAILWAYS 

Fourth and Fifth Action Taken Report. 

SHRI K. YERRANNAIDU (Srikakulam): Sir, I beg to 
present the following Reports (Hindi and English versions) 
of the Standing Committee on Railways (1999-2000): 

(i) Fourth Report on Action Taken by Government 
on the recommendations/observations contained 
in the First Report of the Standing Committee 
on Railways (1998-99) (Twelfth Lok Sabha) on 
'Demands 10r Granta (1998-99) of the Ministry 
of . Railways'. 

(ii) Fifth Report on Action Taken by Government 
on the Recommendations/observations contained 
in the Twelfth Report of the Standing Committe 
on Railways (1997-98) (Eleventh Lok Sabha) 
on 'Procurement of Wagons by Railways'. 

12.03 hra. 

MOTION RE: FIFTEENTH REPORT OF 
BUSINESS ADVISORY COMMITTEE 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
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(SHRI PRAMOD MAHAJAN): Sir, I beg to move: 

"That this House do agree with the Fifteenth Report 
of the Business Advisory Committee presented to 
the House on the 29th November. 2000.· 

MR. SPEAKER: The question is: 

"That Ihis House to agree with the Fifteenth Report 
of the Business Advisory Committee presented to 
the House on the 29th November. 2000.· 

The motion was adopted. 

SHRI M.O.H. FAROOK (Pondicherry): Sir. a heavy 
storm has hit Pondicherry and Cuddalore last evening at 
a speed of 175 kilometres. It has brought forth havoc In 
that territory. Many deaths have occurred in Pondicherry 
due to this storm. About 40 people have been admitted 
In hospitals so far. Many trees have been uprooted. 
Coastal villages aN over Pondicherry have been affected 
by intrusion of seawater following the heavy storm. Around 
40.000 houses have been blown away. Electricity and 
water supply is completely affected. Telecommunication 
facilities are disrupted to a certain extent. Extent of 
damage to crops has not been assessed so far. Field 
Officers of the State Govemment are going round the 
affected areas and doing the relief work. All educational 
institutions have been closed due to the disaster. Nonnal 
life in Pondicherry. Cuddalore and other places Is 
completely disrupted. Roads connecting these araes have 
been completely cut off. Rough estimates fo the damage 
caused is about Rs. 300 crore. 

Sir. through you. I urge the Government of India to 
sanction immediately an amount of about Rs.30 crore as 
Central assistance for undertaking immediate relief work 
in Pondicherry and in the adjoining territory. I urge the 
Central Government to send a team to assess the 
situation And do tho • .-uful. 

SHRI SOMNATH CHATTERJEE (BoIpur): Sir, it is a 
serious matter. We associate with the Member on this. 
... (Interruptions) 

MR. SPEAKER: I have called Shri Samar ChoucI1ury. 

RE: PROBlEMS BEING FACED BY THE 
FARMERS AND AGRICULTURAL LABOURERS 

... (Interruptions) 

SHRI BASU DEB ACHARIA (BankuIa): Sir, today, 
more than five Iakh IciaBns and agricultural labourers from 
au over the country have come to Delhi are hoking a 
rally at Ramlila Maidan for their demands to be fuHllled. 

Today Icisans are committing suicide becauee there 
is no market for their agricultural produce. Sir, the 
Government of India have opened up and IbtraJI8ecI the 
import. They have already decided to Import 1,415 articlee 
affecting the farmers' community very bacIy. Sir, today 
the prices of the agricultural produce of the /duns have 
been crashed with the result pNAnta are auffering. 

So, Sir, we demand that the Government of India 
should give protection to the peuanta. The Government 
should not allow and UberaU.e the Import of the 
agricultural commodities because It is affecting your 
farmers' community very bady. 

Sir, WI!t also demand that a comrpehenaIve law IhouId 
be enacted to protect the int.rest of thousands and 
thousands of agricultural Iabourera of our country. They 
are not getting their minimum wagea. They are not gelling 
jobs. 

MR. SPEAKER: Shri easu Deb Acharia, pie ... 
coop" e with the Chair. 

... (Interruptions) 

MR. SPEAKER: Shri Samar Choudhury end ShrI BIIju 
Ban Riyan, you can also auociate yourHlv.. with 
Shri Basu Deb Acharia. 

... (InteTTUptlotw) 

SHRI ANIL BASU (Arambagh): Sir, the farm.rs are 
commiting suicide. ... (Interruptions) 

MR. SPEAKER: Shri Anti Basu, you can al.o 
associate you,"" with Shri Baau Deb Achaarla. 

... (Interruptions) 

DR. RAMKRISHNA KUSMARIA (Damoh): Mr. 
Speaker, Sir, Manisana CommIltee was constituted for 
the journalists and non-journalista. . .. (IntefrllPl/OM) 

MR. SPEAKER: Shit Baau Deb Acharta, Jet the other 
Membell al.o raise their issues. Pl.... take your 
seat. 

... (interruptions) 

MR. SPEAKER: Now, Dr. Ramkriahna KuamarIa. 

... (Interruptions) 
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DR. RAMKRISHNA KUSMARIA: Hon. Mr. Speaker, 
Sir, through you I would like to mention a very important 
thing regarding the Committee constituted to report on 
the facilities to be provied to the journalists and non 
joumalists. . .. (Interruptions) 

[English] 

MR. SPEAKER: Hon. Members, today we are also 
taking up diacussion under Rule 193 on floods and 
droughts in different parts of the country. There also, you 
can raise your point. So, please take your seats now. 

... (Interruptions) 

MR. SPEAKER: Shrl Anil Basu, please cooperate 
with the Chair. 

SHRI ANIL BASU: Sir, the Government should 
respond. . .. (Interruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, we are 
having discussion under Rule 193 also. There also, you 
can speak about them. 

SHRI BASU DEB ACHARIA: Sir, that is a different 
subject. But here, we are highlighting the problems of 
farmers and agricultural labourers of the country. But the 
Govemment is not responding. The Govemment should 
respond .... (Interruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, please allow 
other Members also to speak. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
what Dr. Ramkrbtlna Kuamaria says. 

(Interruptions)" ... 

[Translation] 

DR. RAMKRISHNA KUSMARIA: Mr. Speaker, Sir, 
through you, I would like to say that Manlaana Singh 
Committee was consituted to submit a report over the 
problems being faced by joumalists and non joumalists. 
Six years after its constitution, this committee have 
submitted its report wherein some favourable 
recommendations have been made for the joumalists and 
non joumalists and the Govemment of India is yet to 

• Not recorded. 

issue a Notification in this regard. Through you, I WOUld 
like to submit to the Union Govemment to immediately 
issue a notification and thereby ad for the welfare of the 
joumalists and non-joumalists. 

SHRI RAMJILAL SUMAN (Firozabad): Mr. Speaker, 
Sir, I have submitted a Notice in regard to the fanners. 

MR. SPEAKER: I have given an opportunity to your 
leader to speak. 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Speaker, Sir, it is a matter of concern that the 
Govemment has not taken seriously the constant efforts 
made by the hon. leaders of both the ruling party as well 
as the opposition party to draw the attention of the 
Govemment towards the problems being faced by the 
farmers in the country. Today, lakha of farmers will gather 
in Delhi. The situation has reached such a point that 
even the farmers of Uttar Pradesh have threatened to 
commit self immolation after the occurence of such 
incidents in some States like Andhra Pradesh. 
Maharashtra and Punjab. Five lakhs bags of potatoes 
are lying in cold storage at Hapur near Delhi. Now the 
owners of cold storages have decided to cut off the power 
supply. A large quantity of potato will be darnaged while 
new crop of potato has come into the market. 

I am of the view that all farmers, irrespedive of 
what they are growing are on the verge of being ruined. 
The foreign companies have earned profit of As. 40 
thousand crores through sale of mustard oil taking 
advantage of the liberal policy of the Government. Today 
our farmers are being subjeded to incessant loot. Our's 
is a democratic country and the sentiments of aI the 
people should be respected in democnIcy. Our economy 
cannot improve without the farmers. Without the 
contribution of the farmers neither the country can repay 
its debts nor can the Industries be run and nor the COU1by 
can boo ~naa. foday, the entire economy Itt .....,;,.g 
to a standstill while it is totally based on agricultura. 76 
per cent people ara dependent upon agricuttura to earn 
their livelihood. As Basu Deb Acharia has told right now 
that 72 per cent of the population has its over land to 
cultivate while the remaining four per cent comprise the 
landless labourer group. All of them are being ruined 
today. 

Today, our economy is both showing a mixed trend of 
recession as weB as inIIaIion. The agriculture produce is 
cheaper and thera are no buyers for that while the 
agricuIura ir1lUIB i"dJdng tef8zer, cIeaeI and eIaicIy K. 
ant COllIer. I am ¥elY eatry to say that whIe ow Govarrmert 
has wIIhdrawn the S\bsidy ~ to farmers, developed 
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countries have increased their subsidy six times of the 
present rate. I want to emphasize that though this issue 
is being discussed everyday, yet the GcNemment have 
not taken any serious decision In this regard. The 
Government is not only ruining the economy of our 
country but it is pushing the entiIe country towards doom. 
Today it is being felt that the fanners wiD be forced to 
give up ttle cultivation in a very short span of time due 
to the wrong policies of the Government. The main 
question is that of Government policies. Day before 
yesterday. the former Speaker had remarked that today 
both the consumers and the farmers are being looted. 
What is your policy regarding the farmers. 53 years have 
passed since our COWltry attained Independence but there 
is no clear policy regarding farmers. The n:r.aae in prices 
of the factory made products. . .. (Interruptions) 

MR. SPEAKER: Mulayam Singh ji. the issue of 
farmers is being discussed everyday. 

[English] 

We are discussing this issue everyday. 

... (lnterruptions) 

[Translation] 

SHRI MULAVAM SINGH VADAV: The agriculture 
produce is cheaper. At last, some policy will have to be 
f('rm~ed in this regard. Till when you wiD keep on 
harming the interests of farmers. This issue not only 
involves the farmers but the entire country for the entire 
economy IS dependent upon agriculture. I want that the 
Government should resolve this problem by seriously 
pondering over it. These can not be anything more 
shameful for our country than the incidents of suicide by 
farmers. Hence the Minister of Parfiamentary Affairs shcd:t 
Immediately give assurance in this regard. 

I am of the view that you should not lay much stress 
on the Rule 193. The main thing is to take some concrete 
steps. Today the fanners at Hapur and Meerut have 
threated to commiI eel immoIUon after ghen)eing the 
tehsil .... (Interruptions) 

MR. SPEAKER: Mulayam Singh ji, the d*:wsIon on 
Rule 193 has not started till now. 

(Interruptions) 

SHRI MULAVAM SINGH VADAV: I would like to say 
that if the farmers commit self immolation, it wit lead to 
such a discontent among the masses which you will not 
be able to handle and that will go out of control. Hence 

I would like to caution you to IIIke Ihia matter I8riou8Iy 
and N80Ive this mder by giving -..ranee in Ihia Houee 
regarding l. 

(English} 

SHRI SOMNATH CHATTERJEE: Sir, may I take only 
one minute? 

MR SPEAKER: " it is to be only one minute, I 
think, thaIe is no problem. 

SHRI SOMNATH CHATTERJEE: Sir, many senior! 
Ministers are here.~early half-a-million people have 
aasemblad today in Delhi, repreeentlng the peaaants' ; 
organilations and farmers' organiHtiona. 

They are holding a peaceful raUy in Ram Uta maidan 
today. It is going on at the moment. The matter is vitally 
concering this country and the economy of this country. 
This matter is concerned with more than 70 per cent 
people of this country. Can we not expect the Government 
to make a response on their own? 

We have witneased the unfortunate angry outbursts 
of the Agriculture Minlater. In his reply to the debate, not 
a single issue was dealt with by him. Whether one likes 
it or not, we all witneued it with great pain and anguish. 
The basic isaues were not answered, but he only blamed 
the Opposition and he only blamed the WTO. 
... (lnterruplionlS) Let him come. It is not my fault. Senior 
Members of the Council of Ministers are present here. 
... (Interruptions) 

[Translstion} 

SHRI VIJAV GOEL (Chandni Chowk); When hon. 
Minister had replied, you did not give any reaponae at 
that time .... (lnterruptions) 

[English} 

SHRI SOMNATH CHATTERJEE: Therefore, I appeal 
to the Government as a whole. Senior Ministers are 
present here. When people are agitated outside the 
House, should the Ministers not come forward and give 
some response on the important issues that are being 
raised here? It is for the beUer functioning of the 
system •..• (lnterruptions) 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): Sir, I 
fully share the concern expressed by Shri Mulayam Singh 
Vadav and Shri Somnath Chatterjee. Most of the 
distinguished members of the Cabinet who are sitting 
here are coming from people's struggle. They have serious 
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experiences of being with the working class and with the 
peasants. It was a tradition of the House that whenever 
any grievances are expressed through rallies by the 
working class or by the fanners, especially the toiling 
masses, the Govemment - be it of any political party -
and the Opposition respond together to their cause and 
to expre88 their concems. 

During the course of debate on the adjoumment 
motion initiated by Shrlrnati Sonia Gandhi, Members of 
all political parties cutting across party lines have 
expreued their concerns in the given situation of the 
economy and they did not try to score political points. 

Therefore, I seriously feel - since the peasants from 
all parts of the country have assembled here together in 
Delhi - it is the duty of this august House to respond 
to their concems and the Government should appropriately 
respond. Many of the Ministers in the Govemment have 
come from the struggle of the people and now are sitting 
in the Treasury benches. 

SHRI K. YERRANNAIDU (Srlkakulam): In Andhra 
Pradesh, the Food Corporation of India declared 
swaranamasoori and 1001 - the two varieties of paddy 
- as fine varieties last year. But this year, it declared 
those two varieties as ordinary varieties, due to which 
lakhs of farmers are suffering. There is a lot of variation 
in prices. The hon. Chief Minister of Andhra Pradesh 
had written a letter to the Consumer Affairs Minister also. 
Due to such declaration, the millers are treating them as 
ordinary varieties. Till the last kharif season, they treated 
them as fine varieties. This causes irreparable loss to 
the farming community. That is why I am humbly 
appealing to the Govemment through you, Mr. Speaker, 
Sir, that they should take immediate action to 
communicate to the FCI to accept the two varieties as 
fine varieties. 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Speaker, Sir. the countrywide movement has started over 
the problems of farmers and the Govemment is not 
serious in this regard .. .. (lnterruption&) 

{English] 

MR. SPEAKER: The Govemment is responding. 
Dr. Ragt>uvansh Prasad Singh, this is too much. This will 
not go on record. 

... (Interruptions)· 

• Not recorded. 

[Translation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): During the discussion 
regarding fanners, three issues have been raised and I 
would like to respond on the baha" of the Government 
in regard to respectively all the three issues. 

{English] 

MR. SPEAKER: Today we are going to take up 
discussion under Rule 193 on the same subject. 

SHRI PRAMOD MAHAJAN: I will take only very 
minimum time. 

{Translation] 

The subject raised by hon. Member Shri Yerrannaidu. 
naturally. 

{English] 

It is about detailing of a variety of rice. So, I am not 
in a position at this juncture to make a reply. But I wilt 
definitely talk to the Consumer Affairs Minister and see 
that this problem is sorted out in Andhra Pradesh. 

About the second point, it is being raised by 
Dr. Raghuvansh Prasad Singh for the last four or five days. 

SHRI BASU DEB ACHARIA: We have also been 
raising it. 

SHRI PRAMOD MAHAJAN: Yes. It is being raised 
by Shri Basu Deb Acheria also. I will come to the general 
problem afterwards. As far as any Standing Committee 
on Farmers, of the Parliament is concerned. the 
Govemment fully supports this idea. 

AH are aware that such Committees are not formed 
by the GoVemment. They are formed by Partiament under 
the guidance of hon. Speaker and hon. Chairman. So, I 
would appeal to the hon. Speaker to call the leaders and 
decide the modalities for forming the Committee. As far 
as the Govemment is concerned, we fully support such 
a Committee. 

{English] 

SHRI SOMNATH CHATTERJEE: The Minister should 
at least read the Reports . 

SHRI BASU DEB ACHARIA: That is the problem. 
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SHRt PRAMOO MAHAJAN: Thoee who reed too 
many times do not become MiniIIer8. 

[Translation] 

The second issue is that 4-5 I8kh farmetS have 
gathered to participate in the agitation. I would Hke to 
submit that no politics is involved in It. It II aft due to the 
support of the farmers that al of US ara Members of this 
august House whether we may be occupying the treasury 
benches or the opposition benches in the House. RuHng 
party cannot muster majority in the House without farmers 
support. I do not work to divide the farmetS. Four out of 
five votes ae casted by farmers. Hence, their role In the 
formation of Government and opposition is very important. 
Therefore. neither Government nor opposition would like 
neglect the farmers and they should not do 80 too. 

SHRI ANIL BASU (Arambagh): We do not want to 
listen speeches rather. We want action .... (Interruptions) 

(English] 

MR. SPEAKER: Shri An" Basu. what is your action 
now? This is not a good action. 

[Translation] 

SHRI PRAMOD MAHAJAN: The issue of farmers is 
being discussed in both the Houses for the last two 
weeks. Hon'ble Members of both the Houses have given 
valuable suggestions In this regard .... (lnterruptJons) 

SHRI AMAR ROY PRAOHAN (Coochbehar): You 
have left out the agricultural labourers. Please apeak about 
them also. 

{English] 

They form fifty percent of the 
agriculturists .... (Interruptions) 

{Translation] 

SHRI BASU DEB ACHARIA: When the legislation 
regarding agriculture labourers will be 
brought .... (Interruptions) 

SHRI PRAMOD MAHAJAN: I wiH come to that point 
after this. My submission is that valuable suggestions 
have been given from both the sides and behalf of the 
Government I would like to assure the Houle that all 
efforts wtII be made to implement these suggesfioIl8 
ettec:tiYeI'f and immediately. 

So far as the _1.18 of new IegiaIatton in this regard. 
raised by Shri Basu Deb Acharia Is concerned. I am not 
able to reply at this moment. I am not aware of It. 
However. I would bring aU IheIe suggestions to the notice 
of labour MinIster and Law Minister. If any new law 
enacted I would come before you .... (Interruptions) 

SHRI RAWI LAL SUMAN: The farmrs of Uttar 
Pradesh have announced self immolation. potato growers 
of Hepur have also threatened to commit suicide. but 
Shri Premod Mahajan has not mentioned anything about 
this .... (Interruptions) 

SHRI MULAYAM SINGH YADAV: Mr. Speaker. Sir. 
what would happen If It turns out to be true. Fanners of 
Hapur araa of Gaziabad district have stated that they will 
immolate themselves. Cold store owners have also stated 
that they win cut of electricity aupply today. Thla has 
been published In all the newspapers. What would you 
like to atate In this regard? 

SHRI PRAMOD MAHAJAN: Mr. Speaker. Sir. Hapur 
is not governed by the Central Goemment. Therefore. 
State Govemment of Uttar Pradesh is accountable for 
that. If any Minister of Central Govemment la responsible 
in this regard, I cell talk to him. but I can not apeak 
about the State Govemment .... (Interrupti0n8) 

SHRI MULAYAM SINGH YADAV: Your policies are 
wrong. your tiberal policies are responsible for all this. 
Govemment is not serious about it. there. we atage a 
walk out from the House. 

12.24 Ma. 

Shri Millay.", Singh Yadav IIIId 60rne other 
hon 'ble Membe,. then Ie" the House. 

DR. RAGHUVANSH PRASAD SINGH: We also walk 
out from the House on the issue of the farmers. 

Shrl Raghuvansh P".ad Singh and 80mB other 
hon'ble Members then ,eft the House. 

(~IshJ 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): Sir, 
through you, I request the hon. MInister to respond to 
the serious laue ralaec:l by Shri M.O.H. Farook about 
the cyclone in Tamil Nadu .... (lnterruptions) 

SHRI E.M. SUOARSANA NATCHIAPPAN (Sivaganga): 
SIr, I would like to apeak about T emil Nedu cyclone ......... (/~) 
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MR. SPEAKER: Today we are going to discuss about 
floods, drought and other natural calamities under Rule 
193. You can participate in the debate. 

... (Interruptions) 

MR. SPEAKER: Shri Adi Shankar, you can also 
participate in that debate. Please understand we are going 
to discuss cyclone also in that. 

SHRI KIRIT SOMAIYA (Mumbai North East): Mr. 
Speaker, Sir, today I rise to felicitate hon'ble Prime 
Minister Shri Atal Bihari Vajpayee. Brilliant Chinese 
website had arranged an intemational competition in which 
website users of Europe, America and Asia had to choose 
the most impressive political leaders among the 300 heads 
of states of different countries. I can say it with pride 
that our Prime Minister Shri Atal Bihari Vajpyaee has 
also found a place among the 21 most impressive and 
popular leader selected out of 300 heads of states. On 
behalf of this House we would like to felicitate Shri Atal 
ji for this achievement. Mr. Speaker, Sir, through you, I 
would like to request all the Members to support and 
felicitate Shri Atal ji. 

(English] 

SHRI K. YERRANNAIDU: Sir, I associate myself with 
what has been said just now .... (lnterruptions) 

MR. SPEAKER: All the members are associating with 
it. 

[Translation] 

SHRI NIHAl CHAND CHOUHAN (Sriganganagar): Mr. 
Speaker, Sir, a meeting was held between the Chief 
Mfnister of Punjab and Home Minister on 30th May 
regarding border area of Rajasthan, Sriganganagar. It was 
decided in that meeting to provide compensation to the 
farmers for the 1020 km. land which has been acquised 
to instal barbed wire fencing in broder area of Rajasthan 
but the same has not been paid yet. My submission is 
that the compensation for the land which has been 
acquired for installing barbed wire should be given to the 
farmers because fanners are facing hardships. They do 
not have easy acces to the land for tilling, irrigation and 
harvesting the crops. BSF people deputed on the border 
do not allow them to grow their crops on this land or to 
cut the crop. 

12.27 hrs. 

(MR. DEPUTY SPEAKER in the Chait') 

My submission to the Government is that the 
compensation for 1020 km. of land should be paid to the 

farmers immediately as has been done by the Pun)8b 
Government earlier too. The Central Government should 
ask the State Government to pay compensation to the 
farmers . 

[English] 

SHRI ADHI SANKAR (Cuddalore): Sir, I would like 
to raise an important issue and request the Central 
Government to give financial assistance to the State of 
Tamil Nadu. 

Yesterday, there was a severe cyclone in my 
constituency, Cuddalore. The cyclone was accompanied 
by gale winds of over 200 kms per hour and heavy rains 
causing widespread damage in my constituency. 

MR. DEPUTY-SPEAKER: You can associate yourself 
with the matter which has already been raised. I 

SHRI ADHI SANKAR: Sir, there was a severe cyclone 
in my constituency alone. The entire system has been 
damaged. All the electric polls and telephonic polls have 
been uprooted. So far, three persons have lost their lives 
and 20 fishennen are missing. 

MR. DEPUTY-SPEAKER: This matter has already 
been raised. You can associate yourself with it. 

SHRI ADHI SANKAR: According to the Railway 
authority, almost all the trains have been cancelled. More 
than one lakh trees have been uproc:Ited. The Govenvnent 
of Tamil Naclu has taken all the precautionary measures. 
All the educational institutions have declared holidays. 
The approximate cost of damage • esIimatad to be nearly 
Rs. 1000 crore. 

So, I urge upon the Central Government to rush 
immediate relief and give financial assistance to the 
Government of Tamil Nadu. 

[Translation] 

SHRI RATILAl KALIDAS VARMA (Ohandhuka): Mr. 
Deputy Speaker, Sir, I have also gMtn the notice. 

MR. DEPUTY SPEAKER: You will be given the 
opportunity to speak when your turn comes. 

SHRI RAGHURAJ SINGH SHAKYA (Etawah): Mr. 
Deputy Speaker. Sir. through tttis House I would like to 
draw the attention of the hon'b!e Minister of Petroleum 
and Natural Gas towards a fact that for the establishment 
of Gas Authority of India Ltd. a public sector undertaking 
in Diviyapur (pata) area of my partiamentary constituency, 
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Government had acquired the land of the farmers 10 
years ago with the assurance to give compen&ation and 
to generate employment opportunities for them. 

[Translation) 

But so far no one has been given 8q)Ioyment nor 
any assurance has been given regarding payment of 
compensation. Things have come to such a pass that 
some people are not being anowed to join even after 
being issued the joining letter. 

MR. DEPUTY SPEAKER: Shri Shakya ji, Zero hour 
is not meant for reading out prepared speeches. 

SHRI RAGHURAJ SINGH SHAKYA: Mr. Deputy 
Speaker, through you, I would like to request the hon'bIe 
Minister to quickly resolve the problem of farmers 80 that 
the trust of the people in Government is not shaken. 

SHRI HARIBHAU SHANKAR MAHALE (MaIegaon): 
Mr Deputy Speaker, Sir, I want to draw the attention of 
the Government towards low rainfaD in Mah.rashtra, 
especially in the Malegaon constituency of district Naaik. 
Water crisis is there even during the periods of good 
raintaH. Howe ... er, in current year, the rainfall has been 
very low. Therefore, I request the Government to provide 
relief to the people there .... (Interrupt;ons) 

MR. DEPUTY SPEAKER: You have given notice and 
when I am calling your name, you are going out. 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar): I 
was under the impression that my name wII be called 
later. That is why I was going out .... (lnterruptions) 

(English] 

MR. DEPUTY SPEAKER: If you try to draw my 
attention, you will get the chance in the 1Mt. I am going 
~ording to the notices received by the Lok Sabha 

, Secretariat. 

[Translation] 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, one of the great leaders of our freedom struggle 
Babu Kuer Singh was born in Arrah in Bihar. There is 
no statue of this great leader in Delhi. Through you, I 
want to draw the attention of the Government towards 
the fad that the first freedom struggle in 1857 against 
the British had begun from that very place. I request that 
Government should seriously consider installing • 8IaIue 

of Babe Kuer Singh in Delhi. Through you, I make a 
request to the Government. Shri Pramod Mahajan ji is 
present here. I would request him to con ... ey the 
__ ••• of the Gowei.ii_ to t-to.e 10 that the people 
of BiIw and CCU1by know the teeIingI of the Government 
about having • Matue of Babu Kuer stnah in DelhI. 
GoYemment'a ¥iews in thia tegIlid IIhouId be clarified. I 
request Shri Pramod ji and you too, to let the House 
know about the viewa of the Govemment .... (~) 
It ia of no use to give • long speech in thia regard. That 
is why I have reqU8Ited the Government, through you, 
that It is • serious ia8ue. The ftrat war of independence 
against the British in 1857 .... (lnterruptions) 

MR. DEPUTY SPEAKER: You ha .... juIt now railed 
the matler. " the Go .... mment has t.ken any decision. 
that would be conveyed by the MintIIter of P.rliamentary 
Affairs. But I can't compel him for that. 

. .. (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): I h.ve heard the speech of 
Shri Prabhunath SIngh attentively .. ateo his suggestion. 
I have great respect for freedom fightera. As far .. haYIng 
statue in Delhi is concerned it is very dIfficutt for me to 
give .ny assurance to the Ho... without collecting all 
the informIIIion regarding the authority reaponaIbIe for such 
works and Its relation with Central Government. StiU I will 
look into the matter. 

{EngJitIh] 

SHRI ADHIR CHOWDHARY (Berh.mpore, Weat 
Bengal); Sir, may I draw the attention of this House to 
the spurt of violence along the Indo-Bhutan border? It 
h81 been observed that insurgent and secessionist groups 
ha.... atepped up their nefarious activltlea In this area. 
Sir, tatdng advantage of the inhospitable terr.in, dense 
forest and other militant-friendly situation, insurgent groups 
of .... rious shadel from North-Eastern region have been 
converging in that 8I'8a. ThaI ... hal been tumed vlrtudy 
into • sanctuary for thoee insurgent groups. They are not 
only imparting training to the naaoent insurgent groupe of 
this area such .. KamtapurI. 8odoe and Gortdta UbenIIIon 
Organisation but they are also exploiting the 8Ituation for 
drug trafficking. Sir, if this menace is not nipped in the 
bud, then I think, it wiH become another militant hotbed. 

The apIII-over effecta of such ac:tivIIies are being felt 
and experienced by the people of West Bengal aU. As 
far 81 West Bengal is concerned, the police administration 
is 10 ...... and emuallated that they are unable to 
combat the ineurgent activitNK. 



267 30 NOVEMBER, 2000 

MR. DEPUTY-SPEAKER: You are not to make a 
speech. 

SHRI ADHIR CHOWDHARY: It is alarming to note 
that a few days earfier, armed battalion from Lalbagan 
was deployed in this area. But the police personnel 
refused to comply with the direction of the Commandant 
and furthermore they raised a bamer of revolt. That police 
battalion belongs to the organisation run by the CPI(M). 
Therefore, I would request the Central Government 
through you so that in consultation with West Bengal 
Government, some kind of measures coutd be taken. 

MR. DEPUTY-SPEAKER: What is it that you want 
from the Central Government? 

SHRI ADHIR CHOWDHARY: In consultation with the 
State Government, the Central Govemment should take 
some measures. 

SHRI SOMNATH CHATTERJEE: In the name of 
raising a matter during 'Zero Hour', anything can be said 
in this House. 

MR. DEPUTY-SPEAKER: 'Zero Hour' is only to draw 
the attention of the Central Government. 

SHRI ADHIR CHOWDHARY: The Central Govemrnent 
should take 80me measures 80 as to combat the insurgent 
and terrorist activities. West Bengal is very much known 
for red terrorism in the present time. Actually the capital 
city Calcutta has become a city of abductions and dacoity. 
People are left to themselves to take the onslaught of 
anti-social activities ... (Interruptions) Therefore, measures 
should be taken by the Central Govemment in consultation 
with the State Government 80 that people of West Bengal 
can live in peace and harmony. Thank you. 

MR. DEPUTY-SPEAKER: You should have 
concentrated only on the steps to be taken by the Central 
Government. 

SHRI SOMNATH CHATTERJEE: What is happening 
today is that we have converted this House into an 
Aaaembly. Anything can be said right or wrong. The 
Government of West Bengal is not here. The Central 
Government cannot respond to this. So, anything can be 
said .... (Interruptions) 

MR. DEPUTY-SPEAKER: Unfortunately, Members are 
indulging in such kind of actIvitIe&. I cannot help it. This 
is after all the Partiament of India. 

SHRI SOMNATH CHATTERJEE: Who can respond 
to this? .. (Interruptions) 

MR. DEPUTY-SPEAKER: Nothing of this kind will go 
on record. 

(Interruptions)" 

[Translation] 

MOHO. SHAHABUDDIN (Siwan): Sir, Siwan is among 
important railway stations of Bihar. From the point of 
view of revenue, Siwan ranks second in the whole of NE 
railway and first in Varanasi Division. Former Minister of 
Railways, Shri Nitish Kumar had declared Siwan a Model 
railway station and thereafter the Minister of State for 
Railways Shri Digvijay Singh had given assurances in 
this regard. In the meantime, the railway administration 
has diverted the routes of four trains; Sadbhavana 
Express, Sabarrnati Express, Saryu-Yamuna Express and 
Tata Express and these trains no longer touch Siwan. 
On this issue, an agitation was held on 23.1.2000 in 
which 2000 persons had participated. The situation theJtl 
is very tense and people are very agitated. Therefore, I 
demand the restoration of the above mentioned train 
services. 

SHRI RATILAL KALIDAS VARMA: Sir, out of the 
five OMs issued against the employees belonging to 
Scheduled Castes and Scheduled Tribes, two have been 
withdrawn through 82nd amendment after deliberations 
by the hon'bte Prime Minister and Members of Parliament. 
But the Scheduled Caste and Scheduled Tribe employees 
were not benefited from this. A circular has been issued 
by the Department of Personnel and Training of the 
Government of India vide O.M. No. 36012J29196.. Estt. 
(Reservation)-Section-11, dated 3 October, 2000 under 
which the earlier provided facility of having lower marks 
for the purpose of assessment of staft/officers belonging 
to Scheduled Castes and Scheduled Tribes for promotion 
has been restored through B2nd amendment for 
appointments made prior to 22.7.97. But para 4 of the 
circular says that appointments made between 22.7.97 
and 3.10.2000 will not be affected. 

MR. DEPUTY SPEAKER: You should not read 
prepared speech during Zero Hour. 

SHRI RATILAL KALIDAS VARMA: Mr. Deputy 
Speaker, Sir, the circular is not providing expected 
benefits. Therefore, I request the hon'bIa Prime Minister, 
through you, that the intention behind the amendment is 
not being fulfilled. I request the new para should not be 
added and the original objective behind the amendment 
should be kept in mind. 

[English] 

SHRI RAMESH CHENNITHAlA (Mave\ikara): Sir. 
hundreds of L1C agents staged a dharna before the 

• Not recorded. 
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Parliament House yesterday. The representatives of the 
lIC agents met the hen. Finance Minister also. 

Sir. lakhs and Iakhs of lIC agents have contributed 
a lot to make this institution as one of the preatigious 
ones in this country. While even ita employees are getting 
all kinds of facilities. these agents are deprived of any 
kind of privilege which is very much needed for them. 
They are not getting any sort of protection from this 
Govemrnent. The lIC agents have demanded a welfare 
scheme providing for pension for which the lIC and 
its agents have to contribute. They have also 
demanded bonus and facilities like medical claim and 
provident fund. 

I request the hon. Finance Minister and the 
Govemment to look into this matter and redress thair 
grievances as early as possible. This is a tong pending 
demand on which they have met the hon. Finace Minister 
also. . .. (Interruptions) 

SHRI VARKALA RAOHAKRISHNAN (Chirayinkil): Sir. 
would like to associate with the views expressed by 

Sh~i Chennithala. Many social workers find it as an 
employment. ... (Interruptions) 

MR. DEPUTY-SPEAKER: Shri Varkaia Radhakrishnan 
is allowed to associate with what Shri Chennlthala has 
said on the subject. 

SHRI RAMESH CHENNITHALA: Sir. the Finance 
Minister is present here. I would request him to 
say something on the matter. He is well aware of the 
matter. 

MR. DEPUTY-SPEAKER: If the Finance Minister 
wants to respond. he may do so. But I cannot compet 
him to respond. 

... (Interruptions) 

{Translation] 

SHRI KISHAN SINGH SANGWAN (Sonepat): Mr. 
Deputy Speaker. Sir. problem of raitways is uauming 
alarming proportions in my State Haryana. For the last 
30 years. new railway tracks have not been laid in 
Haryana, no new trains have been introduced nor any 
compartment has been added. Haryana encircles Delhi 
from three sides and the number of passengers Is 
increasing day-by-day. p ....... rs on SonepaI-Pan/pat 
section are not gelling new trains. nor new COfI1)8rtmenIB. 
Trains from Delhi are over-crowded and accidenIa occur 
daily. Sister Mamata Banerjee had sanctioned the survey 
between Jind and Sonepat. 

But progress of work on the survey is very slow.· It 
is a serious problem. Delhi is the national capital. The 
problem should be solved immec:IateIy. New trains should 
be intro<b»d there. Acc:idents .. occuring daly. I ~ 
the Central Government to focus Ita attention towards 
this problem. 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Mr. 
Deputy Speaker, Sir. the Government of India had 
undel1aken a survey. AccordIng to the report of the survey 
the ftouride content in water of Gandhi nagar ..... of 
Jaipur 18 200 ppm, Civil line area Is 125 ppm, and 
Jawahar Nagar a,.. Is 150 ppm which Is quite alarming. 
In Vlrat nagar It Is as high 88 1100 ppm. The people of 
Jaipur city and the alum dwellers are not getting adequate 
water even once a day. The State Govemment Is yet to 
Initiate effective measures to tackle the problem. From 
170 tubewells of the Amaniahah drain of Jalpur city 30 
lakhs ton gallons of water Is being supplied to the city. 
If water continues to be extracted at this rate, by the 
year 2004, the underground water will be exhausted 
everywhere within a radius of 26 kIIornetr. around Jaipur. 
At present, water level has gone down of 42 metree. 
Bisalpur project was launched to enaure water supply of 
Jaipur and work was progreuIng fast lnltiaiiy but now It 
has been halted. Jaipur city Is getting water suppty only 
from Ramgarh darn. It is heavily slned and there is need 
to deaIIt It through degrading. " Blsalpur project 18 not 
completed soon, a aevere water crisis Ie expected to 
engulf Jaipur city. World Bank is also willing to give loans 
for It. The Government of India should in8truot the Stale 
Government of Rajathan to consuft with and avall loan 
from the Wortd Bank for BIaaIpur 8Cherne and I'8IOIve 
the problem of drinking water of Jaipur city else the 
people of Jalpur wiD really long for want of water. The 
Government of India should immediately pay attention 
towards thia ~ problem. 

KUNWAR AKHILESH SINGH (Maharajganj. Uttar 
PradeIh): Mr. Deputy Speaker, Sir. the Government of 
IncIa has fixed the MmIum Support Price of rice at 
As. 510 per quinlle but In vllJ'lc)u. Statee the peddy is 
being procured at MinIm.Im support the paddy Ie being 
procured also RI. 300-350 per qulntle due to which 
farmers are not even able to ....... their Input coet. 

MR. DEPUTY SPEAKER: Today, Ihe I88ue Is to be 
dI8a ••• d under the Rule 193. You muet ..... your 
viewpoint in brief. 
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{English] 

Your notice is about non payment of paddy only and 
not about all the foodgrains. 

(Translation] 

KUNWAR AKHILESH SINGH: Sowing of Rabi crop 
has not taken place. The farmers are under the 
compulsion to commit suicide. Last year, the Government 
of India had made recovery of about 60 per cent of 
paddy. The year the recovery percentage is 68. The 
agencies involved in procurement are of the view that it 
is not possible to provide levy at 68 percent of paddy 
being procured in Uttar Pradesh. My demand is that the 
Government of India should give relaxation for making 
recovery in Uttar Pradesh as was done last year by 
restricting the recovery to 60 percent or else it should 
announce for providing a special package of Rs. 10 
thousand crores for Uttar Pradesh. 

SHRI RAM T AHAL CHAUDHARY (Ranchi): Mr. 
Deputy Speaker, Sir, Ranchi is the capital of Jhartmand. 
The permission to set up a DRM office there was granted 
three years back. Its foundation stone was laid by the 
Minister of Railways seven years back but the work is 
taking place at snaU's pace there, which is causing a lot 
of inconvenience. At present a DRM office is located at 
Adra. I urge upon the Union Government to allocate 
maximum fund for this project so that the construction 
work may attain the momentum and the building may be 
completed in time. 

[English] 

SHRI KHARABELA SWAIN (Balasore): Sir, through 
you, I am drawing the attention of the entire House to 
the fact of a very interesting historical event where the 
TaHban Government of Afghanistan have made a claim 
of the Kohinoor Diamond from the Government of Great 
Britain. In the Hindu mytholody, it was named as the 
Kaustubhamani. In 1739, when Nadir Shah got It from 
Mohammad Shah Rangeela. he named It as the Moootain 
of light Kohinoor. Actually. initially It was with the King 
of Malwa. From him Allauddin Khiljl snatched it way after 
defeating him in the war. After the decline of the KhiJji 
dynasty. the King of Gwalior just took it away. From him. 
it passed on to Sabar. the founder of the Mughal dynasty. 
ActuaHy, later on, on the decline of Mughal Empire, from 
Mohammad Shah Rangeela. it was taken away by Nadir 
Shah by the exchange of Pagri becal.88 it was hidden 
on the· turban of Mohammad Shah AengeeIa. 

Nadir Shah knew this. He wanted to exchange it as 
a symbol of friendship. He took it away to 
Afghanistan .... (Interruptions) 

MR. DEPUTY-SPEAKER: You ask the Govemment 
as to what should be done now with this Kohinoor 
Diamond. 

SHRI KHARABELA SWAIN; You give me another 
two mintues. 

Ultimately Maharaja Ranjit Singh fought the war with 
Afghanistan and the took it away .... (lnterruptions) 

MR. DEPUTY-SPEAKER: You ask as to what the 
Central Government should do? 

SHRI KHARABELA SWAIN: I would conclude it. I 

MR. DEPUTY-SPEAKER: In 'Zero Hour', you can only 
draw the attention of the Government. 

SHRI KHARABELA SWAIN: In 'Zero Hour', time and 
again, ten or 15 minutes have been taken on the same 
subject. I would like to take just two minutes only. 

MR. DEPUTY-SPEAKER: Two minutes more! 

SHRI KHARABELA SWAIN: I do not speak anything 
irrelevant. Ultimately from the son of Maharaja Ranjit 
Singh, in the second Punjab war, the Britishers took it 
away to England .... (Interruptions) At least. you should 
hear me, Mr. Deputy-Speaker. 

MR. DI:PUTY-SPEAKER: Yes. I am listening to you. 

SHRI KHAAABELA SWAIN: It was hidden in the 
tower of London, and now the Taliban Government, who 
do not have any claim over the diamond, had made a 
claim with the British Government. The Government of 
India has not made any claim for the last 53 years. 

Sir, I appeal to the Government to make this claim 
becauee it Invotves the national sentiments. Originalfy, 
the diamond belongs to India, and the same should be 
brought back to India from England. 

{Translation] 

DR. AAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Deputy Speaker, Sir, the atmosphere of agitation in 
prevailing throughout the country. The employees of 
Central Secretariat Services have been agitating for the 
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past tour months. They are siting on a tutger strike In 
the premises of North Block. They have not been 
promoI8d for the last 18 years de8pIIe performing aI the 
grassroot work. The StMding ComrnItlee 01 the Home 
Ministry has thoroughly investigated the matter. After 
1ister*1g to the views of both parties the committee has 
recommended that those people should be given 
promotion and thus justice should be provided to them 
but the Government is inseIl8itMt to their demands and 
it is neglecting the recommendations made by the 
Standing Committee. 

Through you. I demand from the Government to 
preserve the dignity of Partiamentary democracy and 
immediately promote those agitating employees of Central 
Secretariat Service who have not been promoted for the 
last 18 years. Redtapism is coming in the way of providing 
justice to these oHicers by not implementing the 
recommendations of the Standing Committee. Mr. Deputy 
Speaker. Sir. I request you to instruct the Govemment 
for implementing the recommendations of the Standing 
Committee and promote these employees. AIongwIth it, I 
would also like to submit before you that we are prepared 
for further extending one struggle and fight for there is 
no other way out for it. 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. Deputy 
Speaker. Sir. I would like to draw the eltention of the 
Government towards the Arpa BhesagheI irrigation project 
of Bilaspur district in the Chhattiagarh State. This inigation 
project is lying pending for the last 10-15 years. All the 
staff and officers are duly posted for this project and 8 

colony with a cost of As. 1 crore has already been set 
up. All the other staff are being transferred. The 16 
districts of Chhattisgarh especially BiIupur cisIrict are 
facing the problem of famine. The worker are factng the 
problem of unemployment. The famine are also suffering 
a lot. 15 thousand acres of agricultural land can be 
irrigated after the completion of the projects. Hence I 
urge upon the Union Government to immedialeIy c:oft1)Iete 
me Arpa Bioi DII DghaI irrigation project at Bilupur 80 that 
the farmers may be benefited lroOl it. 

VAIDVA VISHNU DATT SHARMA (Jammu): Hon. 
Deputy Speaker, Sir, even today there Is no Irrigation 
facility in the 250 kilometre long Kandi region of Jammu. 
The farmers are still dependent upon rains for irrigation, 
the people of this region are still devoid of drinking water 
facility and there are many such areas where the residents 
have to rely on pond's water for the purpoee of drinking. 
Hence I urge upon the Union Government to make 
available drinking water in the region by instructing all 
the water supply department under the supervision to act 
immediately in this regard. 

(EngIeh] 

DR A.O.K. JAYASEELAN (T'1IUChencb): Hon. o.,uy. 
SpeMer, Sir, I would like to draw the .... 1IIon of thia 
entire ... to the miIerIIbIe plight of the tiIherna. In 
T emil Nadu. lJnfommateIy, the Navy men of Sri l.ana 
IdII the fiIhennen there .... (Intenvptlons) The Innocent 
fishermen have been rather Idled by the Sri LMkan Navy 
frequently. It is very unfortunate. I urge upon. the 
Government to deal with this matter. 

Secondly, during the cyclone sea.on also, the 
fishermen suffer a lot. So, the Government rnwt come 
forward to help the ftshennen of Tamil Nadu. 

I want to add that the esteemed Chief MinIster of 
Tamil Nadu has written 8 letter to our hon. Prime MInister 
regarding this matter. 

{Translation] 

SHRIMATl PHOOLAN DEVI (Mirzapur): Mr. Deputy 
Speaker, Sir, many many thanka for giving me the time 
to apeak. I have been giving Notice for the pMt one 
week but I was not given an opportunity to apeak. I 
would like to apeak on 8 aGjecI reIIled to DelhI. Through 
you, I would like to aummIt that • prieeI name Babe 
NagpaI was used to stay at Chhatapur temple. This laaue 
was also raised earlier by the Members. Prte.t Napl 
collected donations form all around to construct the 
Chhauarpur temple. Many big Induatrlallata and even 
renowed peraonalily like Indiraji denoated money end he 
w.. able to conatruct the temple with the donation, Two 
years back, he died. After his death. the owner of the 
Batra hospital In Delhi become fictitIoua ttwtee of the 
temple management. A priest named SakhI Babe also 
UMd to stay there. He was denied his meals and the 
Br8hmin priesta were beeten and forced to leave the 
place. 

MR. DEPUTY SPEAKER: Where this incident took 
place? 

SHRIMATI PHOOLAN D~VI; It .. about the 
Chhetarpur temple situated In Delhi. It Is a very large 
temple with the property worth billions of rupeea wftich 
has been grabed by induatrialist. It Is a matter of great 
sorrow that an industrialist h.. grabbed a place of 
worship. 

MR. DEPUTY SPEAKER: It Is a Stale matter. 

SHRIMATl PHOOLAN DEYI: It II a maIter of IOn'OW 
that an indu8trIeIist haa become .. long truMae of that 
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temple. I demand from the Govemment to conduct a 
probe into the matter that how Baba Nagpal was 
murdered" and the industrialist become the life long 
trustee of the temple. Temple is a place where Sadhus, 
saints and seers worship the God. Our Urban 
Development Minister is doing a very good job. Is it not 
possible for his department to take over this temple. The 
Government should take over the possession of the 
temple from that industrialist and handover it to saints 
and seers. I would like to inform here that definitely a 
conflict is on the cards in this regard. Brahmins were 
brutely forced to leave the place". He is a big industrialist 
who has grabbed the temple and is forcing Saints and 
seers to leave the temple. 

MR. DEPUTY SPEAKER: Now, you please conclude. 

SHRI T ARIT BARAN TOPDAR (Barrackpore): It is a 
very important matter. A place of worship has gone into 
the hands of that industrialist. The wave is that even 
the God is favouring him .... (/nterruptions) 

/English} 

MR. DEPUTY SPEAKER: It is a State matter. 
Whatever it may be, you are provoking her further. 

(Translation] 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Deputy Speaker. Sir, in a news item published in 
Rashtriya Sahara of 22 November an I.P.S. of 1971 batch 
belonging to Dalit Society .... (lnterruptions) 

{English] 

MR. DEPUTY SPEAKER: Shri Ramdas Athawale, the 
matter. which you are raising, belongs to an individual. 

SHRI RAMDAS ATHAWALE: The matter has been 
published in Rashtriya Sahara. 

MR. DEPUTY SPEAKER: Whatever it is but you have 
to raise it in a proper way. 

13.00 hrs. 

SHRI RAMDAS ATHAWALE: Mr. Deputy Speaker, 
Sir, a news has been published in Rashtriya Sahara dated 
22nd November that an I.P.S. Officer of 1971 batch who 

"Expunged as ordered by the Chair. 

belongs to dalit society, has not been given promotion. 
His C.R. has been spoiled. He had been the 
Superintendent of Police of Bikaner in 1985. The 
allegations levelled upon him were investigated and he 
was found innocent. Therefore, my submission is that 
C.R. of several officials belonging to dalit community is 
deliberately spoiled. I request Shri Pramod Mahajan to 
remove the injustice done to them. Please state whether 
your Government will help the dalit and adivasi officials. 

{English} 

MR. DEPUTY SPEAKER: The House stands 
adjoumed to meet again at 2 p.m. 

13.01 hrs. 

The Lok Sabha then adjoumed for Lunch 
till Fourteen of the Clock. 

14.04 hours 

The Lok Sabha re-assembled after Lunch at four 
minutes past Fourteen of the Clock. 

(DR. RAGHUVANSH PRASAO SINGH in the Chait") 

INSURANCE LAWS (TRANSFER OF 
BUSINESS AND EMERGENCY 
PROVISIONS) REPEAL BILL" 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Business of 
the House starts now. Legislative items will be taken up 
now. Item No.9, The Minister of Finance Shri Yaswant 
Sinha. 

{English] 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): I beg to move for leave to Introauce a Bill to 
repeal the. Allianz Und Stuttgarter Life Insurance Bank 
(Transfer) Act, 1950, the Ufe Insurance (Emergency 
Provisions) Act, 1956 and the General Insurance 
(Emergency Provisions) Act, 1971. 

[Translation} 

SHRI RAJO SINGH (Begusarai): Sir, you used to 
speak in Hindi. How did you speak in English today. 

SHRI YASWANT SINHA: I speak both the languages. 

·Published in the Gazette of India. Extraordinary. Part 2. 
Section II. dated 30.11.2000. 
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[English} 

MR. CHAIRMAN: Motion Moved: 

"That leave be granted to introduce a EM to repeaJ 
the Allianz Und Stuttgarter life Insurance Bank 
(Transfer) Act. 1950. the Ute IrwUrMCe (Emergency 
Provisions) Act, 1956 and the General InsulMCe 
(Emergency Provisions) Act. 1971.-

SHRI BASU DEB ACHARIA (Bankura): SIr,I oppose 
the introduction of the Insurance laws (Transfer of 
Businela and Emergency Provisions) Repeal BiI, 2000. 
Sir. I oppose the introduction of this piece of legislation 
because I do not feel that there is a neceesiIy to bring 
this piece of legislation. This Act was passed in the year 
1951. Then. in 1956, the life Insurance Corporation was 
nationalised by an Act of Partiament. Subsequently, In 
1972. the General Insurance Corporation was nationalised 
by an Act of this Partiament. Even after nationalisation of 
lIC and GIC. this Act remains in the Statute Book of our 
country. The Government did not teel, at that point of 
time, that there was no need for such legislation and 
that legislation should be repealed. When did this become 
redundant? " this Act became redundant in 1956, 1972 
and then after the nationalisation of lIC and GIC Act 
was enacted. why was this Act not repealed? I would 
like to know whether it is a fact that after the enactment 
of IRDA. the Government decided to repeal this Act. I 
would also like to know whether with the repeal of this 
Act. will affect the functioning of lIC and GIC. I 
apprehend. 

Sir. the Minister has assured on the floor of this 
House when he was replying to the debate on IRDA Bill, 
that his sincere effort would be to strengthen both these 
organisations. My apprehension is that with this measure, 
both these organisations will be weakened. There is 
already an attempt. 

SHRI YASHWANT SINHA: It is not a diacu88ion. 

SHRI BASU DEB ACHARIA: All the aubsldlaries have 
now been bifurcated. They have been made independent. 
GIC's only function will be re-insurance. The process has 
already started. This attempt, this measuro will further 
weaken lIC and GIC. That is why, I oppose the 
introduction of this BiI and I urge upon the MInister to 
withdraw this Bill. 

SHRI YASHWANT SINHA: Sir, I would like to begin 
by saying that the apprehensions which have been 
expressed by the hon. Member, are entirely unfounded. 
The procedure for introduction of the BiI in this HOl*t is 
governed by rule 72. Rule 72 very dearty says thai unless 
it can be shown that this is outside the legislative 

competence of the House, the introduction will not be 
opposed. Now, therefore, the point on which the hon. 
Member is oppoaIng the int1'oduction of the BiI is not 
covered by rule 72. We .... not dacU88ing the merits. 
We will discuss the merits when the 8111 comes up for 
discussion. But even the issue which has been raised is 
entirely misplaced because the House is aware that there 
was a Commiaaion on Review of AdrniniatratMt Laws. 
This Commiaaion has gone into the question of all the 
legislations which are on the Statute Book. It has made 
its recommendations to the Govemment. The Government 
has, as a matter of policy, decided to repeal all thole 
statues which have become redundant. But they are stili 
on our Statute Book. The three BIIs. whk:h I am referring 
to In thle particular nnsactIon, are all Billa which have 
become redundant. but unfortunately, they are stiQ on 
the Statute Book. Therefore, I have brought this repeal 
legislation. 

And as far .. the public sector undertakinga are 
concerned, a year has passed since the IRDA BHI was 
passed and adopted by both Houeu of Partlament, new 
insurance companies have been given 1Icencea, hNveM 
have not fallen down. The b\IsI'*8 of lIC has gone up 
by 40 per cent and all our public MCtor undertaldngll In 
the insurance busineIs are doing extremely well and I 
am ... ured by their managemen.. that an tho.e 
compan1e8 are in a very strong poeItIon to meet any 
challenge of competttion. 

SHRI BASU DEB ACHARIA: They have not started. 

SHRI YASHWANT SINHA: I had given the fullest 
justification. It is not merely In India that we are In a 
poaition to meet the challenge of competition. The lIC 
and other insurance companies are going out to meet 
the challenge of competition In other countries. Therefore, 
this apprehension of the hon. Member that it Is only a 
cocoon and that it Is only in a totally 8heItered atmosphere 
thai our public aector wfQ flourish, I said, Is a contention 
I do not agree with. The public sector in this country has 
the strength to withstand competltion and the lIC, the 
GIC and the 8\t1s1d1arie8 of the GIC will be able to do 
so. 

MR. CHAIRMAN: The qtJe8tIon is: 

"ThIll leave be granted to InIroduoe a Bin to repeal 
the Allianz Und Stuttgarter life Insuranoe Bank 
(Transfer) Act, 1950, the Ute Insurance (Emergency 
ProvIaiona) Act. 1956 and the General Insurance 
(Emergency Provisions) Act, 1871'-

The motion w .. lIdopted. 

SHRI YAmMANT SINHA: I Introduce the Bill. 
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14.12 hr •. 

AIRPORTS AUTHORITY OF INDIA 
(AMENDMENT) BILL" 

(Translation] 

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD 
VADAV): Sir, I beg to move for leave to introduce a Bill 
to amend the Airport Authority of India Act, 1994. 

[English] 

MA. CHAIRMAN: Motion moved: 

"That leave be granted to introduce a Bill to amend 
the Airports Authority of India Act, 1994." 

SHRI BASU DEB ACHARIA: I oppose the introduction 
of the Airports Authority of India (Amendment) Bill, 2000. 

Very recently, yesterday, a Sub-Committee of the 
Consultative Committee of the Ministry of Civil Aviation, 
of which the hon. Minister is the Chairman, which 
examined this aspect of the Airports Authority of India 
leasing out all our airports, recommended against leasing 
out of any of our profit-making airports. Their apprehension 
was that this would involve a security risk also. That 
aspect has not been examined. Then, what would be the 
consequent results? If our airports are leased out, then 
a large number of workers would be rendered surplus. 
What would happen to them? Their suggestion was that 
instead of leasing out our airports the Government of 
India should try for FDls for new airports. 

The reason the hon. Minister had given in the 
Statement of Objects and Reasons is that the Government 
has no funds for modernisation of the airports. There are 
94 Major Airports and 28 are of Civilian Class. A number 
of airports are making a profit. There is no need to lease 
out any of our existing airports. 

All these aspects have not yet been examined by 
the Ministry. Without examining they have decided to lease 
out and thus they have brought forward this piece of 
legislation. This is against the Interests of our country 
and that is why if this legislation is passed, that will be 
against the Constitution of our coumry. 

That is why, I oppose the Introduction of this piece 
of legislation. I demand that the hon. Miniater ahouId 
withdraw this Bill and should try for F.D.!. for new airports. 

• PubIiIhed In the GIIzelte of India, Ex1IIIOidll.-y, Pert-lI, SectIon-
2 dat.d 30.11.2000 

There is no problem if Foreign Direct Investment is there 
for new airports. But existing airports should not be leased 
out. So, I oppose the introduction of this bill 
... (Interruptions) 

(Translation] 

SHRI PRIYA RANJAN DASMUNSI (Raiganj): The bill 
is being introduced by a Minister whose ideology is 
against it. Why it is happeninQ .... (lnterruptions) 

SHRI BASU DEB ACHARIA: You are not supporting 
it from the core of your heart. Why are you selling a 
thing which belongs to the entire country .... (lnterruptions) 

SHRI PRIYA RANJAN DASMUNSI: A leader like 
Shri Sharad Yadav is presenting this bill. He had been 
a socialist leader .... (lnterruptions) 

SHRI RAJO SINGH (Begusarai): Let him present this 
bill, I have no objection over it. However, keeping in 
view the present situation of civil aviation, this bill should 
not be brought . ... (Interruptions) 

MA. CHAIRMAN: It will be raised during the time of 
discussion, not now. 

SHRI PRIYA RANJAN DASMUNSI: We should 
support this bill because we do not want to lower down 
his prestige .... (Interruptions) 

SHRI RAJO SINGH: This bill is useless. It is not 
worth to be introduced. 

MR. CHAIRMAN: You have not given any notice in 
this regard, please take your seat. 

[English] 

SHRI LAKSHMAN SETH (Tamluk): Sir, if this bill is 
introduced, then the hon'ble Minister will be 
jobless .... (Interruptions) 

(Translation] 

SHRI PRIYA RANJAN DASMUNSI: We are with you 
please fight against injustice .... (lntenuptions) 

SHRI BASU DEB ACHARIA: Eartier also we have 
fought together, but you changed 1M party and changed 
yourself. I appeal you not to bring this bill....(Jntem.pIions) 

MR. CHAIRMAN: It wiD not go on the records. Please 
take your seat. ... (Interruptions) • 

• Not recat'ded. 
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SHRI SHARAD YADAV: Yes, we have fought 
together .... (1nIemJpIions) 

MR. CHAIRMAN: You have IIIre8dy aaid what you 
want to. You have registered your objection. Now", 
take your seat. Let hon'ble Minister deliver his ipHCh. 

SHAI PAAMOD MAHAJAN: You are in the same 
place. Only Priya Aanjan Das's seat has been 
dlanged .... (Interruptions) 

SHAI PAIYA RANJAN DASMUNSI: I am still in the 
Congress Party. I have not change my party. Shri Yadav 
ji used to inspire us. He fought against the justice when 
he was got elected from JabaJpur. I got inspiration from 
him. At present a very strong person is in your Cabinet. 
I mean to say why you are spoiling his 
talent. ... (Interruptions) 

SHRI PRAMOD MAHAJAN: He has been elected as 
a representative of people by defeating you. He is the 
first Janata candidate who has defeated 
you .... (Interruptions) 

MR. CHAIRMAN: It is the question of introduction of 
the bill, other issues have nothing to do with it. 

SHRI SHARAD YADAV: Mr. Chairman, Sir, Shri 
Acharia ji is a very senior Member. The issue will be 
discussed at length during consideration of the bill. I will 
try to give a detail reply about the committee you are 
mentionIng. That committee has been constituted by us. 
Priya Ranjan Damunsi ji, I would like to submit that the 
Pnvate aIr-port constructed in Cochin with the joint venture 
recently IS being given on lease. Not a single penny of 
the Government has been invested for its construction. 
AIrport Authority is the spirit of civil aviation in our country 
but it does not have so much amount of funds to apend 
on Gaya. Lucknow, Jalpur. KhaJuraho and 
Konart< .... (lnterruptions) Please listen 10 me. I would like 
to solve the problem raised by you. Though di8cuuion 
on this issue will be held when the biU is introduced but 
I would like to submit that these airports are being given 
on lease. We have decided the issue of wori<er and 
nther things in this regard. We are aware that aU four 
airports are running into profits. We propoae to give on 
lease the management of the airports only to enhance 
this profits. I would like to state that your apprehenaion8 
regarding the wort<ers and other thing etc. are in my 
mind. 

I would like to slate .... (lntsrruptions) 

SHRI BASU DEB ACHARfA: You have not revised 
saJaries of employees of Airport AuIhority. 

SHRI SHARAD YADAV: " could not be revlaed bee... of InterMI fighting among the offidaIa. We are 
ready to revile their ........ you rnMe them unite. 

SHRI BASU DEB ACHARIA: How they will be united, 
you recognize the elected Union of the employe_ 

MR. CHAIRMAN: We will dII<:l.a It at the time of 
debate. 

SHRI SHAHAD YADAV: You are not ewa,. that they 
have distributed the wages. 

THE MINISTER OF PARLIAMENTARY AFFAtRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): In which MCtor you want 
recognition, you will not go the .... You a,. .. ying thII 
because you need recogilition In this MCtor. 

SHRI SHARAD YADAV: When the della. on this 
bill wUl start then you can ralae thi8 queation. That wont 
will be done according to the wIahee of the Houle. 

MR. CHAIRMAN: The qu.tion Ia: 

"That leave be granted to Introduce a Bin to amend 
the Airports Authority of India Act, 1994: 

Motion adopted 

(English] 

SHRI SHARAD YADAV: Sir. I introduce the bill. 

MATTERS UNDER RULE 3n 

(i) Need to DIrect the Government of Rajuthan 
not to Reepproprlate the Centra' Fund. 
.. nctloned tor the Purpo .. of Tackling the 
DroughtSltuetton 

[TransIatkm] 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): The 
Government of Ra;aathan had • balance of Rs. 75 erore 
with it of previous year besides thai it has received an 
amount of Rs. 105 crore from the Government of India 
and alao Rs. 100 crore for tackling the drought situation. 
however, it has failed to give NOC regarding the first 
amount. 

Rajasthan Government did not use the above amount 
for drought relief work and Instead ueed It for other 
purposes. which Is not fair. 
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Therefore, I request the Union Govemment to direct 
the Rajasthan Govemment to utilize central funds for the 
purpose of tackling drought situation only and State 
Government should also take the Members of Parliament 
from Rajasthan into confidence in this regard. 

(ii) Need to Transfar the Employ .. s of Coal 
India Limited particularly tho.. Posted In 
Sensitive Posts for a Long Period 

SHRI RAVINDRA KUMAR PANDEY (Giridih): There 
are a number of officers in the subsidiaries of Coal India 
Ltd. who have been occupying sensititve as well as 
general posts for many years and at one place only. 
This kind of practice is encouraging corruption and the 
honest officers are being deprived of working in the 
interest of the company. 

I have recently drawn the attention of the 
Govenrment, towards the officers working in sensititve 
posts for 15 to 20 years at Delhi based offices of Coal 
India Limited, at the meeting of Coal advisory committee. 
But no action has taken place so far. 

Therefore, I request the Govemment that the officers 
posted in sensitive posts for a long period at one place 
should be transferred and a list of suitable, efficient and 
honest officers should be prepared and they should be 
posted on such posts. 

(iii) Need to Provide Financial Assistance and 
other basic facilities to the People Residing 
at Indo-Pak Border In J&K. 

VAIDYA VISHNU DATT SHARMA (Jammu): A 
number of people have been killed along the international 
border in J&K State due to firing from across the border 
and the number of animals killed is much more then 
that. This has made farming nearly impossible in these 
border areas and the people are faced with unemployment 
and starvation. Therefore, I urge upon the Govemment 
of India to construct bunkers in the houses of the 
residents for their security and also impart them training 
In Civil defence. Besides by constituting village defence 
committees they should be provided arms which can 
increase their courage and check the infilteration of 
terrorist through border and smuggling of narcotics. In 
such a situation barring a few areas the residents living 
adjacent to the intemational border should be given 
financial assistance and they should be provided flour, 
rice and other foodgrains on cheaper prices. 

(iv) Need for Maintenance of Road between 
Naglnlmora and Tuensang via Mon In 
Nagaland by Border Roads Organisation 

[English] 

SHRI K.A. SANGTAM (Nagaland): Sir, a strategic 
road in the Indo-Myanmar border, which starts from 

Naginimora in Nagaland via Mon and connects Tuensang 
district has been handed over to Nagaland State 
Govemmnent under the Public Works Department as 
advised by the Director General of Border Roads 
Organisation, from April, 2000. This road construction had 
been initiated by the Defence Ministry mainly for the 
purpose of movement of troops on the Indian side of the 
border. 

The maintenace of this raod should be kept with the 
Border Roads Organisation by providing suffient budget 
under Defence Road. There is likelihood that the State 
might finally have to abandon it, as the State Govemment 
is not in a position to take any such financial burden on 
its shoulder as Nagaland is already facing financial crunch. 

Besides, I would suggest to the Govemment of Indi. 
to direct the Director General of Border Roads 
Organisation for maintenance and development and also 
to plan out to make double land road, so that if there is 
any eventuality in the future, with any extemal aggression 
on the border, India would be able to move its troops 
freely and quickly and defend the country. We should 
not hand over such important and strategic border defence 
roads to any other agency other than the Border Roads 
Organisation and take the matter seriously. 

(v) Need for earty completion of Upper Krishna 
Irrtgatlon Project In Kamataka 

SHRI G. PUTTA SWAMY GOWDA (Hassan): Sir. 
Upper Krishan Project is a major project in Kamataka 
which is being completed with the assistance of the World 
Bank. The estimated expenditure is about Rs. 4,000 crore. 

The C.&A.G. in his report is reported to have 
mentioned that over Rs. 300 crore have been Siphoned 
of from this project. On account of this, World Bank is 
not releaSing the money. The Project is still incomplete. 

I. therefore. urge upon the hon. Prime Minister to 
order for an immediate enquiry into the matter and instruct 
the authorities to complete the project as per schedule. 

(vi) Need to Check Increaalng Terrorist Acttvltles 
In Maharashtra. 

[Translaffon] 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Mr. Chairman. Sir. the Pakistan supported 
Lashkar-e-toiba and lSI have been planning to spread of 
communal riots by carrying out terrorist activities in 
Mumbai, the economic capital of the country and other 
cities of Maharashtra. They had planned to blow up the 
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naval headquarter, Mumbai high, residence of Shivaena 
Chief and the headquarter of Raahtriya Swayam Sewak 
Sangh In Nagpur to destroy the economy and spread the 
communal riots in the entire Maharuhtra. Some months 
back these organisations have planned to blow up a 
Church In Sholapur district. The fake cunency notes of 
Rs. 500 are also supplied in other States of the country 
from Maharashtra. 

Therefore, I urge upon the Union Government to take 
appropriate measures to check these terrorist activities In 
consultation with State Government so as to restore peace 
and order in Mumbal, the economic capital of country 
and Maharashtra. 

(vii) Need to provide flnanctal ... Istllnce to the 
Government of T.mll Nedu for providing 
baalc .men ..... to the people In Tlrunelvell 
parliamentary conatltuency 

{English] 

SHRI P.H. PANDIYAN (Tirunelveli): Mr. Chairman, 
Sir. Tirunelveli, my parliamentary constituency, in Tamil 
Nadu is consisting of Tuticorin, Tirunelveli, Palayamkottai. 
Srivaikundam, Ottapidaram and Vilathikularn Assembly 
constituencies. Among these Assembly constituencies, 
Tirunelveli, Tuticorin and Palayarnkotlai are urban Areas. 

For the last 28 months, Tutucorin municipality alone 
has spent about Rs. 58,02.000 towards rent charges for 
the water tanker lorries. Sir, the cost of each tanker of 
lorry is Rs. 8.76 lakh. Sir. to augment that resource, I 
released As. 60 Iakh from my MPLADS fund and asked 
the Collector of Tirunelveli to purchase tour tanker lorries 
for Tuticorin municipality and tour tanker lorries for 
Tirunelveli Municipal Corporation, but it was negatiaved 
by the Collector saying that it was not a durable asset. 

The population of the villages within the.. AaeembIy 
constituencies are mostly backward .nd Adidr.vida 
communities because Srivaikundam, Ottapidaram and 
Vilalhikufam Assernbty constituencies 818 rural areu. The 
people residing in these areas are not haYing basic 
amenities like potable drinking water and proper metalled 
roads. There is no Centrally-aponsored ec:heme to provide 
pure drinking water though the perennial Tarnlrabaranl 
River is flowing in that area 

I request the Central Government to allocate 
necessary funds for implementation of the Central-
spoIl8OI'8d echames in onter to provide bale am8Il1ities 
in .. the villages in my parliamentary constifuency. 

Moreover, the deslltillg of Tamtrabarani River Ie' In 
the offing, and the Government should take It up 
immecliately to cater the needs for intgIItIon and drinking 
purpoees In my constifuency. 

(viii) Need to provide FINncIaI AaeIatIInOe to 
Government of Bihar for Development of 
Jaimangil/agIIrh In ...... ,.. DIeIrIct 

[Translation] 

SHRI RAMJIVAN SINGH (Ba"a, Bihar): Sir, 
Jaimangalagarh is a renowned hialoricaI ptace in 8eguIaraI 
district in Bihar which is situated like an Island In Klbar 
lake. The legend has it that Lord Buddha had vlalted this 
place for a short stay aIongwIth his 1200 c:tIacIpIea. Some 
pay their reverence towards this as a Slddh Peeth while 
other designate It as the fort made during the Pal dynasty. 
There are many legends of this kind. Though the remaiN 
of the fort is still intact and in existence there. A deep 
trench, which was dug as an alternative means of 
strengthening the defence line of fort surrounds It in which 
numerous fishes can be sighted. Birds keep on chirping. 
It seems as If even the lotus flowers are smiling to look 
at this historical monument. This is a very beautiful and 
worth seeing place and aIao a pilgrim Centre. Devot ... 
congregate here in large number on every Tuesday and 
Saturday. More than one Iakh people aasembIe here on 
the first day of every January to celebrate the onset of 
new year. But this place has not so far been declared 
as a tourist centre. 

Therefore, I urge upon the Govemment to declare 
this place as a tourist centre and aHocate auffIcient fundi 
for ita development. 

(ix) Need to provide Funds to Government of 
Hlmac .... 1 PredeM for W.., MIInagement for 
ln1gdon In Bolan Dl8lriot. 

COL (RETD.) DR. DHANI RAM SHANDIL (ShImIa): 
Sir, a ma;or portion of the population of dIetrIct Solan in 
the Parliamentary constituency of Shlmia comprtaea of 
farmers and horticulturiata. A revolutionary tranaformatIon 
can be brought about In the financial poeItion of about 
20,000 famillel living in thIa area by utIHaIng the water of 
Gambhar and Kuhnl Divi8iona for conetructing amaIIer 
dams to provide potable water, water for Hft irrigation 
Scheme, acqua-culture and for geneldlg hydro-eIectric: 
for Ioca1 consumption by dint of which non-ae8IOflaI crops 
and cash crops such as vegeIabIes, ftowera, tomatoes, 
peas, capsicum and ginger can be produced on large 
scale. The State Govemment Ie rnaJdng effort In thIa 
direction but the aasiatance of Union Government Is 
necessary to streamline thIa developmental work. 
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[Col. (Retd.) Dr. Dhani Ram Shandil] 
Therefore, I urge upon the Union Government to be 

instrumental in removing unemployment in this area by 
ensuring through water management, irrigation facilities 
for atleast three bighas of land to every family. Besides 
I would al80 request that an expert team of Union 
Government should be sent for survey regarding 
implementation of proposed project. 

(x) Need to Introduce more flights from Kerala 
State to foreign countrle. particularly to the 
Gulf region 

[English] 

SHRI RAMESH CHENNITHALA (Mavelikara): Sir, a 
large number of Indians are working in foreign countries. 
Inadequate international flight connection is one of the 
major problems before them. We have drawn the attention 
of the Government to this problem many times. 
Trlvandrum. Cochin and Calicut Airports have enough 
international standard to receive international flights. The 
Gulf passengers are the worst affected. More flights to 
foreign destinations will help the smooth travelling of the 
Indians working abroad. The Ministry of Civil Aviation may 
take urgent steps to introduce more flights without delay. 

(xi) Need for propar Maintenance of National 
Highway No. 80 aetween Mokama and 
Farraka 

[Translation] 

SHRI RAJO SINGH (Begusarai): The stretch of 
National Highway No. 80 between Mokama and Farraka 
is in a dilapidated condition. This has made it difficuh 
even to treat this road on foot what to talk of running a 
vehicle. 

I would therefore, like to draw the attention of the 
Government towards the condition of this road and request 
it to immediately release funds for Immediate repair and 
renovation of this road. 

14.36 hr •• 

IMMIGRATION (CARRIERS' LIABILITY) BILL 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI J.D.SWAMI): Sir, I beg to move: 

"That the Bill to make the carriers liable in respect 
of passengers brought by them into India in 
contravention of the provisions of the passport (Entry 

.. 

into India) Act, 1920, and the rules made theretMlder 
and matters connected therewith, as passed by AaiYa 
Sabha, be taken into consideration.w 

As the hon. Members are well aware, the Passport 
(Entry into India) Rules, 1950 to prescribe certain 
conditions for the entry of a foreigner or any person 
coming from any other place outside India, by sea, by 
land or by air. Under these Rule~, foreign nationals are 
required to be in possession of a valid passport and a 
visa, all authorised travel documents. An Indian national 
also is required to be in possession of a valid passport. 
The immigration authorities posted at various check-posts 
covering land, sea and air do a thorough checking all 
right of the persons coming by different modes of 
transport, but it has been seen recently that a large 
number of passengers at the four major international 
airports, particularly Delhi, Mumbai, Kolkota and Chennai, rI 

manage to arrive here without any valid documents 
creating various problems for the immigration authorities. 
They detain them for some days, then deport them back 
to the countries wherefrom they had come by the same 
flight. Some airlines do not exercise, it has been seen 
during the recent past, proper check of travel documents 
before allowing such persons to board the plane. It has, 
therefore, become necessary that a statutory responsibility 
is cast on the airlines, ship carriers bringing such 
passengers by imposing financial liability on them in order 
to tackle this problem. 

In nutshell. it is only for this purpose that the 
Immigration (Carriers' liability) Bill, 2000 was introduced 
in the Rajya Sabha The Bill was sent to the Partiamentary 
Standing Committee on Home Affairs also in February 
1999. Their recommendations were also examined in 
consuhation with the Ministry of Civil Aviation as well as 
the Surface Trensport respectively, and some decisions 
were taken. 

In this Bill, it is proposed to impose a penahy of one 
lakh rupees per person on the carrier which brings 
passsngenJ. without valid travel documents into the country. 
The power to impose such penahy is proposed to be 
given to the Foreign Regional Registration Officers 
concerned or any other authority to be authorised by the 
Government of India. Other countries like U.K., U.S.A., 
Saud Arabia, Singapore, Australia ale., also have a similar 
legislation. For the information of the House, I may tell 
that during the year 1999, as many as 815 such 
foreigners were detected, who were traveling or who 
arrived in India without any trawl documents. 

With these words, I commend the Immigration 
(Carriers' Liability) Bil, 2000, as passed by Rajya Sabha 
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on 24th November, 2000, for favourable consideration of 
this august House. 

Sir, may I add with your permission and with the 
permission of this august House that this very Bin, when 
it was considered by the other House, was passed by 
the Rajya Sabha without any discussion. I would also 
like to take the liberty of praying to this august House to 
follow the example set by the Rajya Sabha. This Bill is 
not only innocuous in its nature it is only meant to sort 
out certain problems that arise at the time when people 
arrive here, at our destination, without any documents. 
There are problems like detaining them and deporting 
them back. Such problems would get sorted out with the 
passage of this Bill. We would not have to harass the 
people and the people also would be saved from 
harassment if this responsibility is cast on the carriers 
such as the airlines and the ship carriers. 

Sir, once again I would like to request you to consider 
my request if you so please. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to make the carriers liable in respect 
of passengers brought by them into India in 
contravention of the provisions of the Passport (Entry 
into India) Act, 1920, and the rules made thereunder 
and matters connected therewith, as passed by Rajya 
Sabha, be taken into consideration." 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, 
the hon. Minister should welcome discussions. Some ideas 
could come out of discussions. 

SHRI 1.0. SWAMI: If there was anything to be 
discussed I would certainly have done that. But even 
then if you want to discuss it. then I am ready for it. If 
you like, then we can discuss it. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): We are interested in 
discussing the flood situation as early as possible. 

{T ranslationj 

SHRI RAMESH CHENNITHALA (Mavelikara): Mr. 
Chairman. Sir, I welcome this BUI. You know that there 
is no need to speak much over this subject. Since all 
the Members and parties have expressed their consent 
therefore Rajya Sabha has also passed this Bill without 
much discussion. 

I would like to raise one-two issues. Travelling 
documents should be checked property. The hon'ble 
Minister has said clearly all these things. This kind of 
provision is there in other countries also. All travelling 
documents should be verified. The carriers who bring 
such people should be held responsible for such lapses. 
Many people come here from abroad and we welcome 
those people, we invite more and more people here. 
Here they get all facilities. They visit tourist places and 
thus leave happily. However, the terrorists also enter our 
country with drugs. It causes a big threat to the unity 
and integrity of the country. Due to this many problems 
arise in the country. The Government of India has brought 
this Bill to prevent all these things. 

On this occasion, I would like to draw your attention 
towards one-two points. The Indian Airtines flights fly to 
countries like Sri Lanka, Nepal and Singapore. I would 
like to know whether the amendments being carried out 
by this Bill will be applicable to the above Airline. The 
Immigration Department shoud check their working from 
time to time. They should always remain alert. They 
should change their working style and see whether the 
carriers are liable or not? They should check their 
travelling documents from time to time. They should pay 
attention towards aU these things. With these words, I 
welcome this Bill and congratulate Hon'ble Minister as he 
has made efforts to bring such a Bill in the Lok Sabha. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I strongly support the Immigration (Carriers' liability) 
Bill, 2000 presented by hon. Minister. Although it is a 
good Bill, it is a serious bill also. This Bill is useful for 
the country because the wood has opened up. Travel 
has increased a lot. India has vast borders which is 
spread from Himayalas in North to Indian ocean in South. 
Since ancient times travel used to take place through 
sea, land and air. We have Passport Act, 1920 in our 
country and a special provision relating to entry was 
incorporated in it in 1950. From time to time several 
changes were made in the Passport Act but even then 
it has some shortcomings therefore this Bill has been 
brought. The main aim of this Bill is that it make the 
carriers liable in respect of passengers brought by them 
into India. According to this, a passenger is also required 
to be in possession of legal document. The immigration 
authorities posted at various check posts do a thorough 
checking of the persons coming by different modes of 
tranSport whether it is sea or air. In this Bill, it is proposed 
to impose a pentaly of one lakh rupees per person on 
the carrier which brings passengers without valid travel 
documents into the country. I would like to point out that 
this penalty of Rs. 1 Iekh is enough, however It may 
create fear in the mind of people engaged in smuggling 
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(Prof. Aasa Singh Rawat] 
of heroin and drugs and prevent them for entering into 
our country. Suppose a person wants to file an appeal 
against the penalty of As. 1 lakh then there is a provision 
that either he can appeal before the competent authority 
notified by the Central Government or before the Civil 
Authority under Passport Act, 1948 and Foreigners Act, 
1946, who will examine his case. After examination, if it 
is found that the authority has favoured someone or he 
has any such apprehension then the travellers 
apprehended can appeal. In this way the spirit of justice 
has been followed in this Act. As per the principle of 
Justice, both the parties will be heard and given an 
opportunity to defend themselves. In this way, he will be 
able to respect the person appointed by Government of 
India to recover penalty. This right has been given to the 
Joint Secretary of Ministry of Home Affairs. Suppose a 
person does not have As. 1 lakh in that case the 
competent authority may recover the penalty by seizing 
or obtaining or selling the aircraft or the goods on the 
ships or the aircraft. in this way it is a comprehensive 
bill in itself. I feel that it is in national interest. Shri 
CheMithalaji has also expressed similar view that in reality 
this bill is useful for the country. 

Mr. Chairman, Sir, I would like to tell two-three points. 
Our sea and land borders have been properly guarded 
and strong measure have been taken in this regard. In 
our country infiltration takes place through sea, land and 
air. Sometimes ago arms and ammunition were dropped 
by some foreign plane in Purulia. This incident is 3-4 
years old. Perhaps the hon'ble Members might have 
remember this. After dropping arms and ammunition that 
plane flew to Mumbai. Later on they were caught but 
were freed as a result of intervention by many 
Govemments. Similarly in my region Ajmer also, few days 
ago a Group of 21 Bangladeshi people we caught. 
Though at land borders B.S.F. check but what I mean to 
say is that the check posts installed at the sea and land 
borders and the immigration officers and security officers 
posted at these posts should check the authenticity of 
documents very honestly. 

Though we are imposing this kind of restrictions on 
foreigners even then they enter into our country in 
collusion with our people. Sometimes it is the weakness 
of some person. Therefore, such persons should be 
appointed as Immigration officers who are competent and 
should not be taking bribe. Through you, I would like to 
tell one more thing that by imposing a penalty of As. 1 
lakh the Government has brought all Criminals at par. In 
this connection, I would like to point out that suppose a 
person, without valid passport and document, is nabbed 
with heroin and drugs worth crores of rupees, is a penalty 

of As. 1 lakh enough for him? In my view, the amount 
of penalty should be much higher in these cases. Perhaps 
in other Acts, they may be such provisions. Hon'ble 
Minister is requested to throw some light on this point. 
This was my doubt which I have expressed before you. 
In the end, I would once again like to say that the laws 
after enactment should be strictly implemented. Some 
travellers enter the country without documents and cause 
problem for us. Therefore, laws should be made very 
stringent in every case irrespective of the status of the 
MNCs or relation with the foreign countries. 

Mr. Chairman, Sir, finally I would like to say that 
certain agents and middlemen entice Indian citizens in 
collusion with fake companies and foreign companies and 
send them to foreign land. You might remember that an 
Iranian Ship had sunk in which many Indians were also 
drowned and 40-50 persons were caught in Germany. I 

In Punjab, Kerala, Maharashtra, Mumbai, Delhi and 
Aajasthan such gangs are in operation who take 
thousands of rupees from gullible persons and take them 
out of the country on fake passports. Proper attentions 
should be paid, how people with fake passport go out of 
the country and pass through check points. My request 
is that restrictions should be put on outsiders and 
the people of the country as well. This is all I have to 
say. 

{English] 

SHAI ABUL HASNAT KHAN (Jangipur): Mr. 
Chairman, Sir, day before yesterday, we had passed a 
BiH wherein a provision of deterrent punishment for the 
people to enter into our country without valid documents, 
has been incorporated. This Immigration (Carriers' uability) 
Bill, 2000 is also on the same object and ground. So, I 
support this Bill. 

I think, a provision of deterrent punishment should 
be incorporated in this Bill for the carriers who are 
engaged irr bringing people into India. 

Sir, due to globalisation, the world is coming closer 
day by day, and people from different countries are 
coming into India for different purposes. Lakhs of people 
are coming to India every year. Those people are 
bUSinessmen. persohs associated with industries, agents 
ot multinational companies and corporations, tourists 
students and so on and so forth. 

But. Sir. we have to be very alert to see that in the 
name of businessmen or tourists or otherwise who are 
coming into India, there is nobody engaged in the anti-
national or subversive activities, and they should not get 
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entry through this passage. But it is very difficult to identify 
such persons. So, we have to be very alert. 

Sir. a good number of people entering into India 
with valid documents overstay many a time, and get 
disappeared. As far as information goes. as of 1999, 
more than 25,000 such persons have disappeared in 
India. 

They have come from outside but they have 
disappeared. They seem to be engaged in drug trafficking, 
trade in illegal arms, subversive activities and anti-national 
activities. This has become a racket. This has become a 
threat to our national security. So, identification and 
deportation of such unauthorised persons is very much 
necessary. 

It is an open secret that corruption in issuing 
passports and visas is rampant. Touts and many travel 
agents are involved in this corrupt practice. The 
intemational and inter-state fake passport racket is very 
much active. This should be dealt with seriously. 

With these words. I support this Bill. 

SHRI M.V.V.S. MURTHI (Visakhapatnam): Mr. 
Chairman, Sir, I rise to support this Bill. The Immigration 
(Carriers' Liability) Bill is in consequence and in support 
of the Passport Rules, 1950. To travel abroad, a vaNd 
passport and a visa are required. But some people travel 
illegally. Those who are travelling without a passport or 
a visa are to be punished very severely. " they donot 
have a passport or a visa, the motive for their arrival 
into the country would be different. 

14.56 h .... 

(SHRI P.H. PANDIYAN in the Chait, 

They may be coming here for drug trafficking; they 
may come here for terrorist or other illegal activities. So, 
it is very necessary that the carriers should check the 
documents and the genuineness of the passports. It is 
only then that they should be allowed into the carrier. 

GeneraHy, there is an understanding between the 
carrier and the immigration authorities to get such people 
into the country. So, not only the carrier but the 
immigration authorities also have to be vigilantly 
scrutinised. There should be an authority to act as a 
check on the immigration authorities who pass their 
documenl8. It is a two-sided activity. It is not done by 
the C8Iriers alone. The imntigIation auIhorities collude with 
them and Blow tha8e terroriata into the country. So, the 
pooishrnent. of only As. 1 lakh to be paid by the canter 

for carrying each passenger is not enough. You should 
cancel the permit of the carrier. There should be some 
deterrent punishment in the rules. It is only then that 
immigration into the COlmtry through illegal means would 
stop. There should be some penalty on the passenger 
also. Otherwise, he would himself pay Rs. 5 lakh to the 
carrier to him into the country. The real answer lies in 
giving a deterrent punishment to the carrier and a vigilant 
look on the immigration authorities. 

This Bin is the beginning of a process. Perhaps, this 
is a step in the right direction. I support this step in the 
right direction. In future, you should think of giving some 
deterrent punishment ot the carriers with a threat to cancel 
their permits at least for some time If they resort to 
illegally carrying passengers into our country. 

I support this Bill and request the hon. Minister to 
look into the aspect of giving more deterrent punishment 
because this Bill permits making of rules also. 

15.00 hrs. 

While making rules, the Government should think of 
its power to make rules under Section 8(1), which says 
that the Central Govemment may be notification in the 
Official Gazette make rules for carrying out the purposes 
of this Act. Under this provision, the Govemment may 
make rules which will make it much more deterrent for 
the safety of the country. So, the Govemment may make 
such rules which would permit it not to bring megal 
persons into our country. 

Today we are faCing the problem of terrorism which 
is coming into our country; we see drugs being brought 
into our country. All those who are bringing them here 
are not passengers with valid passport or vaHd visa. No 
person with dignity would carry these things. Those who 
are bring drug into our country or weapons into our 
country are illegal passengers. So, there should be a 
test check of their passports and their visas. If they are 
found to be fake, punishment should be given. 

We have seen such a case in our own country in 
the State of Andhra Pradesh. In Hyderabad, it was found 
the other day that several fake passports were issued by 
the Passport Authority. Officers including the Passport 
Officer have been taken to task. Given the conditions 
prevailing in the country, it is not difficult to produce a 
passport or a visa. It depends on the attitude of the 
officers and such officers who are indulging in such 
activities should also be punished. They should also be 
taken to task and summarily, they should be cismissed. 
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[Shri M.V.V.S. Murthi] 
So. the Govemment has to bring such a provision 

under the purview of this Act or at least. under some 
other Act. By this. the Government should be able to 
punish the carrier and the officers responsible for such 
things. Then only our country will be sate. 

With these words, I wHI conclude. I support the Bill. 

SHRI E.M. SUDARSANA NATCHIAPPAN (Sivaganga): 
Respected Chairman, Sir, here I would like to stress only 
on four points. 

The first is regarding the definition of the word 
'carrier'. The word 'carrier' is defined with some 
restrictions. I would like to draw your attention to the 
definition of that word. When we see the ordinary 
dictionary meaning of this word, it is very comprehensive. 
I will read out the dictionary meaning from Oxford 
Advanced Leamer's Dictionary, 6th Edition 2000. It says, 
a 'a company that carries goods or passengers from 
one place to another'. Encarta Macmillan Special Edition 
1999 says, 'transporter of people or goods a person or 
company whose function or business is to transport things 
or people from one place to another'. 

It is defined here only for the purpose of passengers. 
Suppose this leaves out goods and suppose along with 
cargo if any person is also travelling with or without 
permission. it will be in violation of the Passport Act and 
also the Passport (Entry into India) Act. Then, they cannot 
be punished. Therefore, the definition can be very clearly 
stated. That is. 'transporting pasttengers and also goods' 
could be there. 

Similarly, in the Statement of Objects and Reasons 
of the Bill. the word 'land' is covered. But in the definition 
that word is not covered. It talks only about water or air. 
Therefore. carrier normally means only ships and aircraft. 
But when we want to punish people who are coming into 
India from Pakistan, violating the Passport Act and the 
Passport (Entry into India) Act, one cannot do it. It is 
because they can come by bus or by train or even by 
cycle. 

They can come by cart. Are they going to be 
punished or left out? That is the question. That is wide 
open. There should be some separate Act or this Bill 
can be made comprehensive to include that also. 

The other point is the definition of the word 'person'. 
ACCOrding to Section 6 of sub-clause 6 (b). 

MPassenger" means any person not being a 'bona 
fide' member of the crew, travelling or seeking to 
travel on a vessel or aircraft." 

Here also, an unknown passenger who comes without 
the knowledge of the carrier. owner or anybody else and 
enters into India is not covered. That should also be 
looked into. A person is coming without the knoIwedge 
of the carrier. For that also the carrier is going to be 
punished. 

I would like to draw the attention of the hon. Minister 
to bona fide carrier. There should ~ some exemption 
for bona fide carriers. Suppose a person is corning without 
the knowledge of the carrier, then he is committing an 
offence under the Act. Hypothetically, let me give you an 
example. A traveller comes into the aircraft. Subsequently 
he missed the passport. Then automatically he is violating 
the Act. Therefore, he is punishable with five years' 
imprisonment. But what about the carrier? They have 
checked in properly. But they would also be punished. 
For an offence committed by the traveller. the carrier 
would be punished. Some carriers may be habitually 
allowing the passengers to travel like this on mala fide 
grounds. They should be punished. But bona fide carriers 
should not be brought within the scope of this Act. There 
should be some exemption for those carriers. 

One after another, plenty of small amendments are 
brought before the House. The hon. Minister is very 
vibrant and dynamic. Why can he not bring a 
comprehensive Act covering Passport (Entry into India) 
Act, 1920, Registration of Foreigners Act. 1939. Foreigners 
Act, 1946. Trading with the Enemy Act. 1947, Foreigners 
Law, 1962, FEMA, and Immigration (Carriers Liability) Bill. 
It is because to find out the rules we have to go back 
to several years. To find out the actual position. we have 
to go back to several years. There is no comprehensive 
rule by which a fOreigner can find out what he should 
not do and what he can do. There should be a 
comprehensjye Act for the foreigners so that they can 
very easily refer to that and come to know about the 
things about which he should be careful. As far as 
possible, the Act should be very clear. 

I was just submitting that terrorism etc.. is a pusing 
phase. We have to concentrate on the Mure of India 
and i1s economy. Plenty of people will be coming to 
India for trade and there should not be any scope for 
harassment due to this kind of ad hoc legislation and ad 
hoc rule making power of the Executive delegated by 
this Bill. 

15.09 hn. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, 
Immigration (Carriers' Liability) Bill. 2000 inlends to make 
the carriers liable in respect of passengers brought by 
them into India in contravention of the Passport (Entry 
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into India) Act, 1920. As my hon. friend said, it is a 
welcome step but permit me to say that this a half. 
hearted measure and is not commensurate with the 
problems that you may have to face with the situation 
that may confront you because of the changing crime 
scenario in the world. Nature of crimes that are indulged 
in today from across the borders, in subtle manner have 
been referred to by the hon. Members before me and I 
would not like to repeat those but I cetainly would like to 
refer very briefly to some of the provisions of this Bin 
which I also feel should have been in the form of a 
comprehensive Bill encompassing all the relevant laws 
under one head. 

Firstly, I would like to draw the attention of the hon. 
Minister, which I am sure he is aware of, that it is not 
only by air or by water that persons are illegally brought 
into the country. As our experience has shown in the 
North, the West and in the East. infiltration takes place 
by land routes also. It is not just that a person walks 
across the border - though that is also not very difficult 
to do in certain areas. Organised groups are being 
arranged to bring people from across the borders into 
the country in violation of the law of the nation. That 
should have also been taken care of when we stipulate 
the modes of transport by water or air. I think we should 
have included the land routes also. 

Clause 3 of the Bill provides for a penalty of Rs. 
lakh on a carrier who brigns any person into the country 
in violation of the provision of this Bill. Given the situation 
that I have very briefly adverted to. I think this is not 
enough. I think given the enormity of the crime which is 
now committed or given the extent of the monetary 
consideration which would be involved in bringing people 
from across the border to lodia - maybe for drug 
trafficking, carrying weapons - this penalty of As. 1 lakh 
would not be a deterrent. What happens, if a carrier 
were to bring an organised group of 20 people into the 
country? It may be a hypothetical case but you cannot 
rule out such instances. Very willingly he would like to 
pay Rs. 1 lakh and go scot· free. Sir, I think the minimum 
that should have been done was to provide for a minimum 
period of imprisonment, provided of course certain other 
conditions are fulfilled and the person is held guilty of 
the offence. If the carrier is guilty, there should be 
sentence of imprisonment for him as well. That is what 
I do want to bring to notice of this august House. 

Clause 5 says that where any penalty imposed under 
this Act is not paid, the competent authority may recover 
the penalty by seizing or detaining or selling the aircraft 
or the goods on the ship or the aircraft. Sir, at times one 
may get to know of the commission of an offence much 
later. One could certainly ascertain that this was the 

aircraft, or the ship, used by the carrier in transporting 
people but there may be nothing left on the vessel to 
confiscate. So, I think, there should be a provision that 
besides two measures it should be open for competent 
authority to also seize any other goods belonging to that 
carrier. 

That should have been provided for to make It open 
to the competent authority to take action even after the 
offence has been committed in cases where the 
knowledge about the commission of the offence Is actually 
achieved or derived later. 

Sir, these are the only observa~ which I wanted 
to make. I would only conclude by saying - it is only 
for the sake of adding emphasis that I repeat it - that 
today not knowing the unravelling situations that arise, it 
is necessary that the Govemment approaches these 
matters with a sense of vision, teams from the experience, 
and moves forward with determination. We must visualise 
all the situations, then tailor the possible responses 
accordingly which has not been done. I think, though the 
Bill is a welcome measure, It falls short of expectations. 
The Govemment would do well to really give a thought 
to the entire matter and come forward with a 
comprehensive piece of legislation. 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Chairman, Sir, Shri Chennlthala was giving speech over 
this Bill. He delivered good speech in Hindi for which I 
congratulate him. He gave impressive speech in Hindi 
than in English. 

After going through this Bill, it is clear that the 
Government lack intelligence and commonsense. I have 
reasons for what I say. In the passport BiD passed day 
before yesterday there is provision of punishment for those 
who vio.ate the rules. If the hon. Minister has any 
objection then he should clear as to why the Govemment 
is enacting separate law for illegal migration and carrier 
by sea. . The hon. Minister should clarify that why this 
clause of awarding punishment to the illegal migrants as 
well as to the carrier who brings any person into the 
country in violation of the provision of this Bill, was not 
incorporated in the passport BUI which was passed day 
before yesterday. Why both the laws were not brought 
together? 

Shri Daroga Prasad Rai was once Chief Minister of 
Bihar. In his speech, he used to say "taaIa laaglava palla 
Khutlava.· which means that taw should be enacted to 
prevent illegal migration. In his speech, the hon'ble 
Minister has said that 850 people entered Into our country. 
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Why he is saying so. What is the refevance of your law. 
Transmigration is taking place unabatedly. It seems as if 
the law Is meant for a law abiding citizen along and the 
real culprits goes scot free taking advantage of it. The 
law should be strictly enforced to deal with the rogue 
elements. He is telling that 850 people entered into our 
country and he is stemly dealing with the issues. 
You must give the reply of question No. 1 wherein it 
was asked as to why both the bills were not brought 
together. 

Shri Bansalji very well knows about law. He says 
that he has brought a comprehensive Bill which means 
there will be separate laws for illegal migrants as well as 
for the carrier. I would like to know why common law is 
not being enacted for both illegal migrant and the carrier. 
The terrorists board the plane from Nepal and hijacked 
it and took the plane to Kandhar from Amritsar. However, 
the Minister of External Affairs surrendered terrorists. Tell 
the House what law you have got for this act. The 
Govemment is deceiving the people by saying that they 
are strictly implementing the laws. The Govemment simply 
play faux-pass in the name of law. You are the breakers 
of law. The Minister of this Government visited Kandhar. 
It is unparalleled in the entire history that no action for 
more than an hour was taken against the hijackers due 
to lack of co-ordination among the disaster management 
bodies. After that when the hijackers flew to Kandhar, 
the Minister of Civil Aviation and the Minister of Extemal 
Affairs visited Kandhar and accepted the condition of 
releasing Militants put forth by the hijackers. This episode 
was severe blow to the prestige of India in Intemational 
arena, such is the scenario and the same Govemment 
claims to be the Guardian of law by introducing and 
passing such Legislation in a hasty manner. What sort of 
Law is being framed .... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI (Raiganj): What 
is Chota Rajan doing? 

DR. RAGHUVANSH PRASAD SINGH: Chota Rajan 
and all other criminals travel wherever and whenever they 
like. they are continuing their smuggling business that is 
why arms were dropped in Purulia. It «means that all 
misdeeds are being committed and we are deceiving the 
Parliament. In their speeches, they say that are taking 
strict action. Now come to the poiDt. The Bill provides tor 
a penahy of Rs. 1 lakh on a carrier who brings any 
person into the country in violation of the provision ot 
this Bill. I would like to know whether the penahy ot Rs. 
1 lakh is enough to put a check on all these illegal 
activities. A person making quick buck in crores of rupees 
will not hesitate to pay Rs. 1 lakh as penahy. How can 

you prevent him from doing so. It tantamounts to 
deceiving the people as to claim that twa want the bill to 
be passed at the earliest without any discussion on it. 
Hon'ble Minister was saying that this Bill should be passed 
without discussion. I would like to know as to what is the 
relevance of this House? If the people do not have any 
knowledge of the law you frame then it is useless to do 
so. If discussion is not held over it and if it is not 
disseminated to the common man through media then 
how can the people be aware of it. Simply saying that 
we are in majority is not enough. This way you can get 
all the Bills passed without holding discussion then what 
is the need of this House. The debates and discussions 
takes place in the House between the ruling and 
opposition parties. Is it logical to frame law without holding 
any discussion and without apprising the people about it. 
Merely printing the Bill meant for one billion people in 
the Gazette does not make its dissemination conducive. I 
Bansal Saheb, there is a maxim followed in Court 
"Ignorance of law is no excuse." 

Ignorance of law is no excuse. One who commits 
sin will be punished. If a judge commits a mistake there 
is no one to check him but if a common man commits 
a wrong he is caught and punished. 

My third point is-what is the procedure adopted for 
the publicity of the laws enacted. You merely publish it 
in the gazette. " Malhotra Brothers publish the Act passed 
b~ you and any lawyer obtains a copy and reads it, he 
will come to know about it. Commonman will have no 
knowledge of such a law. That's why laws are often 
violated and you say, "Ignorance of law is no excuse". If 
one is ignorant about law and violates it, he will be 
punished. These are basic question which you need to 
reply, then only we would realise that country is safe in 
your hands and if you are not in a position to repty it, 
we would feel that the country is not safe in your hands. 
We are watching your activities, also the practices you 
are adopting for passing the Bills. We level charges that 
you are not enacting appropriate laws to tackie basic 
problems .. 

With these words I thank you. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): Mr. Chairman Sir 
I am grateful to all those honourable Members whO' took 
part in this discussion. I pray that I may please be 
excused since I was misunderstood. I just gave an 
example of Rajya Sabha. I welcome the views expressed 
during this discussion. Several hon'ble Members raised 
many points. It is a matter ot happiness that everyone 
expressed concem regarding infiltration. Everyone desired 
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that illegal entry should be checked. Everyone desired 
comprehensive laws are to be enacted so that security, 
integrity, sovereignty of our country is ensured. All this is 
welcome but several hon'ble Members raised issues 
relating to making of passport and people illegally entering 
into India. 

Objective of this Bill is limited one. In fact. it has 
been brought to prevent such acts which were committed 
in its absence. When some people corne into our country 
by air or by ship or vessel without any valid visa or any 
document, a critical situation arises. Though we welcome 
outsiders in our country and for this very purpose we 
promote tourism and thus we need tourists. But it does 
not mean any unauthorised person, as a smuggler or a 
terrorist may come here. If a person enters into our 
country without any authorised document then deporting 
him back becomes a problem. If we deport him we have 
to arrange ticket for him from our own resources if he 
does not have a retum ticket. The flight he boarded may 
have already left, then next flight to his country may be 
after two or seven days. In such '=8se, immigration 
authorities will have to keep such person with them for 
such period and even will have to arrange for meals and 
other things. The present Bill has been brought to tackle 
such situations. Now, hereinafter, if any persons comes 
to our country without any authorised document or valid 
passport or any travel document, the airline, ship or 
vessel, he boarded for coming to our country will be 
held responsible for everything relating to such person. It 
will be their responsibility to carry out such checks before 
any person is allowed to board an aeroplane, a ship or 
a vessel. This Bill has been brought with this purpose. 
This will provides that an organisation held responsible 
for such a peson will be liable to pay a fine of 
Rs. 1,00,000. In America and England, similar penality is 
imposed in such cases. 

Second point was raised regarding enhancing penalty. 
Well, we have the rule making power but that does not 
mean we will not control illegal traffic. This Bill has been 
brought to prevent such traffic. Authorised agencies do 
not allow illegal traffic. Today there are about 65 such 
check posts which monitor such traffic. Therefore, there 
is no need to provide for more stringent laws or 
provisions. 

One of our hon'ble Member has said that any 
bonafide ship or airlines, which carried out proper checks 
and stlH someone evaded all that and managed ticket 
trom outside, should not be held liable tor punishment. 
Even a provision has been made for such a situation. 
Penalty on the passenger will be imposed. 

[English] • 

After affording reasonable opportunity to the carrier. 

[Translation] 

Carrier agency will be given proper opportunity to 
prove that they carried out thorough checks before the 
joumey commenced. 

There may be passport which are infact fake but 
look like genuine one. Holder of such passport may 
escape attention of checking staff. In such circumstances 
if carrier agency proves that the passport was of such a 
nature then the agency will not be liable to be punished. 
In this regard the decision will be taken by the authority 
to be appointed for this purpose be it foreign resgistration 
officers of civil authority appointed by the Government of 
India. In addition, there is a proviso for filing an appeal 
before Joint Secretary, a competent authority in Ministry 
of Home Affairs, within 30 days. Standing Committee has 
further relaxed this period by another 30 days, if 
concemed party proves that due to some reasonable 
reasons the appeal could not be filed within first 
permissible 30 days or the such reasons were beyond 
his control. The concerned party should satisfy the 
competent authority then only relaxation over first 30 days 
shall be granted. 

There are other laws and Acts like Passport Act 
concerning illegal migrants. One suggestion has come to 
enact a comprehensive law wherein different provisions 
are incorporated. The Govemment will consider it seriously 
and the competent authority will examine it. I am grateful 
to all other hon'ble Members who took part in the debate. 
Shri Bansal dwelt about seizure of ship, vessel or the 
carrier and disposal thereof. In addition, if the company 
has no other items then what ever items the company 
has can be seized and penalty amount be recovered 
through disposal thereof. This situation will arise if carrier 
fails to pay penalty at that time. In that case carrier 
would give Bank Guarantee otherwise the aeroplane will 
not be allowed to leave and penalty would be recovered 
from sale proceeds of the aeroplane. Then the need of 
seizure of other items and auction thereof will not arise. 
The carrier will either pay penalty or would give Bank 
Guarantee without which they will not be permitted to go. 
Thus they would be left with us and necessity of seizure 
would not arise. The proposed Bill covers air traffic and 
traffic through ship or vessel but does not include land 
traffic. Therefore, the present law has a limited purpose. 
There are checkpost at borders to prevent illegal entry. 
Their job is to stop Illegal entry there itseH. Thus, no one 
is allowed to enter India, eo the problem of deportation 
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will not arise. Intruders will be stopped at the border 
Itself and pushed back. Therefore, we did not include 
land aspect in the law. Though the Standing Committee 
had suggested its inclusion at consideration stage, but 
when we consulted all other authorities including Civil 
Aviation the need for It was not felt. Since such person 
can be prevented from entering Indian territory and 
compelled to go back. AI. far as smuggling and narcotics 
is concemed, it is a maUer of happiness that we are 
cautious about it and I assure you that we will tackle this 
menace under relevant provisions of various existing laws. 
Every provision cannot be incorporated under this act. 
But let me assure you that we take action under various 
pl'OYision of different Acts as the case may be. I am 
again thankful to you, for drawing my attention towards 
this too. I was of the view that this was a very simple 
and innOCOU8 law but many coHeagues helped us and 
showed the way. Therefore, I am again grateful to you. 
With these Words, I again request you all to pass this 
Bill unanimously. 

{English] 

MR. CHAIRMAN: The question is: 

"That the Bill to make the carriers liable in respect 
of passengers brought by them into India in 
contravention of the provisions of the Passport (Entry 
into India) Act, 1920, and the rules made thereunder 
and matters connected therewith, as passed by Rajya 
Sabha, be taken Into consideration." 

The motion was sdopted. 

MR. CHAIRMAN: The House wUl now take up clause 
by clause consideration of the Bill. The question is: 

"That clauses 2 to 10 stand part of the Bill." 

The motion was adopted. 

Clauses 2 to 10 we/'8 added to the Bill. 

Clause 1, the Enacting Formula and the Title wet8 
added to the Bill. 

SHRI I.D. SWAMI: I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

15.37 hrs. 

STATUTORY RESOllJTION RE: DISAPPROVAL 
OF THE CENTRAl ROAD FUND ORDINANCE 

AND CENTRAL ROAD FUND BIll. 

{English] 

MR. CHAIRMAN: Now, the House would take up 
Item Nos. 13 and 14 together. Shri Y.S. Vivekananda 
Reddy. 

SHRI Y.S. VIVEKANANDA REDDY (Cuddapah): Sir. 
I move: 

"That this House disapproves of the Central Road 
Fund Ordinance, 2000 (No.5 of 2000) promulgated 
by the President on 1 November, 2000." 

I would like to move this Resolution because the 
Govemment, has after passing a Resolution, collected 
the cess on diesel and petrol in the year, 1998-99, and 
have started collecting cess on diesel from April, 1999. 
Since then, we had the Budget Session and the Monsoon 
Session. The Govemment did not bother to bring this 
Bill. We know that this Session is due on 20th of this 
month, and so the Govemment hurriedly brought this 
Ordinance, which is not the right convention. So, we 
thought it fit to bring this Resolution to disapprove the 
Central Road Fund Ordinance, 2000. This is only to 
dissuade the Govemment from the practice of bringing 
the Ordinances when the Parliament Session is due in 
the near future. 

{Translation] 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) SHRI B.C. KHANDURI): Mr. Chairman, Sir with 
your permission I would like to say something before I 
move the BiH ..•• (lnterruptions) 

{English] 

, beg to move: 

"That the Bin to give statutory status to the existing 
Central Road Fund goverened by the Resolution of 
Parliament passed in 1988, for development and 
maintenance of national highways and improvement 
of safely at raitway crossings, and for these purposes 
to levy and collect by way of cess, a duty of excise 
and duty of customs on mother spirit commonly 
known as petrol, high speed diesel oil and for other 
matters connected therewith, be taken into 
consideration." 

, 
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and Central Road Fund Bill Mtd Central Road Fund BiI 

SHRI PAIVA RANJAN DASMUNSI (Aaiganj): We 
welcome him as Minister. 

SHRI SOMNATH CHATIERJEE (BoIpur): As Minister, 
he is making a maiden speech. We welcome him. 

MAJ. GEN. (REm.) SHRI B.C. KHAM:>URI: Thank you. 

Sir, the Central Aoad Fund has been existence from 
1929. It was being governed subsequently by a Resolution 
of Parfiament of 19n, as per which 3.5 paise per litre 
of petrol was to be collected, and to be distributed among 
the States and Centre in the ratio of 80:20. 

This was revised in May, 1988 and it was decided 
that not less than 5 per cent of the basic cost of petrol 
and diesel would be set apart for and distributing among 
the States, Union Territories and the Centre in the ratio 
of 64:35.5 per cent, 0.5 per cent being kept for the 
administration of the Fund. However, this decision could 
not be implemented. This was never implemented because 
it was under examination and no decision was taken. 
The amount of money that would have accrued to the 
States was around Rs. 25 crore to Rs. 30 crore per year 
as per 19n resolution. 

In 1998-99, the Government decided to levey a cess 
of one rupee per litre of petrol and in 1999-2000, a cess 
was levied on diesel also at the same rate, that is, one 
rupee per litre. The allocation norms for this were also 
decided and as per the norms, the cess on diesel was 
to be divided in the ratio of 50:50; 50 paise cess per 
litre of diesel was to go entirely for the development of 
the rural roads, that is it would be given to States and 
the amount would be used by them in consultation with 
the Centre. The balance of 50 paise cess per litre of 
diesel and the fun cess of one rupee per litre on petrol 
would be pooled together and its distribution would be 
like this, that is, 30 per cent of this would go to the 
States for the development of State Highways and other 
roads in the States, 12.5 per cent would go to the 
Railways for construction of overhead bridges and 
manning of unmanned level crossings so that road safety 
is improved and smooth flow of traffic is ensured on the 
Highways. Then, the remaining 57.5 per cent was to be 
utilised for the development and maintenance of the 
National Highways. This was the proposal made. The 
total allocation under this formula is As. 5,800 in 2000-
01 for the Centre including As. 990 for the States. Earlier, 
the States were getting about Rs. 25 crore to As. 30 
crore per year, but now they wi! be getting As. 990 
crore per year. 

Now, a very valid point has been made by the hon. 
Member, Shri V.S. VNekanand Reddy that we have issued 
an Ordinance for this purpose. I entirely agree with the 
hon. Member that it is not good to issue an Ordinance 
when the Partiament is about to meet. But I would like 
to submit that we were required to issue this Ordinance 
in order to give statutory status to the Central Road Fund 
so that it could be distributed to States Immediately. We 
wanted it to distribute funds to the States Immediately 
because the wortcing season was on, the rainy season 
was just over, the roads needed repairs and, so, money 
was required to be distributed immediately. If we had not 
issued this Ordinance and come to the House to pass 
this Bill, it would have taken time. As I have mentioned, 
we have already allotted Rs. 325 crore out of Rs. 990 
crore to the States during the month of November. Many 
Chief Ministers have met me in this connection and I 
have informed them about the distribution of money. They 
are very happy that they can start using this fund 
immediately. Therefore, this was the reason for which we 
had promulgated this Ordinance. I would request the 
House to see the intention behind Issuing this Ordinance, 
because it was done purely to start using this Fund, so 
that the whole process is not delayed. 

Sir, with your permission, I now move that the Central 
Road Fund BUI be taken into consideration. 

MR. CHAIRMAN: Motions moved: 

"That this House disapproves of the Central Road 
Fund Ordinance, 2000 (No. 5 of 2000) promulgated 
by the President on 1 November, 2000." 

"That the Bill to give statutory status to the existing 
Central Road Fund governed by the Resolution of 
Parfiament passed in 1998, for development and 
maintenance of national highways and improvement 
of safety at railway crossings, and for these PUJP0S8S 
to levy and collect by way of cess, a duty of excise 
and duty of customs on motor spirit commonly known 
as petrol, high speed diesel oil and for other matters 
connected therewith, be taken Into consideration." 

15.44 hr .. 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): Mr. 
Chainnan, Sir, this Bill which hila come before the House, 
through an Ordinance, deserves, at least, our support 
because we looked forward for such a legislation for a 
long time. I remember a dear friend of mine, Shri Rajesh 
Pilot, who is no more with ~ now, who gave a very 
serious thought to this issue. He raised thiS matter many 
times in the Hou8e and argued in favour of such a 
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legislation in the party forum also. At the outset, I would 
request the 000. Minister to think very sincerely in terms 
of our target and requirement. 

We do have a Plan target in every Plan year between 
the States and the Centre. In the meeting of the National 
Development Council, we prepare a target and go ahead. 
We have also additional requirements which we meet 
through the Budget of the Ministry of Rural Development. 

As I understand it. against clause 7. you say: 

"The Fund shall be utilised for the -

(i) development and maintenance of national 
highways; 

(ii) development of the rural roads; 

(iii) development and maintenance of other States 
and roads including roads of inter-State and 
economic importance; 

(iv) construction of roads either under or over the 
railways by means of a bridge and erection of 
safety works at unmanned rail-road crossings; 
and 

(v) disbursement in respect of such projects as may 
be prescribed." 

Now. as you have just now stated. the share in 
revenue would be around Rs. 985 crore for the States 
and a little over Rs. 5.000 crore in your hands. Very 
recently. the Godkari Commission had given its Report to 
the Ministry of Rural Development. We do not know the 
factual position because nothing has been disclosed in 
the Parliament. That Report also says that in every Block. 
the rural road connectivity, that is, a road of an 
international standard and size. shall be looked into. Since 
the Report was given. I do not know what action has 
been taken or what programme has been adopted. 

Now. under the Rural Road Development Programme 
also. we are told that not less than Rs. 2,500 crore are 
placed at the disposal of the Department of Rural 
Development. There is a debate going on as -to how that 
money should be distributed. Some Members of the 
House feel that they are getting Rs. 2 crore under the 
MPLAD Programme and that is a meagre amount. Instead 
of burdening the Exchequer tor more money for the 
MPLAD Programme. whether a road in one of the rural 
development projects in each constituency of the Lok 
Sabha and the Rajya Sabha be projected before this 
Government tor sanction from the Rural Development 
Fund which will be augmented for the road connectivity. 
It can help the Govemment. 

There is another point of view that each district should 
be given a sizeable amount of money and the Panchayats 
in a district shall fonnulate a plan out of that fund. 

Now, you say that rural development programme will 
come under the State Govemments and they would spend 
from Rs. 985 crore for some programme and plan in 
regard to that. 

While you talk about the rural road development, 
there is no clear definition which district will get the 
priority. Would these be backward districts? There are 
also districts having different kinds of terrain, like the 
hilly terrain. There are also districts where systematic 
drought has made them to be shown as drought-prone 
like the Jaisalmer District of Rajasthan. So, it would have 
been more appropriate if the priority would have been 
mentioned as to which are the rural roads which will get 
priority in terms of their present classification. However, 
I understand that all that cannot be explained in the Act 
itself. It requires an understanding of the States and and 
the Centre. 

But I would like to seek a clarification from the hon. 
Minister. While he says about the development of the 
rural roads, does it mean this from fund? Does it mean 
some other fund - tagged with this fund - at the dispoal 
of the State Govemment so that we can understand what 
role we shall play in this regard as Members of the 
public in our respective States and the constituencies? 

The other point stated by the hen. Minister in the 
Bill is about the construction of roads either under or 
over the railways by means of a bridge which you call 
road overbridge. The road-overbridge programmes are 
nonnally being sanctioned by the Railways with the 
support of the State Govemments because they are the 
authorities to encroach upon the land and make an 
approach road. etc. I understand from your statement 
and the provisions of the Act that now it the Ministry of 
Railways appr9V8S a road overbridge, the connecting road 
of that bridge or the approach road should also be 
managed from this fund. Will the Ministry ask for funds 
from the State Govemment within that amount of Rs. 
985 crore or will the Ministry get a separate fund from 
your Department which is the Central Pool over and above 
Rs. 5,000 crore? That point also has got to be clarified 
while you reply so that we understand that when you 
submit a proposal to the Ministry of Railways, where 
should we run for the part - to the State Govemment or 
the foolproof part, that is, the Union Government? 

Similar is the case of unmanned level crossings. 
Thousands of thousands of unmanned level crossings. 
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throughout the length and breadth of the country, are 
causing lot of harassment and accident, etc. The Railway 
Ministry took a unique proposal that if one MP agreed to 
provide support for one unmanned level crossing to a 
manned level crossing, the Railways will provide another 
one as an incentive. 

As far as the road management is concerned, I would 
like to ask again whether these funds will be shifted to 
the State and the Railway will have to initiate to the 
State or some part of the money on demand of Railways 
will be shifted to Railways or who will support the road 
overbridge. That point also needs to be clarified. 

15.51 hrs. 

(MR. SPEAKER in the Chair) 

The most important gap is in 7(v). This is where, 
think, the discretion of the Government is applied, 
'Disbursement in respect of such projects as may be 
prescribed.' Who will prescribed - the State or his 
Ministry? If they say the State will prescribed and they 
say that they would not do that, there will be a State-
Centre confrontation. So. it would be better if there is a 
clarity. Now with regard to 'such other projects which are 
prescribed by the State', either they say 'by the State' or 
they say 'such other States which will be prescribed by 
them consulting the Planning Commission.' Otherwise, 
nobody knows. whose share is it. Where will it come? 
This also requires a kind of clarity in so far as Clause 
7 is concerned. 

Now. I come to management aspect. It deals with 
Section 9 (i) and also Section 10 - Functions of the 
Central Government. I will not go into the details of this 
clause. Powers of the management of the Central Road 
Fund are there. What is happening actually? Now. Shri 
Sontosh Mohan Dev will speak after me. He is from one 
part of the country. We have heard that from Saurashtra 
to Silcher, a very long four-lane road is proposed to be 
built at the behest of the Surface Transport Ministry. It is 
the Prime Minister's declaration. I found that some part 
of the road was being planned and Silcher to Saurashtra 
means a substantial part of it will have to go from my 
constituency. I was told that the woft( had started and 
suddenly some instructions had gone and the woft( is 
stopped. All the old banyan and other trees are got 
uprooted and taken way. The road was expanded. local 
villagers were involved to broaden the road and suddenly 
it was stopped. 

I would like to know has the scheme got abandoned 
or has the money flow stopped or has something else 
happened. I would request the hon. Minister to explain 
that point also becalSe it will provide strong infraatrucIure 
to entire North-East and East so far as the future of 

economy of our country is concerned. Road is one of 
the important points where the future of our economic 
development rests. 

In West Bengal, I remember, there is one road. that 
is, Express Highway Panagarh to Morga. I personnaly 
happened to be there many a times. It is one of the 
unique models made by some company and it is one of 
the unique roads I found. though in the recent floods 
that also got damaged. If similar kind of Express Highway 
type of roads where it can carry containers in two lanes 
and buses carrying passengers in other two lanes can 
be accommodated in a bigger dimension, East West, 
North and South. I may like to inform you that the 
investment opportunities of the companies, about whom 
we are all shouting in seminars will be more and 
infrastructural attraction will be more effective and 
economic development will be more than what we are 
expecting now. 

Therefore, this Departrnant of his Desk and this 
concept of this Bill and the augmentation of resources. if 
not merely linked to repair and management, have a 
longer vision and will provide a positive infrastructure for 
the country. So, we are supporting this Bill. especially for 
that count. But in terms of sharing the money, I would 
plead that if they could share some more resources after 
a review with the State. it would be better. Because the 
States have got to manage their State Express Highways. 

The States have got to look after the Panchayat 
rural roads. The States have got to take care of the 
requirements of the old roads of PWD. Having taken 
altogether. hardly there will be anything left in the State 
coffer for planning any bigger road, that is State highways, 
where the State on their win decide and say, 'this is my 
prioritiy'. Therefore. I feel that you can review the position 
in regard to Resource DIvaion part, not now but later on, 
and give a little more share to the States 80 that the 
States will be competent enough and confident enough 
to plan their own action. With this money, hardly in a 
year or five years. they cannot think of one or two major 
express highways. If the States get strength. build up 
their own plan of action with this fund, then, I think, that 
wlH give more strength to infrastructure. 

I conclude by saying that please strengthen the 
National Highway Authority. I teN you that it is in shamble. 
I belong to a constituency, where the national highway 
becomes the casualty every year due to floods. The 
National Highway Nos. 33, 34, and 35 are the lifeline of 
Sikkim. the Meline of the entire North-East, bordered with 
Bangaldesh for border trade, bordered with Nepal for 
border trade, and bordered with Bhutan for border trade. 
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Ewry flood destroys these highways and the OM becomes 
helpless. The National Highways Authority people hardly 
come. I aproached 20 times. I found nobody there, no 
oftIcer was there, and only a guesthouse. When I carried 
a paper with the OM, no one was there to acknoIwedge 
that paper. Therefore, kindly make a Zone. For every 
State where the National Highway is operating, there 
should be a Zone to look after and respond to the issues 
in consuhation with the State Government. Otherwise, 
PWO people will say, "This is not our task. We cannot 
encroach upon the National Highway Authority.' The 
District Collectors also will say, ""Ne cannot encroach upon 
the National Highway Authority." Then, where do we go? 
We cannot explain to the people. The National Highway 
Authority is under your control. This is my last request. 

At the end, I would like to say that while awarding 
contracts, tenders and other things, please do not look 
into any political consideration, give it to the best 
companies with best specifications, who can do the job 
well. I gave you one example, Panagarh Express Highway 
of Bengal. I am not pleading for 'A' company or 'B' 
company but you give to the best and highly sophisticated 
companies, who would be able to do well....(lnterruptions) 

MR. SPEAKER: Only one hour has been allotted to 
this Bill. You have already taken 15 minutes. 

SHRI PRIYA RANJAN DASMUNSI: Sir, this Bill 
cannot be passed within one hour. The entire House will 
agree with me. Every Member will agree with 
me .... (Interruptions) 

MR. SPEAKER: In the BAC meeting, we have allotted 
one hour for this Bill. 

SHRI PRIYA RANJAN DASMUNSI: After allotting one 
hour to this Bill in the BAC meeting, the members shouted 
at me, ""Nhy have you agreed for only one hour? This 
is the Road Bill - As. 5,000 crore." 

With these words, I conclude and thank the Minister 
for his good joumey in the Ministry. ,. he ran in the 
battlefield as a Major General, in the battle of infrastructure 
also, he will succeed. 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJ. GEN. 
(RETD.) SHRI B.C. KHANDURI): Thank you. 

MR. SPEAKER: Now, Shri Kharabela SWain. 

SHRI KHARABELA SWAIN (BaIaaore): Sir, I rile to 
support the Central Road Fund Bill, 2000. As everybody 

knows, road constitute a vital part of the infrastructure 
like telecommunication, ports, airports and railways. So, 
it is a vital part of the infrastructure. 

I am very happy that at last the Govemment of India 
has come forward with such a proposal thorough a Bill, 
which will proivde the most needed thing for the 
construction of roads. The most needed thing for the 
construction of roads is money. . 

Sir, for the last 53 years, the roads in this country 
are in appalHng state. In a Single year, the collection of 
cess from petrOl, and collection of cess from diesel has 
come to about Rs. 6,000 crores .... (lnterruptions) 

SHRI M.V.V.S. MURTHI (Visakhapatnam): Now, it is 
four o'clock. We have to take up the Discussion under 
Rule 193 . ... (lnterruptions) I 

MR. SPEAKER: I am also looking at the clock. 

SHRI KHARABELA SWAIN: Sir, the way you are 
looking at the clock, I get frightened. 

MR. SPEAKER: You can continue next time. 

SHRI K. YERRANNAIDU (Srikakulam): Sir, what 
about this Bill? 

MR. SPEAKER: It will be taken up later. 

15.59 hr •. 

DISCUSSION UNDER RULE 193 

LOSS OF LIVES AND PROPERTY DUE TO 
FLOODS, DROUGHT AND OTHER 

NATURAL CALAMITIES IN VARIOUS 
PARTS OF THE COUNTRY 

MR. SPEAKER: Hon. Members, the discussion 
regarding loss of lives and property due to floods, drought 
and other natural calamities in various parts of the country 
under RtJle 193 has been admitted in the name of 
Sarvashri Rupchand Pal and Ajoy Chakraborty. They have 
requested me to allow Shri Somnath Chatterjee to raise 
the discussion on their behalf. I have allowed 
Shri Sornnath Chatterjee to raise the discllSSion. 

16.00 hrs. 

SHRI SOMNATH CHATTERJEE (Bolpur): Mr. 
Speaker, Sir, I am grateful to you and to the other hon. 
Members of this House for the indulgence and 
accommodation shown to me for initialing this important 
discussion. 
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I rise to initiate this debaIe on an extremely grave 
national issue. I hope and trust that this wi! not be treaIed 
as a mere routine matter or a matter of any particular 
State or a particular Party. Even when we are discussing, 
after the motion has been adopted, today we have seen 
how the people of Pondicherry and Tamil Nadu have 
been affected by the recent tomado or heavy rains. They 
are experiencing a very serious natural calamity. We 
sympathise with the people of those States. I shall join 
the hon. Members to raise the matter and in their demand 
for greater Central assistance for meeting the reHef and 
rehabilitation work. As a nation, we should be deeply 
concerned that every year more than once, one or more 
States of this country are suffering of serious natural 
calamities of different intensities and some of which are 
also of rare severity. We are losing very valuable national 
assets. Vast areas are devastated due to these calamities. 
Crores and crores of rupees worth properties are damaged 
or destroyed. Lakhs of people are rendered homeless. 
People are dying due to floods or drought. Some cases 
are also of earthquakes resuhing in, apart from loss of 
national assets, utmost human privation and misery. 

We were talking just now of construction of roads. 
Shri Priya Ranjan Dasmunsi rightly mentioned that 
because of the floods valuable roads, for which a lot of 
money has been spent. are being destroyed. He 
mentioned Just now the road from Panagarh to Moregram 
which is very well constructed by a Mumbai concem, 
AFCONS. It is part of my constituency. I have been 
looking into this. It is one of the finest constructions made 
by a very able contractor. I must openly admit that. It 
was buih with the Asian Development Bank funds available 
to them. Even that very well constructed road has been 
damaged severely because of the fury of the floods. I 
will ask my hon. friends here to please go and see. 
Then you will realise what was the fury of the floods. 

We have seen the telecom services getting totally 
disrupted; electricity lines are snapped; houses are 
destroyed; and huge numbers of people are becoming 
hornless. The schools and hospitals are damaged. This 
is not the experience of my State or my area. I am 
afraid. probably, most of my hon. friends in one part of 
or the other of the country have had such traumatic 
experience. It may be now I am suffering. 

Today Pondicherry has joined us, Tamil Nadu has 
joined us and our very distinguished friends in Andhra 
Pradesh had also experienced it. 

SHRI K. YERRANNAIDU (Srikakulam): We have had 
the experience. 

SHRI SOMNATH CHATTERJEE: You, you had the 
experience of the Orissa super cyclone. And I have the 
distinction of joining Shri Yerramaidu In demanding some 
special assistance from the Centre for him. No doubt, I 
am not trying to score any debating points. I am 
mentioning all these things because sometimes • narrow 
vision is taken. I am not blaming talking of anybody 
particularly. It is treated as if it is • matter of • particular 
State. But this is happening. 

And we have also seen now that another serious 
danger is taking place and many States are suffering, 
and that is the havoc that is c .... ted by soil eroaion. 
Even frontiers of district are being aIte,. borders are 
bieng shered, deforestation resuhing in soil erosion also, 
sihation of the river beds, these are very serious problems 
which cannot be dealt with as a mare party Issue or a 
State issue. That is my humble submission. 

But it is always generally said that it is the State 
Govemments which are responsible because it is the 
Governments which are In the field. Therefore, the 
question of providing relief is the responsibility of the 
State Govemments. Rehabilitation of the affected people, 
restoration and re-construction has also to be undertaken 
by the State Govemment. No doubt, Constitutionally it is 
their responsibility. 

But the Finance Commission, which is a Constitutional 
body has realised that h was impossible for any State in 
this country to bear those financial obligations. Therefore, 
the States, ahhough they have this primary responsibility 
they hardly have the wherewithal. to meet the expenses 
required for providing urgent relief etc; and because the 
States find that the burden Is unbearable, that is why, 
everybody is running to Delhi. When Parliament is on, 
we raise it here. We go to the Prime Minister and we 
ask for assistance. We hold demonstrations. We are 
supporting each other in this. There was a moat 
unanimous view on this. The Members of this highest 
body agreed that this is a matter which cannot be treated 
as a pure and simple State matter. The States do need 
substantial funds. 

It is quite proper to keep In mind that from the 
Second Finance Commission onwards it has been one 
of the terms of reference of the Finance Commissions 
that they should make provision as to how to meet the 
expenses for natural calamities. It was realised, even 
when the Second Finance Commission was constituted 
that we were not able to get rid of natural calamities. 
Some may be avoided, some cannot be avoided like 
earthquakes. latur was devastated. How could it be 
avoided. There are some, may be peripherally some 
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protection might have been there. But these are not undr 
anybody's control. Therefore, when such situations occur, 
they find that it is a daunting task for any State 
Government and then they rush to Delhi and ask for 
Central assistance. Otherwise, for no faun of the state or 
the people of that State they are seriously prejudiced, 
and the progress, the development achieved or undertaken 
within say, five years or ten years, could be washed 
away in two days or one day. They whole achievements 
or developments are destroyed. It is not easy in this 
country to construct roads, to construct houses, buildings, 
hospitals but it will take a few minutes or a few hours for 
them to get destroyed and then wherefrom will the money 
come? 

Unfortunately, it we consider the country as a whole 
such calamities are coming with frightening regularity. 
Even in one year or more than once, some States are 
suffering this problem. At least in some States almost 
every year and in some of the states even more than 
once a year they occur. 

In that situation, the question necessarily arises as 
to how to meet this as a national cause. 

Sir, we are discussing in the highest forum of our 
country. We are discussing this in a forum, which is the 
highest forum. My appeal to aU sections of the House is 
that as we treat this as a national issue, we should try 
to take an all-India view as to how to come to the rescue 
of the persons, who are all Indian citizens. They are our 
brothers and sisters. No one should gloat over others' 
misery. I am not saying that anybody is doing it. Nobody 
can remain aloof in somebody else's misery. 

Sir, the conscience of the whole country was roused 
when the super cyclone hit Orissa because destruction 
of such magnitude was almost unparalled. As Members 
of Parliament, we, responded. Many of us have even 
donated Rs. 10 lakh out of our MPLADS's FUnd. I made 
a similar appeal. Now, I request my friends also to kindly 
respond, if possible. 

Therefore, these are the matters, which should be 
treated in that sense. But, today, I may be excused for 
dealing with the recent devastation by floods that has 
taken place in West Bengal, which is of rarest severity, 
caused by incessant and unpreCedented rainfall which 
took place for four days. Though I have got the figures, 
I do not wish to burden anybody with those figures. I 
have got all the official figures - figures of the 
Government of India and of the State Govemment. It is 
one of the most devastating floods with heaviest rainfall 
in nearly hundred years. Not only West Bengal, but our 

border State Bihar also suffered seriously. Nobody else 
wiH know it better than our esteemed hon. Minister for 
Agriculture, Shri Nitish Kumar. Consequent upon the 
development of low pressure over the Bihar Plateau, there 
was very heavy preCipitation of high density. 
... (lnterruptions) Now, Jharkhand, parts of 
Bihar. ... (lnterruptions) 'Yes', we congratulate the 
Jharkhand, but we are not happy that Jhar1<hand faces 
such problerns .... (lnterruptions) Then, we have to stand 
by them and stand by Bihar and stand by Jharkhand 
also. 

Sir, between 18th and 20th September, for 96 hours, 
there were incessant rains in the Mayurakshi basin itseH 
during four days. The total rainfall in the uncontrolled 
catchments between Massanjore Dam and Tilpara Barrage 
exceed 1000 mm in 96 hours. Even when the annual I 
rainfall is around 500 to 600 mm, in four days, the rainfall 
was 1,000 mm. Birbhum district recorded rainfall between 
1050 and 1480 mm, which is much above the annual 
average rainfall. Murshidabad district - Shri Adhir 
Chowdhary is always trying to catch hold of me-his 
district recorded extraordinarily high rainfall of about 1200 
mm during these four days causing complete inundation 
of the river level of Bhagirathi and Jalangi which rose to 
11.93 meters which is 2.88 meters above the extreme 
danger level. As a result of these, ultimately, Nabadwip 
and Krishnanagar-my friend Shri S.B. Mukherjee is here, 
he represents it - and all Block Headquarters in 
Murshidabad in Nadia were totally inundated. 

As we know. river Ajoy originates from 
Bihar .... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): It is in my 
constituency. 

SHRI SOMNATH CHATIERJEE: Well, you are also 
sending excess water to me, but I have no quarrel on 
that. 

Sir. in a single day, river Ajoy rose by four metre! 
As a resun of it, all the embankments were over-topped, 
as they say in their language. Damodar-Barakar Basin 
also received the heaviest rainfall in living memory during 
those days. Therefore, we are saying that such rainfall 
caused floods of rare severity and the misery that has 
been faced by the people has been almost of monumental 
proportions. 

I am thankful to the Ministry of Agriculture that they 
forthwith sent a team - much sooner this year than other 
years. The Joint Secretary who visited the State, heading 
a team of Central officers, described the flood situation 
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as very serious. The Prime Minister himself described 
that this has caused serious national loss. The hon. 
Agriculture Minister himself visited the State. We deeply 
appreciated it. Our the then Chief Minister expressed his 
gratitude to him and described the flood as a severe 
one. The Minister is here. I have got it from the papers. 
He said that the national level help was needed to tackle 
the situation. I am grateful to him for his endorsement. 

One hon. Minister said on the floor of this House 
that the flood was due to very heavy rainfall, both in 
quanity and intensity, never recorded before. She said it 
on the loor of this House on the 22nd of November. 
Between 18th and 23rd September. the total rainfall in 
Ajoy Basin was 1,040 mm, in Mayurakshi catchment area 
It was 1,224 mm and in Damodar Basin it was 529 mm. 
Bhagirathi Basin was over-flooded as it received 
discharges from its tributaries many times more than its 
carrying capacity. The embankments of all the rivers 
breached by over-topping. All the details have been given 
here. The hon. Minister also said that the floods caused 
by the rainfall of such high intensity in a short span of 
time, as during the current year, is difficult to predict and 
prevent. 

It has also been said in the leading national daUies 
that it has been a national disaster. The Indian Express 
says that the State has suffered an enormous human 
calamity and the loss of lives and property has been of 
staggering magnitude. 2.18 crores of people in 171 Blocks 
and 68 Municipalities are affEcted. 1,320 people have 
lost their lives in nine out of ~venteen districts of the 
State which have been affected. The cattle death has 
been about 83,630. The number of cattle affected is 31 
lakhs plus. 19.20 lakh hectares of crop area of an 
estimated value of -Rs. 3,866 crore have been affected. 
21,94,858 houses of the estimated value of Rs. 438.97 
crore have been damaged or destroyed. We had almost 
been cut-off. Communications had been disrupted very 
seriously, National Highways became non-negotiable, 
railway lines were uprooted - even now it has not been 
normalised in spite of efforts - and there was no 
connection between north and south Bengal at all. The 
estimated damage is of the order of Rs. 5,660 erore. 

Mr. Speaker, Sir, the State did take recourse to 
immediate relief and rescue operations. Twenty-nine 
thousand and seventy three relief camps were opened. I 
have got these figures also from the Ministry of 
Agriculture's note. Forty eight lakh people were rescued. 
Air-dropping of food articles was effected and Army help 
was requisitioned immediately. I personnalloy know that 
in my constituency the fury of the flood water was 80 
much that the Army men had to come back as they 

could not even reach the place. Even the Army helicopters 
could not reach the places because of the inclement 
weather and also could not find dry palces to drop the 
food articles. One day they came back saying - 'Sony, 
we cannot do it.'. 

Civil Defence pressed into operation 50 speed boats 
along with 3,000 country boats. About 10 lakh pieces of 
tarpaulins have been distributed and 12 clOre halogen 
tablets were provided to purHy the drinking water. Sir, 
whatever may be the criticism - I am happy to say that 
only 58 deaths have taken place due to diarrhoea and 
some enteric diseases which is even less than the normal 
figure. Sixty two thousand metric tonne& of rice have 
been distributed as special G.A. and the State 
Govemment has already incurred an expenditure of 
Rs. 583 crore out of its own resources. 

I am sorry that I have to tax your patience by reading 
out these fiugres only to show the magnitude of the 
damage, the magnitude of the suffering and the large 
number of people and areas which have been affected 
which required massive funds, maaslve efforts - coupled 
with massive funds - for the purpose of reconstruction 
and restoration and rehabilitation also. 

Therefore, necessarily and naturally from the very 
first day the State Government has been aaking for 
funds. I am sorry to say one thing here. Hon. Minister 
Shri Nitish Kumar is here and there is no doubt that he 
will reply to this discussion. No effort was made to provide 
any assistance and whatever was provided was out of 
our, the State Govemment's normal allocation except the 
Calamity Relief Fund. Sir, I will come to the C.R.F. 
immediately because I will take a few minutes only to 
deal with that. 

An amount of Rs. 101 erore is aHocated to West 
Bengal under the Calamity Relief Fund out of which 25 
per cent has to be provided by the State and 75 per 
cent has to be provided by the Centre. Only that amount 
has been given which is due to the State under 
compulsion, under the Constitution, as per the Finance 
Commision's report which has been accepted by the 
Government. Not a single paisa has been given. I am 
not making any ground of It. Mr. MinlsIer, I am not making 
any complaint. A State Government - whichever State it 
may be - has to pay even for the use of the Army. 
They have to pay for the helicopters. They have to pay 
for the Army boats. All the charges have to be paid. 
Naturaily, these bills are coming in. I do not know actually 
wh~r they have been paid or not uptiI now. 

After all these figures have been taken account. the 
State demanded for immediate relief of As. 1,586 crore 
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(Shri Somnath Chatterjee) 
for the purpose of meeting the essential expenses out of 
which only Rs. 101 crore has been paid and it is - as 
I said earlier - out of the C.R.F. which is not a special 
relief. 

Sir, I have got here the report of the Eleventh 
Finance Commiesion. I will take only a few minutes more. 
The Calamity Relief Fund was constituted after the Ninth 
Finance Commission made a recommendation to that 
effect. Earlier the State Govemments were to provide 
what is called 'margin money' against which funds were 
to be raised. But that system was discontinued and the 
Calamity Relief Fund, under the decision of the Tenth 
Finance Commission was established separately for each 
State on the basis of the recommendations of the Ninth 
Finance Commission. 

Sir, there is a total estimate here. As I have 
mentioned, a sum of Rs. 101 crore was allocated for 
West Bengal. The Report of the Eleventh Finance 
Commission says: 

*The Ninth Finance Commission mooted a near 
fundamental change in this approach, by 
recommending creation of a Calamity Relief Fund 
(CRF) for each State to which the Centre and the 
State were to contribute in a ratio of 75:25 and by 
doing away with different forma of Central assistance, 
requirement of the visits of the Central Team to 
States etc." 

It further says: 

"It is the primary responsibility of the States to incur 
necessary expenditure on the Immediate relief 
whenever a natural calamity occurs. To role of the 
Centre is to provide supplementary assistance to the 
States as it may not be possible for a State to 
immediately come forward with sufficient funds to 
meet natural calamities which occur suddenly and 
with intensity.· 

Again, at page 91, para 9.22 says: 

*This does not, however, mean that a calamity of 
rare severity should be left to be attended by the 
States from their own resources alone. The super 
cyclone in Orissa (October. 1999) and the drought 
prevailing currently in some States, are a pointer to 
the fad that a State faced with a severe natural 
calamity will not be able to provide relief to the 
affectad area and the population all alone, and will 
depend on the assistance from other Stal$S and the 
Central Govemment. In a situation like this, the 
decisions will necessarily have to be made on an 
emergent basis without waiting for an aasesament of 
the damage by a Central team followed by 
confabulation in an Inter-Ministerial Group and 
decision by NCRC." 

Sir, what happened after the Tenth Finance 
Commission? Apart from CRF, they made a provision for 
what is known as NFCR, National Fund for Calamity 
Relief, under the Ministry of Agriculture to provide 
assistance to the States affected by natural calamity of 
rare severity. It held the view that if a calamity of rare 
severity occurs, it should be dealt with as a national 
calamity. I am humbly trying to place this before this 
august House that if a calamity of rare severity occurs, 
it should be dealt with as a national calamity and it 
requires additional assistance and support from the Central 
Govemment beyond what is envisaged under the CRF 
scheme. This is the recommendation of the Tenth Finance 
Commission. The Tenth Finance Commission followed this 
principle. This principle has also been followed by the 
Eleventh Finance Commission. It has been accepted by 
the Govemment. 

Sir, the Eleventh Finance Commission has said that 
this NFCR has not been very successful because no 
specific allocation was made for NFCR. That is why, 
there was no accumulation of funds in NFCR. Now, the 
Eleventh Finance Commission has changed the position. 
This is very important. They say that this National 
Calamity Contingency Fund will have to be constituted 
by the Central Govemment with initial funding of Rs. 500 
crore by the Centre so that the money is readily available 
because you cannot expect the State Govemment to meet 
the expenses. Immediate relief is necessary and cannot 
wait for a Central team to go and have confabulations, 
if I quote the language of the Eleventh Finance 
Commission. Sir, this was a very important suggestion 
which was made. 

It was also provided: 

*That a National Centre for Calamity Management of 
the Ministry of Agriculture be established to monitor 
all types of national calamities including calamities of 
rare severity without any specific reference from the 
Central or the State Govemment. The Centre should 
be empowered to make recommendation to the 
Centrel Govemment as to whether a calamity is of 
such severe nature. 

Any financial assistance provided by the Central 
Government to the States in this regard should be 
recouped by levy of a special surcharge on the 
Central tax, and not to be deducted from the 
allocation under the Planning Commission." 

This is the difference. EaItier, whatever fund was 
given was adjuatecI against one or the other funds 
available to the Slate. 
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"Collections from such a surcharge should be kept in 
a separate fund created in the Public Account of the 
Central Government to which it should contribute As. 
500 crore as the initial core amount. Outgo from this 
food should be recouped by levy of the surcharge.· 

Sir, when this resort was submitted before this House, 
the Govemment of India had to give an explanatory 
memorandum as the Constitution, requires. In this Action 
Taken Note of 27th of July, 2000, today is 30th of 
November, it has said: 

"The Central Govemmenfs responsibility does not get 
restricted to the availability of the amount in the CAF 
as indeed has been shown during 1995-2000 when 
the Central Govemment released As. 2,500 crore 
from NFCR. 

Please see the Action Taken Note of the Govemment 
of India, Ministry of Finance. 

Instead, the Commission has recommended that the 
Central assistance to the States in national calamities 
should be financed by levy of a special surcharge 
on the Central taxes for a limited period. A surcharge 
can also instil a feeling of national participation for a 
national cause. Collections from such surcharge 
should be kept in a separate found to be known as 
'National Calamity Contingency Fund' created in the 
Public Account of the Govemment of India. 

The Commission has also recommended that the 
Government of India should contribute an initial crore 
amount of As. 500 crore to this fund so that the 
funds for initial operations are readily available. 
However, drawals from the fund should be 
accompanied by imposition of the special surcharge 
etc.w 

Sir, at para 12 of this Action Taken Note or 
Explanatory memorandum as they call, it says, 

"The Government has accepted the above 
recommendations of the Commission. The 
recommendation concerning the National Calamity 
Contingency Fund wiD be implemented after necessary 
legislation is enacted." 

Sir. apparently, this is now creating a problem, that 
is, the explanation given from Prime Minister downwards 
is, 'What can we do"? In September, when our calamity 
came, what we call a rarest, of severe magnitude, 
immediately requests were made. As a matter of fact, 
our former Chief Minister Shri Jyoti Basu sent a request 
to the hon. Prime Minister. Although we are ordinarily 

opposed to Ordinances, this Is a case where an 
Onfinance should have been passed because the House 
would not sit tin November, No action has been taken on 
that. So many Ordinances have been converted into Acta 
of Partiament everyday; even today, two OrdInances have 
been passed. So, we do not understand this. What 
happened is that the Goverrvnent of India totally ignored 
a very serious recommendation which is of a national 
importance. This is not for West Bengal or Andhra 
Pradesh or Orissa. This is for every State, for the whole 
country. Can we prevent natural calamities taking place 
by refusing to pass the legislation? Just because we do 
not pass an Ordinance, will rainfall not come, will floods 
not come, and win typhoons and tomadoes not come? 
What is happening today? Our brothers and sisters of 
Pondicherry and Tamil Nadu are facing it today. 

16.35 hr •• 

(DR. RAGHUVANSH PRASAD SINGH in the Chair) 

Sir, this is a criminal neglect. I charge this 
Government. Their people say as to how they could pass 
an Ordinance when Parliament is to sit soon. This is 
what they say when two crore and eighteen lakh people 
are involved; so many people in Bihar are involved, huge 
damages and destruction have taken place; people are 
homeless and national properties have been totally 
destroyed. To say that because the House will sit In 
November and we cannot pass an Ordinance - that 
was the apprent excuse that was given - is a deliberate 
neglect, a criminal neglect, if not an unfriendly act towards 
the people of West Bengal. 

Sir, I know my friends will immediately get upset. 
But we felt that because of the pressure from one of the 
important allies of this Government who described this 
as a man·made flood - this has, of course, been denied 
by the hon. Ministers - all sorts of alleged impropriety 
are taking place. Therefore, it has not been refused on 
that ground. I can only say that it is the height of 
irresponsibility to allege that this is a 'man-made' flood. 
I repudiate this with all sense of seriousness and sincerity 
and appeal to my friends on all sides of this House not 
to play with the lives of the people. We have got our 
political battles to fight. Nobody is saying that we give 
up our political views. Nobody is saying that one should 
surrender to others. But this is a question of alleviating 
the miseries of the people of one of the States in this 
country. I demand that Pondicherry must get the rehef; 
the State of Tamil Nadu must get the relief. It is not for 
us alone that we are saying this. But what have they 
said? 
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IShri Somnath Chatterjee] 
Sir, as you know that the States get money from the 

Centre under four heads, namely, one is for the division 
of taxes under the eon.tItutIon and second is the provision 
under the Planning Commission for providing Revenue 
Deficit Grant. Here, we had taken about As. 2000 crore 
by way of 'ways and means' provision. Within one week 
that was adjusted against revenue deficit grant of 
Rs. 400 crore for which an interest had to be paid on 
As. 200 crore. I do not know whether the interest is 
more important than human lives. 

Sir, you would remember that a few days back we 
had held a damonstration in front of the Parliament House 
building. Ordinarily, I agree and I concede that it should 
not be done. But here is a case where the people are 
suffering and the State Government alone cannot 
obviously meet the expenses. People have to be 
protected; houses have to be built; roads have to be 
constructed and hospitals have to be re-constructed. But 
then there was total silence and callousness on the part 
of the Central Govemment towards meeting the necessary 
expenses. 

Sir, I am obliged to the non-NDA Parties in this 
House. They also participated and joined us in the 
demonstration. It was not taken as a mere West Bengal 
cause. I do not wish to make it a West Bengal cause 
only. West Bengal provides only a very grim example of 
the situation, a recent example of very grim 
consequences. We were very happy that it was being 
felt as.a national cause. So many political Parties joined 
us in the demonstration. I can understand the compulsions 
of Shri Yerrannaidu. He could not have done it without 
a clearance from Hyderabad. But at least he said on the 
floor of the House that he supports our demand. I am 
sure, Shri Vaiko also does it. 

Sir. we met the hon. Prime Minister with a 
representation signed by 70 Members of Parliament from 
different Parties. I know some of our friends from West 
Bengal also wanted to sign it but they could not sign it. 
I know their compulsions. 

Sir, this is a matter which has to be looked into very 
seriously. The Govemment of India owes an explanation 
to the people of this country as to why it was not done. 
Why till today no Bill has been presented in Parliament? 
Hon. Prime Minister expressed his helplessness in the 
absence of a law. He said that if surcharge was imposed. 
there would be difficulties. The Govemment has accepted 
the proposal. II Government cannot implement it, let it 
find out some other method of providing assistance! II it 
neither passes a law nor provides any other method to 
provide assistance. who are the targets? Targets are the 
common people of West Bengal because they have been 

supporting a Government which is not to their liking. We 
have not every grudged - we have strongly supported on 
the floor of the House - grant of additional fund to Orissa, 
grant of additional fund to Andhra Pradesh, and even the 
demand for additional fund for Gujarat which is suffering 
from drought. HaH of Gujarat is now under drought. They 
need the money. Madhya Pradesh is also facing severe 
problems. Are we going to treat it as a political issue, a 
partisan issue, or as a national issue? Shall we treat the 
residents of some other State to be our enemies because 
they happen to support some other political party in their 
State? Where will be unity in India and what will remain 
of India as a country then? 

I appeal again and again to the Governent of India. 
It has the wherewithals. It has accepted the 
recommendations of the Finance Commission. It has 
undertaken to provide assistance before this House. An 
Explanatory Memorandum has been filed in the House 
saying. 'will be implemented after necessary legislation.' 
Why no legislation is passed? Even today, I am told that 
the hon. Finance Minister has informed the State Finance 
Minister that action is being taken to frame a legislation. 
This Session will continue till 22nd of this month. I do 
not know on which date he will come with that legislation. 
It will have to go to the other House. President's signature 
will have to be obtained. and then the Government would 
start looking for money. 

I respectfully submit that this is a matter which cannot 
be ignored any longer. Along with this we have been 
suggesting that a long-term action has to be taken. The 
riverbeds have come up. Deforestation is taking place. 
Dr. Sarkar was the Chairman of Calcutta Port Trust. He 
was running here all the time to get money for dredging 
of the Calcutta port. He knows what the problems are. If 
you come to my constituency. Shri Nitish Kumar, you 
will be able to see. You can come to 
Santiniketan .... (Interruptions) 

[Translation] 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): I undertook aerial tour. 

SHRI SOMNATH CHATTERJEE (Bolpur): You have 
become a high flier, Mandlr wala. and have gone away 
from realities. 

{English} 

SHRI SOMNATH CHATTERJEE: Riverbed of Ajoy, 
which comes partly from Jhartmand and partly Bihar, is 
almost on the same level as its banks. 
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(Translation] 

OR. BIKRAM SARKAR (Panskura): Were you not 
defeated in Jhadavpur. 

SHRI SOMNATH CHATTERJEE: You were also 
defeated once. 

[English] 

DR. BIKRAM SARKAR: I never lost from there. Sir, 
he is giving wrong information. 

SHRI SOMNATH CHATTERJEE: Okay, it is 
withdrawn. You lost to your leader. She did not file 
nomination. 

DR. BIKRAM SARKAR: You should withdraw your 
remark. 

SHRI SOMNATH CHATTERJEE: Okay, I withdraw it. 

Sir, this is not a matter relating to any particular 
area. The whole plateau and the whole river system has 
to be studied to see as to how siltation can be avoided? 
The DVC system has not been completely constructed. It 
has been done partly. That is also causing serious 
problems. The result is the one or the other part of the 
country is suffering serious predicament and prejudice. 

Sir, let it not be taken as a mere request to the 
Government. We will treat it as a serious /apse if no 
steps are taken immediately forthwith to provide assistance 
to West Bengal. 

Sir, when ad hoc assistance was rightly provided to 
Orissa and Andhra Pradesh when they faced such 
calamities, there is no reason why such assistance should 
not have been provided to West Bengat or any other 
State that is suffering from calamity of rare severity. So, 
I demand that this matter should be immediately 
responded to. 

Sir, this country has to be govemed for the sake of 
the people. The Government has to be for the people. 
The Govemment cannot be for only its allies. 

16.46 hrs. 

(SHRI K. YERAANNAIDU in the Chait') 

The Government cannot be only for its allies, and 
we have a justified feeling that beca.... of the preeeure 
from one of the allies of this Government, they have not 
taken any steps in She matter. 

Even today, I understand that the hon. Prime Minister 
has not given any assurance to the Chief Minister who 
had met him. There is no doubt that he had heard him 
attentively, but he has not given any assurance to him. 
I am told that one of the officials has said that the 
Govemment will make a move in this Sesaion of the 
House. Now, if that is the plea that there is no law in 
this country for giving this relief and assistance, then, 
this is an unpardonable lapse on the part of the Central 
Govemment. I would rather say, it not a lapse but it is 
a deliberate action to deny the people of West Bengal 
their legitimate dues. 

Some of my friends from the Andhra Pradesh may 
be on the right side today but who will be on which side 
in future, nobody knows. 

If the future of this country is to be decided on the 
basis of who is on which side, then the country's future 
is very bleak and we shall never accept this. There will 
be a widespread agitation. There will be demonstration. 
The people will rise against this intolerable injustice that 
is being caused to the people of West Bengal. Therefore, 
I demand that immediate action be taken by the 
Govemment of India. 

SHRI SUDIP BANDYOPADHYAY (Calcutta North 
West): Hon. Chairman, Sir, I rise to speak on the 
discussion under Rule 193 regarding loss of lives and 
property due to floods, drought and other natural 
calamities in various parts of the country. 

The devastating floods, drought and other natural 
calamities have caused damage to the crores of people 
of this country in general and floods have caused severe 
damage to the millions of people of West Bengal 
Particularly. It has very seriouaty affected our economy 
also. The poor farmers, poor agricultural labourers have 
been seri0U81y affected due to .. these calamities. We 
an know that even yesterday evening and today momlng 
how the severe cyclonic storm had hit the people of 
Pondicherry and Chennal. We express our solidarity with 
them and hope that the Central Govemment will take all 
necessary steps to extend fullest cooperation to the 
affected people there. 

Sir, I remember that during the April, 2000, severe 
drought took place throughout the country. Then, the hon. 
Prime Minister had convened an all-Party meeting on the 
25th April, 2000. The main drought-hit States were 
Ra;asthan, Gujarat, Andhra Pradesh, Madhya Pradesh and 
Oriua. 
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IShri Sudip Bandyopadhyay) 
We raised this issue at that time also. The severe 

drought situation caused tremendous anxiety not only 
amongst the Members of this House but in the whole 
country. We were really anxious to see what the Central 
Government was going to do and how they were trying 
to sort out these problems. 

I remember, at that time, on beha" of our Trinamool 
Congress Party, we placed a few proposals. I want to 
raise it here this time also. We very categorically said 
that India had enough water resources and 80 the people 
should not suffer when droughts affect our country. If our 
huge surplus water is managed proper and scientifically, 
we can sort out this type of problems to a certain extent. 
We had said that water conservation methods should be 
modernised on a priority basis. 

We very categorically said that there should be the 
harvesting process of water. In different parts of the world, 
rainwater is being harvested. So, we proposed that water 
harvesting including rainwater harvesting was necessary 
in a country like ours where water is certainly in surplus. 
We categorically said that the inter-State river water 
disputes have to be resolved. Otherwise, when people 
are affected by droughts they cannot get relief promptly. 

We also proposed the framing of micro level 
strategies to face the drought situation in the country. 
We proposed projects for prevention of damages. We 
proposed the protection of cattle stocks. We proposed 
an arrangement by which when an area is badly affected 
by drought we could promptly supply water and food. 
These were the proposals we made very categorically at 
the all-party meeting. 

We have a very efficient Minister, Shri Nitish Kumar, 
in charge of the Ministry of Agriculture. We made those 
proposals with great expectations and hopes. We may 
kindly be clarified what the Government is considering 
about the proposals that we made and what decisions 
are going to be taken by the Government about these 
proposals. 

Recently, there has been a flood situation in your 
State, the State of Andhra Pradesh. You very promptly 
managed to send messages to the people; you lifted the 
people from the affected areas within a very short period. 
We always appreciapte your system and arrangements 
for tackling flood situations. Your Government has proved 
its efficiency, which we fully appreciate. Shri Somnath 
Chatterjee is a great admirer of yours. He often quotes 
your name. You have extended your support to them; I 
will also extend my support after some time, after giving 
my version. Seeing the way the Government of Andhra 

Pradesh tackled the situation, other States should have 
been cautious. They should have ensured that information 
reached people about where there were apprehensions 
and where there were possibilities by which people could 
be affected by floods. I will come to that point later. 

In West Bengal, it was a devastating flood. There is 
no doubt about it. 

People are just trying to remain alive. They are 
struggling for existence. They do not know how to survive. 
from where to get food and how to buHd their shelters 
again. They have become homeless and rural economy 
had totally collapsed. We certainly share our feelings and 
sentiments. When cyclone hit Orissa, the Central 
Government took all out efforts to extend its assistance. 
I am sorry to say this. I will request the hon. Minister 
Shri Nitish Kumar to give a positive reply in the House. 
We are making a positive demand. When the Central 
Government could extend assistance when Orissa was 
affected by cyclone, why is it not extending its hands of 
cooperation when West Bengal has been very badly 
affected? 

I did not expect Shri Somnath Chatterjee to say that 
due to the objection of a particular ally, meaning the 
Trinamool Congress, the Central Government had not sent 
the money. I will request Shri Nitish Kumar to clarify this 
and give a positive reply. Let us know whether any aHies 
of the present NDA Government put any pressure in not 
extending assistance to the State Government of West 
Bengal. 

I do not know whether Shri Somnath Chatterjee is 
frustrated for not becoming the Chief Minister of West 
Bengal after Shri Jyoti Basu, whose name was also being 
published sometimes in the newspapers of Bengal, as 
sometimes they criticise Shri Nitish Kumar. 

SHRI SOMNATH CHATTERJEE: They were the 
newspapers sponsored by you. He is now reaHy stabbing 
me in the back. 

SHRI SUDIP BANDYOPADHYAY: The former Chief 
Minister Shri Jyoti Basu is normally known as briefless 
Barrister and Shri Somnath Chatterjee is a very busy 
and a very reputed Barrister of the country. He could 
deal with the matters nicely. I believe, as an orator and 
as a parliamentarian, he has very nicely placed the 
demands. The Chief Minister of West Bengal is now 
touring Delhi seeking assistance for the flood affected 
people. They have given a waming or a threat also in 
their latest meeting. They said that if their demands were 
not fulfilled, there would be a Bengal bandh or a Bharat 
bandh. So, political issues are already ready with them 
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because West Bengal is going for elections in the monIh 
of April. So, all arrangements are ready and the speeches 
were also ready, as Shri Somnath Chatterjee was 
mentioning here, which are not for the poor. 

I attended the all party. meeting convened by the 
Chief Minister himself at the Writers Building. I supported 
it. The Chief Minister was there and the present Chief 
Minister was present there. I had the privilege to deliver 
my speech there about man-made flood. I said to here 
also that it was a man-made flood. I will request 
Shri Somnath Chatterjee to go through the records of 
the all party meeting. I raised the issue there also. The 
then Chief Minister Shri Jyoti Basu instructed the State 
Govemment or his officials to go to my house and meet 
me, to convince me or try to convince me. I uhimately 
did not agree because I wanted the issue to be discussed 
with the officials in a public place and not in a private 
place. 

The devastating flood cannot be controlled; I know 
that. It was a huge rain. What I wanted to mention very 
categorically is this. There was a heavy rainfall. But the 
water was released from the dams without intimating the 
people in the rural areas, in the villages. I will request 
Shri Somnath Chatterjee to hear what I am trying to 
place before the House without prejudice. 

17.00 hrs 

The flood occurred between 19th and 26th of 
September. What was the volume of water that was 
released? On 19th, from Durgapur Barrage, 42,310 cusecs 
of water was released. People are generally aware that 
between 20,000 and 30,000 cusecs of water would be 
released. On 20th it went up to 1,07,850 cusecs; on 
22nd it went up to 1,60,000 cusecs; and on 23rd it went 
up to 2,23,292 cusecs. People were not intimated in time 
about the release of water. From 19th to 23rd the release 
of water went up from 42,310 cusecs to 2,23,292 cusecs. 
People had to suffer. The same thing happened in Tilpara 
Barrage. There, the release of water went up from 43,167 
cusecs to 2,08,762 cusecs. 

SHRI ANIL BASU (Arambagh): What was the inflow 
of water? 

SHRI SUDIP BANDYOPADHYAY: I am not talking 
of inflow and the raintan. 

MR. CHAIRMAN: You can speak when your tum 
comes. When Shri Somnath Chatterjee spoke nobody 
disturbed him. 

SHRI SUDIP BANDYOPADHYAY: Sir, because of the 
way the water was reIea8ed from these Barrages, people 
had to suffer a lot. Had people been warned of this, they 
would not have been affectad to such an extent In spite 
of the heavy raintan. That is why we made this allegation 
that this Is a man-made disaster. W. stH! stick to that. h 
was a man-made flood and we stick to our aNegation. 

I woutd once again request the Central Government 
to take all out efforts. The extent of damages and losses 
have been broadly explained. A Central team had been 
there. Shri Nitlsh Kumar reached Calcutta very promptly. 
He met the Chief Minister along with all his officials. It 
was appreciated by the State Government itsen. But when 
this issue was raised In the 'Zero Hour' and when 
Shri Nitish Kumar was getting ready to respond to this 
issue, he was not allowed to respond. We would urge 
upon the Agriculture Minister to provide funds. But there 
must be accountability and utilisation certificate should 
also come. If utilisation certificate is not submitted in time, 
the next instalment may be delayed. We would certainly 
approach the CPI (M) Parliamentary Party Leader, Shri 
Somnath Chatterjee, to talk to Shri Buddadeb 
Bhattacharya, the present Chief Minister of West Bengal. 
let the Chief Minister talk to hon. Railway Minister, Kumari 
Mamata Banerjee also. Shri K. Yarrannaidu's support and 
Shri Vaiko's support will not help him to that extent. There 
are two more Ministers in the Central Government, 
Shri S.B. Mookherjee and Shri Tapan Sikdar, who are 
representing West Bengal. Let the Chief Minister have a 
meeting with the Minister of Central Government who are 
representing West Bengal in Delhi. Why is he hesitating? 
Let the Chief Minister express his desire. 

MR. CHAIRMAN: Han. Members, it is a very 
important discussion. Members should not sleep. 

SHRI SUDIP BANDYOPADHYAY: I do not know what 
are the reasons for his hestitation and reservation? 

Sir, I may also inform the House what was happening 
in West Bengal when it was badly devastated by floods. 
At that time, one Chief Minister was retiring from Chief 
Ministership and another Chief Minister was coming to 
take oath. A festive mood was there. It was supposed to 
be ceiebrated and inaugurated. It continued for a few 
.days. Neither the former Chief Minister nor the present 
Chief Minister visited the fiood-affected areas. They were 
in festive mood. The Chief Minister was taking retirement 
after remaining in power for long 24 years and another 
Yuvraj was coming to taJ(e oath. The total state of affairs 
went Into mess. Was it proper? Do people not expect 
that when floods affect any part of the State the Chief 
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MInister ahoukI rush to that area? So, this has to be 
brought to the attention 01 the House. But still one feels 
that people of West Bengal should not suffer. We are 
very firm and confident about it. There should not be 
any tendency or attempt to curb the interest of West 
Bengal. It is because today or tomorrow Kumari Mamata 
Banerjee is going to take over the State after the elections 
in April. So, what is our gain by raising the issue that we 
will oppose the Central Govemment for not sending the 
money to the State Government? We appeal to the 
Central Government to make all-out efforts without any 
hesitation. Whatever is possible to do, it must do. 

Sir, I stili remember when Shri Jyoti Basu was going 
to Thiruvananthapuram. I was also travelling by the same 
flight. Our Chief Minister normally travels in the 'J' class. 
Normally, we travel in the 'Y' class, as our leader Kumari 
Mamata Banerjee also does. But on that day, we were 
sitting just side by side in IA-320 aircraft. At that time, 
there was a cyclonic storm in Visakhapatnam and the 
flights were not going straight to Chennai. While travelling, 
some discussions took place between us. He asked us: 
"Why do you not take interest to see the ordinance 
matter?" Shri Somnath Chatterjee very categorially raised 
it. He said that the Central Govemment is trying to impose 
upon us all these hazardous processes. We are really 
feeling very disturbed due to this reason. I said that as 
a Chief Minister of a State, when you are pointing it out 
to us, we will certainly look into it and would also see 
that the Central Govemment makes all-out efforts. But 
now I have one paper of the Govemment of India, the 
Ministry of Finance, (the Department of Economic Affairs). 
Shri Somnath Chatte~ee mentioned many matters from 
the Action Taken Report. But so far as Chapter 12 is 
concerned, following has been very categorically 
mentioned: 

"The Government has accepted the above 
recommendations of the Commission. The 
recommendation concerning National Calamity 
Contingency Fund wi" be implemented after necessary 
legislation is enacted." 

So, we believe that this matter is to be taken up on 
priority. I certainly believe that petty politics should not 
be reflected on such issues. I have mentioned it on 
several occasions on the floor of the House that after 
Independence Eastem region, particularfy West Bengal, 
is the worst sufferer of regional Imbalance. It is my firm 
belief and opinion that the agony of West Bengal 
sometimes go up to the extent that we feel isolated. 
Sometimes this feeling comes to the minds 01 the people 
of West Bengal whether they are in the mainstream or 
not. I believe that this Government should take an out 

efforts and should extend all financial assistance to West 
Bengal. 

Without any hesitation they should tell the truth on 
the floor of the House as to how far they are prepared 
to help where there are problems and where the situation 
actually stands. If Shri Nitish Kumar is not responsible, 
then why do we accuse him on every occasion that it is 
because of him or the Govemment that the people are 
put to sufferings? 

I would, therefore, urge upon the hon. Minister to 
come with an open mind and report to the House. The 
agony and the feelings 01 the people of West Bengal 
have to be properly ventilated and properly projected in 
this House. 

SHRI P.H. PANDIYAN (Tirunelveli): Mr. Chairman Sir, 
rise to speak on this occasion with anguish. 

The people of Tamil Nadu, particularly in the district 
of Cuddalore, have been attacked by a cyclone yesterday. 
A severe cyclone at 1 50 kmph wind had attacked 
Cuddalore. About forty fishermen of Cuddalore who had 
gone for the fishing have not returned so far. In a crisis 
like this, the Government of India and the Govemment of 
Tamil Nadu should attach their top priority. This is the 
need of the hour. In Tamil language there is a proverb: 

"Manthirikku szhagu varum porul uraithar 

It means that a Minister should have the 
foreknowledge of all the consequences of cyclone. He 
should have the foreknowledge of the consequences 
arising out of drought. He must have the foreknowledge 
and the thoughtfulness that in the monsoon season 
cyclone would definitely attack a cyclone prone area lik~ 
Tamil Nadu. 

The Times of India reported that the cyclone could 
have crossed over to the State of Andhra Pradesh. But 
it attacked Cuddalore in Tamil Nadu. I would like to 
apprise the House about the lapses of the Central 
Government and the State Government. I am not charging 
anybody, but am only highlighting the callous negligence 
and the gross negligence on the part of the Central 
Government. TIll this time, that is 5.10 p.m., no Minister 
has gone and visited the cyclone affected area. No one 
has consoled the people there. 

SHRI C. KUPPUSAMI (Madras North): The State 
Ministers have visited. 

SHRI P.H. PANDIYAN: About twenty thousand trees 
have been uprooted. About fifty per cent of the trees 
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and forty per cent of the lamp-posts have been uprooted. 
Telephone wires have been cut off and the whole country 
has lost communication link with Cuddalore and 
Pondicherry. This morning, at about 11 o'clock. the Chief 
Minister of Pondicherry. Shri Shanmugam phoned me up 
about this incident. I would not say I am lucky. On the 
first day of this Session, we gave a notice to raise the 
issue of flood situation in the country. Today it so happned 
that I am able to raise this issue with vigour. 

In Pondicherry, a portion of the Raj Nivas, the official 
residence of the Lt. Governor, has been broken because 
of the fall of a tree. The Times of India reported: "In 
Pondicherry. a portion of Raj Nivas, the official residence 
of the Lt. Governor, gave way when a tree fell on it.' So, 
it is a grave situation. People of Cucklalore are frustrated. 
We have different seasons like droughts and floods. As 
soon as monsoon season sets in, there will be imrninent 
floods. 

I would like to point out the past record of the Central 
Government of their service to the people of Assam. 

Sir, when the impact of damages came as on June, 
the Central Government had released only Rs. 13 crore 
for Assam. Today, what is the position of Assam? For 
the last six months, they have been agitating. But the 
Central Government is not able to concentrate on the 
problems of Assam. The Central Govemment has released 
Rs. 148 crore for Andhra Pradesh. Sir, it is because you 
are an aUy to the Government, you are able to get it. 
The State of Arunachal Pradesh got only Rs. 2 crore. 
The assessment of damages is vast. This position was 
as on 15th July, 2000. So, Sir, the Central Government 
has a step-motherly treatment towards certain States. So 
also is the position in Bihar. There is no release of funds 
from CRF by the Central Government. 

SHRI SOMNATH CHATTERJEE (BoIpur): Although 
they have ten Ministers from Bihar! 

SHRI P.H. PANDIYAN: No f\J'1d was released to Bihar 
and Gujarat got As. 131 crore. Why is this discrimination 
found? Is it a Government of aHies, as Shri Somnath 
Chatterjee puts in? h is Government of India. Or you 
declare that it is Government of NDA. As on 1.8.2000, 
they have released As. 8.4 crore to Himachal Pradesh. 

SHRI ANIL BASU (Arambagh): h is National DIsasters 
Association! 

SHRI P.H. PANDIYAN: Then we must form an 
association saving the country from the NDA. For KeraIa, 
the amount relea8ed is only Rs. 17 crore. Punjab got 

Rs. 16 crore and Sikkim got Rs. 2 crore. Uttar Pradesh 
received Rs. 39 crore. I heard Shri Somnath Chatterjee 
speaking about West Bengal. That is why, I say that the 
Government should act on this matter. They should treat 
everybody alike. They should treat the States alike. They 
must treat all the citizens alike. This is the case of flood. 
It is an act of God. 

SHRI M.V.V.S. MURTHI (VlS8khapatnarn): they should 
treat all the calamities alike. 

SHRI P.H. PANDIYAN: It Is not a man-made flood. 
No man can make a flood. Man causes a flood. Man-
made is different from man-caused. Man can cause a 
flood. He can open a sluice. In West Bengal, there was 
incessant and unprecedented heavy rainfall in the 
catchment areas. What is the remedy which you have 
given to West Bengal? Sir, do not look at Shri Somnath 
Chatterjee or the Opposition here. It Is the constitutional 
duty of the Central Governrnent to protect every citizen 
of India, irrespective of religion, caste, place of birth or 
political party. 

SHRI M.V.V.S. MURTHI: What is the role of the 
State? 

SHRI P.H. PANDIYAN: The role of the State is to 
ally with the Central Government. Do you want me to 
say that? No. Aood is a national disaster. When the 
Central Govemment is not acting immediately, what is 
the use of the existence of the Central Government? 
They should protect the needy ones. You are not able to 
provide relief. I am citing the analogy. We are not giving 
employment to the youth. The Prime Minister has 
sanctioned Rs. 30,000 for a heart patient who is needy, 
oppressed and weak. So also the States should get funds. 
I have categorised the States and truth behind the flood. 
Hundreds of people are dead and millions are awaiting 
succour in West Bengal and Bihar. What is the action 
taken by the Central Government? No action is taken by 
them .... (lnterruptions) Sir, as All India ADMK Party, we 
have a perspective throughout India. 

I am not speaking only for Tamil Nadu. I am speaking 
for Assam, West Bengal and every State for that 
matter .... (lnterruptions) So, I am not accusing anybody. 
The Central Government should fight the menace of 
floods. When the matter was raised yesterday immediately 
after we received the news about the Cuddalore cycfone, 
Shri Nitish Kumar immediately reacted to It. I must be 
thankful to the hon. Minister who was able to react. But 
what is the use of reaction? It Is for Press consumption. 
Mr. Minister, you can say it in 80 many words. But you 
must give the money. You can console anybody. But 
you must give money. So we are living with floods in 
Cuddalore and Pondicherry. Therefore. the timely action 
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of the Central Govemment and the State Government 
would have prevented the recurreooe of flood. Flood and 
drought is a recurrence every year. That is why, I said 
that you must have a fore-knowledge of the consequences 
of flood. You must have a fore-knowledge of the 
consequences of a drought. A Minister must have proper 
brains to understand. Here, I do not aocuse anybody. A 
Minister must have proper brains to understand. Let it be 
any Minister for that malter, he must have proper brains 
to understand the common man's expectations and the 
common man's protection. For consulting a lawyer, you 
go to a better lawyer. For consulting a doctor, you go to 
a belter doctor. So, for a Minister, you must have a best 
Minister .... (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): Sir, I would 
submit that the hon. Member is not realising the actual 
seriousness of drought, flood and the cyclone affecting 
the States .... (Interruptions) 

SHRI P.H. PANDIYAN: Why have we failed to control 
it? The Central Govemment has failed to control floods. 
Had they taken action when they were informed about 
floods in Gujarat and Orissa, they could have prevented 
the recurrence .... (Interruptions) So also is the position 
about droughts. We are speaking today with an all-India 
perspective. We want a best Minister .... (lnterruptions) My 
friends, you do not want a best Minister. You do not 
want a brainy Minister. You do not want an active 
Minister. You do not want a Minister to act in a situation 
like thisl The Minister should go to the 
spot. ... (Interruptions) 

SHRI C. KUPPUSAMI (Madras North): Sir, the hon. 
Member is misleading the House. There are two Ministers 
who are camping at Cuddalore. From this monming itseH, 
two Ministers. one Shri Ponmudi and the other Shri N.R. 
Pannerselvam, are camping there .... (lnterruptions) 

MR. CHAIRMAN: You will have an opportunity to 
speak. You can give a rebuttal. 

SHRI C. KUPPUSAMI: The point is that he is 
misleading the House. He is not giving proper information 
to the House .... (lnterruptions) 

SHRI P.H. PANDIYAN: Camping is no good. " you 
go with an empty hand, what Is the use of it? What did 
you do? Did you remedy the situation? What is the use 
of camping there? The Minister should go with the 
treasury .... (lnterruptions) As I said eartier, the Minister 
should go to Cuddalore with a treasury. " he goes and 
sits in a travellers' bungalow, calls the Collector, rains 
win not stop .... (Interruptions) 

SHRI RAGHUNATH JHA (Gopalganj): You should go 
there like Ms. Jayalalitha! Nobody will go to jail Hke 
Ms. Jayalalitha sanctioning money not according a 
law .... (Interruptions) 

SHRI PH PANDIYAN: In 1993, there was a flood. 
My leader. the General-Secretary of my Party, 
Puratchitha/aM Dr. Jayalalitha went direct. She saw the 
flood for herseH. She sanctioned the money. She remedied 
the situation on the spot itseH. So, remedy is the answer. 
Therefore, the Central Govemment shoud remedy the 
situation. The State Govemment should also remedy the 
situation. A Committee consisting of Members of 
Pariiament other than the NDA should be formed to 
protect the States which are ruled by the adversaries so 
that we can satisfy the people. We can remove the 
frustration of the people. Today, people are 
frustrated .... (lnterruptions) If the NDA is coming, we will 
take it up .... (Interruptions) 

MR. CHAIRMAN: Shri Pandiyan, please conclude 
now. You have taken much time. 

SHRI P.H. PANDIYAN: Mr. Chairman, I cannot feel 
happy about it. It is an unfortunate 
situation .... (/nterruptions) The flood situation is unfortunate. 
The drought situation is unfortunate. We are speaking 
today about an unfortunate situation. 

Sir, you have permitted me to speak on behaH of 
the All-India Anna Dravida Munnetra Kazhagam. I thank 
you very much for that. With these words, I conclude. 

[Translation] 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): Mr. 
Chairman. ; Sir. we are present here today to discuss a 
very serious issue. I do not feel we should see this 
issue with a political angle. Today. irony is that lakhs of 
people are pinning their hope to see whether the people's 
representative ~ have been eJected by them feel their 
agony, whether they are serious about their problems 
and finding the solutions thereof, SO that the life of these 
people can be improved upon. Whether it is not an irony 
that ours is a very Jarge nation considered to be embodied 
with lots of natural resources. It is surrounded by 
Himatayas in the north and l)y Jarge sea shores and ocean 
in south. But even after 52 years of Independence every 
year we discuss either drought. floods or hail storms in 
either House of Parliament. Every now and then we repeat 
same old stories. Year after year people of this country 
are foroed to face same miseries. I would like to associate 
my party with this issue. As I have already said that Jet 
l.B not give it a political c::oku. Are aI of us not COI'!1Jlalad 
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to think that even 52 year after Independence we could 
not find ways to tackte aU these problems. 

I remember that in fifties a proposal for linking Ganga 
and Cauveri and several toher rivers was conceived by 
the Union Government. It remained an issue of debate 
for several days. I do not know why this plan was put in 
waste-bin. May be, it had been dropped keeping huge 
cost factor in mind. During those days its estimated cost 
was around As. 52000-57000 Cr0r8. You see, today in 
Bengal people are dying because of flood, in Rajasthan 
and Madya Pradesh people are facing drought and they 
are pinning for even a drop of water. Had we prepared 
a comprehensive plan during those days then this situation 
would have not arisen. We could have definitely found 
some way out. Though it is late, still if we consider it 
seriously, something can surely be done. I realise that 
the country is facing financial constraints and taking up 
mega projects is difficult. Since capital outflow takes place 
in the world so now money is not serious a problem. 
Therefore, if we take up a mega projects affecting lives 
of crores of people, then nothing impossible. 

If wf! calculate the total amount spent during these 
last 50-52 years on relief measures because of natural 
calamities, the loss of property worth billion of rupees, 
we would realise that we have spent more money than 
the total cost of those mega projects which we did not 
taken up. 

Last year also we faced same misery, still we are 
grouping the dark and next year too we would be 
discussing same issue in this House and sheading tears. 
Our thinking and the attitude has become quite narrow. 
We just worry about solving present crisis and do not 
take long term measures, that's why same problems crop 
up every year and the condition remain more or less the 
same. I request the entire public, all political parties to 
shun political affiliations and give constructive suggestions. 
The Govemment should take initiative in this direction 
since it is the responsibilities of the Govemment. The 
opposition parties can merely give suggestions. I am not 
saying ths from criticism point of view. I feel that none 
would disagree with my proposal. Today Orissa and 
Bengal are facing fury of flood and Macllya Pradesh, 
Rajasthan, Gujarat and some part of Bihar adjacent to 
Madhya Pradesh and some portion of even Andhra 
Pradesh are facing unprecedented drought. During my 
visit to my constituency, an octogenarian said that such 
severe drought he has never seen in his life. Even in 
the month of November and December only five feet 
water is there in the wells. Water level in tubeweUs has 
gone down by 5 to 16 meters. There is no fodder for 
cattJes and there is no water in ponds and dams. There 

is shortage of power since aft power plants are lying 
cIoeed. Farmers are not getting power supply. Kharif crop 
has been destroyed totally and only one third Rabi crop 
could be sowed in Madhya Pradesh. And I do not know 
whether the crop which has been sown will survive or 
not. Since thef8 is no water and the crop cannot survive 
without water 80 the crop which has been sown will vanish 
within one or two months. Gujarat and Rajasthan have 
been facing drought for the last two three years. One 
can imagine what shall be the economic condition of an 
area which has been facing drought for the last three 
years. We see Iakhs of labourer fleeing at railway stations 
from their homes in search of a job. Labourers are most 
vulnerable. 

The helpless are migrating to Punjab, Haryana and 
other States in search of employment. The State 
Govemment wrote to the Centre several times. The State 
leadership came to the Centre and held meeting with the 
authorities concemed. A discussion was also held in the 
August House in this regard. 

Plans have also been submitted for approval so as 
to solve this problem. First of all drinking water facility 
will have to be provided. If there is no Irrigation facility 
and electricity supply in the villages, what will happen to 
agriculture there? Fodder to feed the cattle and water Is 
not available in rural areas. If lakhs and crores of people 
are not provided employment, what will hapen to them 
and If employment also is to be made available to them, 
the job oriented trades will have to be started there. 
Only then something could be done. Shri Sornnathji was 
just talking about all this. So, I do not want to repeat 
them. Confusion prevailed on the part of the Govemment 
in respect of bringing about his ordinance. 

On the pretext of this ordinance, the Government 
asked them to enact a lane in this regard, but the 
Government have not been able to bring a BIll on the 
subject in this House. The House is in session since 
20th instant and no anemion has been paid by the 
Government to this. At least, a bill could have been 
introduced in this regard. Nobody was going to cause 
any obstruction for them to do so? Leave introduce the 
bill could have taken. The Bill should have been 
introduced on the very first day of the session but I do 
not think that any sessiona effort is being made for it 
and if any effort is actually being made then I might not 
be aware of it. If such is the case I am ready to withdraw 
my words? Is any serious efforts is being made in this 
regard? 

Sir, five to six big States of the country are in the 
grip of natural caIamitie&. I can give all figures, since I 
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do have them with me right now. I do not want to read 
them and I do want to w88te the time of the House. I 
would only like to lay emphasize on the main issue only. 
I would give a brief account. There are eight such district 
in Orissa where the rainfall has been seven to fifteen 
percent below average, in 15 districts it was 20 to 38 
percent below average and in severn districts the figure 
was 44 to 58 percent below average. Paddy crop worth 
Rs. 770 crores in an estimated area of 1069000 hectares 
of land has been damaged. Eight lakh families have been 
adversely affected in Orissa due to drought and famine. 
They have been wandering search of bread. 167 out of 
a total of 314 development blocks have been affected 
due to drought and famine. I have also got with me the 
figures of Chhattisgarh, Rajasthan and Gujara!. The 
situation is the same every where. The crisis is even 
more severe in Madhya Pradesh where 37 out of a total 
of 45 districts are affected by drought. Seven districts 
have witnessed 19 percent less rainfall, and 36 distrits 
witnessed 20 to 59 percent less rainfall. There is no 
water left in ponds and wells. In district Reeva, rainfall 
has been 60 percent less. On can imagine what could 
be the condition of the people these areas. Crops have 
been damaged. Nobody is prepared to buy Soyabeen 
produced in Madhya Pradesh, the highest producer of 
Soyabeen. Due to scanty rainfall the size of the grain 
was smaller. Those who procured it rejected because of 
poor quality of the crop. If concession has been given in 
Punjab then facility should also be extended to Soya 
farmers of Madhya Pradesh. On one hand, the production 
of Soya crop is suffering, on the other, whatever is being 
produced is not being procured. In such a situation, where 
will the farmers go? The crops are dying for want of 
water. There is no water in the wells and the hand pumps 
are also in a very bad condition .... (/ntenuptions) 37 out 
of 279 districts are facing the drinking water crisis even 
today. All the schemes to provide drinking water have 
collapsed. Relief work are to be undertaken very soon. 
There are also schemes for organising cattle camps. I 
would like to tell a very peculiar thing reported at page 
No. 3 of the daily 'Indian Express'. I tried to confirm it 
by making a telephonic inquiry and found that It is true. 
Panna National Park is situated in my own constituency. 
Wild animals of this National Park have been found 
entering the residential areas and villages in search of 
water since water is not available in the park. These 
incidents have also reported to have taken place in 
Chhattisgarh also. Some incidents of animals attacking 
the locals have also come to notice. At some places It 
has led to the killing of some animals and at some other 
places, people have been wounded. What a greater irony, 
can it be than the fleeing of wild animals to vRlages and 

cities in search of water. . .. (Interruptions) If it is the 
Ramrajya, then may God save this country from this 
Ramrajya .... (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): 'Daihik, Daivik, 
Bhoutik tapa Ram Rajya kahin Na Vyapa'. We all want 
a Ramrajya of this type. 

SHRI SATYAVRAT CHATURVEDI: If. this definition 
he is giving is true, he should stop making such a claim 
that Ramrajya is here because just the opposite is taking 
place. 

PROF. RASA SINGH RAWAT: An effort should be 
made in this regard by rising above pOlitics. 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): 
Rawatji, Jasu Raj Priya Praja Dukhari, Te Nrip Hoye 
Narak Adhikari." 

[English] 

MR. CHAIRMAN: Please come to the subject. 

[Translation] 

PROF. RASA SINGH RAWAT: Sir, who is responsible 
for this? 

[English] 

MR. CHAIRMAN: No cross talks please. 

[Translation] 

SHRI SATYAVRAT CHATURVEDI: Mr. Chairman, Sir, 
hon. Chief Minister of Madhya Pradesh Shri Digvijay 
Singhji had come to Delhi and all the M.P.'s from Madhya 
Pradesh had held a serious discussion over the criss. 
After holding discussion at their own level, the M.Ps rising 
above party politics, met the hon. Prime Minister. The 
August House should pay attention to these two-three 
items. The Centre is making cuts in State allocation. We 
have started making allocation from funds allocated to 
our State. We have no adequate resources to meet our 
own needs. If owing to the ongoing financial crisis, the 
Government cannot provide funds in terms of cash, then 
arrangements should be made for providing free 
foodgrains from the FCI godowns, so that at least, we 
could take up food for work programme under the relief 
operation. 

Secondly. some extra allocations should be made 
for running various schemes of the Rural Development 
Departments so that the exodus of people from the 
drought affected areas could be checked and they could 
be provided employment and other means of livelihood. 
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The third submission that we made before the hon. 
Prime Minister is to relax the ban on the funds being 
sent to the districts through the Tenth Finance 
Commission and issue necessary instructions to the Rural 
Development Department; because as of now these funds 
are only meant for building construction. Today, the 
circumstances are very special hence same relaxation 
should be given. This will help create employment oriented 
work in these villages so that the poor are provided some 
succor from the money received through Tenth Finance 
Commission. 

The last thing is very Important My State despite 
facing vanous adverse situation and grave crisis, has 
never been a defaulter in respect of repayment of its 
loans. Our State has consistantly kept on repaying the 
loans worth crores of rupees it had taken in the past. 
We submitted before the hon. P.M. to suspend the 
practice of monthly repayment of loans and make 
arrangements for their repayment in easy instalments over 
a period of five years so that, in the meantime. this 
amount could be utilised for providing employment and 
making arrangement for drinking water faCility. In this way 
we could also get relief and the Centre will not also 
have to lose money. We submitted before the Prime 
Minister to ponder over these points. If necessary 
assistance is not given in time when I will consider it 
very irresponsive on the part of the Government and I 
do not think any Government will like to be labelled as 
irresponsive. 

When the entire country is facing natural calamities 
and crisis. it woutd not be possible to combat this situation 
by an ordinary means. We will have to take some 
extraordinary and special decision and in my view, any 
laxity at this stage could prove very disastrans. I hope 
that the Government will. at least once. ponder over the 
points to which I have drawn their attention. Though late, 
yet it is never too late. We should ponder over it afresh 
so that natural catamities do not occur every year. We 
should chalk out a national and long term project and 
evolve a poticy in this regard, so that the recurrence of 
floods and droughts could be checked in those areas. 
There is a regular feature. We can atso take up projects 
for linking various rivers. The Government should seriously 
ponder these things. Thank for giving me time to speak. 

DR. LAXMINARAYAN PANOEYA (Mandsaur): Mr. 
Chairman. Sir. we are discussing here a very important 
subject and the subject which is related to many areas 
of the country. It is a fact that earlier also we have 
discussed flood, drought and many other natural calamities 
here. During the course of discussion, some urgent as 
wei as some long term measures were also presented 
in the House. After consideration the Government have 

taken some decisions in this regard. These decisions are 
being implemented. By drawing your attention towards 
the seriousness of the subject I would like to submit that 
today only I was going through a news in 'Oainik Bhaskar' 
published from Indore. A news was published in it that 
due to the terrible situation of drought a father in a village 
of Sagar district killed his son. The question was raised 
in the Legislative Assembly of Madhya Pradesh that why 
and how this incident took place? I asked for the complete 
information regarding the entire situation but I would not 
received the complete information. The moment I get it, 
I will make it available to hon. Minister. The newspaper 
has explained the reason as to how the Madhya Pradesh 
has been hit by drought. 

SHRI VIRENORA KUMAR: This incident took place 
in Sagar district which is adjacent to the border of the 
constituency of hon. Chaturvedji where a father chopped 
his son into 18 pieces because of hunger. unemployment 
and poverty. 

DR. LAXMINARAYAN PANOEYA: I would like to draw 
your attention towards another subject. The IHe is in state 
of little sketter due to drought. The animals there are in 
a worst condition. In the details provided by the Chief 
Minister of Madhya PradeSh to the Member of Parliament, 
he himself was accepted that due to the scarcity of water, 
grass and fodder, animals of Ohar Khargona of Khandwa 
district are migrating to other places. 

There is another news published that many animals 
died in Khargone district after eating poisonous grass. 
They are compeUed to eat grass. I have stated two news 
items to make you aware that how grave is the situation 
there? Shri Pandiyan is not present here, he had drawn 
the attention towards third news Item. Somnath da and 
Bandyopadhyay ji had stated by inviting the attention that 
how the calamity hit Bengal? The life is in a state of 
little acatter there due to flood. Recently a sea storm 
created havoc in the coastal areas of Tamilnadu. The 
flood disturbed the life there. The life is hit sometimes in 
Tamilnadu, West Bengal, Himachal Pradesh and 
sometimes in Oriaaa. When a natural calamity hits us we 
feel concerned and draw the attention of the Government 
towards it. The Governments takes some declsIon but 
sometimes due to delay In taking these decisions and 
consequent delay In Its implementation we hardly get the 
benefit which we supposed to get from these decisions. 
I know I am not standing here to criticize the Government 
but I would like to ask. that what happened to the amount 
of fund granted to the State Government of Madhya 
Pradesh last year for va~ work? That fund has not 
reached to the collector as yet I am coming straight 
from there today. I would Ike to draw your attention 
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towards the observation of the Chief Minister made in 
the meeting of hon. Members. The fund of Rs. 500 crore 
was sanctioned from here out of which the first instalment 
of Rs. 55 crore has been released recently. The 
Government of Madhya Pradesh have recently demanded 
more fund: The distribution of first instalment has not 
been done property and now they are seeking more funds. 
I was stating that according to this note, 2 per cent 
anirnal camps, per developmental block are proposed to 
be set up near perennial river or pond. If they are 
proposing it now, when they are going to set up them? 
It says further the animal relief camps will be completely 
set up in a period of four months but till date no camp 
has come up. My submission is that its implementation 
is not being done properly. We talk about schemes but 
don't implement them properly. I would like to submit 
that even after release of the relief funds to State 
Governments people are not getting the desired benefit 
out of this. 

SHRI SATYAVRAT CHATURVEDI: Mr. Chairman, Sir, 
the State Government has received the amount of 
Rs. 55 crore till date and than amount of Rs. 10.n 
crore per district have been releasad to collectors of 37 
districts. Now, you please tell that where is the money 
by which this work can be undertaken? 

DR. LAXMINARAYAN PANDEYA: Chaturvedi ji, I do 
not want to involve myseH in this issue but what work 
has been done by the State Governments? Earlier also, 
at the time of requlrernent the Union Government have 
provided Rs. 128.25 lakh to Gujarat, Rs. 126.88 lakh to 
Rajasthan and Rs. 225 crore to Andhra Pradesh under 
rural schemes. The Gujarat and Andhra Pradesh were 
provided lakhs of tonns and Rajasthan 5 Iakh 26 thousand 
tonns of foodgrains. Still you are accusing the Union 
Government. Now this is a natural crisis but earlier also 
the Union Government has been helping. Now, suddenly 
this crisis caused by storm has come up. May be you 
must be aware that a major earthquake had hit Jabalpur 
which caused massive destruction. People were ruined. I 
don't want to accuse anybody but I would like to know 
that whether the State Govenrment have utilised the 
allocated fund property? 

SHRI SATYAVRAT CHATURVEDI: It is not a matter 
of dispute infact. I can give the data of the demands we 
saught from the Centre. 

{English] 

MR. CHAIRMAN: The Government will !tv'e the reply. 
Shri Satyavrat Chaturvedi, please do not argue. 

[Translation] 

DR. LAXMINARAYAN PANDEYA: I know this but I 
was submitting that, the level of underground water is 
continuously falling in Madhya Pradesh. There was the 
matter of instaUing tlbewells in my constituency. The water 
was not available 700 feats below the ground whereas 
Shri Chaturvedi ji was saying that immediate and long 
term measures should be adopted. I know this also and 
would like to say that the way Ganga-Kaveri scheme 
was prepared in same manner Narmada-Shipra, Shipra-
Chambal and Chambal with other rivers is linked then 
this scheme can become a reality. The Malwa region of 
Central India is gradually becoming a desert. There is a 
couplet about this. 

"Malav dharti gahan gambhir 
Pag-pag roti, dag dag neer." 

Now, food and water is not availabe there but if the 
rivers are linked properly and dams are buih then this is 
much possible. The Gandhi Sagar dam was built on 
Chambal river. It used to generate electricity till a montah 
back but now it is no more generating electricity because 
the dam is empty. There was no scarcity of water in this 
dam during the last 30-32 years but now there is no 
water there. My request is that this matter should be 
considered. When it came to the notice, that silt has 
accumulated in the dam, the measures should have been 
taken to remove it. H this is not done, then generation of 
electricity will be gradually stopped. Rajasthan gets water 
from this dam, the electricity generated by Rawatbhata 
not only benefits. Rajasthan but also the agricuHure in 
Madhya Pradesh. Therefore, some long term measures 
should certainly be taken for such dams. 

Mr. Chairman, Sir, I was stating that the note, given 
by our State Government, shows the estimate of fall in 
the underground water in minimum 10 meter and a 
maximum of 30-40 meter in the month of November, 
2000 in cornparison to any general month. In forthcoming 
months the crisis will become severe. Therefore, I would 
like to submit that the State Government have not been 
abte to implement the schemes dUe to the non-availability 
of funds from Central Government. Just now hon. 
Chaturvedi ji was stating that there is some hindrance in 
the retease of the fund of tenth and eleventh finance 
commission, the problem is that you have to undertake 
certain construction work. You cannot undertake relief work 
directly. Therefore, if the compulsion of construction work 
is removed or if it is released then it might make the 
relief work easier. 40 districs of Madhya Pradesh are in 
the grip of drought. The crop of Soyabean is comptetely 
ruined. 
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Mr. Chainnan, Sir, since the Sta. of MacI1ya Pradesh 
is adjacent to Ra;asthan and my constituency Mandsaur, 
is surrounded by Rapasthan from three sides. Rajasthan 
is continuously facing dr'o&qlt and this year it was the 
most severe one. Being directly connected to Ra;asthan, 
thousands of sheeps and goals directly enter Madhya 
Pradesh. The people of Madhya Pradesh drive them 
towards Gujarat. But considering the security of the 
forthcoming crisis the issue should be considered from 
Rajasthan's point of view. The entire ArawaIi region of 
Rajasthan is chaf9ng and a massive problem is going 
to erupt there. Therefore, the most important thing is that 
the Task Force constituted by the Government, from the 
view of crisis scheme, should take some decision after 
considering it so that the fund allocated by the 
Government to various State Government for the 
implementation of the scheme are distributed properly. 
For example, the Govenvnent of Madhya Pradesh have 
demanded an amount of Rs. 606 crore after the formation 
of Chhattisgarh. This should be provided as early as 
possible. 

{English] 

MR. CHAIRMAN: Please wind up. 

DR. LAXMINARAYAN PANDEYA: I have to say 
something more. Can I continue. 

MR. CHAIRMAN: You may take one or two minutes 
more. There are many speakers to speak. 

[TranslatIon] 

DR. LAXMINARAYAN PANDEYA: Mr. Chairman, Sir. 
I had been on the tour of Gujarat. There I visited the 
Kutch and Bhuj regions. The situation there is also very 
grave. There you can face mirage like situation for a 
long distance. Sun shines inteneely, land is salty. Youi 
can go to many kilometers like a deer in search of wat. 
but there is no water at all. The situation of Gujarst ·1s 
also bad. I have drawn attention because Gujarat is also 
suffering with the same problem. All the rivers of Gujarat 
have dried up.; Mahi is a largest river in Rajasthan. I 
have seen river Mahi which is adjacent to the Ratlam 
district. It has also dried up. The river Mahi not only 
affects Rajasthan but also Gujarat and Madhya Pradesh. 
River Mahi has dried up river Charnbal has dried up and 
river Narmada is also on the verge of disappearing which 
falls to the internal region of Madhya Pradesh, the 
situation there is also very bad. For improving the 
condition of these rivers and to maintain its water flow 
the work should be undertaken after drafting a fIXed Action 
Plan. Though in the future the schemes are being drafted 
for development of catchment area in different places. 

for conservation of water and intact development is taking 
place in the ..... of water reaeN8 but the implementation 
of these schemes are not taking piece with the required 
pace and villagers and farmers are not aware of theee 
schemes they have not been able to get benefit of these 
schemes. Some schemes .. onty running on govemmanl 
papers and administrative rnechInery is wortdng Mlitrarily. 
Therefore, I would say that this should be considered 
~. 

Mr. Chairman, Sir, I would like to chw the attention 
towards another news published in 'Mi' thai what could 
be the reasons behind aU these natural calamitl ... 
Scientists say that drought iI the warning about the cNIn 
of natural calamities. DHferent parts 01 the country are In 
the grip of severe drought therefore the concern of 
scientists cannot be ignored. Not onty in india but many 
other parts of the wortd are being affected by famine. 
Famine has aHected those pI.cee aIeo which have never 
seen drought before. 

18.00 hra. 

This year the world has faced the destruction by ... 
storm and severe flood. At the time when the wortd Is 
heading towards destruction the attention has especially 
been drawn towards environment which ...... the cau.e 
behind destruction is indiscriminate deforeatation and no 
attoreatation. The schemes which we .. being implemellIIId 
earlier for afforestation such as path vriksharopan, van 
vrikhsharopan have come to an end and due to the 
absence of these schemes whatever protection we could 
have provided to the environment is not being done. This 
is another reason of drought. From this point of view, we 
must consider that how we can protect environment by 
mobilising our resources. We can construct small pools 
and reconstruct old ponds, some bawach can aIeo be 
constructed and this problem can be solved by making 
dams on small rivers and nallahs. We should work 
together at this time of crisis to solve this severe problem. 
The Govemment is doing whatever it can. 

In the end I would like to submit that, two three 
points which were raised specifically were that the fund 
will be provided to the Govemment of specifically were 
that the fund will be provided to the Govemment of 
Madhya Pradesh and how the amount of rural schemes 
will be distributed to benefit them. Though the Government 
of Madhya Pradesh agreed that the Centre ehouId monitor 
the schemes but it has been regretted that suitable 
amount of fund should be aHocated to it. My submission 
is that along with providing fund the restriction should be 
there that the fund should be spent on the work it has 
been provided for. There is a provision in 10th Finance 
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Commission, that in all the wor1<s proposed I ; building 
construction woft( should necessarily be inc. :ed. But I 
propose that this provision should be released so that 
this fund can be utilized for other wor1<s and drought 
affected districts can be provided relief. I don't want to 
waste the time of the House by mentioning others 
me.sures which have already been discussed and would 
like to request that whatever fund the Union Government 
is providing should be provided at the earliest so that 
the people could get relief and the basic needs of the 
people are fulfHled and we could come out of this crisis 
and also come out of the kind of destruction that took 
place in West Bengal or in Himachal Pradesh or in Orissa 
and the recent stoon which hit the coastal regions of 
Tamil Nadu. This is a natlon., crisis and we should 
consider it from a national perspective. The loases which 
the farmers of Madhy. Pradesh are facing right now are 
very huge, crop has been destroyed which cannot be 
covered. The Govemment should also consider that how 
we will cover all these losses and how we will manage 
to help the farmers in growing crops in future. 

(English] 

MR. CHAIRMAN: The time allotted for this discussion 
is two hours, that is, from 4.00 p.m. to 6.00 p.m. Many 
speakers are still there to spe.k. If there is a consent of 
the House, then we can extend the time of the House 
by two hours. 

... (Interruptions) 

SHRI AMAR ROY PRAOHAN (COochbehar): Please 
extend the time of the House by one hour .... (Interruptions) 

MR. CHAIRMAN: No, one hour is not sufficient. We 
can do like this - one and • half-hour for diSCussion 
and half-an-hour for reply by the hon. Minister. 
... (Interruptions) 

SHRI RAMOAS ATHAWALE (Pandharpur): Let us 
continue tomorrow .... (lnterruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOO MAHAJAN): Shri Ramdas Athawale, 
tomorrow is Friday. Please consider everybody's problem. 
It is a Private Members' O.y .... (lnterruptions) 

SHRI AJOY CHAKRABORTY (Basirhat): It can 
continue after Question Hour tomorrow .... (lnterruptions) 

SHRI PRAMOO MAHAJAN: After Question Hour, 
Members will ask for Zero Hour'. If you commit today for 

tomorrow, then, there will not be any Zero Hour. Please 
try to understand it. My request is that we have completed 
two hours. We do not mind even sitting one hour or one 
and a half-hour more. But when the Minister will reply, 
before that everybody may want to speak. But in any 
discussion, you cannot accommodate whoever wants to 
speak. So, you have to make choices in discussions. So, 
my request would be, let all small and big parties speak 
and if time remains, then, Sir, you can repeat the list. 
But if you decide that at 7.30 p.m. the Minister will make 
a reply, then he can make a half-an-hour reply and 8 
o'clock, we can close down .... (lnterruptions) 

SHRI RAMDAS ATHAWALE: What about smaller 
parties? 

SHRI PRAMOD MAHAJAN: As I said, everybody 
should be represented. My request would be that let us 
decide that 7.30 p.m. the Minister will reply. Let us try to 
accommodate as many Members as possible in the next 
and a half-hours. That is my request because taking it 
up tomorrow will not be possible .... (Interruptions) 

MR. CHAIRMAN: I would request all the Members to 
please keep in mind the time constraint so that more 
Members can get the opportunity to speak. 

PROF. UMMAREDDY VENKATESWARLU (Tenali): 
Sir, the situation of natural calamities in the country has 
grown from time to time and has assumed the dimensions 
of grave severity in most of the States, particularly in 
States which are located on the coast. Even the statistiCS 
and the estimates also show that the damage to the 
crops due to floods had tremendously increased in the 
recent past. It was estimated that during the year 1971, 
that is, just three decades ago, the total area that was 
being damaged in the whole country due to floods was 
to the extent of 20 million hectares. Presently, during the 
year 1999-2000, the crop area that is getting damaged 
has grown to the extent of 67 million hectares. This 
speaks volumes whether adequate measures have been 
taken during all these years or not. These floods after 
cyclones and cyclones after floods have been occuring 
and the drought situation is also playing its own role. 
People have been suffering, assets are getting damaged, 
infrastructure is getting damaged and cattle are dying. All 
these things are happening. I am not going into what we 
have been doing and what the SUccessive Govemments 
have been doing. I am not trying to accuse any particular 
Govemment or any particular State, nor the political parties 
which are at the helm of affiars in different States. But, 
by and large, what is happening is that a casual treatment 
is being given to this type of natural calamities. A serious 
thought has not been given from time to time and a 
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serious solution has not been evolved. Had a serious 
solution been evolved, the situation would not have grown 
to this dimension - from 20 million hectares in 1971 to 
67 million hectares by 1999-2000. During these three 
decades, what are the steps that have been taken by 
the successive Govemments? Had the steps been taken 
adequately, the situation would have been better and the 
damage would have been minimum. This is the situation. 

On several occasions, even the scientists and the 
study groups nation-wide have also suggested that the 
flood-prone zoning programme should be undertaken by 
the Govemment of India so that it can advise the State 
Govemment also as to what are the steps that should 
be taken, either during the pre-natural calamity period or 
during the post-natural calamity period. 

India is one of the most disaster-prone country 
nowadays. It has assumed that particular dimension. It 
has been suggested that there should be demarcation of 
areas likely to be flooded and demarcation of areas which 
are likely to be hit by drought situation. For this, taking 
into account the past 100 years history as to which State 
has suffered in a frequency of how many years, all the 
States in the country have to be zoned first. 

You have to take into account as to how many States 
have suffered floods once in five years, once in ten years; 
once in 20 years or once in 30 years so that the action 
programme can also be evolved in the same manner 
and also assistance from the Central Govemment can 
also be given in that proportion. If the frequency of the 
droughts and floods is so heavy and they occur frequently, 
naturally no State win be in a position to save the people 
and no State will be in a position to incur the expenditure. 
It is but natural that the States will look at the Central 
Govemment for assistance. In this particular situation, 
there is a necessity that we will have to look at this 
whole programme for droughts, cyclones and floods in a 
totally different manner. 

Successive Finance Commissions have also been 
making recommendations. Hon. Member Shri Somnath 
Chatterjee has asked, what had happened to the 
recommendations of the Eleventh Finance Commission. 
No serious thought has been given to them. Commissions 
after Commissions are being appointed. But no action, 
as per the recommendations, is being taken. In this way, 
the situation is also becoming very grave. In this way, 
the required relief could not be provided to different 
States, and also to the suffering people. 

Coming to the floods that had occurred in the recent 
past in different States, you are quite aware that in this 
year and also in last year, Andhra Pradesh was affected 
by floods. Between 3rd and 27th of August this year, 

there were very heavy floods in Andhra Pradesh which 
were most unprecedented. Even the State capital, 
Hyderabad was also affected by the floods ~"d tnere 
was so much of inundation like never in the past. It has 
never happened that Hyderabad City was also affected 
by floods. Eighteen districts out of the 23 districts of the 
State have suffered because of floods. The villages 
affected were 4,522 and 29.35 lakh population was 
affected and the number of houaes fully damaged w .. 
1,04,000 and the value of the total damage to the public 
property was to the tune of Rs. 963 cro,.. 

Amidst all these things, the State Govemment has 
taken a lot of initiative under the able guidance of 
Shri N. Chandrababu Naidu, our Chief Minister. Our Chief 
Minister has not only taken the steps in this regard in 
our particular State but also as and when there were 
natural calamities in our neighbouring States, he helped 
them. Recently, when Orissa was affected by the super 
cyclone, our State has gone to the rescue of that State 
and as much as Rs. 80 crore was spent for flood relief 
work in Orissa. This amount has been totally borne out 
by the State Govemment of Andhra Pradesh. 

18.13 hr •. 

(DR. LAXMINARAYAN PANDEYA in the Chait') 

Our Chief Minister, Shri N. Chandrababu Naidu w .. 
the first person to take cognisance of the flood situation 
in that area. 

Recently, the States of West Bengal and Bihar 
suffered between 16th and 20th of September. It is one 
of the rarest and severest flood situation and there are 
no two opinions about it. The State of West Bengal has 
suffered a lot. I really agree with the statements that 
have been made by the hon. Member Shri Somnath 
Chatterjee that adequate relief is to be provided. It is not 
the question of politics. It is the question of human life. 
It is the question of damage to a part of this country. 
We should look at this whoie situation only in that way 
and we support that adequate relief is to be given. 

Recently, there was a flood in Cuddalore in Tamil 
Nadu and other areas. Luckily, our State, Andhra Pradesh 
has escaped it. 

SHRI SOMNATH CHATTERJEE (Bolpur): That was 
an accident. 

PROF. UMMAREDDY VENKATESWARLU: Yes, that 
was an accident. There could have been a second 
caJamity as far as floods and cyclones are concerned in 
quick succession, just only in a matter of two years. 



351 30 NOVEMBER, 2000 and other natural calamities in 
various parts of the Country 

352 

(Prof. Ummareddy Venkateswarlu] 
The relief that is provided is hardly Rs. 148 crore 

from the Calamity Relief Fund. 

This is quite inadequate as far as flood situation in 
Andhra Pradesh is concerned. I need not repeat the total 
figures of what the West Bengal has suffered. I can only 
put it in this way that these were one of the severest an 
the rarest flood situations that the West Bengal and 
Gujarat had suffered. 

Now. I come to the drought situation in Andhra 
Pradesh, I think, this is one of the very rare situations. 
Sir, you are aware of the drought which has been there 
in the recent past in Rajasthan, Gujarat, Andhra Pradesh, 
Madhya Pradesh and Orissa. All these States were 
severely affected. Tackling the situation of drought is one 
of the major items. The State Government of Andhra 
Pradesh has experienced one of the worst droughts in 
recent times which resulted in loss of agricultural 
production worth Rs. 2,560 crore. It is unprecedented. A 
Memorandum was also submitted by the Government of 
Andhra Pradesh to the Govemment of India as early as 
in September, 1999. As agaist a requirement of Rs. 720 
crore, just Rs. 75 crore had been provided by the 
Government of India as advance. 

To tackle this Situation of drought in Andhra Pradesh, 
the Government of Andhra Pradesh has taken the most 
appropriate steps. The most innovative step that has been 
taken by the Govemment of Andhra Pradesh is that under 
the Neeru Meeru Programme. all the people have been 
made participants and in every house, it has been made 
mandatory· that there should be a soaking pit. We know 
that in the recent past, the underground water table has 
been depleting and water circulation is also not proper. 
So, we have got the responsibility to see that level of 
underground water table is increased. That is why, under 
this particular programme, rain water harvesting has been 
taken up as one of the major issues. So, construction of 
soaking pits have been taken up on mass-scale along 
with watershed programme, check-dams and renovation 
of old village tanks. So, this is one of the major issues. 

Now, the rainfall is optimum in most of the areas, 
but there is no rain water-holding capacity in the villages. 
Most of the village tanks have been silted and they do 
not have water-holding capacity. As and when it rains, 
the water is running out and going into the sea. Unless 
water-holding capacity is increased in the villages by 
renovating tanks on a mass-scale by spending huge 
amounts on that, most of the rain water will go waste as 
a result of which during summer, there will not be 
adequate water in the villages. So, this has to be taken 

up in a big way by the Government of India and not by 
the State Govemment because most of the State 
Govemments have been starving of funds. Sir, these are 
some of the steps that have been taken and relief 
measures that have been provided both at the time of 
drought and also at the time of recent flood in Andhra 
Pradesh by the Govemment of Andhra Pradesh. These 
measures are very meagre and need to be augmented. 
In particular, the recommendations of the Eleventh Finance 
Commission need to be looked into' and taken up 
immediately. 

While concluding, I would say that one of the major 
measures which should be taken in Andhra Pradesh is 
to link the waters of Godavari and Krishna by providing 
Polavaram project. Otherwise, most of the water will go 
waste into the sea. On the one side, we are losing a lot 
of water which is running into the sea and on the other, 
there is a huge drought situation in major parts of this 
country. 

To avert the situation of droughts followed by floods, 
there should be linkage of all the rivers and better 
utilisation of water. In the days to come, there are going 
to be disputes about water not only between the States 
but also between the countries.; The river-water disputes 
are likely to come up. If at all the wars come up, the 
wars are likely to come up on the issue of water sharing 
not only between the States but between the countries 
also. 

Thank you very much for having given me this 
opportunity. 

18.20 hr •• 

SHRI MOINUL HASSAN (Murshidabad): Respected 
Chairman, Sir, I would like to mention here about the 
unprecedented floods which have affected nine districts 
in West Bengal. Hon. Member, Shri Somnath Chatterjee, 
already spoke about this. Among the nine districts in 
West Bengal. Murshidabad is the worst aHected district. 
The total life lost due to floods is 1,320. Out of this, 696 
in Murshidabad, which is my constituency. More than five 
lakh houses, out of 22 lakh houses, collapsed in 
Murshidabad. a big bridge, 80 metres in breadth and 62 
feet in depth, coRapsed in Bhagwangola Thana, which Is 
in my constituency. and it is now like a new river in this 
locality. 

What Is the reason for these heavy floods? Hen. 
Member, Shri Somnath Chatterjee, has already mentioned 
about it before this august House. There was a heavy 
reinteR right from 17th SepterTtler to 20th September. 



353 1lir:a'SSion fie: Loss d LNes tnJ AGRAHAYAHA 9, 1922 (SakB) 
Ptopetty cie " foods, dIout1rt Md other natural caIamifIias in 

various parts of the CcuIfry 
354 

This is the main reason for the unprecedented ftoods 
that have occurred in West Bengal. There was a question 
in this august House as to whether flood forecasting was 
being done in proper time or not. In this I8gIlrd, I would 
like to quote the reply of the Minister of State in the 
Ministry of Water Resources which was given on 22nd 
November to an Unstarred Question No. 519. I am 
referring to the reply given at para 'c' and para 'd'. It 
says: 

"Flood forecasting cannot prevent floods, but helps 
in mitigating the flood damage potential. The Central 
Water Commission issues flood forecasts and flood 
inflow pattern forecasts to the State Government and 
concerned agencies from tirne to time, and regular 
flood wamings are issued from offices located in DVC 
and other barrages. The district administration makes 
elaborate arrangement of communication to different 
block offICes which are likely to be affected by flood 
waters passing through these areas.· 

Someone has told that Unscientific release of water 
from the dam is the cause of the floods. I would like to 
place some data before you. The Massenjore Dam is 
managed by the West Bengal Government. The capacity 
of this dam is eight lakh cubic feet area. Before the 
rains, it was nearly dry. In the above mentioned four 
days, ten lakh cubic acre feet of water ftowed into that 
dam. What was the release? On 18th September, the 
inflow was 2 lakh cusecs, and the release was 43,000 
cusecs. This has been calculated by the management. 
On 19th September, the inflow was one lakh cusecs, 
and the release was 1.23 cusecs. On 20th September, 
the Inflow was two lakh cusecs, and the release was 
1.28 cusecs. On 21st September, the inflow was 2.8 
lakh cusecs, and the release was 1.674 cusecs. On 22nd 
September. the inflow was 1.97 cusecs, and the release 
was 1.44 cusecs. I would say that it was a calculated 
release by the management. So, unscientific release of 
water IS not the cause of the floods. 

Sir, one thing that is being spoken about in 
whispering tone in West Bengal is that water distribution 
as result of Indo-Bangladesh Farrakka Treaty has been 
the cause of floods. I would like to urge upon the Central 
Government to consider it their duty to come out with a 
clear statement on the Farrakka Barrage Treaty between 
India and Bangladesh. 

Sir, so far as rural infrastructure in the State of West 
Bengal is concerned, I would like to submit that it has 
been totally damaged in so many places. Out of the total 
1700 route kilometres of National Highway In the State, 
800 kilometres of National Highway, that includes 19 
bridges. have been damaged. Railway connection has 
been completely out of place. My district and my 

constituency has not yet been linked by rail. Partial 
restoration wor!( of railway lines has started only on the 
17th of November, 2000. In total 147 kilometres of rail 
route there are 117 breaches. So, severe had been the 
extent of damage. 

Sir, I am stating all these things to only show that 
it was a natural calamity of a rare severity. It has already 
been stated by our leader Shri Somnath Chatterjee. The 
hon. Prime Minister has said that it is a national damage. 
What was expected in this perspective? Our expectation 
was that the Central assistance would reach the people. 
But what has happened in reality? The Centtal 
Government has failed to compensate this national 
damage. I would like to urge upon· the Central 
Government to show a reasonable attitude to save the 
people of West Bengal. The people of West Bengal are 
out and out Indians. No fund has been provided so far. 
The Government is talking about advance. 

Sir, I am sorry to inform this august House about 
what has been published in a newspaper which says: 

"I am advancing either the Central Plan Assistance 
or the share of the Central Taxes or other receivables 
by the State Governments." 

Sir, does it help the State? Never does it help the 
State. As per the norms of the Planning Commission 
and the Finance Commission there is no conditionality. 
Such things help the States only to improve their position 
temporarily from the view point of 'ways and means' 
provision. Except that, it has no other relevance. 

Sir, the Government has failed to constitute the 
NCCF. There is already a diSCUSSion about the NCCF 
and I am not in a position to go into the details of it. 
According 10 one of the recommendations of the Eleventh 
Finance Commission, which have been accepted by this 
Parliament and as well as by the Government. there was 
ample scope to form the NCCF. It was the Final Report 
of the Eleventh Finance Commission. Even the Mid-term 
Report of the Eleventh Finance Commission also 
mentioned that there was ample scope for the formation 
of the NCCF. 

Sir, we had the Monsoon Session of Parliament and 
now we are in the Winter Session of Parliament. The 
Government had ample scope to form this FUnd. But I 
doubt ·the attitude of the Government. I firmly believe 
that it is an unpardonable delay on the part of the 
Government. It is an aberration on the ConstitutIon. 

Sir, we are not sitting idle. Re-construction work in 
the State of West Bengal is going on in full swing. The 
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people of West Bengal will not spare the casual attitude 
of the Central Govemment in the days to come. 

Sir, I would just like to take another three to four 
minutes and I would like to take this opportunity to 
mention about another disaster and that is about erosion. 
The problem of erosion is a long-standing issue before 
the Govemment of India. 

In the eight Districts in which the problem of Ganga-
Padma erosion is faced, particular1y Murshidabad and 
Maida Districts, Nadia lakhs of people are evicted, lakhs 
of acres of irrigated land, populous villages, townships 
and fruit orchard areas are engulfed by the river. The 
entire economy of these areas is disrupted. A Railway 
station and the National Highway are at threat. In Eastem 
Railway, the distance between a station called Sakoghat 
and the river is only 150 metres at present. At a place 
called Fazilpur in Murshidabad, the distance between 
Bhagirathi and Padma is only one kilometre. It was 15 
kilometres just fifteen years ago. They can merge into a 
single river any day. If it happens, there will be another 
national disaster. The railway station and the National 
Highway are under threat. It is a long-pending demand 
to treat this calamity as a national disaster because it is 
caused by a national river. 

Many Expert Committees were set up in the past. 
An Expert Committee was set up by the Planning 
Commission in September, 1996 to examine the problem 
of erosion of Ganga-Padma river system in Maida and 
Murshidabad Districts of West Bengal and to recommend 
remedial measures. The Committee in its report submitted 
in December, 1996 had identified 16 schemes under short-
term measures costing Rs. 315 crore, and four schemes 
under long-term measures costing Rs. 612 crore. The 
Tenth Finance Commission awarded only Rs. 20 crore to 
tackle this problem. The Eleventh Finance Commission 
said: 

"The State has drawn our attention to the continuing 
problem of the Ganga-Padma river system in the 
Districts of Maida and Murshidabad and sought grant 
to undertake repair measures. We have provided Rs. 
60 crore for this purpose." 

The amount given was only Rs. 60 crore. It is 
extremely inadequate. I had an opportunity to meet the 
Chairman and Members of the Eleventh Finance 
Commission. I submitted a Memorandum demanding 
adequate funds. The Govemment of West Bengal also 
placed a Memorandum before the Eleventh Finance 
CommiSSion. We demanded release of special grants to 
the tune of Rs. 5.37 crore in a phased manner. During 

the period of the Eleventh Finance Commission the funds 
were very much needed but they were not given. 

The Government of India already announced a 
scheme to meet the problem on 75:25 sharing basis. A 
lot of funds have already provided by the State 
Govemment but the Govemment of India has been silent 
on this. In this situation, I would like to say before you 
and before this august House that to meet this national 
disaster, release of money from the national fund is very 
much required. 

With these words, I conclude. 

[Translation] 

SHRI RAGHUNATH JHA (Gopalganj): Mr. Chairman, 
Sir, this House is making a serious discussion on the 
problems of famine and natural calamities. Various hon'ble 
Members have discussed the loss occurred due to flood, 
famine and other natural calamities. Hon'ble leader of 
CPM-Shri Somnath Chatterjee has expressed his concem 
over the loss occurred in other parts of the country 
especially West Bengal. The Union Government has been 
asked to provide assistance in this regard. I feel that 
many hon'ble Members have rightly said that this is not 
a political issue. ... (Interruption) 

MR. CHAIRMAN: Carrying a mobile phone in the 
House is not permitted. Since you have brought it please 
switch it off. Mr. Speaker, Sir, has repeatedly directed 
not to bring mobile phones in the House. 

SHRI RAGHUNATH JHA: Its alright Sir, I will not 
bring it in future. The Union Government should 
generously provide help at this juncture. Hon'ble Minister 
of Agriculture was with us in Bihar at the time of massive 
devastation that had been caused by the floods. From 
Patna itself, he had directed the officers of Department 
of Agriculture to go to Bengal and had himself gone to 
Bengal from Paloa on the directives of the Prime Minister. 
He observed the prevailing conditions there and realised 
the seriousness of circumstances and had also placed 
his views and opinions strongly in that regard. Sir. as 
compared to other areas, where floods occur in 10. 20 
or even 25 years, my State witnesses floods every year. 
Almost all districts of Northern Bihar face loss and 
destruction every year due to floods. loss of crop and 
other property worth rupees 850 crore has taken place 
over there. You would agree to the fact that all rivers in 
my State have their origin in Nepal, and the State 
Govemment can, in no way, stop these rivers from flowing 
into our country. No dam can be constructed over there. 
The State Government does not have the right to hold 
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talks with the Government of Nepal in this regard. 
Northern Bihar would continue to be ruined in the seme 
manner unless the Union Government work on the 
construction of dams on have effective taJks with the 
Government of Nepal. We belong to neighbouring areas 
of the terai region of Nepal. Our area touches the border 
of Nepal, where the river makes a steep fall from the 
mountain, altogether causing an intensive erosion of soil, 
thus causing heavy damage due to floods which cannot 
be imagined. 

Hon. Minister of Agriculture hails from Bihar, he is 
very well aware of the conditions there. I have stood to 
say before the House that the Union Government may 
hold talks with the Government of Nepal so as to find 
out sorne concrete solution to tackle the menace of 
devastation caused to Bihar by international rivers and if 
the Government is unable to find out any positive solutions 
to this problem, then it sould give compensation for the 
damage caused by these rivers. 

Sir, the Union Government should think over this 
fact that things would not be right if efforts in this direction 
are not made. One and a han lakh hectare land, out of 
ten lakh hectares of land in Bihar, is atoll area. Nine 
lakh hectares of land belongs to Northem Bihar and other 
areas. These areas are badly affected by water logging 
which has become a regular feature there. Our land would 
be blessed with prosperity if arrangements are made to 
clear off accumulated water from this ten lakh hectares 
of land. Schemes should be formulated for this purpose 
and hundred percent Central assistance by the Union 
Government should be provided. 

I feel that Bihar can never prosper unless efforts are 
made in this direction. Bihar is presently divided in two 
parts. And Bihar is virtually left with nothing after the 
creation of Jharkhand State. Incidentally, all industries, 
power plants, coal and other mineral resources are located 
in the Jharkhand State. Now our area is left with 
agriculture only and that too is devastated by the rivers 
flowing from Nepal. Heavy damage is caused by the 
Ganga, the Kosi, the Bararnati and such other rivers 
flowing in that area. Area from Buxar to Farakka, Munger 
and Patna is badly affected by erosion. Entire villages 
have got submerged in water and people are devoid of 
food even. No preventive measures for flood are being 
taken in this area. I would urge the hon. Minister that 
the Union Government take effective steps to check the 
erosion cause by river Ganga. We can not undertake 
such a s8rious task depet !ding only 14IOf1 the Government 
of Bihar. Hon. Minister of Agriculture is well aware of the 
resources left with the Government of Bihar. 

Some concrete measures are required to be talCen 
by the Union Government to prevent from flood the 9 
lakh hectares of land in Northern Bihar affected with water 
logging because public life, railways etc. are affected by 
flood. Thousands of families are taking Shelter at the 
river bank and thousens of people die due to floods 
every year. So, the Government should atleast provide 
some help, but the Government is extending no help. 

Hon. Minister of Agriculture knows that the floods 
had occurred last year also. A number of Ministers from 
Bihar are sitting here in this House who are well aware 
of the situation prevailing there. Even Andhra Pradesh 
got help form the Union Government, other States should 
also get help and so Bihar should also get this help. In 
order to remove the hardships of Bihar people, I would 
especially sey to the hon. Minister of Agriculture that 
please don't consider yourself as the Minister of 
Agriculture in the N.D.A. Government, but feel that you 
are a leader of Bihar and the people of Bihar have given 
their love, affection and co-operation to you. So, you 
should resolutely come forward for the weHare of people 
of Bihar. We are demanding our rights, we are not 
begging for anything. The people of Bihar are not ready 
to tolerate the discriminatory act done to them. The Union 
Government should also undertake its liability towards 
Bihar. 

SHRI RAVI PRAKASH VERMA (Kheri): Mr. Chairman, 
Sir, today we are discussing upon the damage caused 
by floods and famine in the entire country. Members who 
have spoken before me, have presented their respective 
view points. It is really a peculiar situation that only the 
farmer of the country gets affected by floods and famine 
even after 52 years of independence. We have been 
discussing upon Agriculture and marketing since the last 
many days and today we are also making a discussion 
on the loss suffered by the farmers due to floods and 
famine. 

What is the extent of damage caused and how can 
this problem be resolved. A large part of India is afflicted 
by famine and floods. Lot of damage has been caused. 
Intensive discussion took place on this issue. Estimates 
of the loss were also made. The Union Government 
provided assistance In this regard. The Union Government 
says that State Governments do not perform their duties 
properly. We have made discussion here. But we were 
kept in dark of the action taken subsequently in this 
regard. Discus8ion on the loss occurred due to floods on 
9th August was held. Shri Raghunath Jha, speaking just 
before me, had said that heavy loss has occurred in 
Northern India from Himachal Pradesh to Arunachal 
PradNh due to overflow of rivera ftowing from Nepal. 
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This matter was rai8ed in the House with tun zest. Around 
20 Members took part in it. But no one knows as to 
what happened subsequently. 

My area adjoins the terai region of Nepal. Many new 
agricultural projects have been formulated in Nepal 
wherein the direction of the flow of river is being diverted. 
A lot of loss is being caused due to these projects. The 
river Sharda which previously had 3-4 lakh cusecs of 
water, is now flowing with 7-8 lakh cusecs of water. This 
matter was raised before the Union Government but it is 
very unfortunate to inform that no measures have been 
adopted despite assurance given by the hon'ble Minister, 
and we were not taken into confidence. We were assured 
that a high level delegation would be sent to Nepal by 
the Union Government and would solve the problem after 
proper dialogues. But no one is aware of any such 
delegation. Magnitude of loss is increasing day by day. 
Parliament is responsible for that. We virtually become 
word less when we go before the people. The people 
have been dragged to the situation of revolt against the 
Government. 

Moreover, there is the problem of marketing of 
agricultural product. Theilr crop is not getting sold in the 
market. The loss taking place due to natural calamities, 
on the other hand, is making the condition of farmers all 
the more worse. Whether the Union Government is 
providing assistance or not and whether the State 
Government is making efforts or not, but one thing Is 
sure that the administrative machinery is showing utter 
carelessness in this regard, be it the Orissa cyclone or 
the problem of famine etc. The problem of the farmers 
increase due to the inefficiency of the officers and staff 
engaged in relief works. This should be taken into 
conSideration. 

Some part of my parliamentary constituency also gets 
affected by drought. The water level is decreasing there. 
The Governrnent of India had sanctioned two projects of 
the 'Water shed Management Scheme' and allocations to 
the tune of Rs. two crore was made but no work has 
been started so far. It has come to my knowledge that 
the entire money has been spent. The officers had spent 
an the funds through NGO's of their own relatives. Due 
to this, the scheme has been Shelved. We wiH have to 
think over it. What does this prove? Whether the funds 
are allocated by the Centre or by the State Government. 
but the system should be monitored. You are yourse" 
associated with farmers. I wish you wlH pay attention 
towards it. You must pay attention towards the problems 
of the farmers. Efforts should be made to put the 
Government machinery engaged in relief operations in 

order so that the assistance may reach the needy in a 
proper way. 

SHRI RAGHUVIR SINGH KAUSHAl (Kota): Mr. 
Chairman, Sir, I hail from a State whose name is 
synonymous with farmers. Famine ')fl a small scale do 
not cause panic in our State. Rajasthan is a very 
backward State from the education, economic and social 
perspective. Geographically now Rajasthan has become 
bigger than Madhya Pradesh. It's area is' 3 lakhs and 46 
thousand square kilometres and its population is 4.75 
crores. Most of its part is desert area where the water is 
not available. It is in the grip of famine for the last three 
years. I have never seen such a famine in my life. There 
is a weH developed canal in my constituency. It has not 
faced any dearth of water since the construction of Ganc:tli 
Sagar Dam. Water is even supplied to Madhya Pradesh 
from the dam. Since long there is no water in the Gandhi 
Sagar Dam reservoir. Consequently the farmers will not 
get water from 30th of this month. Irrigation of crops has 
not taken place and the crops have dried up. Some of 
the canal area falls in district Ganganagar also. That 
area is also not getting water from Indira Gandhi and 
Ganga canals. 

Right now, Shri Chaturvedi was telling that Bengal is 
facing the fury of floods while Madhya Pradesh is facing 
the scourge of drought' while I would like to emphasize 
that my State is in the grip of both the calamities, i.e. 
floods as well as drought. Till now the flood water in 
loonksar has not been drained out though the people 
have been evacuated quite early. It was suggested to 
the State Government to seek the assistance of the army 
but it was not availed due to the political differences. 
Several diseases and epidemics are on the rise due to 
the stagnant flood water. There is no water in the wells, 
tubeweUs have sunk down and water is nowhere to be 
seen. The wild animals Iit(e panthers are coming towards 
the villages and others residential areas. A panther 
got into a house in Jaipur, probably in search of water. 
The life has come to a state of helter-skelter in 
Rajasthan. 

My Westem Rajasthan is entirely dependent on 
livestock. last year, due to famine, the cows were 
wttnessed deserting the villages and dying of thirst and 
hunger during their immigration. The exodus at mass scale 
was taking place wherein the entire villages were 
witnessed to be moving out of Rajasthan. Probably. 
Rajasthan has never faced such a crisis before. 
Government notifications in regard to famine has only 
been issued three days back on our constantly 
pressuriIing the Government to do eo. The people were 
making demand for the Central aIIoc:aIion in this regard 
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and they were doing so for the last three to four months, 
but the memorandum has been submitted to the Union 
Government only 3-4 days before. I would like to thank 
Shri Digvijay Singhji for talking to an the members of the 
party and meeting the Prime Minister even though the 
Chief Minister of Rajasthan did not even talk to us. We, 
the BJP MP's from Rajasthan met with hon. Prime 
Minister and he assured us to extend maximum assistance 
in view of the severe famine being faced by Rajasthan. 
Whether Rajasthan Government do not have any 
responsibility in this regard? 

Mr. Chairman, Sir, though there is no way out to 
prevent the occurrence of natural calamities but what to 
talk about a crisis created by the Government itself. Whom 
shall we approach to the lament that the such a situation 
is developing in Rajasthan? Sometimes it is the famine 
which is resuhing in the death and killings of people and 
sometimes it is the lack of fodder for the cattle which is 
causing the cattle to perish. The adage, "Nero was fiddling 
while Aome was burning" is most apt in regard to 
Aajasthan where the Aajasthan Government is busy 
undertaking the beautification project while the State is 
passing through a place of severe criSis. Beautification of 
Jaipur, Kota and Jodhpur is taking place while the 
Aajasthan Government is fidelling like Nero. 

At present, the Government is not providing any 
financial assistance to the farmers and on the other hand. 
the banks are indulging is forcible recovery of loans from 
the farmers. The farmers are suffering on both the fronts 
i.e. on one hand they are facing the scourge of natural 
calamity while on the other, they are also being harassed 
by State administration. Rajasthan is in the grip of severe 
famine today. Despite the Passage of the proposal 
seeking to ban the transportation of fodder outside the 
State, the purpose has not been achieved i.e. fodder is 
still being sent outside Rajasthan. 'Gawar' which has not 
been banned, is being sent outside. The reserve forest 
areas which is opened for the animals during famine, 
has not been opened. Hand pumps are lying out of order 
and they are not being repaired. The Government 
assistance are not being fully utilized. Sir, I submit that 
during the last three years in 1998-99, 20 district and in 
1999-2000, 26 districts were drought affected. Right now, 
hon. Chaturvediji was telling that 37 districts out of 45 
district have been affected by drought in Madhya Pradesh. 
But In my State all the 31 districts have been affected 
due to famine and if the total damage is calculated then 
it comes to Rs. 3248 crores. Year-wise it is Rs. 2155 
crores for the year 1999-2000 and As. 2283 crores in 
1998-99. Consequently, the economic conditions of the 
State has worsened and become pathetic. Tnl now, people 
used to die of hunger but now a Stage has come when 
they are dying of thirst, for want of drinking water. The 

total losses suffered during the three years comes to the 
tune of Rs. 9533 ClOre Md even thia year the crop is 
not being procured at MinirntIn Support Price. SorneIin'a 
back hon: Minister of Agriculture had said that the Union 
Govemment have instructed the State Govemrnent to 
procure the crop at the Minimum Support Price and to 
install the weighting machines and the loss will be 
compensated by the Union Govemment but nowhere in 
Aajasthan the crop is being purchased at the Minimum 
Support Price. In this way the farmers are .facing the 
problems from both the fronts. 

The State Government had made a demand for 
aHocating As. 1900 crore but now they have revi8ed h to 
2300 crore. In the year 1999-2000, AI. 207 crore were 
provided under the C.R.F., As. 21 crore under NFCR 
and As. 102 crore as special Central assistance. In this 
way a total of Rs. 332 crore was received apart from 
railway wagons. The interest on this amount comes to 
Rs. 73 lakhs. The biggest achievement of the Aajasthan 
Government is to eam As. 73 lakhs as interest. Rs. 751 
crore were distributed during the year 1998-99 and 1999-
2000 under various centrally sponsored schemes out of 
which As. 586 crore have been spent and a sum of 
As. 205 crore remains as balance amount under the 
head of centrally sponsored scheme and As. 105 crore 
under C.R.P. 

MR. CHAIRMAN: Now you conclude. 

SHRI RAGHUVIR SINGH KAUSHAL: Mr. Chairman, 
Sir, I hail from that State which is reeling under I8V8re 
famine. If I do not say even a few words to apprise the 
House about the situation prevailing in my State, the 
people of my State will accuse me for not doing justice 
to them. I would only like to take two minutes. 
Shri Sonaramji who is sitting here, will support all the 
points by me raised in the House. He fully knows 88 to 
what I am saying is true. He may speak anything in the 
House but he is definitely depressed because he also 
hails from the area which is reeling under severe famine. 

MR. CHAIAMAN: Please address the Chair. 

SHRI AAGHUVIR SINGH KAUSHAL: I wanted to 
submit only this much that what kind of situation is 
prevailing at present. I would like to know as to where 
the concrete steps have been taken and the expenditure 
involved therein during the period when the famine had 
struck last time. Under the right of eccees to Information 
nobody is prepared to inform us, .. to where the 
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permanent work had been undertaken. In fact no such 
works had been undertaken. Hence, even the Central 
assistance given to Rajasthan Govemment was not spent 
during famine. Sir, though we can cope up with natural 
calamities yet how can we meet the crisis created by the 
Govemment. 

19.00 hr •. 

The money for accelerated drinking water scheme 
and DDP was sent by the Centre to the State. Amount 
to the tune of Rs. 54 crore remains unutilised. Though it 
would have lapsed but the Centre renewed It. That money 
was also not spent and then a demand was made to 
release the first instalment of Rs. 105 crore. The Centre 
responded by saying that so far not even the allocation 
made previously has not been utilised but the State 
Government replied that the State is struck by natural 
calamity. The Centre released the money. Then again 
the State Government asked for releasing second 
instalment. Centre asked for submitting the utilisation 
certificate of the first instalment and once again the State 
Govemment put forth the same plea that the State is 
facing extraordinary situation and once again Rs. 110 
crore was released, only Rs. 15 crore has been 
sanctioned so far for the approved work but it is yet to 
start. Now the question is who will monitor whether the 
money provided by the Centre is actually being utilised 
or not? Whose responsibility is it to oversee all these 
things. When we raise with the Union Govemment, pet 
comes the reply that it is not under our purview, it will 
be taken care of only after the CAG report is submitted. 
But by the time it is submitted, the people and the cattle 
will die of hunger and it will be no use to pay attention 
towards this issue. I would like to know whether we will 
have to move the Court as is being done by the 
environmentalists? It is the moral duty of the Govemment 
to make available drinking water to every person. I support 
as to what Shri Chaturvediji had stated that the Union 
Government should ponder over this from a national 
perspective. Today Rs. 13000 crore are being spent in 
the field of telephone and communications. Had that 
money been spent in these sectors then we might have 
got relief. I would like to submit before you this much 
only that the schemes which may provide permanent and 
long term solution to the people, will only ameliorate their 
lot. 

[EngliSh] 

SHRI PURNO A. SANGMA (Tura): Mr. Chairman Sir, 
at the very outset. I would like to thank our senior hon. 
Member Shri Somnath Chatterjee for facilitating this 
debate. This debate was possible because he and his 

colleagues from West Bengal had raised the issue of 
floods in West Bengal during 'Zero Hour'. 

I would like to say that the whole House is with the 
people of West Bengal. The floods in West Bengal have 
really been unprecedented. People have suffered and are 
still suffering. I would request the Government of India to 
extend the maximum possible assistance to the 
Government of West Bengal so that the sufferings of the 
people can be mitigated. 

It is more than fifty years since we have achieved 
Independence. We have completed eight Five Year Plans. 
Today we are at the end of the Ninth FIVe-Year Plan 
and very soon we will be going to the Tenth Five-Year 
Plan. We have the National Water Policy of 1987. The 
latest National Agriculture Policy of July, 2000 also has 
a Chapter on risk management which deals with flood 
situations. In our country, both at the national and at the 
State levels, there are a number of institutions for water 
resource management. including flood control. We have 
a National Water Development Agency functioning from 
1982. 

And yet, we are still grappling with the problems of 
frequent floods, its fury and the toll that it takes on human 
lives, livestock resources, infrastructure, soil erosion and 
so on and so forth. 

Why has it happened? We have a Policy. We have 
a plan and yet, we are not able to tackle this problem. 
Perhaps, one of the reasons is that we have been for 
the last more than fifty years, taCkling this problem on a 
year-te-year basis. We are just indulging ourselves in a 
crisis management exercise. The Parliament debates this 
issue every year and we can see, when this serious 
issue is being discussed, the attendance in the House. 
This issue is always tack/ed by the Minister for Agriculture. 
I do not know what Agriculture Minister can do to stop 
floods and other national calamities. The relevant Ministers 
are not present here. The relevant Ministers do not listen 
to the debate. I am. so happy that Shri Arjun Sethi has 
come at the last moment because my speech has nothing 
much to do with Shri Nitish Kumar. My speech has 
everything to do with your Ministry. 

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN SETHI): I was busy in the other House. 

SHRI PURNO A. SANGMA: The relevant Ministry is 
the Ministry of FIf18nCe but the Finance Minister will never 
be present when such discussions do take place. 
Therefore, not only at the level of the Government, I 
think, but even at the level of Parliament itself, we will 
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have to debate this issue in such a manner so that all 
the Ministers concemed are present here and Government 
comes out with a long-term policy and plan. 

The second reason as to why this problem is not 
being tackled effectively perhaps has something to do 
with the Constitution itseH. Under the Seventh Schedule 
of the Constitution of India, inter-State rivers fall under 
the Union list. Water, irrigation, canals, drainage and 
embankments fall under the State List. Water Development 
as such ·falls under the Concurrent List. Ultimately, water 
management becomes nobody's baby. I think, we will 
have to think over it as to whether there is something 
wrong in the method of handling water resources itself. 
Every year, flood takes place as it has taken place this 
year in many parts of India. This has been very effectively 
articulated by hon. Members from different parts of the 
country. Shri Somnath Chatterjee has given us a detailed 
account of it. But what do we see when we discuss it? 
When we discuss this, the Members from the States 
affected will usually blame the Central Govemment saying 
that the States have been neglected and that the Central 
Govemment has not given them any assistance. And what 
does the Central Govemment say? They say that the 
States have not managed it properly. Shri Sudip 
Bandopadhyay says that Bengal flood was man-made 
flood. That is his defence. That is the defence of the 
Central Govemment. And then, the Central Government 
says that though it was your failure, we are sending a 
Central team. The Central team goes there, makes an 
assessment of the losses, comes back and gives a report 
to Shri Nitish Kumar. 

Shri Nitish Kumar, in tum, goes to the Finance 
Minister. The Finance Minister says: "Thank you very 
much. Let me keep your report here. I cannot do anything" 
Every year, the matter ends like this. I know about It. I 
had been the Chief Minister myseH. The North-Eastem 
region is very badly affected. Every year, we have natural 
calamities. I had been coming to the Centre when I was 
the Chief Minister there. I know how It functions and how 
the money comes. It is a very sad state of affairs. 
Therefore, I think, we win have even to go into the real 
policy of water management. The real policy of water 
management has to be gone into very deeply. 

Sir, I do not want to take much of the time of the 
House. But I have to apeak something about the North-
Eastern region. As the House is aware, there are seven 
States in the North-East. We have six river basins. One 
is the Brahmaputra basin; the second is the Barak basin; 
the third is the Sub basin of Tripura; the fourth is the 
ImphaI-Manipuri basin; the fifth is the Kolodyne baIin in 
Mizoram and the sixIh one is the T eza basin in Nagaland. 

All the States of the North-East are very severely affected 
by floods and natural calamities. But the State which 
suffers most out of these floods is Assam because of 
the Brahmaputra river. 

As the House is aware, the Brahmaputra river is 
one of the largest rivers in the world. It is the principal 
arm of Ganga-Meghna-Brahmaputra system. Its length is 
1,629 kms. in TIbet; 278 kms. in Arunachal Pradesh; 640 
kms. in Assam and 363 kms. in Bangladesh. The total 
annual flow of the Brahmaputra river is 500 billion cubic 
metres which is 30 per cent of the total surface flow of 
all the rivers in the country. If somebody has to 
understand the problem that is being faced by the people 
in Assam due to the Brahmaputra river, one has to go 
and see it for himseH. Otherwise, it cannot be believed. 
The miseries of the people are so much that unless you 
go and see the spot for yourseH, see the conditions of 
the people and talk to them, it is very difficult to appreciate 
the problem that is being faced. In the last few months, 
I have been touring in the State of Assam, sometimes 
extensively. I have been to Dibrugarh. I stayed in 
Dibrugarh. I studied in Dibrugarh and I also worked in 
Dibrugarh. The original Dibrugarh town is no more there. 
It has already been submered by the river. A new town 
has come up. Even the new town of Dibrugarh is 80 

much in danger that thousands of hectares of land under 
tea cultivation are affected. The medical college and the 
airport are 80 much in danger of being eroded. I went to 
Jorhat. I went to a place called Nimotighat. I could see 
hundreds of refugees being kept in a camp because their 
whole village had been swept away by the Brahmaputra 
river. I was there. This had happened. I was in Morlgaon 
district. I went to the places called Moirabari, Lahorighat, 
Ulubari, Chutiagaon, Tengaguri. Balidunga, Buragaon, Niz-
Saharia, Baralirnori-Moyong etc. 

It is very sad. In the last two or threa years, 356 
villages have been washed away. They were not visible 
anymore. 

SHRI SOMNATH CHATTERJEE (Bolpur): Like in my 
birthplace in Tezpur. 

SHRI PURNO A. SANGMA: So, these villages are 
not visible at all. But when I met the people and had 
discussion with them, they told me a very interesting 
thing. they said: "Sir, you do not worry about floods. We 
have learnt how to live with water." So, flood is no more 
a problem. But the problem is erosion. How to protect 
the viUages? That is the problem which needs to be 
tackled. Giving relief to the flood affected people, whether 
It comee or not, whether we get shelter or not, we are 
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used to be, for ages and ages, not worried about our 
shelter and our food; we are worried about our villages. 
Please save our villages. 

I went to Motichar in Dhubri town. I went to Saliswar, 
BaHjora, Sonari, GoaJpara town of Golapara district and 
the conditions are the same. I know that the Governrnent 
of India has been taking a lot of interest in that. The 
Brahmaputra Board has been constituted by an Act of 
Parliament in 1980. Today we are in 2000. Twenty years 
have gone. What has happened in 20 years? I have the 
report - Water Vision for the North-East - 2050. Here, 
the Chairman of the Brahmaputra Board says that the 
Master Plan for 48 important river basins, identification of 
33 drainage condition areas, the investigation of 17 multi-
purpose projects have been carried out. Construction of 
multi-purpose projects can also be taken up by the Board 
in consultation with the State Government, which means, 
nothing has been done so far. So, they are still discussing 
as to who will execute those projects. 

Master Plan-I is very interesting. Master Plan-I is for 
the implementation of multi-propose projects and schemes 
- the main stem of Brahmputra. The project outlay is 
Rs. 91,000 crore. I do not know whether the Finance 
Minister of this country would ever have courage even to 
look at this figure. 

Master Plan-II relates to Barak river and its 
boundaries. The proposed outlay is Rs. 4,000 crore. 
Master Plan-III relates to 39 important tributaries of the 
Brahmaputra and eight rivers of Tripura, and so on and 
so forth. Most of the proposals - I do not want to waste 
the time of the House, I have everything - are lying 
with the CCEA - the Cabinet Committee on Econoic 
Affairs. I think, I will pass on those papers. I will have a 
discussion with the Minister concerned perhaps. 

Sir, in the meanwhile, - I will take just two minutes 
more because it is important for the House to know -
I was saying that if one has to understand and appreciate 
your problem, then, you have to pay a visit. I just gIVe 
a glimpse of what is happening. I would take the figures 
of 1988 because that is the only latest figures available 
with the Ministry. This is your document, Mr. Minister. 
Fortunately, I talked to some of your officers and they 
had sent me these documents. These documents have 
been supplied by the Ministry itself. Population affected 
in 1988 alone is 10.49 million; damage to the crops, 
Rs. 334.10 crore; damage to the houses. Rs. 225 crore; 
loss of lives, 232. This is one year figure. What has 
been done? Well, I do not want to quote. If I quote this 
figure as to how much money has been spent to control 
the Brahmaputra river by the Cent1'e and by the States, 

I am sure, it wiD demoralise the people of Assam so 
much that I do not reaJIy have the courage to quote 
those figures. 

Sir, I think it is time that we wake up and it is time 
that we have short·term plan, medium-term plan and long-
term plan. Of course, there is no dearth of plans; plans 
are being made, but what is required is the resource, 
what is required is the will of the Government to do it. 
I know there is a constraint of resource. I 'have been in 
the Govemment for long. I appreciate it. But, if there is 
a will there is a way. I hope this Government wiH have 
that will. 

[Translation] 

SHRI ANANT GUDHE (Amravati): Mr. Chairman, Sir. 
today except a few States, all the other States especially 
Madhya Pradesh and Maharashtra are in the grip of 
drought. Madhya Pradesh and Maharashtra have been 
facing the scourge of drought for the last 3-4 years. 

When Shri Chaturvediji who hails from Madhya 
Pradesh, was speaking, then it was being suggested that 
we should not look into this matter with political colours. 
When he was in the ruling party he used to say the 
same thing and now when he is in the opposition, he 
has reiterated the same point. But this problem is lying 
unresolved for the past 50 years. Vidarbha region in 
Maharashtra produces a variety of crops including 
sugarcane, orange, cotton and gram but the Government 
has always neglected the region. The orange produced 
in Vidarbha is exported to several countries but every 
year the orange crop suffers damage either due to excess 
rainfall or deficient rainfall or due to some disease. Every 
year the cotton crop also suffers damage. This year the 
situation h~ been taken such a tum that the entire Kharif 
and Rabi crops have been damaged completely. Only 
after this, the State Government have declared Vidarbha 
as a famine affected region but it has not provided any 
assistance. The State Government has declared the region 
to be drought affect.ed but no help has been given. The 
Chief Minister makes no announcements regarding relief 
but time and again issue a statement that the State have 
no money and is almost bankrupt. 

Last time, in 1997, similar famine had struck the 
State. At that time the crop was damaged due to non 
gennination of seeds owing to scarcity of water. However, 
the then Government of Maharashtra had provided cash 
assistance to the farmers even without getting any 
assistance from the Centre and also made available seeds 
to the farmers. Those who had Io&t the Kharif crop, got 
assistance lor Rabi crop. But now when this entire region 
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is famine stricken no one is there to back up the farmers 
of Vidalbha. . .. (Interruptions) 

SHRI AAMDAS ATHAWALE (Pandharpur): The 
assistance should be provided by the Government of India 
for it is not facing resouroe crunch. 

SHAI ANANT GUDHE: If the Government honestly 
wish to provide assistance then it should do so like the 
1997 regime. The then Government put aside the 
provision of prOviding assistance at the rate of As. 200 
hundred per hectare and instead provided assistance of 
As. one thousand per hectare. 

This assistance which was subject to a ceiHng of 
two acres was raised to five acres. The farmers were 
provided seeds, fertilizers and the cash owing to which 
the farmers could produce bumper crop. AH this happen 
when there is a will to provide assistance. Due to it the 
farmers have been committing suicide everyday. Earlier, 
when the farmers committed suicides due to their inabilty 
to repay the loans, their families were provided 
compensation of Rs. one lakh each. Today when the 
farmers are committing suicides in Maharashtra, Vidarbha 
and Marathwara, the assistance worth not a single pie is 
being given to them by the State Govemment. It simply 
means that the State Govemment do not bother about 
the farmers. It IS only paying attention towards the rich 
people. It is fairly evident by the example of Marathwada 
where all the crops. from paddy to cotton have been 
damaged and the farmers have received no assistance 
from the State Government. 

[English] 

SHRI PRAVIN RASHTRAPAL (Patan): Sir, hon. 
Members from Gujarat must be allowed . ... (lnterruptions) 
It should be either from this side or that Side. Otherwise. 
I will be compelled to stage a walkout . ... (lnterruptions) 
I am very serious about that. 

MR. CHAIRMAN: Please resume your seat. 

... (Interruptions) 

[Translation] 

SHAI RATILAL KAUDAS VARMA (Dhandhuka): We 
are ready to sit upto 8 O'clock in the night provided you 
give us an opportunity to apeak in the drought in Gujarat. 

SHAI ANANT GUDHE: t demand from the Union 
Government to constitute a Committee of various 
Departments to combat the drought situation as it had 

done 88rfier. It should send assistance to the States 
keeping in view the perennial droughts situation in the 
State. The pending proposals for the construction of dams 
should be immediately cleared. It is my submission that 
if the Centre also do not provide any assistance to tadde 
with drought situation in Vidarbha. as the State 
Government is doing then the farmers win be left with no 
other option except committing suicide. 

19.28 hr •. 

[English} 

SHRI ADHIR CHOWDHARY (Berhampore, West 
Bengal): Sir, I rise to dwell on the debate under Rule 
193 regarding damages and losses caused by floods and 
droughts. I promise to keep myself above petty political 
wranglings and to restrain myself from extracting any 
political mileage out of this discussion. There is a good 
many number of political stalwarts who have already 
dished out their all possible arguments In a lucid manner. 
I would like to add a few lines. 

Politics does not mean playing hide-and-seek with 
the affected people or throwing dust their eyes by taking 
recourse to sheer sophistry, deception and statistical 
jugglery. What I would like to say is that time has been 
ripe enough to have introspection about all the natural 
disasters visiting our lives at regular Intervals. The 
ecological balance has been totaMy disrupted. Denudation 
of hills is continuing unabated. It results in soil erosion 
as a consequence of which a huge siltation is goIng on 
in the riverbeds. This is the main reason for floods every 
year. 

Sir, I would consider it prudent to confine myse" to 
the flood of West Bengal in general and the worst affected 
district Murshidabad in particular. Sir, this year in West 
Bengal, nine districts have been inundated by the flood; 
more than two crore people have been affected; 23756 
square kilometre of geographical are. under West Bengal 
has been affected; crop area of 15110 square kilometre 
got aubmerged: 18.87 Iakh houses have been damaged: 
and 171 blocks and 68 municipalities have also been 
affected seriously. But now, people of my State .... under 
the impression that lhe Cenlral Government is not 
attending to their sufferings and woee, for which they 
deserved and are entitled to. 

Sir, what we are observing in West Bengal .. that 
once the water gets receded, the State Government and 
the Central Government remain busy of trading charges 
with one another. The State Govemment is assiduously 
passing the buck to the shOUlder of the Central 
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Govemment and the Central Govemment is also doing 
the same trick. But, In the mHieu, people of my State 
have been under the vortex of profound misery, 
indescribable woes and excruciating tribulation. Sir, I must 
seek for the liberal co-operation from the Central 
Govemment becal.88 the flood in my State has acquired 
already a national dimension and, therefore, it should be 
considered as a national problem. 

Sir, what is deplorable to say is that when lakhs of 
people of my State rendered homeless, scurrying for 
sheHer, lakhs of men and women along with cattle 
huddled together without having even a tarpaulin sheet 
to save them from rain and Sun, the then Chief Minister 
of West Bengal, Shri Jyoti Basu exhorted the people of 
my State to blame the God and pray to the God. And 
further more, he preferred to leave for a sojoum, ...• 

Sir, today the discussion was initiated by the hon. 
Member, Shri Somnath Chatterjee . ... (/nterruptions) 

SHRI AJOY CHAKRABORTY (Basirhat): Mr. 
Chairman, Sir. he is not present in this House. Why is 
he mentioning his name? ... (Interruptions) 

SHRI ADHIR CHOWDHARY (Berhampore. West 
Bengal): Sir actually the flood of my State was initiated 
from his constituency. which is under Birbhum district 
and here also he initiated the discussion. So, there is a 
nice coincidence. 

Sir, the State Government of West Bengal is 
exhausting all its energies to convince the people. 

MR. CHAIRMAN: Please conclude. 

SHRI ADHIR CHOWDHARY: My district. 
Murshidabad. has been the worst affected district in West 
Bengal. So. please let me have the opportunity to speak. 

MR. CHAIRMAN: Please conclude. 

SHRI ADHIR CHOWDHARY: I will just take two 
minutes. The State Govemment is trying to convince us 
that it was due to heavy rainfan that flood had occurred. 
But you see the chart. I would like to present the chart 
to you . ... (lnterruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): Sir. the 
remarks made by him should be deleted from the record. 
... (/nterruptions) 

MR. CHAIRMAN: Please conclude now. 

'Expunged as Ofdared by the ChaIr. 

SHRI ADHIR CHOWDHARY: What is this, Sir? My 
privilege should not be scuttled in such away. My district 
has been the worst affected district in the State. I will 
take just two or three minutes' time. Please alow me 
two or three minutes more. 

MR. CHAIRMAN: Other hon. Members have their say. 

SHRI ADHIR CHOWDHARY: I am soliciting you for 
two minutes. 

MR. CHAIRMAN: No. 

SHRI ADHIR CHOWDHARY: I am soliciting you for 
two minutes. My district has been the worst affected 
district in the State . ... (lnterruptions) 

MR. CHAIRMAN: Please conclude. H is a concluding 
one. I am not allowing you for two minutes. 

SHRI ADHIR CHOWDHARY: May I ask the Central 
Govemment two questions? How much time would they 
consume before implementing the recommendations of 
Pritam Singh Committee? How much time would they 
consume before implementing the recommendations of 
Keshkar Committee? It is because this is very relevant 
to my flood-affected State. We are under attack from 
both the sides . ... (/nterruptions) 

MR. CHAIRMAN: No, kindly resume your seat. Now, 
Shri Nawal Kishore Rai. 

· .. (Interruptions) 

MR. CHAIRMAN: Please resume your seat. I will not 
go on record even. It will not go on record. 

· .. (Interruptions)" 

19.37 hr •. 

At this stage, Shri Adhir Chowdhary 
left the House. 

{Translation} 

SHRI NAWAL KISHORE RAI (Sitarnarhi): Sir, I have 
rise to participate in the debate being held under Rule 
193 on the problems of flood and drought. Hon. Members 
of all parties have since put forth their views in this 
regard. ... (Interruptions) 

MR. CHAIRMAN: Nothing else will go on record 
except Shri NawaJ Kishore Rars speech . 

· .. ( Interruptions)" 

• Not recorded. 
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SHRI NAWAL KISHORE RAI: Sir, all the hon. 
Members have put forth their views on flood and drought. 
I 8SSOCt8te myseH with them and through you I will place 
my views precisely before the House and the Government. 
During every session of the House, we discuss about 
floods and drought just as a ritual. How long will we 
continue to discuss these issues in this manner? A 
permanent solution to these problems have never been 
considered sereiously during the last 50 years. Be it the 
Tamil Nadu the point of the coastal areas of Pondicherry 
drought in West Bengal, Rajasthan and Madhya Pradesh 
or floods in Bihar and Gujarat, we will continue to debate 
in this manner till such time a long term plan on 
management is implemented. 

Sir, through you. I would like to draw the attention 
of the Govemment towards Bihar. I belong to Northem 
Bihar. There people are facing problems due to frequent 
floods. It causes damage to the tune of crores of rupees 
and loss of life and property. This year also hon. 
Agriculture Minister had visited my Parliamentary 
constituency Sitamarhi and he made a survey of floods. 
Just now our hon. Member from Rajasthan made a 
mention that his Parliamentary constituency is in the grip 
of flood and drought. Northem Bihar becomes totally 
devastated by floods. The Central Bihar faces the fury of 
drought. The third is 'tal' area. In this area water logging 
takes place on more than 1.5 lakh hectares of land. All 
these cause problems for the inhabitants. 

However. we want solution which is not being done. 
People of Bihar have been raising this issue for the past 
50 years and we have discussed it in Parliament also 
that a permanent solution to the problem should be found 
taking up the matter with the Nepal Govemment. With 
the present Government coming to power, we entertained 
some hopes in this regard. Even a ciscussion was started. 
Talks were held between our Prime Minister and the 
Prime Minister of Nepal. Therefore, we came to know 
that a high level team is likely to visit Nepal for holding 
talks. We made a demand that the public representatives 
of affected areas should be included in the delegations 
but that was not done. Shri Brajesh Mishra, Advisor to 
the Prime Minister had gone to Nepal to hold talks. Later 
we came to know that in the Secretary level talks held 
in this regard, the Secretary, Water Resoun:es, Bihar also 
participated. When we tried to contact the Secretary, 
Water Resources, we came to know from the hon. 
Minister and the Secretary who are present in the House 
today also that there were proposals to construct a 
medium size dam in Rarmagar Ramaia on 13 rivers of 
Avadhara· group. It is a long standing proposal. A high 
dam on Bagmati river in Nunthun has also been delayed 
for the last 50 years. There was also a proposal to desiIt 

the Bakhia river and repair Its embankments and construct 
a dam in Kamalabalan area of Nepal in Shlsapani. 
However, in the talks held with the Nepal, consensus 
was arrived only for the Kosi river. I have corne to know 
that the Nepal Government has refused to give Its consent 
to construct the Nathan dam on river Bagmati, the Ram 
Nagar, Ramalya dam on Andhara group and the dam 
at Shishapani in Kamalabalan. However, Union 
Govemment is maintaining secrecy in the maHer. Today 
the people of Tirhoot, Darbhanga and Saran 'parlmandals' 
are agitated. Recently a 'Rasta Roko Andolan' took place 
under the aegis the 'Sarvadallya Barh Surksha Sangharsh 
Samiti.' Thereafter, an all party committee on "Bihar Nav 
Nirman" has been constituted. People are agitated there. 
Through you, I would like to request the hon. Minister of 
Water Resources to involve the members of Parliament, 
the legisfators of Bihar and the public representative of 
flood affected areas and the 'tal' area to hold constructive 
talks. A group should be constituted involving the Finance 
Minister, Water Resources Minister, the Agriculture Minister 
and the Flood Minister to solve the problem. Otherwise, 
the Central Govemment would be held responsible for 
any action taken by the agitating people of Northem Bihar. 
, would like to wam the Govemment that if the issue of 
water management is not taken seriously by them, 
members belonging to both the treasury benches and 
the opposition join hands to speed up the agitation. 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): 
Mr. Chairman, Sir, prominent Parliamentarian hon. 
Shri Somnath Babu has raised the issue regarding people 
affected by drought and flood. Sometimes cyclone hit 
areas of Tamil Nadu, Andhra Pradesh and Orissa, 
sometimes areas of Rajasthan, Madhya Pradesh, 
Maharashlra and Andhra Pradesh fall In the grip of 
drought Of sometimes floods play havoc in West Bengal, 
Assam, Orissa and Uttar Pradesh. Dlacussion is going 
on here. Hon. Shrl Sangmajl was telling that only thoee 
MinIsters who are on roeter duty are present in the House 
and the remaining are absent. This shows how serious 
the present Govemment is about national calamity. The 
Government are unable to deal with the situation as they 
are careless. 

The Agriculture Minister has requested the 11 th 
Finance Commission to do away with the system of CRF 
and NFCR. I do not agree to the suggestion given by 
the Agr:icullure Ministry. The Govemment accepts one 
suggestion made by it while the other II rejected. 

The hon. Minister of Agricullure visited Bihar and 
Best Wengal to assess the flood situation there. He talked 
to people and inquired about their condition. 
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THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): The hon. Member had made a demand so I 
had gone. 

DR. RAGHUVANSH PRASAD SINGH: The hon. 
Minister did a good thing. The 11 th Finance Commission 
has said that the Bihar would get As. 123 crore out of 
which Rs. 96 crore will be Centre's share and the rest 
will be from the State. That means 3/4 of the total funds 
will be shared by the Central Government and 1/4 will 
be given by the State itself. Hence Centre's money is 76 
crores and that of Bihar is As. 30 crores. He said that 
the Govemment have since released the funds. I would 
like to read out the situation prevailing West Bengal also. 
A sum of Rs. 101 crores was to be given for the relief 
works. 3/4 of the total amount was to be given by the 
Central Govemment and 1/4 by the State itself. That 
means Rs. 75 crore had to be given by the Central 
Government and Rs. 25 crores were to be arranged by 
the State itself. Generally floods and drought occur In 

several parts of the country at the same time. Therefore, 
the 11th Finance CommISSion made the provision that 
314 share of the Central Government and 1/4 of the State 
would be spent on relief works. Though the hon. Minister 
IS saying that the funds have been released yet till date 
not a single paise has been given. The National Calamity 
Relief Fund has been abolished. The hon. Minister cannot 
be held responsible as he was not in its favour. In such 
a Situation. how will we face the national calamity. In 
recommendation No. 14.72, the 11th Finance Commission 
has stated that the "National calamity Relief Fund should 
be abolished in its present form: This recommendation 
was implemented immediately. Thereafter it said that "a 
national centre should be set up for disaster management 
under the Ministry of Agriculture which should be 
empowered to recommended Central assistance to a 
State: Why it was not implemented? The part of the 
recommendation on abolition of NICR was implemented 
immediately but the good part has not been implemented 
till now. 

19.48 h .... 

(MR. DEPUTY SPEAKER in the Chair') 

Somnathiji was reading out recommendations number 
14.74. It says, "in order to provide assistance to 
States by the Central Government for calamity reUet 
works, financing should be done by levying a epeeial 
surcharge on Central Taxes for a limited period. The 
amount so raised shoutd be deposited in a separate fund 
which will be known as National Calamity Contingency 
Fund: 

The National calamity fund has been abolished but 
assistance that was to be given by NCCF has not been 
given. Recommendations of the Fmance Commission were 
implemented by the Govemment from their side. The 
Government are not serious about the issue. What 
assistance will provided under National Calamity Fund? 
Recommendations number 14.75, 14.76 and 14.78 are 
about national calamity. These recommendations have not 
been implemented till now. I demand that these may be 
implemented immediately. Just now Shri Raghunath Jha 
and Shri Nawal Kishore Rai raised the issue that an 
agreement should be signed between India and Nepal 
because large parts of Bihar are ruined by floods and 
drought. This year damage to the tune of Rs. 712 crore 
has been caused. 31 districts are affected by floods and 
216 people have drowned. I do not know what happened 
to the special Calamity Relief Fund of the Central 
Govemment. Havoc played by floods in Bengal and Bihar 
but in the absence of Financial assistance, people are 
agitated there. Therefore, a memorandum has been given 
to the Central Govemment requesting for an assistance 
of Rs. 975 crore. 

Mr. Deputy Speaker, Sir, farmers in Bihar are not 
getting remunerative prices. The Central Govemment 
should take action in this regard immediately. 

[English] 

SHRI A. KRISHNASWAMY (Sriperumbudur): Thank 
you, Sir, for the oppportunity given to me. 

The States of Orissa, Madhya Pradesh, Chhatisgarh, 
Rajasthan and Gujarat are facing drought like situation in 
varying degrees. Drinking water, food and fodder are in 
shortage and there is forced migration of men and cattle. 

I also learn that in the State of Rajasthan, 31,058 
villages in 31 out of 32 districts are found to be scarcity-
affected. Human JX>Pl.!lation of 325 lakhs, cattle population 
of 400 lakhs and crop in an area of 87.49 lakh hectares 
are severely affected by drought. 

Floods and droughts are perennial calamities which 
adversely affect the country. Roods, caused by heavy 
monsoon rains, destroyed large parts of Andtva Pradesh, 
U.P., Bihar, West Bengal and Nor1n-Eaatem States. They 
damaged crops worth thouaand8 of CI'OfeS, took a large 
number of human lives and made over eight mIIion people 
homelesa. Yesterday also there was a heavy cyclone in 
coastal areas of Tamil Nadu and Pondicheny which 
cal.atd fIoodI and deatruction. Large number of trees 
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were uprooted, houses were damaged, communication 
links were destroyed and many people lost their houses 
due to soil erosion. Many fishermen have not returned. 
In this regard, our State Government has taken speedy 
steps to recover those people who were affected by the 
cyclone, but unfortunately, my learned friend Shri P.H. 
Pandiyan misled this House. I deny his charge. Our 
Transport Minister and our Backward Classes Minister 
went to the spot immediately yesterday and have taken 
speedy measures to get relief to the affected people. But 
the usual practice of Shri Pandiyan is to speak utter 
untruth in the court, so, here also he uttered some untrue 
things. I deny his allegation. ... (Interruptions) 

DR. V. SAROJA (Rasipuram): Sir, when a Member 
is not present in the House, his name should not be 
taken? ... (Interruptions) 

SHRI A. KRISHNASWAMY: Sir, it is unfortunate that 
even after fifty years of Independence, the rivers causing 
floods on a regular basis could not be tamed and 
controlled. We all know that reckless deforestation of the 
Himalayan region and other mountains, and the age-old 
agrarian practices have been responsible for increasing 
the chances of floods. Serious attention is, therefoe, 
required to check deforestation. 

Despite the regular feature of floods, this subject is 
treated merely as seasonal problem and there is hardly 
any debate for long-term solution. This year a sum of 
As. 1.093 crore has been spent through financial 
institutions for flood relief only in four States. This figure 
spent on flood relief may cross Rs. 2,000 crore. ThIS 
amount has been spent mainly on medium and short-
term relief on emergency caused by floods and drought. 

I am of the firm view that if money is utilised for 
preventive measures in advance to prevent floods or at 
least to minimISe their impact by way of a long term 
strategy, we shall be able to utilise it for other 
developmental activities. 

I urge this Government to think seriously about linking 
of rivers and construction of barrages to ensure the 
availability of water in summer season because when we 
find flood in a district in winter season, we find scarcity 
of water in the same district in summer season. When I 
was a member of the Consultative Committee, we usually 
discussed with the Chairman of our Committee and the 
Minister of Water Resources about the linking of Ganga-
Cauvery project. 

But whenever the hon. Minister gives the reply, he 
used to say that it will be a very expensive plan. I would 
request that the hon. Minister should look into this aspect. 

Water goes and falls into the sea and there is a lot 
of wastage of WIlIer. We suffer without any ground water. 
Particularly in my constituency the crops have been 
damaged as there is no rainfa. and the farmers have 
aHowed the cattte to graze in the agriculture land. I give 
here some of the suggestions made by some acientlsts 
of the Delhi University regarding floods and drought. 

The steps involved in implementation of the zoning 
measures include: 

• Demarcation of areas likely to be flooded 

• Preparation of detailed contour plans of such 
areas 

• Fixation of reference river gauge. and 
determination of areas likely to be inundated 
by different water levels and magnitudes of 
floods 

• Demarcation of areas liable to be ftooded by 
floods of different trequenciea like once in two 
years, once in five years, once In ten years or 
once in twenty years etc., and lie effect on 
accumulated rainfall. 

Sir, flood management is a better mitigation tool than 
flood control. Similar steps may be taken for drought-
prone areas also. 

There is a proverb in Tamil which means 'Prevention 
is better than cure'. Therefore, I urge upon the 
Government to earmark suffiCient funds for Centre-
sponsored schemes for flood and drought control 
throughout the country. I am sure this will be a better 
investment in the long run. The Central Government is 
requested to rush immediate financial 888istance to the 
victims of the cyclone in Tamil Nadu and Pondicherry. 

MA DEPUTY-SPEAKER: Shri Ajoy Chakraborly to 
speak now. 

[T rBnslalion] 

SHAI AAMSINH RATHWA (Chhota Udepur): Mr. 
Deputy Speaker, Sir, out of 18358 villages of Gujarat, 
12240 are affected by drought. ... (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: I called Shri Ajoy 
Chakraborty. Nothing will go on record except what he 
speaks. 

... (Interruptions)' 

• Not NCCIfded. 
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SHRI RATILAL KAUDAS VARMA (Dhandhuka): Sir, 
floods continue to play havoc in Gujarat. Not a single 
Member from our State spoke till now. We are waiting. 
We are in no hUrry. Please allow some Members from 
Gujarat also to speak. 

[Translation] 

MR. DEPUTY SPEAKER: I will call from both the 
sides. 

{English] 

Shri Ajoy Chakraborty to speak now. 

SHRI AJOY CHAKRABORTY (Basirhat): Mr. Deputy-
Speaker, Sir, in our country, people belonging to different 
States have always been the victims of natural calamities 
some time or the other. This year, nine districts of West 
Bengal are severely affected by floods which have 
devastated the State by. the unprecedented floods. In 
some parts of Bihar as well as in Jharkhand, floods played 
havoc. The States of Gujarat, Maharashtra, Rajasthan, 
Madhya Pradesh etc. are badly affected by drought. 
Recently, there were floods and cyclone in Tamil Nadu 
and Pondicherry. 

Sir, I am the victim of the floods. My constituency is 
also badly affected by these unprecedented floods. Nine 
districts out of 17 districts of West Bengal are particularly 
affected by the floods which have devastated the State. 
I will not go into the details as to how many lives have 
been lost etc. as our senior colleague, Shri Somnath 
Chatterjee has spoken about it. 

MR. DEPUTY-SPEAKER: Shri Ajoy Chakraborty, 
please wait for a minute. 

Hon. Membera the House was extended up 8 O'clock. 
There are four to five Members yet so speak. We can 
give them two or three minutes each and the hon. Minister 
can then reply. Therefore, is it the pleasure of the House 
to extend the time of the House upto 8.30 p.m.? 

SEVERAL HON. MEMBERS : Yes. 

MR. DEPUTY-SPEAKER: Thank you. Shri Ajoy 
Chakraborty, you please continue. 

20.00 hr •. 

SHRI AJOY CHAKRABORTY: Sir, I need not go into 
details because the mover of this Motion, our senior and 
hon. colleague, has narrated elaborately about how many 
lives have been lost, how many persons are affected 

and how much land is badly affected. In one word, I can 
say that people of nine districts out of 17 districts have 
been totally devastated. All the mud houses have 
collapsed. Roads have.been destroyed. Railway lines have 
been destroyed. The entire paddy and other vegetable 
crops have been totally destroyed due to severe flood in 
the nine districts of West Bengal. 

My constituency is also badly affected. When I visited 
my constituency, I saw people taking shetter on the 
branches of the trees. Monkeys and people were taking 
shelter on the branches of the trees. Sir, this has been 
the position. The Army personnel and BSF personnel 
were called in for the rescue of the people, but due to 
turbulent character of water, Armymen and BSF personnel 
could not reach the remote comers of the villages and 
were compelled to return to the mainland. Such was the 
gravity of the situation. 

Our hon. Agriculture Minister visited West Bengal and 
expressed his view that it was a national disaster. We 
appreciate his visiting West Bengal and also his comment, 
but in spite of such a declaration, nothing has happened. 
The Government of India has not yet provided a single 
farthing, paisa for the flood affected people of West 
Bengal. 

I need not go into the details of what are the reasons 
for the flood. Our hon. colleague has already stated the 
reasons. Some persons with ulterior motives are 
campaigning that was man-made. I categorically, with all 
my conviction, refute this charge. In reply to the Unstarred 
Question No. 519, the hon. Minister of State in the 
Ministry of Water Resources has categOrically stated the 
reasons for such a flood. I hope, our Agriculture Minister 
will also tell the reasons for that flood in his reply. 

Sir, my demand is this. Now, the cat is out of the 
bag. Hence, I advise our Chief Minister that if he wants 
to visit the Prime Minister of India, he should go through 
the future Chief Minister of West Bengal because without 
her green signal. nQthing can happen and no money will 
be provided for West Bengal. 

I want to say that not only the flood but the erosion 
of rivers is also one of the reasons of this occurrence. 
Sir, village after village has been washed away due to 
the erosion of rivers, and one two-storeyed school building 
was submerged by the erosion of the river. I met the 
hon. Water Resources Minister of Government of India. I 
had requested him to visit this area to personally see 
the gravity of the situation. 

Another reason is siltation of rivers. All the rivers 
and canals are silted and excavation is very much 
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needed. It is not possible on the part of the Government 
of West Benal to spare money. So, I would request the 
Government of India to come forward to provide and 
spend money for the excavation of the silted rivers and 
canals. 

Lastly, I want to identify myself like this. First I am 
an Indian, then I am a Bengali, Bihari, Assamese or 
Punjabi. I ask the hon. Minister that West Bengal is a 
part of India. Why is the Government refraining from 
promulgating an Ordinance is respect of financial 
assistance for West Bengal. So, I urge upon the 
Government of India to immediately constitute Calamity 
Relief Fund for financial assistance not only to West 
Bengal but also to other States which are affected by 
natural calamities. 

i [Translation] 

SHRI PRASANNA ACHARYA (Sambalpur): Mr. 
Deputy Speaker, Sir, I thank you for giving me the 
opportunity to speak on this serious issue in the end. 

Sir. our's is a very vast country and one or the 
other part of it always experiences natural calamities. 
Bengal experienced floods. Maharashtra, Gujarat 
Chhattisgarh, Bihar and Orissa are affected by famine. I 
do not want to talk much on this issue but I would like 
to draw the attention of the Govemment and the House 
to the issue that last year cyclone and super cyclone 
played havoc in 213 of Orissa and approximately 50 
thousand people died there. I do not know what are the 
Govemment figures but the reality is that 50 thousand 
people and 7 lakh animals died more than 100 villages 
went down the sea water. The whole of Orissa was 
devastated. 

Mr. Deputy Speaker. Sir, Orissa is grateful to the 
Union Govemment, Govemment of Andhra Pradesh and 
other States also which helped in the crisis. However, a 
severe famine occurring within one year of previous 
disaster is a matter of serious concem. 1/3 of Orissa is 
affected by drought. 24 out of 30 districts are affected by 
it. Especially in Westem Orissa 10-11 districts are most 
affected by it. A Central team has visited there to assess 
the situation and today is the last day of that viist. I do 
not know the places which this committee has toured 
and what report will be submit. However, it is painful to 
me that the Govemment did not take any preventive 
measures in advance though the record show that there 
was 33 per cent shortage of rainfall during the month of 
July. It is but natural that difficulties would arise in the 
coming mOnths. 71 per cent shortage in rainfall was from 
July to October. Since then Orissa Govemment has been 
writing to the Central Government time and again. The 

issue was raised several times but the Central 
Govemment did not respond in time. 

Mr. Deputy Speaker, Sir, I am not levelling charges 
against the Govemment but it is a fact that had the 
Government reacted timely on the issue. Orissa, 
Chhattisgarh, Maharashtra and Gujarat would not have 
faced such a grave situation. Drought is a slow poison. 
Sir, I am the lone speaker from my party. Therefore, 
please do not ask me to sit down. I will complete my 
speech in two minutes. 

Mr. Deputy Speaker, Sir, Hoods and. cyclone occur 
all of a sudden and without any waming but drought 
always come with a prior wamlng. I do not know what 
the Central Govemment was doing when it was repeatedly 
appraised of the deteriorating situation by the State 
Govemment of Orissa. Therefore, now I would like to 
request the hon. Minister of Agriculture to direct the visiting 
Central team on telephone to properly undertake the tour 
and give an authentic report. We are making a demand 
for the past two months but the Gentral Govemment has 
sent the team now to assess the situation there. 

Sir, I myself have visited my own district and the 
adjacent district also. 150 villages are affected. 90 per 
cent people of Beeropur village of Nuapara district flood 
their houses. Even a farmer having 10 acres of land is 
not living there. Only old people, the unemployed and 
incapable people are there. An adivasi residential school 
with 350 students is situated there. I have been told by 
the school teacher that only 50 students have been left 
in the school. 300 students have left the village. Some 
of them left the village with their parents and some left 
the place alone for begging alma outside. The same 
situation is prevailing in Titalagarh, Jharasguda, Kalabhanji 
and Sambalpur. Villages bear a deserted look. Anybody 
will be moved by the plight of the people If he visits 
them. 

Mr. Deputy Speaker, Sir, through you I would like to 
draw the attention of the hon. Minister that at least crops 
worth Rs. 750 crore have been damaged. We have not 
made any unjust demand from the Government. We have 
a made a demand for Rs. 570 crore only. The 
Govemment say that there is plenty of food-grains, there 
is no shortage of food-grains. However, people are dying 
of stalVation in Orissa and Chhattisgarh. 

This Is the situation prevaiHng at present. I do not 
understand what type of rule is this. As you are not 
giving me more time I conclude by saying one sentence. 
Shri Amritya Sen Is the prominent Economist of the world. 
He has received Nobel Prize also. He has written-
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[Shri Prasanna Acharya) 

{English] 

Poverty and famine: Starvation is the characteristic 
of some people not having food to eat. It is not the 
characteristic of their not having enough food to eat. 

{Translation] 

There is no lack of food-grains in our country but 
people are dying of starvation. I request the Central 
Government to make a self analysis of the issue. As 
many hon. Members have stated that very often we got 
only an inkling that analysis is going on but no results 
are achieved. Therefore, a long lasting blue print should 
be prepared. With these words I conclude though I had 
to say much more. 

SHRI JOACHIM BAXLA (Alipurduars): Mr. Deputy 
Speaker, Sir, I thank you for giving me an opportunity to 
speak on such a serious subject. Since the time is less 
and people of various regions are speaking on this 
serious subject. Once more, we have been going through 
the experience of rains, flood, land sliding and massive 
destruction which has become the destiny of this country 
all these years. The kind of problems the poor farmers 
of West Bengal are facing due to flood, we were expecting 
that Union Government will immediately address this 
problem. Along that we were also expecting from 
constituent groups of Union Govemment in West Bengal 
that they will also take initiative In providing funds to 
West Bengal from the Central Govemment and this fund 
can be utilized in providing relief materials to the flood 
affected people. Instead of waiting for relief fund from 
Centre, the Government of West Bengal immediately 
provided food, medicine and other necessary things to 
the flood affected people and even now it is doing so. 

But it is a matter of regret that this natural calamity 
is a national loss. It was declared by the Hon. Prime 
Minister equivalant to national loss but nothing happened 
afterwards. Sh. Nltlsh Kumar jl visited West Bengal but 
did not utter anything after his retum. Not a single rupee 
was received by West Bengal. Today we lack strong will 
power at national level. I am telling you that national win 
power is necessary otherwise every year we will keep on 
facing natural calamity. If you want to find a solution 
then we have to resolve and chalk out a master plan to 
find a permanent solution of such natural calamities. 

I would Ii!(e to uk the Union Government whether 
they have prepared any scheme to combat such natural 
calamities? 

The flood situation of West Bengal not only created 
inconvenience to the people of West Bengal but also 
created hindrances in moving food supplies to seven North 
Eastem States. Due to closure of road and rail services, 
the people of north east have also to bear the burnt. 
Therefore, I think Union Govemment is responsible for 
this crisis and I would like to request them that if you 
want to seek the solution of this calamity, then you have 
to discuss it the way we are discussing today in House 
for seeking its permanent solution. 

Today I met the Minister, Shri Arjun Charan Sethi 
and apprised him that cities and villages of Jalpaigudi. 
Alipurduars and Coochbehar are being destroyed by the 
rivers of north Bihar, originating from Bhutan. The over 
flowing flooded rivers are destroying industries, houses 
of farmers and jungles. Therefore, I would request them 
that a master plan should be chalked out and in 
association with neighbouring country Bhutan, an Indo-
Bhutan joint river commission should be constituted. With 
this request I conclude my speech. 

{English] 

SHRI P.S. GADHAVI (Kutch): Thank you, Sir, for 
giving me this opportunity. I thank Shri Somnath 
Chatterjee also for raising this very important issue for 
discussion in this august House. 

As everybody has said, the whole country is facing 
floods and drought. In Gujarat, this year's famine is the 
third consequent famine. North Gujarat, Saurashtra and 
Kutch are very badly hit by famine. Out of SO,OOO villages, 
about 12,214 are affected by drought this year. Out of 
25 District, 20 Districts are affected by drought. The 
problem of drinking water is so acute that we people in 
North Gujarat, Saurashtra and Kutch are unable to get 
drinking water. Groundwater level has been going down 
year after year. We have got no other source of drinking 
water. The level has gone to a depth of about 700 feet 
to 1,000 feet. 

Kutch, the place where I come from, has been 
cyclones in 1998 and 1999 successively. In the cyclone 
of 1998 we lost 3,000 precious lives. More than SO,OOO 
cattle, three lakh fruit-bearing trees, and property worth 
crores of rupees have been lost in the cyclones. The 
only other source of drinking water for people living in 
North Gujarat, Saurashtra and Kutch areas is the perennial 
rivers Narmada and Matli. Narmada waters, as we all 
know, we entangled in six years of litigation. Ultimately 
when we saw a ray of hope in the ~ Court Judge, 
certain ac:tivisIB. under the umbrella of Narmada Bachao 
Andolan. are attempting to see that these five crore 
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people, who have got no source of drinking water, suffer 
pennanendy. Even after the judgement, certain activists 
have started making wild allegations and contemptuous 
statements. They are misusing the Government media 
like Doordarshan. 

I urge upon the Government to ensure that this type 
of misuse of media is stopped. My humble request to 
hon. Minister of Agriculture is that he should send a 
team to Guiarat, as is done for other parts of country, to 
assess the situation prevailing there. 

The area I come from is adjacent to the country's 
border with Pakistan. More than 50 per cent of the 
population of this area has already migrated from there. 
If people migrate like this, it would be dangerous for the 
country from defence point of view. The Central 
Government should, therefore, give as much assistance 
to Guiarat as possible to ensure that all facilities extended 
to other parts of the country are given to the State of 
Guiarat. 

SHRI RATILAl KAUDAS VARMA (Dhandhuka): Sir, 
associate my name with Shri Gadhvi on this subject. 

MR. DEPUTY-SPEAKER: Okay. All Members of 
Parliament from Guiarat are taken to have associated 
with Shri Gadhvi. 

SI.lRI PRAVIN RASHTRAPAl (Patan): Sir, while 
thanking you are allowing all the Members of Parliament 
from Gujarat to associate themselves with Shri Gadhvi. I 
wish to put the record straight. 

Guiarat IS the only State which has suffered almost 
all types of calamities. First it was Kandla tragedy, the 
greatest cyclone where Kutch, Bhuj, Kandia and Jarnnagar 
were affected. 

It was followed by periods of no rain during 1999-
2000. Then, it was followed by 20 inch rain within a few 
hours in the city of Ahmedabad. Then. it was followed 
by an earthquake in the city of Bhavnagar and the entire 
city had sleepless nights for about ten days. Now. again 
this year. one of the worst droughts has occurred in the 
State of Guiarat. 

Sir, I want to quote only one figure for the information 
of the hon. Minister of Water Resources. During the year 
1999-2000 under the Accelerated Rural Water Supply 
Programme, the Government of India had released an 
amount of Rs. 68 crore to the Government of Gujarat. 
But as against that amount, the Government of Gujarat 
had spent Rs. 200 crore. I do not want to give the 

comparative figures of other Stales where the money 
released by the Central Government is more than the 
money spent by the concemed State Government. But, 
Sir, Gujarat is the unique case where the Central 
Govemment had given only Rs. 68 crore and the State 
Govemment of Gujarat had spent Rs. 200 crore. 

Sir, here, I want to draw the attention of the hon. 
Minister of Agriculture. Shri Nitish Kumar as well as the 
hon. Minister of Water Resources, Shri Aljun Sethi that 
the Government of Gujarat has sent three specific 
projects. So, this year, if they do not give adequate 
assistance to Gujarat, it wiH be very difficult. They want 
an amount of Rs. 492 crore from HUDCO In the form of 
loan and not assistance. That is where they want the 
help of the Central Govemment. 

Sir, the Govemment of Gujarat has also sent a project 
known as Bhaskarpura Scheme. This is a project of 
Rs. 1,422 crore. The Govemment of Gujarat has already 
submitted a detailed project report to the Wor1d Bank. 
the Asian Development and the Government of Japan 
through the Govemment of India. The Govemment of 
Guiarat is only requesting the Central Government to see 
that they get the required loan from the Wortd Bank or 
the Asian Development Bank or the Government of Japan. 
So, this should be done. In this regard, the Government 
of Gujarat has already given an undertaking that if this 
scheme of taking Narmada water from Narmada to the 
Saurashtra region is completed within two years, then 
the problem of drinking water of the entire Raikot, 
Jamnagar and Kutch districts will be solved permanently, 
and the Government of Gujarst or the Central Govemment 
need not worry as far as the supply of drinking water Is 
concemed. 

So, Sir, I want to request the Central Govemment 
that we want only drinking water. The people of cities of 
Raikot and Jamnagar will be forced to migrate in the 
month of January if no arrangement is made for the 
supply of water. So, water must be sent there by tankers. 
steamers and trains. Then only, the people of the entire 
Saurashtra will be able to survive. The situation is very 
serious there. Both the Ministers are sitting here. I am 
requesting them to kindly depute team of officers there 
to look into the supply of drinking water. 

I also want to know from the Central Government 
about the legitimate dues to the people of Guiarat. Forget 
about the ·assistance. But what about the legitimate dues 
of crop insurance? What about legitimate dues of loss of 
trees? What about the legitimate dues of people who 
died in Kandla cyclone? What is the amount of assistance 
given to them? 
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IShri Pravin Aashtrapal) 
According to my information, as against As. 600 crore 

requested by the Government of Gujarat for relief 
measures after Kandta cyclone, we got only As. 154 
crore. Sir, last year the Central Government had given 
us some advance. That was only an advance and not 
an assistance. But the situation is worse this year. 

So. I would request both the hon. Ministers. 
particularly the hon. Minister of Agricuhure to kindly look 
into this issue. 

Now. lastly. I want to request the Central Govemment 
to kindly call a meeting of the four beneficiary States. 
Now. the Narmada case is out of Court. I received a 
written letter from the hon. Minister that the meeting would 
be called when the matter is out of Court. Now, it is my 
request that the Central Govemment should get us our 
dues. our undisputed amount from the States of 
Rajasthan. Maharashtra and Madhya Pradesh. 

With these words I conclude. 

{Translation} 

SHRI AMAA ROY PAADHAN (Coochbehar): Mr. 
Deputy Speaker, Sir, I fully support the proposal raised 
by our senior leader. comrade Shri Somnath Chatte~ee 
regarding drought. flood and natural calamity. at 4 O'clock 
today. 

No matter what is the name of NDA but it is a fact 
that the NDA Government came into power, national 
disaster started. 

[English} 

Now. NDA means national disaster assured. 

[Translation} 

You see. it has started from Orissa, a super cyclone 
hit Orissa and Andhra Pradesh. Drought hit Rajasthan, 
Gujarat and Madhya Pradesh. Flood occurred in West 
Bengal. More cyclones hit Tamil Nadu and Pondicherry. 
Mr. Deputy Speaker. Sir, our Minister of Agriculture visited 
West Bengal after the massive flood occurred there. I 
congratulate him. He made an aerial survey there and 
evaluated the entire situation from air. But then on ground 
conducted a meeting and termed it a national disaster 
which is also right. I congratulate you for this as well. 
But you should also estimate the number of people and 
cattle killed. The crop worth four thousand crores of rupee 
was destroyed there. Nitish ji you are in the Government. 
People are crying for help October and November have 

also passed, kindly tell how much money you have 
provided? The condition of people there is very pitiable. 
Thousands of people have become homeless. They are 
living beneath trees in these wintry days. They are not 
getting anything to eat. they are not getting cloths. You 
have not provided funds on human grounds either. Forget 
the human rights. At least you come forward to save 
human life. 'lou can start from tomorrow. 

Mr. Deputy Speaker. Sir much has t1een said about 
11th Finance Comm~ion and N.C.C.F. I support this 
but I don't want to discuss it. Our colleague Sangma ji 
has raised the question that only prOviding relief is not 
the solution since we have to provide it every year. We 
have to take some measures to control the flood. I would 
like to add two more things with it. Firstly, there was a 
proposal to Brahmaputra, Ganga and Kaveri in second 
five year plan. A national water grid should be constituted 
on the lines of national power grid. In this regard, I would 
like to request Nitish ji and Sethi ji that they should 
consider it. I would also like to request Mr. Prime Minister 
to consider this. Until such scheme is drafted you cannot 
save the country from flood and drought. We had a 
meeting with Sethi ji today. I told him that the rivers 
causing flood in Bengal. Assam and north Bihar flows 
from Bhuan and Nepal. A joint river commission should 
be constituted with these countries. These are our 
neighbouring countries and we should reach any decision 
with these countries in cordial atmospheres. Otherwise 
they will release water from there and consequently we 
have to face flood here. 

I would say that the river will keep on flOwing like 
this. If no agreement is reached at with Nepal and Bhutan 
then you have to speak. Mr. Speaker, Sir, if they will ask 
where is river then you have to tell that look, there flows 
the rivers and then they will say that they have erected 
embankments, constructed dams but it is not going to 
help. You have to check the siltation and for this you 
have to enforce afforestation. You have to stop mining. 
For this we have to improve and establish cordial relations 
with Nepal and Bhutan at the earliest. I would like to 
request Nitish ji to send relief and funds and save the 
people of West Bengal. 

[English} 

SHRI E.M. SUDARSANA NATCHIAPPAN 
(Sivaganga): Mr. Deputy-Speaker. Sir. Tamil Nadu and 
Pondicherry are now affected by cyclone. Three persons 
had died In Pondlcherry and five In Tamil Nadu. More 
than 20,000 trees were uprooted in Neyveli and Cuddalore 
areas alone. Pondicherry is also aHected in the same 
way. 
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I would like to draw the attention of the hon. Minister 
to the fact that Tamil Nadu was wOl'St affected in the 
cyclone which hit in 1955. At that time, Shri Kamaraj 
was the Chief Minister and Pandit Jawaharl Nehru was 
the Prime Minister. They then created a system for 
disaster management. Whenever there was any cyclone 
or flood, how to control it, was the thinking the State 
Government had. The State Government stated thinking 
about it and it had a very clear plan about that. They 
had got a system to communicate to the villages 
immediately and the people living in coastal areas also. 
Then they would be asked to go to safer places. The 
same system was further improved during the period of 
Shrimati Indira Gandhi and Shri Rajiv Gandhi. ScientifICally 
it was improved. 

As you know. in the Agriculture Ministry itself there 
is a separate cell to monitor it for the whole of India, to 
find out what are the areas to be affected by cyclone or 
the areas to be affected by drought, etc. They are having 
a scientific analysis. They are having a plan to 
communicate to the State Govemments and they would 
be geared up to tackle the situation. 

Tamil Nadu was in executive line and it was a perlect 
system, which they created. Therefore, this time when 
cyclone hit, a proper communication was sent to all parts 
of the State and to Pondicherry also. Thus, the damage 
to people reduced to that extent. The trees and other 
things could not be protected because it is out of our 
capacity. Therefore, I would like to suggest that the 
Central Government should not have political in this 
regard. 

West Bengal is now affected by floods. Here, I would 
like to draw the attention of the hon. Minister to the 
interventions of the Supreme Court in each and every 
aspect. The Supreme Court has given directions in regard 
to drainage, drinking water, garbage removal, sanitations, 
maintaining schools, reducing poUution regulating traffic, 
regulating the movement of motor vehicles, regarding 
Yamuna water, Ganga water, Cauvery water, Narmada 
water, raising social afforestation, protecting forests, etc. 
They intervened in everything. So, I am surprised that it 
may also intervene in giving money to the West Bengal 
Government to tackle the situation, if the Central 
Government is not going to have an unbiased view to 
look at the States. The Central Government has to take 
hwnanitarian view rather than political view. 

SHRI M.V.V.S MURTHI (Visakhapatnam): Sir, all the 
while we are doing only crisis management as stated by 
Shri Somnath Chattecjee and Shri P.A. Sangma We are 
discussing this issue every year, in every Lok Sabha and 
in every Session. Why are we not having any long-term 

policy? It is high time that we should have a long-tctrm 
policy. Agriculture Minister alone cannot do anything. He 
can only provide relief to agriculturists. These floods are 
creating havoc. The Ministries of Agriculture, Irrigation, 
and Energy can sit with Ministry of Finance and should 
find out a solution. They can stop floods. That would in 
tum stop drought also. On the one hand we have flood 
and on the other we have drought. Andhra Pradesh is 
reeling under drought now. I appeal to the Government 
of India to take steps and involve all the political parties 
and a" the Chief Ministers and form a comprehensive 
policy. 

MR. DEPUTY-SPEAKER: It is a very good 
suggestion. 

[Translation] 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Sir, I rise to support the suggestions put forward by 
hon'ble Somnath ji. I remember the emancipation of 
Gajendra. Once a crocodile caught the leg of Gajendra 
and tried to drag him deep into the river. At that time 
Gajendra prayed the God for the emancipation. The God 
appeared and emancipated him. Once the crocodile saw 
the God it also demanded for its emancipation. My 
submiSSion is that whatsoever may be the ideology 01 
the Government the Centre should not discriminate any 
one and should provide justice to all. 

Sir, there are 22 districts of Maharashtra in the grip 
of drought and Nasik district is also among them. 15 
Tehsils are in the grip of drought. There is shortage of 
water, fodder, foodgrains and employments. Though the 
Govemment of Maharashtra is perlorming well but it is 
very difficult for the State Govemment to cope up with 
the existing crisis without the assistance of the Central 
Government. Therefore my request is that a committee 
should be sent there to assess the situation. You please 
provide assistance to those districts also. 

COL. (RETD.) SONA RAM CHOUDHARY (Barmer): 
Sir, please allow me to speak for two minutes as I 
represent a region that has lot of problems. . .. 
(Interruptions) I am a disciplined soldier so I would not 
like to disobey the Chair. I belong to Rajasthan and the 
western Rajasthan, Jaisalmer, Barmer, Pali and Jalaur 
suffer from the severe famine. My constituency has 
suffered 36 famine during the last 50 year. A little ago 
Sangma Saheb and SomnBth ji were talking about water 
Resource management. Shri Jawahar Lal Nehru had a 
vision who had started the conatruction of Rajasthan canal 
which is now called Indira Canal in 1952. Earlier the 
work was in progress but for last two-three years no 
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[Col. (Retd.) Sona Ram ChoudharvJ 
work is being done in this directicn. The Govemment of 
India used to give approximately hundred crore rupees 
for this work every year, but for last two years releasing 
of the fund has been stopped. The Government of 
Rajasthan have no money so it stopped the work. Now 
situation is such that machines are lying idle there. The 
entire strength of engineers and staff are not getting their 
salaries so it should be considered. 

Sir, I have raised this question several times in 
House. My colleagues had earlier too stated about 
Rajasthan that out of the 32 districts 30 are suffering 
from famine. 

Out of the thirty five thousand villages 30583 villages 
are suffering from famine and in 19817 villages more 
than 75 per cent of the Kharlf crop has been destroyed. 
Presently nearly four lakh livestocks are suffering. If water 
and fodder are not provided to them they will be perished. 
In Western Rajasthan nearly 80 per cent of population is 
dependent on livestock. There are of no river, rivulet and 
the source of water and for the third consecutive year 
the people of this region are suffering from drought. 
Presently there is serious discontent and the people are 
migrating to other region as there is scarcity of water. 

There are nearly 3 thousand villages in my 
Parliamentary constituency and the entire region is having 
famine like situation. Last year 2900 and the year before 
last 2800 villages had suffered famine. You may 
understand the situation of a region which has suffered 
famine for the last three consecutive year. Recently you 
have sent a Central team there. I would like that a 
committee of Parliament should be sent to those regions 
which are suffering from severe famine. They should also 
visit Guiarat for making assessment of damege. 

I would like to submit that this year we have 
demanded Rs. 2380 crore and last year it was Rs. 1140 
crore and the year before that it was Rs. 960 crore. 
Three year back we had received only Rs. 23 crore, last 
year it was Rs. 125 and this year nothing is known 
about Rs. 2380 crore. Hon'bIe Nitish Kumar ji is present 
here. I request him to please release the fund as soon 
as possible so that livestock may not die and the people 
may not commit suicide. Your policy and intention should 
be honest. Though the Congress party is in power in 
that State but you should not treat the people of that 
State differently. I have some doubt, but Nitish Kumar ji 
will do justice and immediately release the fund. 

You should give some thought to the issue of 
Calamity Relief Fund. The sources of drinking water are 
gradually getting dried up and new machines are required 
for the Department of Water Resources, so that dried 

sources may be drilled much deeper and water may be 
provided to the people by newer sources. 

I had requested the Prime Minister that western 
Rajasthan should be provided a pakcage similar to that 
given to the North East region. Two years back the Prime 
Minister has also consented to provide assistance but till 
date nothing has been given. 

Lastly, my submission is that war footing operation 
is required to cope up with the situation arising out of 
the famine. Every possible assistance should be provided 
for improving the situation prevailing in Rajasthan. Mr. 
Deputy Speaker, Sir, through you I would like to submit 
the hon'ble Minister that he should immediately provide 
relief to the people by way of releasing fund for the 
region. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Deputy Speaker, Sir, Somnath Babu has initiated the 
present discussion in the House regarding the measures 
that should be taken by the Government for coping up 
with the situation arising out of the flood and drought 
and natural calamity. Nitish Kumar ji. we have not come 
to take anything from you, rather we have come to provide 
information regarding drought and flood. We have not 
come to allow you to remain in the House for a longer 
period. Rather we have come to remove you from the 
House as soon as possible .... (Interruptions) 

Mr. Deputy Speaker, Sir, several parts of the country 
suffer from the floods. The flood prone rivers should be 
tamed by branching out the main course of the river. ... 
.( Interruptions) It is not a matter of laughter. It is a question 
of flood. The flood causes damage. A plan should 
therefore be formulated for this. It is the responsibility of 
the Department of Agriculture to protect the crop. You 
cannot protect., What can you do, even Atalji cannot 
protect it? Planning is required for controlling the flood. 
We discuss this subject in every session. You please 
make efforts to divert water from excess rainfall region to 
the drought prone ·areas. Bombay enjoy heavy rainfall 
every year. Konkan region also witness rainfall. It causes 
closure of all the roads to Bombay. 

MR. DEPUTY SPEAKER: Please call it Mumbai not 
Bombay. 

SHRI RAMDAS ATHAWALE: Since, Shiv sena 
Members are not present here, that is why you have 
raised this issue. Since Shiv Sena Members are not 
present here that is why I called Bombay. I mean that 
planning should be made to collect excess rain fan. 
Mumbai, Gujarat, KeraIa, Tamilnadu l..akshdweep, Ancllra 
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Pradesh. Orissa, West Bengal have sea. Can we divert 
sea water to the drought prone areas. It should be 
considered. Salty water may be converted into non-salted 
and may be used for drinking purpose. The Govemment 
should pay attention in this direction. Unless you pay 
attention in this direction. very soon. you can not escape 
from the responsibiIitv. How will you protect 1.8? It is a 
personal matter. I do not think that you will quanel 
yoane". You will quarrel when we win be united. You 
will not fight unless we are united. The Govemment 
should think seriously on this matter. There was 
earthquake in Maharashtra, Latur and Usmanabad districts 
were affected by it. At least 10 thousand people had lost 
thier lives. My colleague was telling that more than 50 
thousand people have lost their lives in Orissa but 
compensation could not be given to the family of 
deceased. The Central Government have immense fund. 
The money should be given to the people. That money 
is not meant only for Ministers and you people. We also 
have right over that money. In democracy the opposition 
party has full right to make demand. I do not want my 
share from the budget but fund should be released meant 
for the people. The Government should make efforts to 
release fund. It is good if you perform well otherwise you 
will have to pay for your ill-performance. 

(Eng/ish] 

SHRI PURNO A. SANGMA (Tura): Mr. Deputy-
Speaker, Sir. can I intervene for one minute? 

MR. DEPUTY SPEAKER: Yes. 

SHRI PURNO A. SANGMA: Sir, todays debate has 
been a very good and a fruitful debate. Three things 
have come out of it clearty. First thing is that the situation 
all over the country is really bad. Secondly, it requires 
urgent attention of the Government. 

Thirdly, the Ministry of Agriculture alone wiD not be 
able to tackle this problem. It requires the coordinated 
effort of all the Departments of the Govemment of India. 
Therefore, on beha" of the whole House I would like to 
plead that the final reply to this debate be given by the 
Prime Minister. The Agriculture Minister's reply be treated 
as an intervention. Because the House will not have 
another opportunity to debate on a serious issue like 
this, we would like the Prime Minister to give the final 
reply. 

SHRI SOMNATH CHATTERJEE (Bolpur): We are 
keen to hear Shri Nitish Kumar. But in view of the fact 
that every Member has expressed serious concem as it 
seems every State is affected, I think the Government 

should think of some comprehensive action and the Prime 
Minister may give the final reply. Let the Prime Minister 
take a few days' time and let him reply next week. This 
is the wish of the Members in this House. 

COL. (RETD.) SONA RAM CHOUDHARY (Banner): 
The Minister of Water Resources is not here. I need 
reply from him. We want your ruling on this issue. 
Sir .... (Interruptions) 

MR. DEPUTY SPEAKER: Let the Minister reply. 

SHRI ANIL BASU (Arambagh): His reply should be 
treated as an intervention. 

SHRI AJOY CHAKRABORTY (Basirhat): Ultimately we 
want the reply to be given by the Prime Minister. 
. .. (Interruptions) 

(Translation] 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR): Mr. Deputy Speaker, Sir, a very long discussion 
has taken place here regarding the destruction caused 
by natural calamities in various parts of the country. Many 
hon'ble members participated in this discussion. First of 
all, I would like to share with the House the latest 
information regarding the situation in the cyclone hit areas 
in Pondicherry. Andhdra Pradesh and coastal regions of 
Tamil Nadu which I have received during the course of 
discussion. In Pondicherry one person is dead, many 
people had got head injuries, some people got fractures 
and trees were uprooted on large scale, power supply 
had been snapped and coconut trees suffered extensive 
damage. According to the report received from Tamil Nadu 
seven people are killed there. Out of these, three people 
were killed due to the collapse of a wall and one other 
was crushad by the falling of a tree. There is also 
informations regardiri'g other such incidents. 

Mr. Deputy Speaker, Sir. some parts of our country 
specially Rajasthan and Gujarat had been reeling under 
drought continuously for three years. Much affect of 
drought was also seen last year. According to our 
information the water level in reservoirs is much less 
than last year. Therefore, the situation today is very grave. 
Besides that, I had talks with the Chief Ministers of Orissa, 
Madhya Pradesh and Chhattisgarh. The situation of these 
States is very grave. 

On receiving the information in this regard the first 
possible action we have taken is that we have constituted 
an Inter Ministerial team. The team had undertaken the 
tour of Chhattisgarh and Madhya Pradesh and is touring 
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Orissa. We also have a proposal to send the team to 
Rajasthan and Guiarat to collect the entire information of 
drought there. We do not want to collect the information 
only, but sending a team there is first step in this regard. 
Earlier, these States were affected by flood and this year 
the worst flood hit State is West Bengal. Many other 
places other than West Bengal were also affected by 
flood. I must not fail to mention the name of any State, 
but many States were affected by this. Bihar was affected, 
Assam was also routinely affected. I had been to Andhra 
Pradesh. There was also some affet in Himachal Pradesh 
and Arunachal Pradesh. Some districts of Kamataka were 
also affected and a report about some other places is 
there too. Many States were affected by the flood. But 
the maximum destruction took place in West Bengal. It 
does not mean that the destruction which took place in 
other places can be taken lightly. Wherever people are 
suffering, the relief work, whatever possible should be 
started for them. The action should be taken for the 
reconstruction and restoration. 

I had also visited Arunachal Pradesh where natural 
calamity struck before West Bengal. The incidents of 
Arunachal Pradesh was the fall out of the incidents in 
Tibbet. Cloud burst was reported in Tibbet which caused 
the destruction in Himachal Pradesh. The home state of 
Hon. Sangma ji also witnessed some destruction due to 
cyclone in the month of October. We have decided to 
send a Central team there. There is no doubt about it 
that proper action should be taken after the report is 
received about any place. A lot has been said about 
Bengal. As soon as the Hon. Prime Minister gave 
directions about Bengal we went there immediately. 

Some Hon. Members alleged that we conducted aerial 
survey. However, in such conditions only aerial survey is 
possible. We went there with the Ilntire team. There we 
held talks with the State Govemment. We met the workers 
of various parties and had extensive discussions with 
them also. The Chief Minister and other Ministers, 
alongwith the officers of various Departments who 
accompanied us did had extensive talks with the officers 
of the Union Govemment. Afterwards on being probed 
by the journalists about our assessment of the situation 
comprehensive reply was given. 

Sir, it is a fact that it is not. possible for the State 
Government of West Bengal to single handedly tackle 
the destruction caused there. We had uttered these words 
that such a situation when destruction caused in 
widespread the assistance at national level is necessary. 
That is what I said and all the people were present 
there. With regard to West Bengal, politics of many types 

Is seen both within and outside the House. I would like 
to tell Somnath Babu that there is no discrimination. Here 
Sudip Babu put forth his views, like you did. Besides 
that Ms. Mamata Banerjee also told us that West Bengal 
should get assistance on the basis of whatever 
assessment you have made from here. I don't think that 
it involves a matter of political discrimination and we, you 
and the entire House has seen that the people of all 
parties have spoken in this regard whether .they belong 
to the National Democratic Alliance or to any other party. 
The Minister of Water Resources Sethi Saheb is sitting 
here and our friend from BJD party are speaking too. To 
give the reply of this question the president of the State 
Branch of our party is on the toes. There is nothing like 
that, people from TOP are speaking, people from 
Trinamool are speaking. People from BJP are also 
speaking. There is no single party which is not expressing 
their heart feh feelings in the House regarding the 
destruction which took place there and which is not 
highlighting the pain and suffering of people there. 
Therefore, first of all I would like to make it clear that 
the question of discrimination on political grounds by the 
Union Government does not arises in the matter of 
providing assistance. 

21.00 hr •. 

No matter which part of the country the destruction 
took place, the Union Government will shoulder its 
responsibilities. 

Sometimes certain contentious issues crop up 
between Union and the States. I would like to humbly 
request that the issue of natural calamities should not be 
politicized between the Union and the States. Managing 
the relief work is the fundamental and statutory 
responsibility of the States and we cannot interfere with 
it. But it is also the duty of the Union to help them in 
their works. Thus, it is not right to say that nothing has 
been done and that no help has been provided by the 
Union. Union provided every possi)Ie asaistance. We don't 
want to elaborate the' relief given by the Centre. The 
Government data of destruction is also highlighting the 
same story as had been explained by Somnath Babu, 
because our data is the compilation of the data sent by 
the State Govemments. We do not have any independent 
mechanism to collect data, but rely on the statistics 
fumished by the States. There is no politics involved. 
Help is provided through various means. As far as the 
question of West Bengal is concemed, the Minister of 
Finance of West Bengal came here and held discussions 
with Union Minister of Finance Shri Yashwant Sinha ji. 
Today, the Chief Minister of West Bengal met the Han. 
Prime Minister and discussed the matter with him. I was 
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not present when the Finance Minister of West Bengal 
met the Union Minister of Finance Yashwant Sinha ji. I 
discussed over phone with Shri Yashwant Sinha ji. The 
information regarding every aspect and everything is being 
provided. It is a fact that the National Calamity Fund 
which was created on the basis of the recommendation 
of 10th Finance Commission does not exists today and 
there is no doubt about it that a new calamity contingency 
Fund has to replace it and in the transition period between 
these two stages in which the arrangements are not made 
the way they were made eartier to provide help at the 
time of any calamity. A new arrangement have to replace 
the old one. In the mean time there arise some problems. 
We want to assure you that when discussion was 
scheduled to be held in this House or in the other House 
tomorrow on the same issue, we were not going to raise 
any issue merely on the basis of figures provided by the 
Ministry of Agriculture. I had spoken to the Finance 
Minister before putting forth my views. I asked the big 
wigs in the Ministry that what are you doing? The question 
arises whether the Government helped the States as per 
their demand? It was not only disclosed in the House 
but at other platform also. In some of the cases, norms 
laid down. are relaxed or removed. Payment is released 
after obtaining utilisation certificate. In some of the cases, 
the relaxation is provided so that maximum funds may 
be credited in the account of the States so as to facilitate 
carrying out relief work and problem of liquidity in the 
form of ways and means does not arise. The Hon'ble 
Finance Minister informed me that the amount being spent 
by the State Government will be adjusted against the 
allocations to be made by the Central Government to the 
State Governments under National Calamity Contingency 
Fund shortly going to be created. Therefore, I want to 
assure you that I would not take much time of the House 
as I share aU the worries. Our Ministry is continuously 
maintaining the things. Action is going to be taken on 
the creation of National Centre for Calamity Management 
according to the recommendation of 11 th Finance 
Commission. Objective behind its creation is to enable 
the permanent centre to monitor natural calamities 
occuring in different parts of our country. Sufficient funds 
should be allocated to NCCF. But as long as such 
organisation is not constituted we would keep sending 
teams. As per old practice first a team used to tour 
affected areas than an inter-ministerial meeting used to 
be held under the chairmanship of Minister of Agriculture, 
which used to decide regarding quantum of funds to be 
provided as relief. Since today, such practice is no more 
in vogue,. so what is the logic behind sending a team. 
This proposal was put to me for approval. I said that till 
new arrangements are made, a team should be 
despatched. 

Mr. Speaker, Sir, inter-ministerial team should fully 
assess the situation and submit its report so that the 
amount can be released on creation of such a fund. 
Therefore, we continued old practice. There was a 
confusion, as to what is to be done. We contacted the 
hen. Finance Minister in this regard. Therefore, we want 
to assure you that National Calamity Contingency Fund 
will be created in this very session itsetf. An action plan 
is being prepared with regard to creation of National 
Centre for Calamity Management and other issues related 
to it. Soon it will be before you. Our endeavour is to 
create the fund first, rest everything can be taken up 
later. 

Dr. Raghuvansh Prasadji asked about Bihar. I would 
like to inform him that Centre has no intention of holding 
back CRF share of Bihar. My concern is that the 
Government of Bihar should get its Central Share. Infact 
the Govemment of Bihar was required to open an account 
reportedly for CRF which they had failed to do. But, 
during this debate itself, I got an infonnation from the 
Ministry of Finance that the Government of Bihar has 
taken action to open a separate account for CRF. My 
endeavour is to see that Bihar gets its Central Share at 
the eartiest. Infact, the funds should have been released 
three to four months ago, but since the Govemment of 
Bihar belatedly opened an account, therefore the payment 
got delayed. 

Mr. Spekaer, Sir, I never said that we released much 
more funds to the Government of Bihar than what was 
due. I often said that three fourth of the total share due 
to Bihar is to be released by the Bihar Government. 
Though we appreciate that this amount is inadequate to 
carry out relief measures. I have never expressed the 
desire to score a debating point over the Government of 
Bihar. I belong to a simple peas nat family. Raghuvansh 
Babuji, as you know I did never say such things nor 
propagated such things. On the contrary, campaign was 
carried against me. By virtue of my belonging to a 
farmer's family, I am in the Government. I did never 
level baseless chargee against the Government of Bihar 
or gave any statement of this kind to the press. 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Sir, 
Bihar's CRF share has not been released 80 far. Please 
expedite its release. 

SHRI NITISH KUMAR: I have already told CRF haa 
not been released 10 far. The Government of Bihar was 
requinKI to fulfill some fotmlllllial which they did not hMIII 
expedtiously. Since, now those formalities have been 
fuHiIed the funds will be released soon. 



399 30 NOVEMBER, 2000 and other nsJural calamities in 
various parts of the Country 

400 

DR. RAGHUVANSH PRASAD SINGH: CRF could not 
be released because of lethargy of the Govemment of 
Bihar and lethargy of Central Govemment lead to non· 
release of NCCF. So both the Govemments have made 
the people of Bihar suffer. It should be stopped. 

SHRI NITISH KUMAR: The Central Govemment is 
not going to be legthargic. As I have assured you, now 
the funds will be released at the earliest. 

{English] 

SHRI SOMNATH CHATTERJEE (Bolpur): I know, he 
is so persuasive that it is very difficult to annoy or get 
angry with him. The question is that in July, the Action 
Taken Report was given. Since then, one Session was 
over. Until we have raised this issue, the Govemment 
has not even thought of bringing this law. What is the 
reason for delay? As Dr. Raghuvansh Prasad Singh said, 
the other NCRF was abolished. But in place thereof, 
which has to come, has not been brought, although you 
have said that immediately we are bringing it. That is 
why we want to know. 

[Translation] 

SHRI NITISH KUMAR: Somnathji, I have spoken to 
hon'ble Finance Minister. Only the question of time was 
there. It would have been done after the report was 
placed in the House. The Hon'ble Finance Minister stated 
in the House that provision will be made in this very 
session. I am speaking on behalf of the hon. Minister of 
Finance too. I am representing the Govemment but as 
far as this matter is concemed, I am particularly speaking 
on his behalf. He has assured that the report will be 
placed during this session itself and NCCF will be 
constituted during this session only. Based on the report 
of our team we will take necessary action. I want to 
assure drought affected States that no reports of starvation 
deaths have poured from any where. 

{English] 

SHRI SOMNATH CHATTERJEE: You should plead 
our case for some adhoc release. Adhoc release should 
be given. 

(Translation] 

SHRI NITISH KUMAR: Shri Somnath Babu may 
obtain complete details regarding the decision taken during 
the talks held between the Chief MinI8ter and the Prime 
Minister. I do not want to give those details in the House 
and waste more time. 

SHRI SOMNATH CHATTERJEE: Atalji patiently 
listened only and did not utter anything . ... (lnterruptions) 

SHRI NITISH KUMAR: Several issues were 
discussed. But whatever type of aid is required under 
Food for work scheme win be definitely given. If in any 
of the State or area, people are badly affected by drought 
are migrating in search of employment, then the Central 
Govemment would surely provide the desired' help to the 
State Govemment. Every possible help will be given by 
the Central Government to the State Governments. 
Everyone of you know that natural calamities come 
uninvited. Several hon'ble Members expressed desire that 
there should be a permanent solution for all this. I don't 
understand floods can be prevented totally. And we can't 
even think of preventing natural calamities, such as 
earthquake or cyclone. Similarly, flood also cannot be 
prevented totally but we can surely prepare action plan 
to minimise the damage caused by it and whatever 
possible steps we can take in this direction, we would 
definitely march ahead. Just now what Shri Sangmaji had 
said was right. Definitely, Brahmaputra is a major river of 
the country. People of that area face a major problem 
concerning land erosion and it is to be seen to be 
belieVed. Take our case we are living in areas adjoining 
Ganga, so we understand their plight. We know now 
even the villages are washed away because of land 
erosion. All of us know that such issues and structural 
changes. To sum up such an arrangement should be 
made whereby the impact of natural calamity is minimised 
,and it causes minimum damage even if non structural 
measures need to be taken in this regard. The House is 
aware that a High Level Disaster Management Committee 
has been; constiMed. This high level committee has 
divided natural calamities into five categories. It's report 
is expected by March end. After that, right from national 
level right down to village level, district level, Disaster 
Management Committees would be constituted and then 
we wi" take up the measures required to be taken. 
Several Govemments are working on interim report. Thus 
we are prepared for that also. 

Whatever it may be, at the end I would like to say 
that the Central Government is atways prepared to meet 
any eventuality and would never shirk its respon8tliIIty of 
provic:ing any sort of relief whatsoever may be possible 
within the resouroes. 

With these words I conclude. 
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[English] 

SHRI SOMNATH CHATIERJEE (Bolpur): Mr. 
Speaker, Sir, I am sorry that he has made only some 
vague promises. The whole House has showed its 
tremendous concem for the damages caused in the State 
of West Bengal due to floods. Everybody supported our 
cause and I am obliged for that. But it is not that only 
West Bengal has suffered, many states have suffered 
due to natural calamities. Today, we are shocked to leam 
that a lot of damage has been caused in one day in the 
Union Territory of Pondicherry due to cyclone. Then, the 
State of Tamil Nadu has suffered again. There is a very 
serious situation in the States of Andhra Pradesh, Orissa, 
Madhya Pradesh, Gujarat and Rajasthan. 

Therefore, we wanted that the Prime Minister should 
also reply to this debate, because this does not come 
strictly under the purview of the Minister of Agriculture. 
But there is no response from the Govemment and only 
a vague reply has been given. We are not going to see 
a single paise being given as relief. He is a sweet-tongued 
Minister, but he has made only vague promises and 
assurances. Even though we respect, him, we are walking 
out in protest. 

21.14 hrs. 

At this stage, Shri Somnath Chatterjee and some 
other hon. Members left the House. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: (Vaishali): Why 
be verbose simply release the funds to the States. We 
stage a walkout in protest. 

21.14 hrs. 

Dr. Raghuvansh Prasad Singh then left the House. 

[English] 

SHRI PRAVIN RASHTRAPAL (Patan): Mr. Speaker, 
Sir, we accept the reply given by the Minister of 
Agriculture, but before you came to the Chair, a 
suggestion was made by Shri Sangma and others that 
this is a national issue and so, the hon. Prime Minister 
should reply to the entire debate so that a comprehensive 
policy is evolved. We want your observation. 

MR. SPEAKER: Is there anything from the 
Government? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I respect what 
Shri Sangma has expressed. He has a point in saying 
that as far as natural calamities are concerned, they go 
beyond the purview of the Ministry of Agriculture. 

But I have a small problem. You and he, as a fonner 
Speaker, will also understand that during a debate under 
Rule 193, the Minister has to make a final reply. It cannot 
be kept inconclusive for a reply by the Prime Minister. 

At the most, what I suggest is that I will consult the 
Prime Minister on this issue. If he agrees, according to 
his convenience, he can make some kind of a statement 
on this subject during next week. But he cannot reply 
now. He can intervene. I do not have to tell you about 
the Rules because it is the Minister who replies. So, my 
request would be that please do not treat this debate as 
conclusive after this reply. 

In the light of the discussion, I will request the Prime 
Minister to make a statement on this issue during the 
next week, that is, any time from Monday onwards 
according to his convenience. " the House agrees, I think, 
that is the solution. 

MR. SPEAKER: Hon. Members as has been 
mentioned by the hon. Minister for Partiamentary Aftalrs, 
the hon. Prime Minister will make a statement, as deelred 
by you, at his convenience later, that is, during the next 
week. Accordingly, the Short Duration Discussion 
concludes today with the reply of the hon. Minister of 
Agriculture. 

Now, the House stands adjourned to meet tomorrow, 
the 1st December, 2000 at 11 a.m. 

21.18 hra. 

The Lole Sabha then adjoumtld till Eleven of the Clock 
on December 1. 20001Agrahayana 10. 1922 (Saka) 
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